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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 27, iQlQjChaitra 6, 1901 
{Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. SpiJAKer in the Chair]

ORAL  ANSWERS  TO  QUESTIONS

Steps to p.-atect Interests of Depositors 

in Companies

*490.  SHRI R.K. MHALGI ;

SHRI K. MALLANNA :

Will the Minister  of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 

to state :

(a) whether there is any proposal under
the consideration of Government to take 
steps to protect the interests of depositors 
in public and private companies ;

(b) vvhet!iar  Government  are  avîare 

that sorae companies offer high rates of 
interesst  to attract deposits  and  some 

retired persons and middle class families 
invest  in  deposits  in  such  companies 
lured by  high rates of injerest and after 

paying interest for a year or two, some 
of these companies  neither pay the in
terest nor return the capital, putting these

families  to  considerable hardship ;  and

(c) if so, the action Government pro

pose to take to save the poor people parti

cularly  thr  retired  persons  who  have 
invested in deposits ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  ŜHRI 
SHANTI  BHUSHAN) :  (a)  to  ic) ; 
A statement is laid on the Table of the 
House.

Statement

fa)  The  Department  of Company 
AflTairs  is  concerned  with  acceptance 

of deposits by non-banking non-financial
companies which come within the ambit of
Section 53A of the Companies Act, 1956.

The High Powered Expert Committee set 

up by  Government under the Chairman

ship of Shri Justice Rajindar Sachar has 
made certain recommendations in Chapter 
IV of its Report on the question of accep
tance of  deposits from public by private 
limited companies and in Chapter X of 
its Report regarding the measures to be 

taken to further safeguard the interests 

of depositors in public limited companies.
A copy of the said Report was laid on the
Table of the house on 30th August 1978. 
These  recommendations  are  under  the
active consideration of the Government

and an amending legislation on these and
other recommendations, as necessary, will
be introduce in due course.

(b) The rates of interest offered  on

deposits  by  the  companies are usual ly 
higher than the rates offered by the banks.
F rom a large number of complaints received 
from  depositors  Government  is  aware 
that  certain  companies  have  failed  to 
refund deposits on maturity nor paid in

terest thereon. It is likely that such de
positors include retired persons and mem
bers of middle class families.

(c) On the basis of the recommenda
tions of a Study Group set up by the 

Reserve Bank of India under the chair
manship of Shri J.S. Raj,  the Companies 

(Acceptance  of Deposits)  Rules,  1975, 
have already  been amended in  March 
1978 requiring non-banking non-financial 

companies to indicate in the advertise
ments  inviting deposits, in  addition to 

summarised financial position of the Com
pany, the amount which the company can 

raise by way of  deposits, the aggregate 
deposits held and the amount of  deposits 
wiiich are overdue for repayment so that 

an intending depositor would be able to 

judge for himslef whether he should make 
a deposit in the company.  Each deposit- 

accepting non-banking non-financial com
pany is also required to deposit or invest 

by 30th April  eachyear, 10% of its de
posits maturing during the  year ending 
31st  March  next following  and  such 

amounts can be utilised only for repayment 

of deposits.

Further action to safeguard the interests 
of depositors will be taken as indicated in

(a) above and such action will cover all

categories  of  depositors  who  deposit
mosey in non-banking non-financial com

panies.

L. S.—I
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SĤl R..K, MHALGI : It has been 
stated in the reply that large number 
of complaints arc received from the de
positors and the Government is aware that 
certain companies have failed to refund 
deposit on ia uurii}, noi h ivo paid interest 
thereon.  Miy I know from the hon. 
Minister the approximate number of such 
complaints and the names of such com* 
panics which have failed to pay the in
terest as well as the deposit amount on 
maturity ?

S4R.I SlIWH BHUSHAN : I would
not be able to e[ive the number of com
plaints because the number is very large.

SHRI R.K. MHALGI : Is that number 
in thousands ?

SHRI SHANTI BHUSHAN : If a specific 
notice is given with regard to the number 
of complaints, we will find out the number 
of complaints that we have received.

I may inform the hon. Member that in 
suitable cases, prosecutions are launched 
whenever there is a violation of the pro* 
visions of the Companies Act in regard 
to the deposits.  And upto 31st December, 
1978, prosecutions have been sanctioned 
in 66 cases out of which prosecutions 
have  actually  been  launched  against 
51 companies and in five of these caŝ, the 
courts  have  already imposed penalty 
etc.

SHRI R.K. MHALGI : May 1 know 
what are the main 1 ecommendations of 
Justicc Sachar  Committee ?  Do they 
include  the  deposit insurance  scheme 
which was introduced after the failure of 
Palai Central Bank ?

MR. SPEAKER : The report has been 
placed on the Table of the House.  It is 
accnsiblc from the records .

SHRI R. K.  MHALGI :  Have  the
Government accepted the recommendations 
of the Sachar Committee and are  they 
ready to introduce a Bill in this session 
itself ?

SHRI SHANTI BHUSHAN : The re- 
commendations of the Rajmdar Sachar 
Committee are numerous.  They are at 
present under consideration of the Go
vernment. Government is in the process of 
taking decision on those recommendations. 
But the Government expects that in the 
current session, one Bill not covering all the 
recommendations but many of the re
commendations, is likely to be introduced.

SHRI BAPUSAHEB  PARULEKAR : 
The answer to Part (B) of the question 
mentions that from a large number of

Oral Answers 4

complaints received  from  depositors, 
Government is aware that certain com
panies have failed to refund deposits on 
maturity nor paid interest thereon and 
in reply to Part (c), certain steps  have 
been mentioned.  I would like to know 
whether in order to achieve the desired 
objective, the Government  proposes to 
amend the criminal law of the country 
like die Indian Penal Code to punish very 
severely the parties who defraud the de
positors through fraudulent mehtods or by 
absconding  ?  Whether  Government 
proposes to introduce compulsory deposit 
insurance scheme covering deposits over 
Rs. 5000/ ? If not, the reasons.

SHRI SHANTI BHUSHAN :  So far 
as the amendment of the Penal Code is 
concerned, there is no intention to amend 
the Penal Code because so far as the 
violation of the provisions of the Com
panies Act to secure the interest of the 
depositors is concerned, it is a contraven
tion of the Companies Act for which there 
is adequate provision for punishment etc.

So far as the ease of express fraud is 
concerned, that way if it is covered by the 
provisions of cheating, then it is already 
covered  by the Penal Code. But many 
a times, what happens is that the com
pany does not defraud bu<  the  com
pany under a certain expectation takes 
deposits but thereafter, the code of business 
of the company does not place itself in 
such a position as to be able to repay.

WAN HON. MEMBER ; Why do you 
defend the cheats i

SHRI SHANTI BHUSHAN : If answer
ing a question in Parliament is defending 
the cheats, I am defending the cheats. 
All I am saying is how these frauds arise. 
These frauds arise in two kinds of ways. 
That is why, all kinds of safeguards arc 
being introduced and many other safe
guards are under consideration.

So far as the specific question is con
cerned, namely, compulsory insurance erf* 
the deposits, well, the Rajindar Sachar 
Committee has not made any recommen
dation in this regard.  The Raj Commi
ttee which was appointed by the Reserve 
Bank and which hadg one into this question, 
was also against imposition of such a 
thing.

So far as tbe deposits in banks are 
concerned, they are insured and the de
positors interest is secured but they carry 
lesser rate of inteiest.  Now, those who 
are not satisfied with the rate of interest 
which the bank gives and under the 
attraction of higher rate of interest want 
to go to a company to make deposits, 
obviously they will have to take certain

MARCH 27, 1979
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risks.  Otherwise, there is no question of 
converting  the companies into  banks. 
Therefore, all the expert opinion is against 
that.  After all, it is for a person con
cerned, the intending depositor, to study 
the aspects of the company to safeguard 
his interest so that he may nave the fullest 
information abojut the financial position 
of  the  company,  etc.  and  that 
in  this matter  there  should  !«•  no 
fraud / and deception on him.  Necessary 
safeguards have been inttoduced to se
cure his interest.  Limits have been im
posed to the extent a company can take 
deposits, etc. but thereafter, it will not be 
possible to have this scheme.

SHRI S. R. DAMANI : May I know 
from the hon. Minister whether he has got 
the figures of the total deposits with these 
companies on 31st December 1978, and 
further,  what is the  amount involved 
where these companies could not fulfil 
tbe obligations during the last six years ?

SHRI SHANTI BHUSHAN: S11, accord
ing to the information furnished by the 
Registrars of Companies during Novembei
1978  and December 1978, on the basis of 
returns of deposits  as on 31st March
1978  filed with them, 99 pubic limited 
companies and 41 private limited com
panies out of 1734 public limited com
panies and 2450 private limited com
panies which had received deposits, failed 
to repay deposits on maturity although 
claimed.  The above  figures do not in
clude those defaulting companies which 
might not have filed their teturns of de
posits.  According  lo  the  information 
furnished by the Registrars of Companies, 
between September, 1978, and November 
1978, 1734 public limited companies and 
2450 private limited companies have filed 
returns of deposits as on 31st March 1978 
and the deposits to the extent of Rs. 573 
crores and Rs.  45  crores respectively 
were available with them.

SHRI S. R. DAMANI : Sir, My second 
supplementary was about the figures__

MR. SPEAKER ;  It is the second pait 
of his Supplementary.

SHRI SHANTI  BHUSHAN : Those 
figures are not readily available.
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Steel Rolling Unit* Lying Closed

-f*

SHRI  P.M. SAYEED:

SHRI R.V. SWAMINATHAN

Will tbe  Minister of  STEEL AND 
MINES be pleased to state:

(a) whether about  aoo small scale 
stainless steel re-rolling units in the coun
try arc lying closed down due to the Go
vernment’s  policy of allowing impoits of 
stainless steel sheets;

(b) whether  the re-rollers  want im
ports to be banned;

(c) if so, the reaction of Government; 
and

(d) whether Government are consider
ing to change the polity ?

THE MINISTER OF STEEL AND 
MINES  (SHRI BIJU  PATNAIK) : (a) 
Government do not have any information 
to indicate that 200 small scale stainless 
steel re-rolling units are lying closed down 
due to Government’s  policy of allowing 
import of stainless steel.

(b) Representations  have been receiv
ed suggesting  imposition of a complete 
ban on import of stainless steel sheets and 
strips.

(c) and (d) . Government do not consi
der tliat there is any justification, at present 
to make any changes as the existing import 
policy is considered to be fail and equit
able to all the parties conmm d.

SHRI P. M.  SAYEED :  This ques
tion was to be answered some days back 
and you were kind enough to transfer it 
because the State  Minister was not in a 
position to convince the House.  But now 
the same answer is given.  The only thing 
is, old wine is in a new bottle.

MR.  SPEAKER : What is important 
is wine and not the bottk.

SHRI BIJU PATNAIK : Old wim is 
always better.

SHRI P. M. SAYEED : aoo steel re
rolling units are already closed and a!-out 
1000 such units are about to be closed. 
Last time, the question was whether the 
Government has already sought informa
tion about the closures from diffetent 
States and Union territories. He has not 
given answer to that.  He says that there 
is no information whatsoever.  Have 
they sought information from different 
States about the closures? If so, what in
formation has been obtained?

SHRI  BIJU  PATNAIK : The  ans
wer given by my colleague, the Minister 
of Stale lust time was the same answer that 
1 have given. ‘New wine in an old bottle 
or old wine in a new bottle* is a matter of 
choice, it is a matter of his choice and not 
my choice. But the fact of the matter re
mains that we have enquired it from all 
the State  Governments and the Union 
territories, from the Development Com
missioners of the Small Scale Industries 
and they have reported—leave alone tooo 
or 200 units being closed—that they have 
no information that even one registered 
unit is closed.

SHRI  P. M. SAYEED : The Union 
Government has got information as per 
the hon.  Minister that no such units 
have been closed for want of raw-material. 
'Hus is quite wrong.  I do not know how 
he got this information.  Since the Union 
Government has decided to import 20,000 
steel strips for 1978-79 on  account of the 
crisis in the utensil  industry, is the Go
vern "nf?nt  prepared  to review its policy 
so that the crisis in the industry is over
come ?

SHRI  BIJU  PATNAIK : I do not 
know whether the hon. Member is aware 
that aftei tins Government came into office, 
wr reduced the price of imported stainless 
stiel.  rhe result is that we are giving 
stainless str 11 through thr MMTC, which 
is under the Commeice Ministry since 
it is undei the Government, I am reply
ing at Rs, 57 a leg. to the small scale units 
and last yeai  because of less imports, 
they were selling utensils, the House will 
be surprised to know, the so-called small 
scale ma'iufae.turers whose case the hon. 
Member is pleading, were selling at 100 
or Jiio rupees a kg. 1 ihiuk l>> this time, 
they are no longer small scale in terms of 
profitability.  However, then, I decided 
to import more, the Government decided 
to import more and the prices came down 
to a reasonable figure of Rs. 80 or Rs. 90 
a kg for thr stainless steel utensil*. That 
is tho position today and the policy need 
not be changed because this is quite equit- 
table for the plant at Durgapur, a Govern
ment plant. They hfve balanced their 
cost; their profitability,  and the import
ed price, all these arc determined by a 
Pricing Committee of the Ministry of Com
merce.
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SHRI  BIJU  PATNAIK  :  He  has 
gone from small scale to multi-nationals.

MR.  SPEAKER : That is one of the 

permanent features.

SHRI  BIJU  PATNAIK:  Stainless

Steel is allotted by  MMTC  of the Com
merce  Ministry on registration by con

sumers,  and it is allotted according to 
their req\iiremonts by a Committee which 
sort of plans it, under the MMTC and the 
Ministry qf Comerce.  The prices are also 
fixed by the Ministry of  Commerce of its 
Pricing  Committee.  As  I said  earlier 
if the Hon. Member 'lad listened to me 
carefully—when I imported less, the prices 

levied by the small scale industries were 
jacked up to Rs. lOO  to Rs. lao per k.g. 
while we were supplying  them stainless 
steel at Rs. 57 per k.g.  Therefore, it was 
decided to import more, and the prices 

came  down to Rs. 80 to Rs. 90/- per kg.

There is no control on sale of finished 

goods like utensils,  hardware and things 
like that.  There is no need for it also. By 

this mechanism of import we can see that 
in the market there is no shortage of this 
particular  item and the consumer  does 

not pay an unnecessary amount.

MR.  SPEAKER : What he has asked 

is about  thi-  so-called  bogus  firms.

SHRI  BIJU  PATNAIK : So far as 

bogus firms are concerned,  there is no 
report with me.  Bogus firms are not al

ways bogus firms  l̂ cause they take the 

goods and then sell them in the market. 
But,  then,  it is  already  available.  So, 

there can be any number of people who 
want to produce goods which are already 
available.  Therefore,  I made  it more 
available by importing more. That is why, 
one of the demand of the small-scale people 

to ban imports has not been accepted by 
the  Government.
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SHia  ByU  PATNAIK : Not only 
about  Gwalior  but the Hon. Member is 

talking about steel yards while we are dis
cussing stainless steel, for which there is 
no yard.

sffT?  :  f?rrr '̂rf srh: 

^?ft, % Jfrpfrit?r?T ^

 ̂  w'-\~ I  I

SHRI  BIJU PATNAIK  : The Hon.
Member is an Engineer, but he does not 

know  rr.etallurgy.

SHRI  SARAD  Y.A.DAV  :  I  know 

metallurgy.

MR.  SPEAKER : I am glad to know 
that you know English also!

SHRI  BIJU  PATNAIK :

'Ti#  I  I '

It is not a question uf carbon content: 

it is high chiome nickel contcnt which 
makes stainless-steel.

Nevertheless.the Iron and Steel  Cont

roller has been ordered to search out these 

wogus firms and black-list them. It is be

ing done every day.
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Atferbuk Cooperation with India In 
Steel

+

*493.  SHRI  NIHAR  LASKAR 1 

SHRI R.V. SWAMINATHAN:

Will the  Minister of  STEEL  AND 
MINES  be pleased to state:

(a) whether it has been reported in the 
press that Algeria wants to widen her co
operation with India in steel;

(b) if so, India's reaction to the pro* 
posal;

(e) the type of cooperation being offered 
to them;

(cl) whether  India has such arrange* 
stents for  cooperation with other count
ries too; and

(e) if so, the details of the same t

THE MINISTER OF STEEL AND 
MINES  (SHRI  BIJU  PATNAIK):
(a)  to (e). A statement is laid on the 
Table of the House.

Satement

Presumably,  the tdeicute is to the 
news  report tliat  had appeared in the 
Hindustan Times on the 19th of January,
1979 and was based on an interview given 
by Mr. R. Hocine who was tlie Leader 
of the three member  Algeuan  Delega
tion to the Second Consultation Meeting 
organised  by  UNIDO  on  Iron and 
Steel Industry in New Delhi.

a.  The views expressed by Mr. Hocine 
were similar to those expressed by other 
representatives of  developing  countries 
who had attended the  conference  that 
there should be increasing  cooperation 
between developing countries in sharing 
their technical knowledge,  experience, 
training facilities etc. India had offered 
to  share  freely her  expertise and ex
perience for  assisting  other developing 
countries in their steel production prog
rammes.

3.  In pursuance of the above policy, 
India has been holding continuous dia
logues with various developing countries 
with a view to furthering cooperation with 
them. In the case of Algeria, one of our 
public  sector  undertakings,  MECON 
has had discussions with the Algerian Na
tional Iron and Steel Company for es
tablishment of a drawing office and plan 
design department for their El Hadjar 
Steel Complex and a proposal for this has 
already been submitted by  MECON. 
MECON  has also signed a convention 
with the Arab Iron and Steel Union, whose

Hiud Quirter is at Algiers, for provid
ing technical  assistance in setting up a 
consultancy ancl engineering bureau and 
for helping in conducting studies, carry
ing out the designing and engineering of 
all projects  to be undertaken by this 
Bureau.  MECON will also be assisting 
this  union for establishment o a data 
bank and training of personnel.

4.  Similar type of cooperation is being 
sought with otlier developing countries 
also. For example, MECON is the con
sultant  to  Government of Nigeria for 
establishment of a steel plant; they have 
been commissioned by  Syrian  Govern
ment to prepare a  feasibility study for 
establishment of an iron and sieel plant; 
they have prepared and submitted a pre
liminary feasibility report to Abudhabi 
for a sponge iron steel complex.

5.  Another Public Sector Undertak
ing,  National  Mineral  Development 
Corporation (NMDC) Is hopeful of sup
plying  pellets on a long tcim basis to 
Indonesia which may be used for manu
facturing sponge iron part of which would 
be purchased by us; NMDC has signed 
a memorandum  of understanding with 
Government of Nigeria involving coope
ration in the field of mining, training of 
personnel etc.; NMDC  are considering 
sending some technical  peisouru-1  U> 
Syria for developing  their mines; they 
are also considering  providing technical 
assistance for  management of iron ore 
mines in Liberia.

6.  The public sec tor undertaking Hin
dustan  Steelwoiks  Construction Lid. 
(HSCL) has been assigned woiks in Libya 
for  construction of a township and school 
buildings. They have also ofleied to take 
up works on steel plants in Nigeria and 
Iran, civil work* in Iraq, Saudi Arnbia, 
Algeria etc. The expertise developed by 
HSC-L in civil construction field would be 
utilised in the execution of thêe wrrks 
thereby furthering cooperation betvren 
India and other developing countries.

SHRI  BIJU PATNAIK : The state
ment has to be exhaustive  because the 
question  was put like that.

SHRI NIHAR LASKAR : There are 
certain ideas on which you are working. 
This is adoption of new steel making tech
nology based on the use of gas resources 
of West Asia and establishing complex of 
production  and marketing arrangement 
between India and West Asian countries. 
How far have you succeeded in these ideas ?

SHRI BIJU PATNAIK: It is not only 
West Asia but with South-East Asia also 
this arrangement can be made. Where- 
ever the gas is available, we ait trying to 
work it out how to use our ore and their
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?as economically so’that our ore can go
to those  countries in the form of pellets
and in ihe form of sponge iron and scraps
they can be brought here at a reasonable
price for our electric furnaces. Just now
the import  prices of scrap in the world
market are going up so steeply that unless
we make proper arrangements again, our
electric  furnaces are likely to be sick.
Therefore, we are  exploring all possibi- 
ities and also trying to put up direct re
duction of non-coking coal base plants in
our country—One in Andhra Pradesh and
another in Orissa which is under exami
nation  to see how we can  change the
route of steel making from blait furnace
through direct reduction.

MR.  SPEAKER : Mainly in Assam.

SHRI  NIHAR  LASKAR : Then we
find  from  the press report that there
are some kind of negotiations going on for
setting up a  steel plant on a compensa
tion  basis with Russia.  Whetl'.er any
such  negotiation is going on with West
Asian  Countries?

SHRI  BIJU PATNAIK : Sir, that 
proposal is on the basis of blast furnace,
not on sponge.

SHRI  M.S.  SANJEEVI  RAO : We
are awaie of idea of our dynamic Minis
ter, Shri  Biju Patnaik.  The idea of ex
porting this fine iron ore and bringing it
our here as sponge iron for using it in the
mini-steel plants was already there during
Mr. Malaviya’s time. But I am sure our
Minister is aware of the acute  power
shoitage in the country.  Hardly two or
three years back, most of the mini-steel
plants in U.P. and in other parts of the 
country were idle on account of shortage
of power.  Now,  having this in mind,
what active steps the hon. Mintiser pro
poses to take to see that there is no short
age of power ?

SHRI BIJU PATNAIK: My colleague,
Mr. P. Rarnachandran, Energy Minister,
is expanding the power capacity—almost
doubling  the capacity—in  the next five
years and there should be no difficulty
on that.  But India’s  problems, because
of its natural rescurcts, have to be fscfd.
We can generate more power, as mi'rh as 
much as we want from our unlimited re
sources of steam coal, coking coal. But we
cannot go on in this country for the next
hundred years producing steel in the blast
furnaces  because for the use of our iron
ore, coking coal is just enough for a limit
ed tiSTie and moreover it has a very high
ash content and not conducive to go to
blast  furnaces.

Panel of Legal Advisers to Ministries

♦494. SHRI S.R,  REDDY ; Will the 
Minister of LAW, JUSTICE AND COM
PANY  AFFAIRS  be plased to  state:

(a) whether  Government have made
any review of the panel of legal advisers
and standing counsels  attached to the
various Ministries of the Central Govern
ment; and

(b) if so, the details thereof?

THE  MINISTER  OF  LAW, JUS
TICE  AND  COMPANY  AFFAIRS:
(SHRI SHANTI BHUSHAN) : (a) and
(b). There is no panel of Legal Advisers
attached to  Ministries and Departments.
Legal  advice is obtained by the various
Ministries and  Departments  from the
Ministry of Law or other officers in the
employ of the  Central  Government.

3. The list of Central Government
Oju’iisel has been reviewed on more than
ola Ĵcasion. In fhe case of High Courts,
the views of the Chief Justice of the con
cerned High Court are almost invariably
ta'ien into  account during such review,
tĥ primary  consideration being the in
tegrity and the ability of the person con
cerned to present the case of the Govern
ment  effectively.

SHRI  S.R.  REDDY : My question
was whether the Government have made
a review of the panel of legal advisers.

MR. SPEAKER : He says, there is no
panel in the Ministry.

SHRI S.R. REDDY : In the High
Courts,  the Government have appoint
ed  advocates.  The  previous govern
ment had appointed some  advocates.
Now  whether this  Government has re
viewed those panels and changed the ad
vocates.

MR.  SPEAKER : He says, it is con
tinuous; it is done in consultation with
the Chief Justice of a particular place.

SHRI  S.R.  REDDY ; That is ture.
Whether there has been any review there
after.

SHRI SHANTI BHUSHAN ; The list
of Central Government counsels has been
reviewed on more than o?ie occasion. In
the case of High ̂ Courts, views of the
Chief  Justice of the High Courts art
almost  invariably  taken into accoun.
du'-ing such reviews. The primary consi
deration being the integrity and the abi- 
liP/  of the person  concerned to present
the case of the Government effectively.
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Main recommendations Action taken so far Remarks

Bombay Aiiport

Delhi Airport

(I) U se of domestic hold
ing area for handling
international passen
gers.

(2) Construction of tem
porary Gulf terminal 
by  converting  the 
existing heavy cargo
shed.

(3) Construction  of the
2nd module of Inter
national  terminal 
complex.

The Committe during its 
visit to the site on 17th 
February,  1979  ob
served that structural 
alterations and a bridge 
over the conveyor belt 
would be  required. 
Hence it was not found 
feasible to use this area 
for handling interna
tional passengers.

Conversion of the Cargo 
shed into a temporary 
Gulf terminal is  in 
progress.

The proposal is being 
submitted to the Pub
lic  Investment Board 
shortly.

(i)Extension of the In
ternational  arrival
hall after removal of
old control tower.

(2) Construction of new
International building.

The proposal is being 
submitted to the Pub
lic Investment Board 
shortly.

This work is likely to be 
completed by October, 

1979- U,

A decision is expected by 
the end of May,  1979.

This  work  is expected 
to  be  taken  up  in 
phases during October, 
1979 after the old struc
tures are vacated.

A decision is expected by 
the end of May, 1979-

General (0 Full manning of the  Ministry of Home Affairs
immigration counters.  have been requested to 

take necessary action.

(2) Repositioning of the  This was not found pos- 
officers of the Protec-  sible.  Alternate me-
torate of Emigrants  thods to facilitate free
outside the terminal  flow of passengers  are
building. being  explored.

(3) Abolition of health
checks.

The matter has been dis
cussed with the Health 
Ministry  in  order 
to reduce the delay in 
health checks.

There are no rh?nce? o 
the abolition of Health 

checks.

(4) Prescribing slot tim
ings for  operations 
of airlines.

A study by International 
Airports Authority of 
India is in progress to 
work out in detail slot 
timings for  operation 
by  various airlines 
witliout  affecting 
operations of the na
tional carriers.
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THE  MINISTER OF  ENERGY 
(«HRI  P. RAMACHANDRAN)  to 
(c).  Although the linked  quantitv of 
coat to the power stations in Delhi has 
not been received in full during the last 
few months yet there has been practically 
no reduction in generation of power due 
to shortage of coal. The shortfall in the 
supply of coal to the various thermal 
power stations in the country is due to a 
number of reasons over the last few months 
resulting in their earlier stock getting dep
leted and it has not been possible for die 
power station authorities  to build up 
sufficient  stocks of  coal  subsequently. 
Steps have been taken to arrange adequate 
supplies of coal to tht theimal power 
stations in Delhi. In case of any unlikel} 
shortfall m generation of thermal station 
m Delhi and consequent shortfall in ihe 
power availability in n.ert il e power re
quirements, a»«*tpmc will \ r taken lrom 
neighbouring  electoral grid.  As surh 
there is no fear of any blackout m Delhi.

SHRI K. LAKKAPPA : Aftei  seeing 
the face of the Minista I feel veiv affect- 
tionate  towards him.

This question is regarding  inadequate 
supply of coal to power stations DHhi.The 
:nadequate tupply of coal is due to scar- 
:ity or non-availability of wagons by the 
Railway  Ministry.  Therefoie, tbr»e 
Ministries are involved. Oneis Coal, another 
is Railways and the thud is Induttnes. 
To-day  I saw that the Industries Minis
ter made a statement that bccause of non
availability of wagons, our industnal pro
duction has come down. This is the col
lective responsibility of the Government. 
So one is putting the blame on the other- 
and pleading alibi. The ministries arc at 
taggers head.

MR.  SPEAKER : Please come to the 
question.

SHRI tK. LAKKAPPA  : The  three 
Ministries are at loggers head. Th re is 
no co-ordinated  eflbi t to improve the 
situation to see that these loopholes are 
plugged.

I would like to know what aie the ie- 
quirements of supply of wagons from the 
Railway Ministry for the last i i/a ye«srs 
to meet the lequirement of thermal project 
and to stop frequent lock-outs not only in 
Delhi but also elsewhere in the country3 
Is it due to confict among  yourselves— 
i.e. among the three Ministries that this 
has bc< n stagnated at a stag'* wh re the 
intervention of the Parliament is required.
1 want a full categorical answer.

. SHRI P. RAMACHANDRAN: There 
m no conflict between the Ministries in 
this respect.

(Inhrruptum)

MR. SPEAKER : You have the duty 
to hear also.

SHRI  P.  RAMACHANDRAN : As 
far as availability of coal is concerned, 
ever since this Government came into 
office, there was no shortage of coal avail
ability in  the  country,  With  regard 
to Delhi Power Stations also, we have got 
'the power stations linked to various col
lieries.  For instance Del’ii power stations 
are linked to North  Karanpun*  Area, 
Argada  Area and  Hazaribagh  Area. 
The coal availability in the first area is 
4,77,000 ton.  In  the next area i.e. 
Argada area, we have got q.66 lakh tonnes 
of coal available.  In the Hazaribagh area, 
the power coal is available to the tune of 
8.95 lakh tonnes.  With tegard to fiadar- 
pui, the total availability is 78.63 lakh 
tonnes of power coal. So, with regard to 
the availability of coal, there is no prob
lem.

(Interruption ,

As far as the question of making avail
able enough coal to the Delhi power sta
tions is concerned, all steps aie being taken 
to see that tiie powet stations do not suffer 
tor want of coal.  In tins country, today, 
the installed capacity ..

SHRI K. LAKKAPPA:  That is not
my question.  Why are you replying a 
question which has not been asked?

SHRI  P.  RAMACHANDRAN:  In
Delhi power stations, even though theie 
is depletion of stock*,  efforts aie being 
made to see that coal leaches the power 
stations m adequate  quantities  We are 
monitoring  almost evctyday  about the 
availability of coal. Last month, the Rail
way  Minister and myself had a meeting 
with the officer*! of both the Departments 
to see that adequate supplies were made 
to the powej stations in the count! s<

SHRI K. LAKKAPPA : First I would 
like to explain ro vou that I ne\er ques
tioned the hon.  Mhnistei tliat coal is not 
available. My question is : “uhethei *»eis 
aware of reports that Delhi faces the pros
pect of a black-out as its power  stations 
are not supplied with adequate stocks of 
coal due to shortage of railway wagons**. 
So, my question is very simple. Of courie, 
he is defending liimseif.  it is no use say
ing that the coal is available at the com
mand of his Ministry.  But the question 
is that the coal should be supplied to the 
thermal  powet stations wherever neces
sary in proper time and in adequate quan
tities through the railway wagons. What 
is the coordination and efforts that they 
have made through the Railwa>  Ministry 
to see that there is adequate  supply of 
wagons to supply coal to thermal  power 
stations and uius meet and ease the situa
tion in the country.  It is no use giving 
such answers.  That is why, I said that

Oral Answers  ig
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this  Ministry hat not made any effort 
with the Ministry of Railways to get ado*

3uate supply of wagons to meet the situa- on.  Therefore, my charge against this 
Ministry is that this is a deliberate..

MR.  SPEAKER : You cannot go on 
making a speech about this. There are 
other* also.  You have put the question; 
that is all right.

(Interruption)

SHRI K. LAKKAPPA : I  want to 
know whether this  Ministry has made 
any  efforts with the Railway Ministry 
to get adequate supply of wagons in time 
to meet the situation?

MR.  SPEAKER : He has answered 
that question.

SHRI K. LAKKAPPA : Please do not 
come to the rescue of the Minister.  Please 
come to the rescue of the Member. Please 
give adequate protection to the Member.

MR. SPEAKER : I do not think you 
need any protection.

(Interruptions)

SHRI  P.  RAMACHANDRAN : I 
have already answered the question.  The 
coordination if maintained  between the 
Railway Ministry and the Energy Ministry 
to see that adequate wagons are available 
to the codl companies to supply coal  to 
the power stations.

SHRI KRISHAN KANT : This ques
tion probably has been put m various forms 
in this House to the Railway  Minister. 
I am seeking your protection not only for 
this House but for various parts of die 
country. The Railway  Minister says 
that  there  are  enough  wagons.  The 
Minister of Energy says that there is enough 
of coal.  Is it not scandalous?

The Minister of Industry says that they 
eannot get coal for thermal power sta
tions.  The Minister of Energy has said 
just now that there is full coordination and 
full arrangements have been  made for 
supplying coal to thermal power stations. 
We want to know the exact position. The 
Ministers are sitting here.  What is hap- 
pening to this Cabinet? What is happen
ing to this Government? I would like  to 
have a complete  statement either from 
the Minister or from the Prime Minister. 
Let them not take this House, when you 
are sitting, for a ride.  Let the country 
know what the real situation is.

SHRI A. a  GEORGE * There is a 
recent advertisement.  There is enough 
coal at the pitheads.

SHRI  P.  RAMACHANDRAN  :  I 
have answered not only now, even earlier. 
(Interruptions).  I can only assure  the 
House that adequate supplies of coal are 
made. There may be constraints in move
ment, and those constraints are being sort
ed out with the help of the Railways.  I 
can only try to convince the House that 
adequate supplies of coal are being main
tained and it is true that at various stages 
the supplies are interrupted  because of 
some  reason or the other.

(Interruptions)

SHRI  KANWARLAL GUPTA j Sir,
I am on a point of order.

MR. SPEAKER : What is the point of 
older? In the Question Hour there is no- 
point of older.

[(Interruptions)

MR.  SPEAKER :  There is no point 
of order  Don't  record.

(Interruptions)***

SHRI  KRISHAN KANT : Sir, he 
was replying and the whole interruption 
was there. He has not replied completely.

MR.  SPEAKER : He said: “We are 
making every  possible  arrangement.**

(Interruptions)

SHRI  KRISHAN KANT  :  Mr.
Speaker, Sir, I requested you saying that 
this reply we have received  umpteen 
times.  Would you kindly request the Go
vernment to let us know  in a  detailed 
statement as to how much are the supplies* 
where are the bottlenecks and how they 
are sorting out and by what time they are 
going to do so.  We want a statement.
I would request you to direct the Govern
ment to make a statement.

MR.  SPEAKER : I would rather re
quest that a statment may be laid on the 
Table of the House.

tpi? for *ft FcTpp

•••Not  recorded.
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SHRI  P.  RAMACHANDRAN : Sir 
about the wagons, my colleague the Rail* 
way Minister will be in a better position 
to make a statement on the railway wagons.

([Interruptions)

MR.  SPEAKER : Please answer only 
to Mr.  Malhotra’s  question.

SHRI  P.  RAMACHANDRAN :  I 
am only trying to explain that Delhi will 
not suffer for want of power,

SHRI KANWAR LAL GUPTA : Sir 
he is only talking.

(Interruptions)

MR.  SPEAKER : He has  promised 
to lay a detailed statement on the Table 
of tĥ House. (Interruptions). Don’t make 
a debate about »t. I can't answer for you.

SHRI  P. RAMACHANDRAN:  Mr. 
Speaker, Sir, I have tried to give the figure*

about the  availability of coal.  I can 
only say that much, and the only assurance 
that I can give you is that we will see that 
Delhi  does not suffer for want of power 
in the coming months.

(Interruptions)

MR. SPEAKER : If you want you can 
raise n half-an-hour discussion. (Inter
ruptions).

Don’t record.

(Interruptions)**

News  Item Captioned “Anti  TJB. 
Drags Go Underground”

♦497.  SHRI K. A. RAIAN :

SHRI DALPAT SINGH 
ARASTE:

Will the Minister of PETROLEUM , 
CHEMICALS and FERTILISERS '  be 
pleased to state :

(a)  whether Government’s attention has 
been drawn to the report appeared in 
“Economic   Tim s”  dated February 
18, 1979 under the Caption “Anti T.B. 
Drugs go undergound” ; and

(b)  if so, the details and action taken 
to maintain the supply ?

1 TffiiFI efhC i3falTV 

if :  (*) 

ste («) w f̂rrst *ra wit tot qnc
ST̂rT t 1

fararar
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**N« recorded.
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SHRI K. A. RAJ AN : It seems the 
Hon. Minister is highly optimistic about 
ihe over-all supply position of anti-TB 
<?rugs for 1978-79, but I am very doubt
ful  because of the performance.  The 
whole crux of th" problem in this area is 
the increased demand m excess of the 
production  and installed  capacity.  If 
you go through the figures of our require
ments for the year 1978*79, it is estimated 
that the country’s requirements of strep- 
oraycm is 330 tonnes and last year our 
production was only 207.86 tons.  As it 
is, there is a gap or shortage of nearly 
133 tonnes.  This shortage can be  built 
up  only  in  two  ways—either  by 
fully utilising the capacity of the existing

Slants or b\ import.  I would like  to now from the Hon. Minister whether he 
has got a long-term perspective in this 
matter and 111 what way he is going to fill 
up the gap of 130 tonnes shortage in 1977-78.

Hie Minister of Petroleum. Chemi
cals  and  FertiUcers (SHRI  H. N. 
BAHUGUNA)  :  I  do  not  agree
with my Hon. friend about the produc
tion figures given  by him.  Indigenous 
production m the year 1976-77 was 214. 
85 tonnes, in 1977-78 it came down  to 
199.92 tonnes and 1978-79 it is estimated 
to be a 15 tonnes.  The imports which we 
tried to build up during this period was 
3a tons in 1976-77, 29 tonnes in 1977-78 
and 80 tonnes in 1978-79.

SHRI K. A. RAJAN ; Still, a gap is 
there

SHRI H. N. BAHUGUNA : Yes, it i. 
accept d that  the  indigenous  capacity 
which has been li cawed has not proved 
equal to the job.  ‘Alembic’ is the worst 
defaulter.  Though their licensed produc
tion capacity was 30 tonnes, they could 
not produce more than 1.48 tonnes.

SHRI K. A. RAJAN : Why ?

SHRI H. N. BAHUGUNA : Well, I 
think that when Alembic was approved 
long ago, that was a wrong dale, a wrong 
time and a wrong decision.  Everything 
coupled together, to give them a wrong 
technology,  perhaps.  1  am sure  they 
are not going to produce even this just 
now, and we are chasing them to find 
out what should be done in this particular 
matter.

Then, there are three more, Hindustan 
Anti-bioties Ltd. has been producing above 
its rated capacity this year. The Indian 
Drugs and Pharmaceuticals has been in 
difficulty because of common area usages 
which haft run into difficulties due to the 
new technology being introduced in other 
fields of anti-biotics and, therefore, there 
is a fall in production in IDPL.  It will 
soon, in 1979-80, be all right.  So  far 
as  Hindustan  Antibiotics and Syno 
biotics, are concerned, they are doing very 
well. Some of the multinationals are really 
doing formulationg—Pfizer,  Glaxo and 
others.  They have been given according 
to their actual use in 1976-77  because se
parate capacity for formulation is not 
mentioned.  It is these people who are 
trying to get more and more of this with
out fulfilling their corresponding responsi
bility which they had for building up 
this type of bulk drug, which they have 
not done.  But I can assure the House that 
this year we have made it absolutely sure 
tJ at tlvcre shall be no shortage of anti-TB 
drug1;, a very important antibiotics

Mr SPEAKER : The Question Hous 
is over.

WRITTEO ANSWERS TO QUESTIONS

Reduction  In  Election  Evpense*

*491.  SHRI  K S.  VEERA BHAD* 
RAPPA : Will the Minister of LAW, 
STICK AND COMPANY AFFAIRS 
pleased to state :

(a)  Whether any suggestion has been 
received by Government regarding the 
reduction in the election expenses ;

(b)  whether any suggestion has been 
received to the effect that some tangible 
financial assistance in kind in terms of 
printing  of identity cards, posters and 
publicity material and provision of petrol 
coupons for cach candidate should  be 
afforded by Government so that no can
didate is handicapped in preparation for 
elections for want of minimum resources ; 
and

(c)  if so, the reaction of Government 
thereon ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI 
SHANTt BHUSHAN) : (a)  Yes, Sir.

(b)  Proposals for grant of certain fa
cilities at Government expense, to the 
candidates at elections to the Lok Sabha 
and the State Legislative Assemblies, have 
been  received.  These  proposals fafer 
alia include supply of printed cards
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ing the registered number of a voter in the 
: electoral rail and the pollling booth where 
he may have to cast his vote ai jug with 
the names and  symbols of candidates 
which should be made available to all 
voters,  supply of posters and publicity 
matma/ and toe supply of petrol coupons

(c) These  piopo&ah  art  undei 
examination

Availability of oil and Natural  Gas 
in the Nigs Thrust  Region

*49*) sHTU  CHI11A BASl  Will
the Minister of  PLIROLEUM, CHE
MICALS  AND  FERIIL1ZERS  bt 
pit ised to  state

S whf tl < r it is a t u i that there exists 
y promising strue tures with potential 

wailibility jf oil *nd Natuial C is 111 the 
region cillrd ‘N tgi Ihrust’  and

fb) if «o  the >ieps ti urc<kraf<  the*
drilling opeiations in Je area "*

ihe minis11 r or sr\rr in

THE MINISTRY Of  PliROLiUM, 
CHEMICALS  \ND  J*LRT ILIZLRS 
(SHRI NARSINGH  Y\DAV' (a) Yes 
Su  Oil on somi sttuctuies  such is 
Digboi,  Gtltki  and  Borhollt—along 
the 'Naga ihiusi line in the F istern Re
gion has already been found  \ run d 11 
dottier pi ouusurigsti uctuie si i i also been 
delineated f jr exploraloiv drilling

b̂) In oidcr tomttnsifv t k exploration 
work u< numbn of drilling ugs deployed 
by the ONf»P in tht T i stern region s 
being increased from q in 197B-7Q  to 
14 m j()7(> 80 and 17 m iqOi 83

Broadcast of Regional News Bulletin 
of Punjabi from Rohtalc

*4q0  SHRI  BAIWANT  SINGH 
RAMOOWALIA  Will the Minister of 
INFORMATION  AND  BROADCAS
TING be pleased to state

(a) whether the regional news bulletin 
of Punrabi is broadcast only from Jullundui 
and Chandigarh and not fiom Rohtak, 
if so, the reasons therefor,

(b) what are the reasons for ignoring 
the 40 per cent Punjabi news listeners of 
Haryana and Delhi,

(c) whether he is considering a pi oposa) 
for the broadcasting of Punjabi Regional 
News bulletin at 6-10 P M from Rohtak 
also as the transmitter at Jullundur is 
weak and these news can only be 1 istened 
from Rohtak, and

(d) it this bulletin is continued from 
RnMnk also what extra expenditure ha* 
to be borne by AIR *

THE MINISTER  OF INFORMA
TION AND BROADCAST IMG  (SHRI 
L K  ADVANI)  (a) to (d̂  AIR 
Rohtak bro ideasts the  regional news 
bulk tin only in limdi ixcau&i linn is 
the mam language of tlic area cover* d by 
that Station  Tht Punjabi-spealing po
pulation ol Harvaua and Delhi wl <>, „s 
per the 1971 Census Report number B 34 
per cent and 1 j 25 percent respectively, 
can listen  to tht  Regional  Punjabi 
news bulletins ltl tved  from Juihndui 
because  tl ey  come  well will in  the 
first-ratt listening t mge ol its ro KW 
medium wave tianumitet  It is not 
proposed to relay tht Punjabi legiona) 
news bulletin fiom AIK Re I ts»k Lee u&e 
of its other programme  comnntmtr is

Naptha Jhakari Hydel Project and Kol 
Dam Project in Himachal Pradesh

*100 SHRI DIRGA CHAM)  Will 
the Mimstci of 1<N1 RG\  l>t plenvd tc 
state

(a)  whether Central Government have* 
approved Naptha  ]liakari Hydel Pioject 
and K 1 D-vrn Preject in HimicKil Pu- 
desh,

'b) if 30 the detail* tl ieof

(c) at what cost each pioject is liktly 
to be constructed and what would I f tl e 
Central md State s contributen tc ead 
of the projects separately,

(d) when the we rk will sUit tn tl e*e 
projects and in how nnuy j: lusts tl t vu rlw 
will be corny letcd *nd

(e) when both tht project* will 1 c ten 
miSHontel ’

THT  MINISTIR  OI  FMRG\ 
(SHRI P  RAM AC H ANDR AN)  (a.)
to(e) Vt 1 meeting held on 5 J ii*/4 with 
the Chief Ministers ~nd Powtt Mn  te « 
of J&K, Himachal Pradesh l’unjol md 
Rajasthan it was decided in principle te 
take-up the exrcutior of Naj tl a J1. km 1 
and Kol Dam Pioject sU ject tc fiinl 
tion of the estimates  ttclno econenuc 
clearance  financul dllocatn rs  etr

Doubling output of alloy and special 
steel

*500  SHRI KUMAR1 ANAMHAlS 
Will the Minister of  STEFL  AND 
MINES be pleased to state

(a) artion taken on the suggestion of 
the Working Group that tht alio and 
special steel sector should dt uble its output 
to meet the giowing demand,

(b) whethei the elerlrie  are rurnace 
sector has diversified its production from 
mild steel pencil ingots, md
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(c)  how tht* present demand of alloy 
■and special steel is being met  ?

Limited till 15th March 1979 werrc a* 
under:—

THE MINISTER OF STEEL  AND 
MINES (SHRI BIJU PATNAIK): (a) 
The report of the Working Group, art up 
by the Ministry of Steel & Mines on 
May 25, 1976, was submitted to Govern
ment on 27th February, 1979.  The report 
is under consideration of the Govern
ment,

(b) Yes,  Sir.  The   diversification 
allowed to the electric arc furnacc sector 
from August 1977 has been availed of by 
some units in that sector to the extent 
of about 80,000 tonnes per annum.

(c) Ar<ordirig  to the leport of the 
Working Group, the demand for the cur
rent year of alloy and special steels is 
estimated at 660, 000 tonnes.  As against 
this, the indigenous  production is ex-

?ected to  be  around 600,000  tonnes, 'he balance is being met from imports.

Imijrt of Eiitialfan Technical  by 
Hindustan  Insecticides Ltd.

*301.  SHRI SHANKERSINHJI 
VAGHELA :

DR. BIJOY MONDAL :

Will the  Minister of PETROLEUM , 
«2HEMIC\LS  AND   FERTILIZERS 
be pleased to lay & statement showing:

(a) the total quantity of Endosulfan 
Technical imported by the Hindustan In
secticides Limited during the last two 
years (year-wise);

(b) what is the total quantity supplied 
to each State during the same period 
and what is the stoek of the same in hand 
at present; and

(c) whether the company has made any 
■sup >ly to any apex or any other Coopera
tive Societies during the above period and 
if not, the reasons thereof?

THE  MINISTER  OF STATE IN 
THE MINISTRY OF  PETROLEUM, 
CHEMICALS  AND   FERTILIZERS 
<SHRI  NARSINGH YADAV): (a) aoo 
tonnes each of Endosulfan technical were 
imported by Hindustan Insecticides Li
mited (HIL) during the last two years 
4'** >977-7® and 1978-79,

(b) State-wise supplies of Endosulfan
35 percent made by Hindustan Insecticides

State

Uttar Pradesh . 

Andhra Pradesh 

Karnataka 

Tamil Nadu  . 

Maharashtia  . 

Rajasthan 

Madhya Pradesh 

Gujarat  ,

Kilolitres

4* aoo

*75'79* 

90-100 

44- 7oo 

40-000 

4-980 

5-000 

063 181 

627 95a

Out of the total quantity of 797.867 
kilolitres of Endosulfan 35 percent EC 
formulated, a quantity of  169.915  kil
olitres is instock/transit.

(c)   Apart from supplies to a number oi 
State Agro Industries Corporations, Hin
dustan Insecticides Limited have supplied 
Endosulfan 35 percent to  the  State 
Cooperative  Marketing Federations of 
Karnataka and Andhra Piadesh which 
are apex cooperative bodies.

Production  of  Streptomycin

*502 *SHRI VASANT SATHE: Will 
the Minister of PETROLEUM,  CHE
MICALS  AND  FERTILIZERS 1 e 
pleased  to state:

(a)  what is the production of streptomy
cin m the country  by the  main  pro
ducing units in the country; (unit-wise) 
during the last three years ending 1978-79 
vis-a-vis the pioduction target for each cf 
the units and the demands for internal 
consumption;

f b) whether it is a fact that some of the 
units producing Streptomycin have pro
duced it much below their rapacity and 
the reasons therefor;  and

(c)   what steps have been taken/proposed 
to produce Streptomycin  to meet the 
internal consumption  demand and the 
extent of import made/proposed ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM. CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH  YADAV): (a) A  State* 
tnent furnishing the requisite details is 
annexed.
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(b)  Yes, Sir.  At present M/s. Indian 
Drugs & Pharmaceuticals Ltd. and M/s. 
Alembic Chemicals are producing Strepto
mycin below their licensed capacities. 
The reasons for low production of Strepto
mycin as reported by these units are as 
under  *

Af/f. Indian Drugs and Pharmacmtieals Ltd-

There are problems of Sterility and 
contamination.  The plant is also beset 
with  power  failures  and fluctuations, 
which hamper production.

M}s, Alembtc Chemicals

Non-availability of fermentors due to 
rnrrosion and leakages in mild steel fer- 
mentor*.

Tc) The Working Group on Drugs & 
Pharmaceuticals  has  estimated the de
mand of Streptomycin at 330 tonnes pei 
annum and 460 tonnes per annum by the 
end of 1978-79 and 1983-83 respectively. 
Against these estimates, a capacity of 490 
tonnes has  already  been  approved 
which includes an  Industrial  Licence

§ anted during the current yeat to M/s. industan   Antibiotics   Ltd.  for 
effecting  Substantial  Expansion in the 
manufacture of this di ug from 80—90 ton
nes per annum to 170 tonnes per annum. 
M/s. Hindustan Antibiotics Ltd. ptopose 
to expand their capacity upto 300 tonnes 
per annum during the VI plan  M/s. 
Indian Drugs & Pharmaceuticals  Ltd. 
and M/s. Hindustan Antibiotics Ltd. 
both public sectoi enterprises, have been 
requested to increase  their production 
of Streptomycin

The position relating to impoi ts made/ 
proposed to be made for Streptomycin 
is as follows:—

(In tonnes)

*976-77   .  .  .   •  ‘32*99

1977-78  . . . .    29 o°

('£,8;79  • • • ■ « - » 

1979-80   .   .   .   .   100 00

Statement

(Figures in tonnes)

S.   Name of the Party 1976-77 1977-78 *978-79

Target  Production Target  Production Taiget  Pioduction 
(April-Dee.)

1 2 3 4  5 6 7 8

I. M/s. Hindustan Anti
biotics, Ltd.

90*00 85* 95 96 00  86 36 90 00 73 54

3.M/s. Indian Drugs and 
Pharmaceuticals, Ltd.

85*00 44 97 70*00 39 05 50 00 #8 49

S< M/s. Synbiotics, Ltd. 9a 00 81*61 84-00 74 5» 90 00 62 55

4* M/s. Alembic Ghem. 8*oo 8*3# 6*00 1 n

Total 275*00 914-85 856*00 199 9« JJO 00 165*69

Demand (Estimat'd)

1976-77 1977-78 1978-79

316* 330*00**

•Estimated by the Working Group of Ministry of Petroleum, Chemicals and Fertilizers, 

r̂°U*> 011 ̂  Pharmaceuticals Industry constitute
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Losses on Imported  Steel Buffer 
Stock

*503.  SHRI P. S. RAMALINGAM:

SHRI V. ARUNA CHALAM ;

Will  the  Minister  of  STEEL AND 
MINES be pleased to state :

(a) the policy regarding import of steel
and keeping it in buffer stock;

(b) Whether it is fact that the pooled
price for the imported steel is consider
ably lower than the actual price paid for 
import; and

(c) If so, the extent of loss suffered by
Government  apd  the reasons for such 
lapses in the  face of the crying needs of 
our economy ?

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS, 
(SHRI NARASINGH YADAV )  :

îa) It is presumed that the reference is 
to Tetracycline Hydrochloride. Alil.ough 
both Tetracycline Hydrochloride  and 
Chloramphenicol Powder have of late been 
in short supply,  there has been no acute 
shortage of these drugs.

(b) The shortage is  due  in  par;  to
lower indigenous production and in part 
to port congestion.

(c) Import of canalised bulk diugs in
short supply have been augmented and, 
where necessary, certain quantities have 
been airlifted. ”

Building for G. S.I. at Bkiitaneslivar
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THE MINISTER OF STEEL  AND 
MINES  ( SHRI BIJU PATNAIK )  :
(a)  Import  Policy  provides  for  the 
import of those items of steel which  are 
either not produced in the country or are 
produced  in  very small quantities.  It 
also provides for the import of those cate
gories of steel in respect of which the 
domestic requirement is much more than 
the  indigenous  production.  These 
categories of steel viz. (i) structurals, (ii) 
plates,  (iii)  HR sheets/coils, (iv) CR 
coils/sheets including tinmill black plate 
and (v) GP/GC sheets,  are  being  ims 
ported mainly under the scheme of buffer 
stocks where the indigenous and the im
ported prices are pooled.

(b) Yes, Sir.

(c) No loss is suffered.

Shortage of vital raw material 
used IE Drugs

*504.  SHRI K.T. KOSALRAM : Will
the  Minister  of  PETROLEUM,
CHEMICALS & 
pleased to state ;

FERTILIZERS  be

(a) whether there is  acute  shortage
of vital raw materials like lycing hydro
chloride, chloramphenticol  etc. used in 
life saving  preparations by the  Drug
Industry;

(b) whether it is a fact that the shortage
is due to inordinate delay in the  dock 
clearance of ships carrying these vital raw 
materials ;  and

ĉ) if so,  the action taken by Govern- 
m'-nt to remove this hurd'e in the avail
ability of raw materials to drug industry?

♦505,  SHRI  K.  IRADHANI  r
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether there is any proposal urder
the  consideration  of  Government  to
construct a building at Bhubaneshwar fcr 
the Orissa Branch of the Geclcgifil Sui\cy 
of India ;

(b) whether there is any porposal  fcr
construction of staff i-iuarters : and

(c) if so,  when the  construction of
these buildings is likely to be ccn'pltttd?

THE MINISTER OF STEEL  AND 
MINES  (  SHRI  BIJU  PATNAIK ):

(a) Yes, Sir,

(b) The programme approved by Gov
ernment envisages construction  of office 
buildings as well as residential buildings 
in different locations  incUidinĝ Bhuba
neshwar.

(c) The process for  the  construction
of  office buildings in Bhubeneshwar has
been initiated  and the  work ij cxpectrd
to be completed by 1981-82.

Surplus Employees of Bureau cf 
petroleum and chemicals 

Studies

*506. SHRI MAHI LAL :  Will
the Minister of PETROLEUM, CHEMI
CALS AND  FERTILIZERS be pleased 
to state :

(a) tctal  number of employees of the
defunct Bureau of Petroleum and Chemi
cals Studies,  a subsidiary of the Indian 
Oil Corporation, who have become s\irplu> 
as a result of its closure ;
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(o)  whether *11 the ’'employee# have 
since bjen absorbed injfodian Oil Corpo
ration j

(c) it mt, the reasons therefor,  when 
all thesa employee* were originally recurit- 
ed by the Indian Oil Corporation;

(d) whether the employees notabsorbed 
in the Indian  Oil Corporation have the 
represented their case to the authorities; 
and

(e)  if so,  the action taken on  their 
representations and when they are likely 
to be absorbed in the Indian Oil Corpo
ration ?

TrI5 MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS ( SHRI 
NARSINGH YADAV ) t  (a) Twenty- 
seven, please.

(b)  the employees of Bureau of Petro
leum and Chemicals Studies ( renamed 
as Bureau of Petroleum Studies )  except 
those who were on daily wages,  were 
absorbed in Indian Oil Corporation and 
Oil & Natural Gas Commission.

(c)  On the Closure of the Bureau  of 
Petroleum Studies its assessts and staff 
were divided between the two  under
takings via: ONGC and IOC as these 
undertakings were meeting the expendi
ture of this Bureau.

(d) Yes, Sir.

(e)  Since the expenditure on the Bureau 
w» sharped by ONGC and IOC, it would 
not have been  appropriate to ask IOC 
alone to absorb all the employees of the 
Bureau. No further action is proposed 
to  be taken in the matter.

(c) whether it is a fact that inclusion 
of such views m the said Bulletins dq.mt 
the listeners of important news of Irdia 
and the world ; and

(d) if so, steps being taken to impro\ e 
the situation ?

THE MINISTER OF  INFORMA
TION  AND  BROADCASTING 
(S1JRI L. K. ADVANI) *  (a) to (b)
A. I. R. news bulletins cover tne speeches 
of Ministers both inside and outside tbe 
Parliament  on  the  basis  of  their 
newsworthiness.  Speecificd  percentages 
of news bulletins are not allotted for 
the coverage of  any category of news 
items.  The news bulletins  referred to 
attempt to give a balanced preseanta- 
tion  of all news of  importance keep
ing in view the need to keep the listeners 
well informed.

Proposal* from State Governments 
for Super Thermal Power 

Stations

*508. SHRI U.S. PATIL •  Will the 
Minister of ENERGY be pleased to state*

(a)  how many State Governments have 
submitted proposals  for  super  power 
thermal plants and how many of them 
have  been acccpted;

fb) whether the Government of Maha
rashtra have sought permission to  raise 
furnance for super power thermal station 
on the basis of bilateral agreement with 
international finance agencies of foreign 
countries ; and

(c) if so, the decision taken thereon ?

Paragraphs in  News Rallettaslg of

•W.  PROF. P. G. MAVALANKAR: 
Will the Minister of of INFORMATION 
AND BROADCASTING be pleated to 
state :

(a)  whether it is a feet that die daily 
morning  8 to 8.19 and night 8*45 to 
9.13  miin News Bulletins cm the AIR 
contains many paragraphs of Ministerial 
speeches indtide and outride Parliament;

(h) If «o, percentage thereof; 

8LS-2.

THE MINISTER OF ENERGY 
(SHRI P. RAMCHANDRAN) ;

(a)  The following project reports for 
the setting up of large sized thermal power 
stations (involvinginstallation of 1000 MW 
and above) have been received in the Cen
tral Electricity Authority (C.E.A.) from 
the State Governments/Electricity Board 
of Uttar Pradesh. Punjab, Madhya Pradesh 
Maharashtra and Bihar.  The clearance 
of the projects will depend on the techno- 
economic appraisal by the C.E.A. keeping 
i n view tbe most economic options available 
for meeting the power demand, and on 
identification of resources.
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Project Installed tajwcity

I.  Anpara *B* Thermal Power Station (U. P.)   *   1000(9x500)

9.  Ropar Thermal Power Station (Punjab)  .  1000  (5 x aoo)

3.  Virdhyachal Thermal Power Station (Madhya Pra
desh)  ( , . « • * » .   1000  (a x 500)

4. Ujjain Thermal Power Station Stage —I (Maharashtra)  1000  (2 x 500)

5.  Qolgeng Thermal Power Station (Bihar)   .   .  3000 (6 x 500)

6.  Ray Thermal Power Station (Bihar)

Proposals have also been received from 
the State Governments of Maharashtra and 
Orissa suggesting the establishment  of a 
large siiedthermalpower station at Chan
drapur  (Stage III-1500 MW) and at 
Talcher (1000 MW) respectively.  How
ever. the project reports in respect of these 
have not yet been received.

(b)  & (c). The Government of  Maha
rashtra had sent proposals seeking World 
Bank assistance for setting up two super 
thermalstatioropi*. UjjatmfaxsooMW) 
and Chandrapur Stage III (3 x 500 MW) 
All assistance from the World Bank, 
International Development  Association 
assd from  other  multilateral/bilateral 
dosiorsfbr various projects, including power 
projects becomes available to the Govt, of 
Inina and all aid agreements are also exe
cuted by the external agencies with the 
Government of India.  All foreign assis
tance enters the Central pool of resources 
for the benefit of the economy.  From the 
pool of Central resources, which, inttr-alia 
includes foreign aid, assistance is provided 
by the Central Government to die State 
Governments for financing  the  Plan 
expenditure. Therefore, the question of 
the State Governments entering into any 
direct bilateral agreements with interna
tional financing agencies and foreign 
countries does not arise.

♦509. SHFI BAPTJSAHEB PARULE- 
KAft:  Will the Deputy prime Minister 
and Minister of Defence:  be pleased 
to ft*te:

(a)  is it a fact that it is not possible to 
AM Defence officers’ in-take quotas without 
lowering selection Standards in contrast 
wMi the stampede to join the civil aenrKes

«ed rMNps to 4* «•*»*;

2400 (a x 800 4 4 x 500)

(b) is it a fact that the people are not 
attracted to defence services because of 
unfavourable gjradc stcructure of the forces 
xis-a-u is the civil services;

(c) whether there is any cadre review 
committee for defence services:

(d) if not, whetbrr Government propose 
to appoint such a committer for defence 
services as it does for civil services every 
three years; and

(e) if not, the reasons foi the same ?

THE DEPUTY PRIME  MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) :

(a)  and (b),  There is no dearth of can
didates for posts in the officer cadres of the 
Defence Services.  On the  contrary, a 
Mirveyi ndieates that the number of candi
dates appearing for entrance examinations 
continues to increase.  It is many times 
larger than the number of openings.

There is no present evidence to suggest 
that grade structures or any such other 
factors are affecting the attractiveness of 
the Defence Services, which continue to 
draw some ofourmot*t deserving youngmen.

There have been occasional shortfalls in 
the in-take of officers to the Army, the 
Navy and the pilot cadre of the Air Force. 
But thete shortfalls do not seem to arise 
from Udtofavai&bility of candidates.

Government are concerned that them 
should.be large scak rejection of candidates 
mtt of the waty large number of candidate* 
provkionaUy selected by the UPSC on the 
Immm of written tests. Government are 
going into the possible ommm. ami my 
remedial action that may be called for will
hr taken,
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Time hasbeentio lower!ngof standard* 
as fy* tt recruitment to tbe Army or to 
the Air Force is concerned.  In the cate of 
tbe Navy, certain relaxations were made in 
respect of SSB standards only for three 
specific batches of the Executive cadre, to 
kelp fill up tbe available quotas.

(c)  to (e)  The existing cadre position of 
each Service is already under active ex
amination at the instance of the Minister of 
Defence in the light of our needs, the need 
for continued maintenance of reasonable 
promotion  prospects and  provision  of 
necessary relief for any stagnation. Pro
posals in regard to such matters are con
sidered in the Ministry from ti me to time 
in consultation with the Chiefs-of Staff. 
They have to keep in view the organisa
tional structure, tbe functional rrquirrmeti s 
and the terms and conditions peculiar to 
the Defence Services which, in many eases., 
are not comparable to those of the civilian 
services.

Plan for creating Fresh Capacities for 
Manufacturing 46 Bulk Drugs

*510.  DR.P.V.PERIASAMY:  Will 
tbe Minuter of Petroleum, Chemicals
and Fertilisers be pleased to state;

(a)  whether Gov crnmi ntliave drawn up 
a plan for tbe creation of fresh capacities 
on a priority basis for manufacturing 46 
bulk drugs now being imported; and

(b} if so, the detailsofthe same and when 
it will' be implemented?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF  PETROLEUM 
CHEMICALS  AND.  FERTILIZERS 
SHRI  NAR  SINGH  YADAV) : 
a) and (b)  As per import  statistics 
maintained by DGHS more than 150 bulk 
drugs were imported during 1977-78 to 
meet the country’s demand. The Working 
Group on Drum and Pharmaceuticals 
constituted by tbe Planning Commission 
has estimated tbe demand of es&ential bulk 
drugs for tbe period 1978-79 to 1989-83 
and arrived at figures ofadditional capacity 
that «iay tie needed to meet this demand. 
The New Drug Policy contains, inter alia, 
an indicative  categorisation of drugs, 
with a view to encouraging their produc
tion by various sectors of the industry. 
Future licensing of bulk drugs will be 
guided by all these factors.

Th* Working Group on Drugs & Pbar- 
maceu&aU lias, however, also estimated 
that a$ again# the country's requirement 
01 bulk drugs by J073*73 of the order of 
*»< 62$ crores, indigenous production of

bulk drugs would be Rs. 475 crores, thereby 
leaving a gap of Rs. ijjo crores (landed 
cost) to be met through 1 mports, as against 
Rs. 147 crores (landed cost) during 1977-78.

Recognition of Hindustan Aeronautic 
Adaibasi Harijan Employes Welfare

Association by HALKor&put

4801.  SHRI  GIRIDHAR OOMAN- 
GO: Will the Deputy Prime Minister 
and Minister of Defence be pleased 
to state :

(a) is it a fact that the HAL, Koraput 
Division has not i ccognised the Hindustan 
Aeronautic  Adibasi Harijan Employees 
Welfare Association (Rcgd.) though other 
Associations have been rcc<igniscd by the 
authority;

(b) if <.0, the reasons therefor;

(c) the steps taken by the authority for 
early recognition of H.A.A.1I.E.W. Asso
ciation; and

(d)  if not, the delay foi the same by the 
authority?

THE MINISTER OF STATE IN THE 
MINISTRY OFDEFENCJE (PR OF. SHER 
SINGH) :(a\ and (b) The Hindustan Aero- 
neatics Adibasi Harijan Employees Welfare 
Association has not been recognised by 
the management of Hindustan Aeronautic* 
as il is not the policy of Government to 
accord recognition to any separate service 
association of employees formed on the 
basis of caste or creed.

(c)and(d)  Do not arise.

Pilferage of Stores from tbe National 
Project Construction Corporation Ltd.

Farldahad

480a. SHRI R. KOJANTHAIVELU :

SHRI DINEN BHATTACHAR. 
YA:

Will the Minister of Energy be pic 
to state:

(a) whether it is a fact that some valua- 
able material was pilfered from the Re
gional Store of National Project Constru
ction Corporation Limited at Faridabad 
sometime  back;

(b) if 50| whether the departmental and 
police investigations have been made 
against the controlling officials responsibl 
in this case; and
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(c) if so, whether the administration 
propose to take suitable action against these 
officials so that such incidents do not recur ?

THE  MINISTER  OF  ENERGY 
(SHRI P.  RAMACHANDRAN):  (a)
In Februaty 1078, a case of theft of
36 number bearings costing Rs. 9650 46 
from the NPCC Regional Store at Farida* 
bad was reported.

(b) Yes, Sir. On the advice oft he Central 
Vigilance  Commission,  disciplinary 
pi occedings were initiated  against the 
Assistant Engineer and Head Storekeeper.

(c) In addition to the disciplinary pro
ceedings, two officials involved have been 
given transfer orders from  the Regional 
Stores at Faridabad.

Bharat Electronics Ltd.

4803.  SHRISURENDRA BIKRAM: 
Will the DEPUTY PRIME MINISTER 
AND  MINISTER OF  DEFENCE be 
pleased to state:

(a) how many units of Bharat Electro
nics Limited are at present operating in 
the country and what are their individual 
capital and capacity;

(b) how much working force each unit 
has been employing and what are their 
expansion programmes;

(c) are all these units going into profits 
or there are certain units incurring losses 
also; and

(d) what electronic equipments these 
units are making and wnether they are 
all consumed within the country or are 
exported also i*

THE MINISTER OF STATE IN THE 
MINISTRY  OF  DEFENCE  (PROF. 
SHER SINGH):  <a) Bharat Electronics 
Limited (BEL) have two operating units 
at present, situated in Bangaloie and 
Ghaziabad.  The capi tal employed and thr 
uipment production capacity (value) 
these units is as under :—

Unit Capital  Produc-
cmployed  tion

Capicity

(Rs. in crores) 

Bangalore  .  .  5434  45*00

Ghaziabad  ,  . 8 68  15*00

The Company is taking various steps for 
raising the total equipment production 
capacity in these two units to Rs. 75 
crores.

(b)  The working force in each un 
including  executives,  as  on  1-2-197 
is as follows:—

Bangalore . . . .   13,865

Ghaziabad .  .  2,501

There is, at present no plan to expand 
either of these two units.

(c)  The annual accounts are maintained 
for the Company  as  a  whole.  The 
Company has been earning profits and 
declaring dividends.

(d)  The product range of these two 
units is given below:—

Bangalore complex.—Sound  and Tele
vision Broadcasting equipment,  com
munication equipment  in HF/VHF/ 
UHF range, Radar equipments, Control 
and Test Equipment, computer/digital 
equipment, etc.  Besides, the Bangalore 
complex is also manufacturing various 
components such as Receiving Tubes 
for Radio and Television, TV Picture 
Tubes, Cathode Ray  Tubes,  X-Ray 
Tubes, Transmitting Tubes,  Magne
trons, Vacuum Capacitors,  Ceramic 
Capacitors, Semi-conductors and ICs 
Quartz  Crystals,  Transformers  and 
Inductors, etc.

Ghaziabad Unit.—Static and  Mobile 
Radars, Troposcatter and Line of Sight 
Microwave Communication Equipment, 
Secondary Surveillance  Radars, VHF 
Communication  Equipment,  etc.
BEL’s products are being substantially 
consumed within the  country. How
ever, export of its equipments and com
ponents has been increasing steadily 
and amounted to Rs. 15-90 crores in 
1977-78, accounting for over ato% of 
the turnover of the Company.

Rales  Regulating  towewtag  of 
Money by SubAUary Csswpny 

from Parent Company

4804.  SHRI  DHARMASINBHAI 
PATEL:  Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state whether there we any 
rules regulating a subsidiary company 
borrowing money from the Parent Com
pany where no sales ave talcing place 
from the Paraent Company to tbe subsi
ding?



THE MINISTER  OF  STATE IN 
THE  MINISTRIES  OF  HOMF.
AFFAIRS AND IN THE  MINISTRY 
OF LAW, JUSTICE AND COMPANY 
AFFAIRS ('SHRI S.D. PATIL):  Inter
corporate loam are regulated by Sections 
370 and 395 of the Companies Act, 1956 
which prescribe certain conditions and 
restrictions.  These conditions and res
trictions however do not apply to loans 
made by a holding company to its sub
sidiary vide Sections 370 (a)(a)(i) and 
295(2)(b)(i) of the Act.
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RvrftI Electrification in Mizoram

4806.  DR. R. ROTHUAMA:  Will 
the Minister of ENERGY be pleased to 
refer to the reply given to Unstarred 
Question No. 5741  on 5-4-1978; and 
state:

(a) how many additional villages have 
been electrified under this Annual Finan
cial allocation for Rural Electrification;

(b) the detailed findings of the investi
gation of Hydel projects on Daleswari 
and Mat streams in Mizoram undertaken 
during 1977-78; and

(c) the progress made regarding the 
works on the two projects and when these 
are likely to be completed?

THE  MINISTER  OF  ENERGY 
(SHRI  P.  RAMACHANDRAN)  (a) 
There  are  329  villages  in Mizoram.
10 villages were earlier reported to have 
been electrified upto 31-1-1978.  5 more 
villages were electrified upto 31-12-1978.

(b)  and (c) As per the preliminary 
investigation; the micro hydel projects 
on Daleswari and Mat streams in Mizoram 
have been found to be uneconomical 
because of high cost of energy generation 
from them.
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Ffaw 10 Boost Bombay High Output

4808.  SHRI JANARDHANA POOJARY: 
Willt  he  Ministcrof  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a) whether Government have a  plan 
to boost Bomay High output; and

(b) if $0, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND FERTILIZERS (SHRI NAR 
SINGH YADAV): (a) Keeping m  view 
various factors, the crude oil production 
progress from Bombay High was revised last 
year. The revised programme emiwgejpro- 
duction  as  under-

Year Crude oil  A<isociat-
(million cd Gas (mii- 
toimes)  lion cubic 

metres 
per day)

1978-79 3 4° * »5

1979-80 4 40 *‘35

1980-81 5 90 1 80

1981-82 8 20 2 50

1983-83 9 00 2 70

(b)  The information  has  been given 
in the reply to part (a) above.
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Study of UNCTAD in respect of Indian 
I Industry

4811.  SHRI C.K. CHANDRAPPAN: 
Will the  Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state:

(a) whether it it a fact that according 
to an UNCTAD study the Indian Pharma
ceutical industry depends for basic inputs 
on trans-national Corporations and suffers 
from a large technological dependence; 
and

(b) if >0, the details thereof?

THE  MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV) : (a)
Yea, Sir*  These views are contained in 
“Case Studies in the Transfer of Tech- 
n<tagy*-4i»e pharmaceutical industry in 
India'* published by UNCTAD in 1977.

(b)  The Case Study points out that 
idttaqfh India can boast of one of the 
raost advanced pharmaceutical industries 
in die developing countries, the industry 
remain* eactewwriy dependent on Irmns- 
national Corporations* for the supply of 
bftste inputs. IUM«« to technological 
dependence iik the Indian pharmaceutical

industry, the Study points out that due 
development of the industry, has been 
characterised by a large scale transfer 
of technology from the developed coun
tries.  It also points out that even where 
local technology alternatives are available, 
thr market structure and prejudice fitvour 
the  use  of  foreign  technology. Any 
attempt to reduce the costs of foreign 
technology through a policy of controlling 
the financial terms of trnasfer, will not be 
of much use unless it also addresses itself 
to the more fundamental issue of tech
nological dependence.

Poor QoaUtY of Coal Supplied  to 
Thermal Power Stsrisas of D.VXL

& Weet Bengal :

481a.  SHRI  SOMNATH  CHAT*- 
TERJEE : Will the Minister of ENERGY 
be pleased to state

(a)  is it a fact that quality of Coal 
and middlings supplied by Coal India 
Limited to thr Thermal Power Stations 
of the D.V.C. and West Bengal State 
Electricity Board is very poor leading to 
serious difficulties in the matter of power 
generation and dislocation in power supply 
on account of the tube leakage in boilers; 
and

(b)  what steps have been taken to 
supply proper Coal as per specifications 
to the Thermal Power Stations of the 
D.V.C. and West Bengal State Elcrtiicity 
Board ?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a)  Linkage 
of sources of supply of coal to thermal 
power stations of the D.V.C. and West 
Bengal State Electricity Board is done in 
accordance with the quality requirements 
of the power stations.  However, as a 
result of disruptions in coal production 
caused by the recent floods and prohlezai 
in transportations, coal supplies to these 
power stations have to be made from 
alternative  sources occasionally  where 
quality specifications may not strictly 
conform to the boiler requirements.

(b)  Efforts are being made to step up 
supplies from sources where coal quality 
conforms to the requirements of the Power 
Station̂.

OwUaiGas in U|

4S13. SHRIMATI PARVATI DEVI: 
WU1 the  Minister  of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a)  whether It is a fact that in view 
of development of tourist centre as also 
shortage of fire«w©od Government pro
pose to make available cooking gas in 
Lek in near future; and
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(b)  if so, the reaction of Government 
thereto ?

„ JK . MINISTER OF STATE FOR
petroleum, chemicals and

FERTILIZERS  (SHRI  NARSINGH 
YADAV) : (a) There is no proposal 
now  under consideration of the  oil 
companies to make available cooking gas 
in Leh.

(b)  With the anticipated  large-scale 
availability in the country from tg8o 
onwards, it may be possible to extend its 
marketing in due course to the uncovered 
areas based on the following :

<i>  Anticipated customer potential ;

(ii)  Nearness of the market from the 
source of supply ;

(m)  Availability of safe/convenient mode 
of transport ;

(tv)  Maximum utilisation of di stributi on 
equipment; and

(v>  Viability in operations.

Over of the Metal Corporation 
India Limited, Calcutta

4814.  SHRI  SHARAD  YADAV  : 
Will the Minister of ST  EEL AND 
MINES be pleased to state :

(a) Whether Government  have paid 
compensation for taking over the units 
earlier of the Metal Corporation of India 
Limited, Calcutta ;

(b)  if so, the facts thereof and whether 
the compensation has been determined 
in accordance with the market value of 
shares of paid according to judgement 
pronounced by Supreme Court ; and

(c)  What is the total quantum of such 
compensations and bow much is the 
balance still to be paid ?

m THE MINISTER OF STEEL  AND 
MINES (SHRI Byu PATNAIK.)  :
(a) to (c).  Ycv, Sir.  Under the Metal 
Corporation  (Nationalisation  &  Mis
cellaneous Provisions) Act,  1976, an 
amount of Rs. 390 *79 lakhs was paid to 
the Corporation in October,  1976 a* 
under :—

Rs. in lakhs

(i) Amount for deprivation of 
the Metal Corporation of 
the management of its un
dertaking as per Section 10
> elf the Metal Corporation 
(Nationalisation and Mis
cellaneous Froviaiont) Act*
*07$  . . .   *aa*79

(u) Amount for the acquisition 
of the undertaking of Metal 
Corporation of India as per 
Section  11  of the Metal 
Corporation  (Nationalisa
tion and Miscellaneous Pro- 
visions) Act, 1976  ,  .  198*00

Tot*l  .  ,  jao* 79

The amount was received by the Company 
on 19th October,  1976. There  is  no 
balance to be paid to Metal Corporation 
of India as per the said Act.

Formation of Companies

CINDI
SHRI  MADHAVRAO 

SCINDIA : Will A3 Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a)  whether it is a fact  that  during 
last one year the formation of small and 
medium size companies! n the private sectoi 
has shown increase in its growth ; and

(b)  if so,  the number and  details 
of the companies formed in different parts 
of the country particularly in Delhi during 
the period ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE MINISTRY OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI S.D. 
PATIL)

(a)  Yes, Sir.  1569 companies of small 
size, i.e. companies having an authorised 
capital of less than Rs. 5  and 1576 
companies of medium size, i.e. companies 
having an authorised capital of Rs. 5 
lakhs or more, but less than Rs. 50 /akbs 
were registered as non-Govemment com
panies during the year 1978, while the 
number of such small size companies re
gistered during the previous year i.e. 
during 1977 was 1198 and the number of 
such  medium  size  companies  was 
1903.

(b)  The Statewise and Union Terri- 
torywiae details of the companies registered 
during the year 1978̂ according to their 
size or authorised eternal inducting those 
registered in the Union Territory of 
Delhi are given in the Statement annc*c<i
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Number of small sized, medium used and large sized companies in the private sector (i.e., 
j-Govtjrnment companies) registered during 1978 (January-Deceraber, 1978) according to thei 
• of authorised capital

Number of Companies

State/Union Territory
Small sized  Medium Sized  Large Sized  Total

Authorised 
capital less 
than Rs. 5 
lakhs

Authorised 
capital of 
Rs. 5 lakhs 
or more and 
less than 
Rs. 50 lakhs

Authorised 
capital ofRs.50 
lakhs  "
and above

Andhra Pradesh . 56 75 10 HI
Assam 8 15 *3
Bihar so 4* 4 66
Gugarat 64 90 1 *55
Haryana 6 13 18

Himachal Pradesh 3 6 1 10

Jammu and Kashmir 3 4 3 8

Karnataka 85 76 9 170

Kerala 49 26 4 79
Madhya Pradesh. so 31 5 56
Maharashtra 433 368 14 805

Nagaland 1 3 3
Orissa 18 25 3 46
Punjab 43 4° 1 84
Rajasthan 36 4i 8 75
Tamil Nadu 140 105 9 *54
Uttar Pradesh too 67 5 173

West Bengal 353 «45 13 509
Delhi 336 *73 10 509
Chandigarh 8 5 *3
Goa Daman & Diu, 13 *9 1 33
Manipur

Meghalaya I 1

Pondicherry 4 it

Tripura 1 1

Dadra &W*gar Haveli 

Arunachal Pradesh
•• 1

1

Tqtsax. *569 *576 99 3944
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Supply of Iijgjl t̂trrtMiai Gu to

4816.  SHRI  CHATURBHUJ: 
Will the Minister of PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
be pleased to state the names of districts 
in Rajasthan and the time when there 
will be supplied with liquid petroleum 
gat ?

THE MINISTER OF STATE FOR 
PETROLEUM, CHEMICALS  AND 
FERTILIZERS (SHRI  NARSINGH 
YADAV) : Afpresent Indian Oil Corpora, 
tion and Hindustan Petroleum Corpora
tion are marketing Liquefied Petroleum 
Gas in Rajasthan.  The names of the 
District headquarters covered by thr two 
oil companies ate as under ;—

(i) Indian Oil Corporation  : Jaipur. 
Kota, Jodhpur, Udaipur,  Ajmer  and 
Jhunjbunu.

(ii) Hindustan  Petroleum Corpotattofl : 
Kota, Udaipur.

a.  With the  anticipated  availa
bility of additional Liquefied Petroleum 
Gas from around 1980 it will be possible 
to extend marketing of Liquefied Petroleum 
Gas to more locations based on the follow
ing consideration :

(i)  Anticipated customer  potential.

(ii)  Nearness of market from source of
supply;

(in)  Maximum utilisation of distri
bution equipment ; and

(iv)  Viability of operations.

Companies of Tata Group

4817.  SHRI VIJAY KUMAR MAL- 
HOTRA :  Will  the Minister of LAW 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) what are the names of all the com
panies under the control/ownership of the 
Tata group members, the nature of busi
ness carried on by each of these companies, 
and the assets of each of these companies 
during the last five financial years pre
ceding and including the financial year 
1977-78  or calendar year 1978;

(b) how much funds and of which finan* 
cial institutions have been lent to or in
vested in each of these companies;

(c) wJiat is the value of share capital 
held by the Tata Group in each of these 
compaata as also the total paid up capital 
in each of these companies; and

(d)  if the asset figures of companies in 
this group for the yean 1976 and 1977 
are still not available ai waa replied to w 
the Lok Sabha Unpaired Question .No. 
2690 dated 14th March, 1978, what action 
has been taken  against each delimiting 
company for non-compliancc of Com
pany Law  Regulations in respcct of sub* 
mission of company balance sheets within 
a statutorily defined period after end of 
financial year?

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
SHANTI BHUSHAN) : (a) In the con
text of the present industrial licensing 
policy and the Monopolies and Restric
tive  Trade  Practices Act, only those 
companies are  considered as companies 
of the Tata  group which are registered 
under section 36 of the M.R.T.P. Act as 
undertakings to which section so(a) of 
the Act applies, and which at the same 
time either (i) figured in the list of com
panies identified by the Indust ial Licen
cing Policy Inquiry Committee as com
panies belonging to the large industrial 
nouse of Tata  or are (ii) interconnected 
with such companies. Statement 1 giving 
the required information regarding the 
nature of business carried on by each of 
such companies and the value of assets 
of each company during the years 197a, 
1975, 1976 and 1977 is laid on the Table 
of the House. [Placed in Library See No. 
LT—4187/79] The information on the 
assets for the calendar year 1978 is still 
due to be filed as per balance sheets with 
the Government  in several _ cases and 
has not,therefore, been studied.

(d)  Statement 2 gives the details of in
vestments by financial institutions in the 
equity shares of the companies in question 
as on 1-3-75 and the funds lent by the 
financial institutions to these companies 
as per information disclosed by the latter 
in their respective balance sheets for *977* 
is laid on the Table of the House [Placed 
in Library. See  No. LT—4187/79]

(c) Statement 3 shows the value of total 
paid-up-capital of efich of the comp*nic* 
and corresponding total value of equity 
share capital held by various individuals 
who appear to belong to the Tata family 
and the companies covered in the r̂ply 
to part (a) of the question is laid on the 
Table of the House. [Placed in Library 
See No. LT—4187/79]-  The infonpatlon 
pertains to the portion on 1-8-75. 
solidated information on a unifonh bash 
is not readily available for all the com
panies for any subsequent date.

(d) The figures of assets for the yean
1976 and 1977 have *ince been furnished 
by the companies concerned and are in* 
eluded in reply to part (a) of the ques
tion*
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1 cTsrr  f?3î  w  ̂ ?nrT ̂

‘  (̂ ) WT ̂ t

ft’sr# r̂nr̂ ̂   qr̂iTr %?ŝ ?tt- 
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?r»î  Prf̂ 3̂w®tT |t art 

T̂fprar % f̂iT

TT f^R fen ̂iTTirr i

Request from Ministry of Health re
garding Advertisement of “Thums Up”

4819. SHRI BIRENDRA PRASAD: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state whether it is a fact that Ministry of 
Health and Family Welfare, requested 
Ministry of Information and Broadcast
ing  to examine the advertisement of 
“Thums Up” as a “Refreshing Cola” 
vis-a-vis the code for commercial adverti
sing; and what were the findings?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L.K. ADVANI) : The Ministry of Health
and Family Welfare wanted the Ministry 
of Information and Broaccasting to review 
the advertisement of “Thums Up” as 
a ‘Refreshing Cola’, with reference to the 
provisions of the Code for Commercial 
Advertising on A.I.R. and Doordarshan. 
The matter was  reviewed  accordingly 
and it was felt that the advertisement, as 
worded, was not in accordance with the 
code.  On receipt of some representations 
in this regard, however, the matter is being 
re-examined.

iTsq sr̂5i % tmJR'fr f̂ f?9ri fmt

f3i5ff if

4820. TrETarafy : wr 3̂
Ilf  ^ fTT  :

(sp) f̂ferr

^ 1977-78

?rk 1978-79 % cfkR

n̂?ir ;  ‘
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R«MUMlathm from th« worltunea 
of the Berm Colliery (BCCL) DJumbod

&a SHRt AK ROY* Will the 
Minuter of ENERGY be pleased to 
state:

(a) waether Government »ie aware of 
t'xe re ireientation made by the workmen 
of the Beta colliery (’BCCL) m Dhanbad 
U tV -nimge neat in January, 1979 about 
the b i idling in the quarter construction, 
if so, facts in details; and

(b) whether  Government propose to 
make a probe into the matter !

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
JANESHWAR MISHRA) • (a) Yes, Sir. 
The workmen of Bera Colliery made a 
representation in January, 1979 in regard 
to certain deficiencies in the construction 
of certain quartern in that colliery. There 
are two blocks, *T* & *W\ consisting often 
q̂uarters each where certain  deficiencies 
h**e been pointed out.

The delects observed are with regard 
to the wiring, backdoor, W/C shutters, 
kitchen partition walls and wail plaster 
eff some of the quarters, besides craeks 
*t «w*r*j|l placesjn the floor.  The con* 
«W*e4 contracts  has been advised t< 
f’ectify the defect*, Tfo* total value of ti e

74 m  firyftaTT

 ̂<TT5fT ̂TRr ̂fr 

f̂fk̂TCTBPhT

39 

its  %  cn?r

tfsfTEPT

fiWTTTtfta

618

work on satisfactory  completion in Rs 
2,94,500, out of which an amount of Rs 
1,49,098 only has been paid to the con
tractor so far. The remaining amount of 
Rs 75,402  has been withheld from the 
contractor, besides his security money of 
Rs, 4,490  The withheld amount is moie 
than the estimated cost  that  may be 
payable on rectification as pei standard

fb)  The company is enquiring into the 
matter.  No probe by Government is at 
present  considered necessary

Board of Directors of SwsdesU Cot
ton Mills Company Kanpur

4822  SHRI  SUKHDEV PRASAD 
VERMA . Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) the composition of Board of Direc
tors, value of shares of directors, details 
of major  shareholders as up-to-date of 
the Swadeshi  Cotton  Mills Company 
Limited, Kanpur;

(b) whether  the registered  office of 
the Company has been shifted, location 
as at present thereof;
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(c) the number, namef and detail* of 
directors appointed by tbe Central Gov
ernment and  various  other  directors 
appointed by financial institutions etc;.

(d) what is the function of rile company 
and whether meetings are not being allow* 
ed to be held by authorities ;

(e) if so, the reasons therefor; and

(f)  what action being proposed to be 
taken  against the company  violating 
various  provisions of Companies Act?

THE MINISTER OF LAW, JUS- 
TICE  AND  COMPANY  AFFAIRS 
(SHRI  SHANTI  BHUSHAN) :  (a) 
and (c)  A stUe-nent is laid on thr table 
of the House.  [Placed in Library. See 
No. LT—4188/179].

(b)  As per the records of the Registrar 
of Companies,  Kanpur,  the registered 
office of tbs comoany has not been shifted 
from its oresent situation at  Swadeshi 
House, Civil Lines, Kanpur.

(d)  and (e)  Apart from the six indus
trial  undertakings taken over and pre
sently run bv the National Textile Cor
poration Limited,  the  business of the 
company comprises of:

(i)  Investments  in  Swadeshi 
Polytex Limited, Ghaziabad.

(ii) Investments  in  Swadeshi 
Mining  and Manufacturing 
Company Limited, a subsidiary
company.

(iii) Land  development business.

Meetings of the Board of Directors are 
'ield from time to time and as such, the 
question of said meetings not being allow
ed to be held has not arisen.

(f)  The questions  pertaining to non- 
comoliance of the  various provisions of 
the Companies Act, 1956 are undo: exa
mination.

Uaeof Ethyl Alcoholas Meter Fuel

482*1.  SHRI  K.  S.  VEERABHA- 
0RAPPA:  Will the Minister of PET
ROLEUM, CHEMICALS AND FERTI
LIZERS pleased to state:

(a) whether it is a fact that the concept 
of using ethyl alcohol as a motorfuel is not 
new as some foreign countries like South 
Africa and Brazil have been doing this for 
decades;

(b) whether  it is ft fact that in the 
Uoltei States ethyl alcohol was used 
during World War If as » motor ftiel to

reduce the country’s dependence o» *a»o- 
line; and

<e) if *0, will Government consider the 
need of question seriously for study In this 
regard?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI NARSINGH YADAV): (a) Yes, 
Sir.  The concept of using Ethyl  alcohol 
as motor fuel has been known for  some

(b) Information regarding blending of 
alcohol in United States is not readily 
available.  In many countries including 
India, however, alochol Gasoline blends 
were used in automobiles before and during 
World War II and a short while thereafter.

(c) The entire question with regard to 
the availability of alcohol and its con
sumption by the chemical indust]y, the 
possibility of producing 100% pure alcohol 
for blending in gasoline, the technical and 
logistic aspects involved in blending it with 
petrol etc., is proposed to be entrusted to a 
Committee which is being set up soon.

Production of Fertiliser Plants Below 
Installed Capacity.

4894.  SHRI SHRIKRISHNA SINGH 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether it is a fact that production 
in a number of fertilizer plants is below the 
installed capacity; and

(b) if so, what are the names of these 
units and what is the percentage of under
utilisation of their installed capacity ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH YAHAV): (ai and (bjHSe 
annual mstalledc apaaty during 1978-79, 
the production during thepenod April,

,*.?MFebr?llry» *479 «***be  capacity 
utilisation during that period are given 
in the attached statement.

9.  In a continuous process chemical 
industry 1 ike fertilisers, an average capacity 
utilisation of 80% is considered to bn M e 
satisfactory  from any standard.  Tbe 
capacity utilisation in individual Plants
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concerned, their capacity utilisation is 
close to or above 80%.  However, in sonic 
of the plants which are faced with a variety 
of problems like design and equipment 
deficiencies, old age of equipment, feedstock 
problems, instability and inadequacy of 
power supply, the capacity utilisation is 
much below 80%.  Besides, the newly 
commissioned plants generally take some 
time to achieve stability in operation.

3.  It is the constant endeavour of the 
Government to ensure that the capacity 
utilisation in various fertilizer plants is 
maximised to the extent possible.  With 
this end in view, various measur s such 
as renovation, debottleneckmg, change in 
feedstock and creation of capme j,cwcr 
generation facilities have been taken f> for 
implementation in a number of plants.

Statement

Installed Capacity, Production and Capacity Utilisation of Nttrogen and Phosphate Plants 
during the period April, 1978—February, 1979.

NITROGEN

Name of the 
Unit

k Public Sector

Annual
Installed
Capacity

Production rio-rata% opa
city utilisation 
dunng April, 
1978—February, 

*979

(In thousand tonnes)

Sindri  , 90 Not in production*

Gorakhpur , *3* 78-9 65-8

Namrup , 45 36*8 89-2

Namrup Expansion  .  , 152 68* a 49*0

Durgapur . . . . *52 33*4 24*0

Barauni . . . . 15* 47*4 34*o

Trombay  .  ,  .  . 81 80-5 108*5

Trombay IV .  .  .  . 75 23*4 47*o

Nangal „ 80 63*9 87*0

Nangal Expansion  .  . 15a 44-0 3**6

Udyogamandal  t  ,  , 82 46-9 6a* 4

Cochin I 15a 68-5** 49*2

Cochin II  . . .   . 40 25*0 68*i

Rourkela  . 120 6v6 57*8

Neyveli  , . 70 38* a 50* J»

Madras . . . . 176 146*3 90*7

By-products . . . . 24 19*6 90-q

'Total (A) >774 884*6 61*9

‘Fertiliser plant is closed'down for safety reasons till Modernisation schen e I cccrrcs operate r. 

**2,900 toQiMt of nitrogen produced in Cochin I converted into NPK in Cochin II Plant.
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* * 3 4

B. Private Sector

Varanasi . . . . .   10 4*4 48*0

E nnorc........................................  16 7-a 49*1

Baroda  ........................................  216 147*1 74*3

Vizag  . . . . .   83 61*3 8o*6

Kota  ........................................  15a 105-1 75’5

K anpur........................................  200 167*7 9*’ 5

Goa  ........................................  171 134' 5

Tuticorm . . . .   258 143* 9 6o*8

Mangalore........................................  160 108*8 74*2

By-Products........................................ 4 3*0 81*7

Total (B)  . . .   1270  883*0 75*8

C. Cooperative Sector

Kandla/Kalol . . . .   215 218*1 110*2

Grand Total (A+B-f C)  .  .  3259  1985* 7 71*1

PHOSPHATE (PgO§)

A. Public Sector

Trombay.......................................  6̂ 35*3 107*0

Trombay IV . . . .  75 23* * 46*7

Udyogaxnandal . . . .   44 24*5 6**8

Cochin I I .......................................  114 39*4 37*7

M adras........................................  112 99*8 97* a

Khetri  ........................................  90 10*4 18*6

SSP Unit#....................................... 31 17*4 6l *3

Total (A) 30a 952*1® 67**

Încludes 1,700 tonne* of P*0, produced during trial rum of Sindri Rationalinttion projec
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«3. PnvaU Seder

9*5 103*7

Baroda . 50 3«*x 70-i

Vaag  .  .  . i  . 104 6a* o 65*1

Goa . . . . 4» a6*9 69*9

Tuticorin . . . . 5* 38*0 68*5

TSP/SSP Unit* 194@@ ia9*8 86-3

Tot At. (B) 45* aga*s 75*9

Coop;rative tycfrt

jvandla , 127 16a* 2 *39-3

Grand TotaI. (A+B+C) 1080 <£% 706*6 8o*6

5 §31 ,<r» tonnes of Pa O, capacity in SSP plantt not in production at present.
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Scarcity of Ktw emfa TiipmtAMui 
aad Otlter UaJon Territories

48*6.  SHRIKUOT BIKRAM DEB 
BURMAN : Will the Miniiter of PETRO
LEUM, CHEMICALS  AND FERTI
LIZERS be pleased to state:

(•) whether following the recent centra) 
budget proposals there arose Acute scarcity
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of kerosene in Tripura, Assam and other 
States/Union  Territories  in  the  north 
eastern region and black-marketing in 
this commodity become rampant;

(b) the reasons for sach scarcity and 
black-marketing in kerosene oil; and

(c) the monthly requirements of each of 
these States in respect of kerosene and the 
actual supplies of kerosene made to them 
(State-wise) during each of the months 
aince January,  1.979?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM, CHE
MICALS AND FERTILIZERS  (SHRI 
NARSINGH  YADAV):  (a)  During 
the  past  few  months, reports concern
ing sjtortages of  kerosene have  been

received from Assam, Tripura and other 
States and Union Teiritories in the north* 
eastern  region.  Howevej;,  no  specific 
complaint about black-marketing of thin 
product, following the lecent Union Budget 
proposals, has been brought to the notice 11 
my Ministry.

(b) The overall inventory of kerosene 
in the country is low as it has not been 
possible to import the product lo the re
quired extent due to non-availability of 
kerosene in  the  international  matket. 
It has also not been possible to despatch 
whatever product that was in position due 
to poor availability of rail wagons in these 
areas.

(c) The details of the monthly allc ca tiers 
of kei osene made to the States/Union *1 erri- 
tories in this region and the actual sales are 
given  below:

(Figuies in metric tonnes)

States
January,1979 February,*979

Allocation Sales Allocation Sales

Arunachal Pradesh 210 '■*74 205 3<>3

Assam 12227 * * 773 1257G 8*59

Manipur 785 597 855 509

Meghalaya 6G2 697 bor> 475

Mizoram ur/> 64 34* * *5

Nagaland 277 35* 335

Tripura I IOC) 953 107a (>22

TOTAt  •  • 15664 14G31*) 16006 10518

As can be seen from these figui es, pro
blems of supply were faced in the month of 
February mainly because of transportation 
Constraints atising out of the strike in N.F. 
Railway during  the  second  week  of 
February and inadequate availability of 
tank wagons.  All efforts arc being made 
to ensure supply of kerosene according 
to allocation.

Abolition of Posts of Accountants in
B.C.L.

4897.  SHRI SAMAR MUKHERTEE : 
WH the Minister of ENERGY be pleased 
to state:

(a)  whether he is aware about the fart 
that while upgrading 18 Accountant* post 
of Executive cadre in Eastern Coalfields

Ltd., Di&heigarh, West Bengal, at the 
same time the administiation have abo
lished 18 posts of Accountants there;

(b)  whethei these posts of Accountants, 
were created onlv 2/3 years back;

(c)  whether this order of abolition of 
18 Wage Board posts has crcated great 
resentment among the Staff since the 
management's attempt to fiet7e the pro* 
motional avenues of wage Board employees: 
and

(d) if so, his reaction thereof?

THE MINISTER OF feTAtlfe It* tfofe 
MINISTRY  OF  ENERGY {SWLI 
JANESHWARMISHRA) • (a) Y«, Sftv
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(b) Yes, Sir.

(c) and (cT) :  It is not correct to say 
that thi* has created widespread resentment 
among tbe employees.  The upgradation 
of the posts was done to provide opportu
nities to Wage Board employees who had 
become eligible by qualification, training 
and experience for joining the executive 
Cadre.  The  management  continuously 
evaluates the number required on the first 
line supervisory grades and the executive 
grades so that as the quality of the employ
ees improves, they should be able to join 
the ranks of executive grades.

Contract for Laying Pipeline from
Bombay to an American  Firm

4828.  SHRI YADVtNDRA  DUTT: 
Will the Minister  of  PETROLEUM, 
CHEMICALS AND FERTILIZERS  be 
pleased to state: >m

(a) whether the ONGC. have given the 
contract of laying a 203 kilometer long 
petroleum gas pipeline from Bombay Hiuh 
to Uran to an American firm;

(b) if so, the name of the firm; and

(c) whether it is a fact that ONGC (U.S.) 
has promised an amount of Rs. 82 lakhs 
to this firm, if so, the pin pose lor which 
the said amount was promised?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH  YADAV) :

Yes, Sir.  The ONGC ga\e  an 
foi laying 2 Sub-sea pipelines of 

approximately 203 kilometeis lenpth each, 
for transportation of oil and gas from 
Bombay High to Uran to an American 
Company, which was tlielowest technicallx 
acceptable bidder foi the work.

(b)  Messrs.  Brown & Root S.A and 
Messrs. Brown & Root International Ltd.; 
and

(e)  No, Sir.  The laying of thr pipelines 
was completed on schedule and the pipe
lines were commissioned in June, 197P* 
M/tf. Brown & Root have been paid by 
ONGC for the work strictlv in teims of 
the contract provisions.

Move to IncreMe-Price of Core Sector 
Product (Steel)

4820.  SHRI  DHARMAVIR  VA- 
fclSHT r Will the Minister of STEEL 
and MINES be pleased to state:

(a)  whether there is a move to sponsor 
811 increase in the pricr of core sector 
Product  such as ptecl; and

(b)  if so, whethei it was not against tbe 
Jha Committee on Indirect Taxes reco
mmendations ?

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK):

(a) Tbe pruei of cort sector products 
such as steel are constantly kept under 
review hy tbe Government.

(b) Such lecommendations of the Jha 
Committee as are relevant to pricing 
policies will also receivc due conwdei ation 
in any review of btoel price*.

Import ol Tinplate Prime* end Mack* 
plates in Coil*.

4850.  SHRI K.  RAMAMURTHY : 
Will tbe Minister of STEEL AND MINES 
be pleased to state .

(a)  the total import of tinplate prime 
during the pa*t six months by the large 
scalc units;

(h) the total impoit of blarkpJates. in 
coils for commion into tinplate prime 
during tbe pa&t six months by tbe large 
siale units;

(c)  vtbeiher there is any pending li
cence for import of black plates in coils and 
if so, the quann m 101 e m porti d; and

(d; whetlur am such import licence 
has been given to any small scale unit in 
tbe  countt v?  |

1HL MINISTER OF STEEL AND 
MINES (SHRI BIJU PA1NAIK) :

(a)  to (d) .  The infoi mation i* being 
eollctfed and will be iaid on the Tabic 
of the House.

few vi wit fwi sirofaiT w ff vt
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fasft % *i«for £?ff n *v*r* 

*fit ̂ pr̂ nsrf r̂«ff nx ?r̂ nf

T̂ f̂ RTT | ?

ff*im «ftr ih #   («ft  s> 

TOfTO*) : (sp) ’f wt. *rnnfor 

*pt *fasrw   =3rcrt %   | i

f̂rr f ?ft r̂ srri'

?wt    ̂  3 wr-̂TRir qr ft

qft sfâ Ff *r% % wrsfT 

1973 ̂  ̂ FTRT

*rfafw %■ »toit ijsr Sr vtf qfwfrr ̂

g*T «rr I 5-6-1978  ̂vi *jpff  ir 
175/- rt sfo   % tftacT *r *fe

srr tft *rf $ f̂ m% w  *rc«r %  :—

1. T̂î T 5TRrT ̂ gf sfe Vt ̂ T

VTTff,

2. ^m r̂t  wft f̂arcr ?mr $fa-

fFTcf̂ TT;

3. f® ̂  ft ifarer ̂  *r   ft

*Tf %   *r 

sjfe ̂    *t*tt; ?fk

4. F̂TtcT   %  mqftfffot»T«T,

srffosm ?fk  f*Rnw#j % 

f̂rtr  <rafcr rernre  srsFrr 

cr«rr «pt2: *77 f̂nrorr  «f*t 

TOT I

*tf»pff % wmfiRT ?wr Mte 
m m  %   ̂sr  w

n̂rnftvx'n'   % ffcnj v r̂  vttrt, 

fm%   '*rrcrc *ft ?nfâ |, aft jt̂ rt 

3r frffaffiwr yfcrsrf»   % 12-9-78

% ioo,~ rt sfa s*   *t ft ̂fir 

aprtfirf «ft i

(sr) fftr  stonr ?wi Tfj ;foft 

*rcf%f Worqfa wss nj 

H  I R̂ft «iqman(

TTRTSTCr  Owifl wrfa *jfi

R̂flr | i ¥?r   sfr fwratiV f̂if Tt

*tt5t   w f̂f *p> «w *rr# n&ri § 

4o/-rtsr%35r̂t«n»r?TqT$#ir i

WWW 5Wtra*n  ̂tWWITTER

4832. *\ fHPRf TW W W W :

w  fwf̂, wmrwk  mi   ^

sRrr%  ^n winr ftp '.

(*P) W 5JWT ?nft TT«ff ?tK

?j«r natwfen *ffWrHwTlr̂ sir 

«qWf?r t? | f?w%   5Rm r̂r 

fsiwt ̂r -̂t % ct«tt ?ror <n: vkw

®P7% if tft WTTO'TTfw ®rft 5«mT *FT |,̂T 

^^Tt;

(̂ ) fen̂ T, 1977 sftT 1978 

% «F?r ?nr 5R̂r. rm ̂ vrffrm Jamrr- 

*i*fr, iijWlftRsr *rfaR|ei % wnmwrT, 

*r»fTO smmwi, ■5̂  5**mwnfj  «̂tt 

ln(R «iT*iî w'i  % r̂aw-̂nsnr 

*?*!>?& irf̂vffyr ̂  «r; «j\r « •  7

(n) wr   arwrwr % f»nft 

wttht̂t imT*nT?T% îwrifi*r 

% ̂et ̂ wwt vt %tt *r& %
 ̂  Ac, MaJLttv 4_̂!m   M»W mm — —  ̂  ̂ *».»
T<m * fnT*n? ̂  Wl siH SlTnTHUi 

% !Tm WT ixftt rt JTTT ift

gmaff ̂    amf wt | ?

ftrftr, «w «ftr «*vft   ihi>

w îrijwr) : (v)   I %

crwff   TW«r mi % 

f i
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(sr) fcsrarc,  1978 % ̂  ̂  

rqTEfT̂pn,

Sift $P?nT rtrTql<rtiff n WfvaRT »TTĤfT % 

5FF3TW $ 3TM+Tft ̂  *T$T | I q̂T- 

w : *rf3rcfe:f % 5=ziT£rT«T*ff  $ =̂rlWcT 

JTT̂̂ff % fl’WT̂ %fy 5FPT *t

r̂ssr ?r$f ft i crerfa, 31-12-1977 

srft 30-6—1978 vt %

srfTtsgr nmj'ii'jmttw 

nnrqrgWf %?qirrrw, *rfw % ̂ttot- 

mi sift *iw? ̂ m mt $r 

im̂ T % sift *tstt q-ŝr tt ̂   fwtrr- 

1 K  »Trr f I [VP*im if TgT W I 

$fWJ TOTrnrfy—4189/79]

" 31-12-1977  ̂ 30—6—197o

qft if ̂rffcar?r *rro?fr %

sqft *nrr <rŝr <tt  ^ f«r<TT"r-2 *r 

1 fwrsrarn ̂jt*pit 1 

?mT rrgr £t—4189/79]

31—12—1977 ’rfft 31-12-1978

yt 3̂? «rwrwff qflr srraRT srt-fere sth- 

*mr «nw «rc  *rtf f̂ r̂ r-3 3 

st nf 11 [v?Trw * ,̂rr »tct i tfai? 

WT T̂o rfto—4189/79]

(*0 5®  TC, 3rt STRT ftr  ̂

wPST % ’TW r̂rfsrTfa ^  sfafewr

*t

r̂TqT̂nfi %  ŝrnnfsrTf̂nff &

 ̂<nr*f fViArT *fi ’< "'Ŝf  % f̂ TXt

?ft3rn%%̂ R «n% sfsfrft wnwfail 

iftx *r*fr mMw w m? *t 

; 11 3  ̂?w mt 15RTTtrT *rmt 

srss **rrrcf % *jset yq-mTfsnrfa tfft 

r̂w Ttmrm % isrr̂fffofr tft fs*i 

%?nfT9ff vrmTi’wmmr'TEŵTT t# ipt 

f^9r-4*f % ?m mi  i

q̂r̂fWTtr̂ t̂—4189/79) faRTW

i?tvnRr ̂ n?t 

fismfWf ̂   mFTT qOT «rx

*rSr forw-5  ârr «tt tott 11 

[?F«rr?T£r $ *srr tot i *fw«? aw  ̂

€t—4189/79]

0f5> «r>5RT if «srt3r sn% ̂t%

%»?f ?w fr̂r q̂sn»r ̂rj

48 33. «ftf̂»T5Wjr?n̂ mw :

«ft «nn «rw?r  :

«r>  ’Effsr  w??jd:

«rt w|  tnf qŜ r:

$SFTT  sr̂TTTO *T̂t 

^TT^ F̂TT îrf̂  .

(̂) ®st zrt̂  mfa %

r̂nr, ̂ Jff?rf̂cf%|̂ wf7r%?jr?mT 

qr̂n®r f̂1%  ittt ̂  -

SfT̂T ̂TTvT 5IT«i *i I

'  (?j) ?ftaFrT  % grtrrr vmmr-

arrqt %  ^  ?rt% t̂t̂ t wft

% r̂rq'ir; ?ftT

(»r)  n f̂f tft  M-f̂ r  tr- 

enfWt 5î r wr  %?g-qft | ?

ijtTsnirivi  ( f̂ffpnw 

ww»ft)  : (*f) ?rft (̂ ). «̂t 

ift̂FTT srarfo % sflm  %?5ff/fr̂r 

Wf ?fft ̂ Tm qft wmr %

f̂rr M ifer sr̂tTT̂ | :—

f?nfrr

T̂VftW %*I

1.  ̂ffgTsrR (ajsmcr)

2. «nr̂ t̂x (Wfê r)

3.  (%TrT)
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1.  (qfrw*nr*r)

2. irsrtT (TT«nF«rrcr)

3. vsv (vim)

4. 3THT

5. Vtffafr (f̂fTW5Ĵ9r)

6.  (sfojRTS)

7. ffircrere (trfvsmrahTR)

8. 'T̂rsft (ifl̂ rr.̂ mhx r̂)

9. f*Hw*T*T (uter srt̂r)

10. iTRTvnft (TffT5̂r)

vnhFv  fc*

1.

2.

3.

4.

•—*nfaT % qv T*  $T-

3T$fa %5y ̂snftcT f%tTT 3fT 

TfT| I 13-4-79 Vt IJV

itrctfa %̂r % ̂

flTITFPTT I I

1. fsm? (tt̂ w t )]

2. fzHfiX (inmrwsAir)

3. ihTTtv (ffrfav*?)

4.  (5raro*r)

5. wt*rt (̂ rcsî r)n

6. *T$* («fiwRW)|

7. "’

8-12. *pir̂ Rrsri%̂ THltr %** 

( wft vr  f?m 

*)

(*r)  1. wnsmT

2.

3.

4. VhT̂T

5. ‘Wfolf

6. ihnhv

7. qftfcm

8.

9. Î RHT

10. *M*m

11.

12. fo W

13. f?mnr

14.

15. *fa 

wnftRr  sfa I

Availability of Tipd Gas to Gujarat

4834.  SHRI D. D. DESAI :  Will the 
Minister  of  PETROLEUM CHEMJ. 
GALS AND FERTILIZERS be pleased 
to state:

(a-) whether Tapti off-shore gas would be 
made available  exclusively to Gujarat; 
and

(b)  if so, whether discussions have been 
held with the Gujarat Government for the 
utilisation of Ibis Gas?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH YADAV) :

(a)  The question of utilisation of Tapti 
gas is premature since any decison about 
the exploitation and transportation of 
Tapti gas will be possible only after North 
Tapti and South Tapti structures have 
been fully appraised and declared CQirt- 
xnexcial.

(b)  Does nor arise in view of tbe reply 
I’iven to (a) above.
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<■> A# —rS
iwm HIIHWWI n WlWlfl h¥

*pw*f

4835  «#V TWI f*TTT Wlf :

wt  fW®, sqm vnt «r?ft

 ̂ srerrft  ftt *3$ fa  % 

fafira  ftreft m m mi  <m

ft  ?frr 3*r?  ?wrr  srftre 

*tpw ft arfaoffa <t£ *rrzwi  w§w 

fa f̂t | ?

fftfa, sura «fh:  *rnf *hft

(«ft nfai  *wro)  :  srrfter

31-12-1978 Vt  fcr  ■%

«rwnwf  ft  *rnrm mt  xm, 

3ft #r w  cr-arr ?*rft ?rfsnr srtFj

ft  w fa fc, 193534  «ft  »

% fafftsr fjferft Ĵ rnrmi k 

rr«rr %m srfspp snrfsr ft 

srfcRr *rrw  wr tt̂ st ^

|  I *Wlfa, ?rrd« 30—6—1978

fftfftsr fft̂rft srornwf ft srfarer f*r

jn*r?ff fiFTftf ft

*mf nf fr  1

fa***

3o-6-id78 srt f?fsrft n̂mrof 

ft srfcaRr *TT*Tft

TOTTfWf? *TWft—

srfarar *TT*Rf 

wm

spt

stfta

$*r

68975 

21104 

43184

133263

1 2

r̂fâr nrrinHV

mmn . .  2757897

r̂fr̂T̂Trmft 1786328

f*r 4544225

ftrf̂r *rra%— 

*n* rer

14J7002

5rcfr**n*rft 1214196

f*r 2631198

?rfVH *T5T

f̂rf*RT srM 141156

srapVor 51862

f?r 193018

jstsi)? 7501704

wftafatfvt flgronlft iwwft

ifaWT

4836. *»rf :  WT

lik wiw *r$ft  ̂ 9rtt%

fTCT *R<T  fa  :

(*7) SWT  TOTT ft ?«TRfa

fa?ft  srcrft  %  '̂f 3ftc?rrfrcr

aRft Ifi; factor T̂ nrcrr Ift vt *Ftf 

arVsr̂rr srt!  | ;
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(*) tfts*  TOta* %

faq 'faftfS  THtff Vt 

fvatft 'sFfnfar at *r£ *rtr 

sto>t vt sjtVtt  t  ;  sfk 

(n) 5Tfe 3“*VT ̂<T«r>T  ̂ fv*TT 

TOT eft *TCVR  ̂3?TVT 

 ̂  ¥TT fô T fe«? I  ?

§’0tct sftr siwntv *Wt («ft mm 

fwiwrwrot) : (v)  f̂r, ^ i

(̂ )  srt*  (»r).w?rff  i

Survey In Andhra Coast

4837.  SHRI K. SURYANAR AY ANA: 
Will the Minister of PETROLEUM, CHE
MICALS AND FERTILISERS be pleased 
to state:

(a) whether it is a fact that Oil and 
Natural Gas Commission has conducted 
the preliminary survey in Andhra Coast 
regarding the presence of oil and the report 
was sent to Singapore for further examina
tion and formulatioo} and

(b) if so, the details of the report and 
the action taken by Government thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM,CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH  YADAV) :  (a) ONGC
had conducted reconnaissance  geophy
sical  survey  in  Andhia  coast 
off  Vjshakhapatnam— Madra*  during 
February  to  April, 1978.  The geo
physical data collected during this survey 
was sent to Singapore for its processing. 
The processed data has since been received 
by ONGC.

(b)  The interpretation of the data by 
ONGC’s scientists is in progress.  A pre
liminary study of the data shows the possi
bility of presence of structures favourable 
for accumulation of hydrocarbons in rela
tively deeper waters in the offshore Goda- 
vari-Krisbna area.  Additional Geophy
sical survey is planned by ONGC during
1979 to delineate the structures and depend
ing on the results of the survey, ONGC 
proposes to take up drilling during the later 
part of 1979/early 1980.

fag*; v4*nfMf  tpfmw vt 

vrra * fwfrnft vt firauft «rft 

wnf «rt JTRTO

4838 n mn m  :  *nr

9flrf *rsft Vt FTT v̂Sr

fv : 

(v)  fsr̂TT 
vw W r jm *?s?n?r  f«f tr  *r 

*rc sft wft vrm tt tnnt

9T5T 'FTT j*, «T|?T *rf»V  f TWTW TOT 

t, 

(«) WT  fasfMt  VT  *tf?ft

% 10 t e  f«re[?r wif vt T̂cft 

t ;

(*t)  si, eft  fasRr 

V*ft Vt  VT̂t % fair <TTVTT *PTT

snmr  vtt# %  ifix  vtf- 

mfr*ft vt nfif wt | 3* TT

* 9XVTX VT VOT VT̂qrT̂t VT% VT 

f̂ TTT ft  ?

sirf mfir  <fto  w  *wnr)  :

(v) «fte (v). ftfpr ttrt farsnjft

ifrS MTHFHRWT  !̂T?T Vt

f̂TT *̂1T5T % fWT 5*FVttTT ‘&T

TT 10 iWOTd ftr̂cT 'FF̂TTf vw $ r 

fafnc TTWT fsraRft art* % vrwtf 

vt r̂r̂r % wlm m̂rsff 

vt rTTTVty % vm f® for tfV 

zm aprrsr vt fŵr iFwrf iwTftrar 

rTft  1 *tl %  vt wx*mr vt 

*rtr *ptt  v*r fnw  ̂

vt VT tft 1

(»r) 18 wrt, 1979  vt

«TM  ?ft  <t  1  v mtx! vt 

r̂nff qr »ftT vr% %  rrwr 

t̂tvtx  ̂«?v w «rd«r irfirftr vt 

*m fvm  |  i
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Steel Plant In Upper Aiwus

4899.  SHRI  PURNANARAYAN 
SINHA : Will tbe Minister of STEEL 
AND MINES he pleased to state:

(a) whether Government propose to 
establish in puhiic sectoi any Steel Plant 
in Upper Assam where high grade coal 
is locally availahle and iron ore produc
tion in India has be come all time high;

(b) if so, do the Government intend 
to ataxt it in tin Sixth Plan Period; and

(c)  not, win nut?

THE MlNISThK OF STEEL AND 
MINES (SHRI BIJU PA1NA7K) :

(a) No, Sii

(b) Does not arise.

(c) Location of future steel plants is to 
be based on techno-economic considera
tions and all feasible locations will be con* 
sidered by Government as and when it 
is decided to set up new steel plants. 
Coking Coal m Upper Assam, though low 
ash has very high sulphur and is unsuitable 
for steel making.

Assignment* for Retired Judges

4841.  PROF. P. G. MAVALANKAR: 
Willtbc Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state :

(a) whether the sei vices of one or more 
retired Judges of the Supreme Court and 
ofthe High Courtshave been commissioned 
by Government for various specific assign
ments;

(b) if so, full facts thereof to date;

(c) whether the said ex-Judgcs work till 
the end of their work/mission  or they 
retire on the stipulated  new dale of their 
retirement; and

(d) the 1 enumeration paid  perquisites 
allowed to thesf ex-Judges during the two 
years 1977 and 1978?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BHUSHAN) :

(a) Yes, Sir.

(b) to (d).  Tbe exact information is 
being collected and will be laid on the 
Table of tbe House.

Assessment to Exhaustible Energy 
Source

4840.  SHRI  MOHD. SHAFI QURE- 
SHI :  Will the  Minister oi ENERGY 
be pleased to state:

(a) whether any assessment has been 
made of tbe exhaustible energy sources in 
tbe country; and

(b) whether Government have formula- 
ted any long term plan for tapping renew
able energy sources like solar energy etc?

THE MINISTER OF ENERGY (SHRI 
P.RAMACHANDRAN): (a) Yes,Sir.

(b)  For harnessing the non-traditional 
renewable sources ofenergy like solar energy, 
investigations,  studies  and  research 
and  development  activities are  being 
undertaken in the country.  Organised 
research and development have led to 
some successful prototype  development 
of solar energy devices such as solar 
driers for  certain agricultural products, 
water  and  space  heating systems for 
domestic and medium scale applications 
and solar photo volatile cells/modules. 
The R & D efforts have, however, not yet 
led to the stage of product development for 
commercial application.  A Programme 
of intensified R & D work in solar energy
is under way.

1975— 79 % wter* fwwr

wrr 3‘WPW

4842.  TTOHR  fiWTtf t

fSTT  fo :

(*) STS 1975—76, 1976-77, 

1977-78 tfk  1978-79 $ &T

*r focFrr  pr;

(m) wim

faw w

I ?

ifa <jtt* wft

m m ) :  (V) w   1975-76,

1976-77, 1977-78,  1978-

79 (qPWft 1979 <f*F) %
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VmrPTT 1975-76 1976-77 1977-78 197&-79

(<*><*$, 79 

3*p)

fwrf ̂FTRf $r*srr*n 1850 2019 1930 1676

5nf$r*̂ r̂ rcsrRT , 751 901  864  711

xrarx̂vrr ott<t vtx’strt 1041 1174  1178  935

SfarKt OTfcT VTWRT 150  736 815 832

ifoR vmsr

500  542  506  431

ZW *TT*TST   *3?̂ *F O %o 1486 1550  1601 1370

Ipf 5778  6922 6894  5955

(*j) rr f̂Tcr vnsrRt%   1975-76i, 1976-77 1977-78%

■̂qPwn? ?ft% fa* ire § 1 arf1978-79 % *FWTfT«mr f(T TO % “F? =PT

%% 3«TT T̂-<r$WT % TOtW   *T*»r —

(*ftsw0

1975-76 1976-77 1977-78

fwf   ^mrpfT 28.22 49 05 39.76*

Tm̂ TT̂ TTcr TITTOT 28, 33 33 13 19.10*

f̂ CTTcr̂ TTarRT (—)20.06 (~) 714 (—)17.54*

t̂vrct $FTRT VRSTPTT (-)l6.94 1.75 (-)IO,10*

*F° foo (—)5.61 (-)16.25   (-)31.29**

Em *tttot   *r° fao 12. 67 18 05 7.87

t I

***TWT*ft
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% UNI vnfajrf %

ffpj $FW

4843. :

WT  iftr JWTTfl  *T5ft  J3RTT%

 ̂  IW   ̂   fo :

(«p) yraroiqqft  snfssd 
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(*r) «FTT  fPOFTT  *PT  ftRtl 

fcntpff  *f  vwre«T  srift̂4- 
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*PT | ?

iftx smnr l«t (*ft HTO 

fw r *rFi*T*ft)  : (*p)  fan*

TOT(t *rt k*  |  «ft

fomt % *mto f̂̂ frT  ̂tot 

fast  svnft  <rc cfh: <rc

ffTTW f%q |tr gf ifo fiR̂ t «T̂fT 

fPIT 31T «TBT sfftl fTHTO-

m«ft %  *nfê r̂f% 5%t?: 

aFrm «r% ?n% vihntt |, * to  % 

jpf̂TT ?n£f | i <mrfa, # «rro*ft 

Ms % *rrof % fror | i 

vf̂pr̂ *rcff % «nro?r nhnrrzft vrikw 

f¥ff % ?mrf % vfMrw ^ vfcgt 

tft # ?nft $ \

(m) W STfTTT  ®ft  Jfrtf  jn=?rwr 

stvtt % <ns %  \

Um m m for Radios

4844.  SHRIHALIMUDDIN AHMED: 
Willthe Minister of INFORMATION AND 
BRODCAST1NG  be pleased to state the 
total number of Radio licences in thr year 
j975-78 and the total number out of that 
which were renewed in 1979—80 thereof 7

THE M1NISTER OF INFORMATION 
AND  BROADCASTING  (SHRI 
L.K. ADVANI): Tht figures of radio/TV 
licences art compkd on the basts ofelndaar 
for year and not financ al year. The figures 
thr year 1978 Arc being compiled.

a-  The total number of licences both 
for radio and TV as on the 31st December
1977  was 2,30,69,706.  The  number of 
licences renenvcd|on thatdate is 2,07,73,068. 
Out of this the number of radio licences 
renewed is 2,00,96,453.

ftwnft,  qgSt, fiwiwrc, 

*̂ niw! jww» %!fwft 5*w 

vt tfta fftr no 

«tft iftafaft *n flism
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f*r <rqpfV Tpsgta
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Import of Crude and Increase of foreign 
Exchange

4846.  SHRI K. PRADHANI:  Will 
tbe Minister of PETROLEUM. CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that India is not 
only finding it difficult to meet its full re
quirements during the current year but 
will bare to pay much more for its crude 
imports than last year,

(b) whether it is a fact that Iraq has 
agreed lr give more than double its supply 
this ye»r;  and

(c)  if so, tbe  details  rrgarding  the 
arrangements made by Government to 
meet the demands in the country ?

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEU M,  CHE- 
MICALS AND  FERTILIZERS (SHRI 

XYRSINGII  YADAV): (a) Yes Sir.

b̂) The annual contract with Iraq for 
tlu* year 1978 provided foi crude oil sup
plies to (be extent of 3’275 million tonnes. 
A* compared with Um  a film  con tret 
covriing supplies of 3*5 mil hon tonne* of 
u udeoil from Iraq dming 1979has alteady 
Ixvn conduced.  In addition, Iraq has 
pi omwd to make best endeavour s 10 supply 
an additional one million tonnes of crude 
oil ilming the year depending upon avail- 
Ability.  In fact a quamiiy of 350,000 
tonnes would be supplied during the period 
J.uiuat>-March iq7<) against this stipula
tion ltlaung to additional supplies.

(cj \ftei taking into account indigenous 
crude avatlabiliry of around 13* 15 million 
tonnes,  the requirements ol imported 
crude oil duiing 1971; are anticipate d to be
ol the order of i<r 5 million tonnes  The 
following import arrangements have been 
fir med up so far:—

(Qty. In Million tonnes)

Country

Iraq...................................  5*5

UAE . . . .  1*5

Saudi Arabia  . . .   3*0

U.S.S.R.....................................  1.5

In addition additional crude imports to 
the extent of approximately /*a million 
tonnes during the period January-March,
1979 have been orgaiscd from the National
Oil  Companies of Iraq and Quater over 
and above the supplies from Iraq under 
the long term contract.  Fui tber arrange
ments for covering tbe remaining require
ments of imported crude oil are under 
different stages of negotiations.

Release of Advertsement  by D.A.VJP.

4847.  PROF. P. G. MAVALANK AR: 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a)  whether D.A.V.P. released any ad* 
verlisemratstoamall and districted papers 
and also to specified journals and study 
periodicals during tbe years 1977 and >978;
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(b) if »o, State-wise and language-wise 
break-up of tbe main facts thereof;

(c) whethei Government have issued 
any guidelines in this regard; and

(d) if so, what are thev ?

THE MINIS! ER  OF INFORMA
TION  AND  BROADCASTING 
(SHRI L. K. ADVANI) :  (a) Yes Sir. 
Advertisements weie  released in 1077 
and  1978  by  the  Directorate  of 
Advertising and Visual Publicity to al] 
those small and medium newspapers and 
also to specialised and technical journals 
which approached the DAVP for enlist
ment on their panel and fulfilled the mini
mum requirements laid down in  the Ad
vertising  Policy.

(b) A statement is attached.

(c) and (d).  Under tbe Advertising 
Policv  which is followed by the DAVP 
guidelines have been laid down providing 
for a balanced and equitable distribution 
under which consideration is shown to 
small and medium papers in regard to 
advertising rates and release of advertise
ments.  Relaxation of the minimum cir
culation limit is also provided for specia
lised and technical journals.

Statement

Statement referred to in Part (b) of the 
Lok Sabha Unstarred  question No.  4847 
giving Statewise and Languagewise break up 
of Newspapers of Small and Medium (District 
Papers)  and specialised Journals used for 
Directorate of Advertising and Visual Publi
city Advertisement duiing  the year 1977*7® 
and 1978-79.

State Big  Medium  Small

State Big  Medium Small

A SUM

English

Bengali

Assamese

Hindi

Andkra Pradesh 

English 

Telugu 

Hindi 

Urdt»

G

2

»4

8

4°

3

J02

Bihar

English

Hindi

Urdu

Andaman and Nicobar 

English

Delhi 

English 

Hindi 

Urdu 

Punjabi 

Marathi 

Gujarati 

Sanskrit

Goa 

English 

Marathi

Gujarat 

English 

Urdu 

Gujarati 

Punjabi 

Sindlu

Haryana

Hindi

Urdu

Himachal Pradesh 

Hindi

Jammu and Kashmr 

English 

Urdu

16

15

12

51

aa

94

lio

62

27

2

1

1

i

X

1

2

8

25
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State Big  Medtum Small State  Big  Medium Small

Karnataka
Rajasthan

English 3 7 English ,, „

Marathi • 4 Hindi   . I 5 1 v

Kannada   , 4 1 54 Smdhi .. , 4
Urdu 1 • 9 Sanskrit m I .. 1

Telugu   . 1 •• ••

Hindi • • 2
AtMem

Kerala Lnglish t

English 2  . 2

Mala> alam 9 »> 40 Famil Nadu

Madhya Prad* sh English i 5 ♦

English •  • 5 Tamil - 7  40

Hindi   , 1 4 92  1 clugu • • 4

Urdu 4 Urdu

Smdhi .  . 2

Maharashtra
frtpura

English . #
English *3 3b

Bengal 1 t
Marathi   , 10 12 >33

Punjabi .. 1
Uttar Pradenh

Sindhx . 2
English 2 t

Hindi 1 i 12
Hindi 4 8 24j

Urdu ,. I 11
Urdu   . % # # , 5>

Gujarati   . 3 4  9
Smdhi •  •• 3

Orma Sanskrit • •* 1

English 3

Onja 2 *3
West Bengal

English 1 3

Puryab Bengali 4 6 1 >■

English   . 1  2 4 Hindi 1  1 20

Punjabi • • 2 57 Urdu .  .. 12

Hindi t 1 4 Assamese .  .. 1

Urdu 1 .. *7 Other languages ., 16
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Plaas tor Energy Conservation

4848.  SHRI S. R. DAMANI :

SHRI M. RAM GOPALREDDY:

Will the Minister of ENERGY hr plrascd 
to state:

(a)  whether Government have prepared 
any plans with regard to energy conserva
tion;

(h) if so, the details thereof; and

(c) whether Government propose to 
give any Fiscal incentives to encourage 
power conservation.  If so, the  details 
thereof?

THE MINISTER OF ENERGY (SI1RI 
P.  RAMACHANDRAN) : (a) and (b) : 
The National Energy Policy for the 

country envisages that energy  produc
tion and utilisation must be made as 
efficiently as possible with a view to con
serving energy in ail sectors of energy use.

In tbe Elcctriciry sectoi the policy and 
programme envisage efforts to reduce 
transmission losses, avoid wasteful usr of 
energy and propose a study of measures 
to impiove the efficiency of use ofUectricity.

In regard to oil  the energy policv 
envisages that where technically and eco
nomically possible, oil shall be substituted 
by other forms of cncigy.  Studies are 
being undertaken in ccrtain core industries 
such as refineries and steel plants to reduce 
the consumption of oil a* well as losses. 
The Petroleum Conservation  Research 
Association has set an objective of achiev
ing 5% improvement of averageefHcienc) 
of petroleum product by 1081-82 and a 
number of studies  field activities and 
projects arc undo way in this conncction.

Conservation in the coal scctor parti
cularly for coking coal envisages measures 
for improved mining practice* to increase 
recovery of coal from mines and a major 
study on open cast mining in die Jfha'ria 
Coalfields has  been  initiated.  Other 
R & D activities are being undertaken to 
improve recovery by washing of coal and 
other techniques.

(c)  Electricity tariffs prescribed by the 
State Electricity Boards generally are so 
Structured that tariff rales for sectors other 
than tbe Ugh priority productive sector 
such as agriculture and essential industries 
are higher and thereby indircctly attempt 
to restrain consumption in non-priority 01 
non-productive vectors.  Some Electricity 
Boards nave introduced tariff where energy 
charge* rise with  increased electricity 
consumption.  This also is aimed at con
serving energy. No direct fiscal incentives 
are being giv en by tbe Government.

4849.  SHRI BRIJRAJ SINGH:  Will 
the Minister of ENERGY be pleased to 
state:

(a) the total electricity requirement of 
India and also its present generation in the 
country;  and

(b) what is the per capita consumption 
of electricity in India and how does it com
pare with Japan, Brazil, U.K., West 
Germany and U.S.A. ?

THE  MINISTER  OF  ENERGY 
(SHRI  P.  RAMACHANDRAN)  :
(a) The  gross energy requirement of the 
coun try for the period April, 1978 to Febru- 
ary  , 1979 was 98661 mill ion units.  The 
gross energy generation during this period 
was 93836 million units in the utility sector.

(b) The per capita consumption of elec
trical energy in India and other countries 
is given below:-—

SI.  Country 
No.

Per Capita For the 
Consump-  Year 
tion in Units

1.  U. K.

2.  W. Gerniam

3.  U.S.A.

4.  Japan

5.  Brazil

6.  India .

4245  *97<> 

444<> ‘975 

8974  »97*>

3832  1974

684  >974*75 

I IQ* 4  1976*77

The tentative pri capita consumption 
of electricity in India for the ycais 1977-78 
and 1978-79 is 121 • 4 units and 132 * 3 units 
respecti\ el}

tpr Twwf % <rwr at* if

4850.  ITHT wr  : WT 

SIrf  *raV   ̂  STrTT%  fTT 

fa :

(?F) apsf  1978-79 *

*r  itfrsfaarfar

jrt t  «rcn: fr

iFT Tiwft Sf farareft vfr 

i W T  wr |
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(ST) TOT  1979-80  $

STWT  *r TTWt Vi  TO  ■n'W  r̂-

spbsrtt 3 *rfis  $t?t *?t  ̂tm   |,
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«***)

1. SrtRŜf 112

2. W*T 42

3. fWfR 81

4. *£9TOcT 264

5. ffOTTT . 265

<». (tprw 5c%**f 81

7. W ffh: V?xftT 125

8. VtfeV 189
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5w?n 
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9. %T*T 122

10. *rs*rsr̂sr 106

11. r̂tc? 268

12. ^15T . 11

13. 58

14. T̂PTR̂ 42

15. 'zitm 117

16. <TirW 373

17. TT3F«rR . 119

18. dfWTTf 219

19. 17

20. 108

21. qfrc*r?nTT$r 132
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C*S03 pjaJitig  isi Supreme  Court,
High Courts and District Courts

4851.  DR. RAMJI  SINGH  :  Will 
the Minister of Law, Justice and Comp
any  Aflfairs be pleased to state :

(a) the number of cases pending in the 
Supreme Court, various High Courts and 
district courts for a period from one to 
more tlian ten years; and

(b) if so, whether Government will chalk 
■out a time bound programme and ensure 
disposal of all old cases within five years?

THE MINISTER OF LA.W, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI 
SHANTI  BHUSHAN)  :  (a)  The
number  of  regular  hearing  matters 
pending in the Supreme Court  for a 
period from one to more than ten years as 
on 31-12-1978 is given in the Statement-I 
laid on the Table of the House. [Placed 
in Library. See No. LT-4190/79]

The number of cases pending in various 
High Courts for a period from one to more 
than ten years as on 31-12-1978 is given in 
the Statement-II laid on the Table of the 
House. [Placed in Library. See No. LT- 
4190/79]

Demand for increase in Royalty by 
Gujarat  Government

4853.  SHRI  AMARSINGH  V. 
RATHAWA  ;  Will  the  Minister  of 
Petroleum, Chemicals and Fertilizers
be pleased to state:

(a) whether oil producing States have 
requested for the increase in royalty; and

(b) if so, the names of the States and the 
reaction of Government thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM,  CHE
MICALS AND FERTILIZERS  (SHRI 
NARSINGH YADAV)  :  (a) Yes,  Sir.

(b)  The States Govts, of Gujarat & 
Assam have requested for increase in the 
rate of royalty.  It has been decided that 
the existing rate of royalty on crude oil and 
casing head  condensate  would continue 
till it is reviewed in 1980.

Tne yf'Tr wise break up of cases pending 
in the district courts is not available.  How
ever. the total number of cases pending in 
the district courtj of the country as on 
io-S-i97S is given in the Statement-Ill laid 
oil the Table of the House. [Placed in 
Library. See No. LT-4190/79]

(b)  It is the intention of the Government 
that old cases are disposed of at the earliest. 
But it is not possible to fix any time limit by 
when thse cases will be disposed of.

Percentage of Nationallncome spent 
on Defence Forces

4852.  SHRI R. L. KUREEL :  Will 
the DjDuty Prioie Minister and Minis
ter of Defence be pleased to state what 
iij.'ce itage of tlie National Income is being 
■sp.-nt oT services and maintenance of other 
infrastructure including armed forces?

4 85 5. «flf m  TTH-fH .*

'̂r :

(̂ ) wtsrfr ttt-

’sTT̂T %  STTfSq'
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gfw  3r̂ 5rrr% %

?rrT%er | ; mx

{m)  rTJT Wt£r=P  %

 ̂ qTffecT ffTiT
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THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): The annual Defence 
expenditure in terms of paxentage  of 
Gross  Nâjlonal  Product  (at  current 
prices)has varied between 3' i % to 3- 9% 
in recent years.

8 L.S.—4

S  ̂ t

(̂)  sfrsr̂r̂T  ir  ?r=j-

srrf̂
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% ?r>flr
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Import  and  Screening  of Film 
‘Paigham’

4856.  SHRI G. M. BANA'l'WALLA ; 
Will the Minister of Information  and 
Broadcasting be pleased to state;

- (a) whether the Government has per
mitted the import of a foreign film ‘Paigham’ 
(Message) and whether the film Censor 
Board  has  permitted  its  screening in 
India;

(b) if so,  whether  Go\ernment are 
awareofthepersistentobjectionsof especi
ally the Muslims to  the aforesaid film 
SHice the time it was under preparation; 
and

(c) if so, what steps are contemplated by 
the Government in deference to the religious 
sentiments of the Muslims and the higlily 
sacrillcgious nature of the film ?

THE  MINISTER  OF  INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) The  foreign  film 
‘‘Paigham” has neither been imported nor 
presented for certification to the Board of 
Film Censors so far.

(b) and (c) .  Do not arise.

4857- «fV gtiTTsr
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Production of Fertilizers in Trombay 
Unit

4859. SHRI  G.  BHUVAR.\HAN  r 
Will the  Minister  of  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state ;

(a) what is total production of Ferti
lizer in Trombay Unit in  the  years 
1975-76, 1976-77,  1977-78 and how much 
quantity was given to Shaw Wallaces and 
Parry and Co.  during  these years; and

(b) how much  commission was paid 
to  these  Companies  during  the  years 

1975-76. ‘976-77 and i977-7» ?

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY OF  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI NARSINGH YADAV) : (a) Year- 
wise production of fertilizers in Trombay 
Unit of Rashtriya Chemicals  & Fertili
zers Ltd. during the three-year period 
1975-76 to  1977-78 is indicated below:—

1975-76  1976-77  1977-7S
(Metric tonnes)

Urea . 75669  98069  101483

NPK Complex  .
Fertilizers 215765  270637  24145*

Rahtriya Chemicals  & Fertilizers Ltd. 
do not market their  fertilizers  through 
marketing companies  like  M/s.  Shaw 
Wallace and M/s. Parry & Co.

(b) Does not arise.

A
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“IDLE capacity plagues HAL*

4860. SHRI P. K. KODIYAN  :
SIIRI A. BALA PAJANOR : 
SHRI S. JAGANATHAN:

Willthr DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE  be 
pleated to state;

(a) whether Government’s  attention 
has been drawn to the report appearing 
in Economic Times dated Marqh 3, 1979 
captioning *‘Idle Capacity plagues HAL ; 
and

(b) If so, the detail* and steps being 
taken in this regarrd ?

THE MINISTER OF STATE IN THE 
MINISTRV  OF  DEFENCE  (PROF. 
SHER SINGH) : (a) YH, Sir.

(b) The utilisation of capacity in all 
Division* of HAL n dependent on tbe 
tcquiremems of the Indian Air Force 111 
respect of Military Aircraft   Lfforts ar< 
continuously being made to ensure ade
quate work-load for all the' Divisions of 
HAL.  Government  have  decided  to 
undertake the manufacture of the Jaguar 
Au craft in the Bangalore Complex. Manu
facture of HPT-32 (Basic Trainer) Air
craft will be entrusted to Kanpur Divi
sion

Article regarding probe into Seventh 
Film  Festival

4861.   DR BAPU KALDATE : Will the 
Minister o»  INFORMATION  AND 
BROADCASTING be pleased to state •

(a) whether the Government have taken 
note of the article published in a magazine 
“PROBE” on the  recent  Seventh Film 
Festival;

(b) whether il is a fact that no proper 
mteria was laid down foi selection ol 
people competent to cover it;

îc) ifio, what was the criteria laid down 
for the selection of Journalists, and

(d)  the names of the persons who weir 
g«\en accreditation to cover the Seventh 
11 Ini Festival ?

THE MINISTER  OF  INFORMA
TION AND BROADCASTING  (SHRI 
I- K.  ADVAN1) : (a) Yes, Sir.

(b)  No, Sir.

(e)  The broad criteria, as laid down by 
w: Special  Accreditation  Committee 
ooustituted for the purpose, are contained

in statement-I  laid on tbe Table of ihe 
House,  [Placed  in Library.  See No.
LT—4191/79]

(d)  The names of those who were given 
accreditation to the Seventh Film Festival 
are given in  Statement II laid  on the
Table of  the House [Placed in Library.
See No LT—-4.191/79]
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(<*)  1977-78  V  Tm
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pfannaal of Working pbat SmuUm  
by M/s. Smith «tani«trMt  Co. Ltd., 

at cheap pr or

4863.  SHR1MATI MR1NAL GORE: 
Will the Minister of  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state:

(a) whether it is a fact that the Smith 
Stani Street an  undertaking  under 
IDPL has sold locally a working plant 
Strachine at veiy cheap price;

(b) whcthei the buyer is engaged in the 
import of raw material*;

(c) whether this deal also included a 
large quantity of stock;

(d) if so, whether any tender? were 
invited for the disposal of this plant;

(e) the detail* thereof; and

(f) reasons for disposing of this plant ?

THE  MINISTER  Of  STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV)  :  (a)
Smith Stanistreet  Pharmaceuticals Ltd. 
(SSPL) is a Public sector unit of the Go
vernment of India (not under the control 
of IDPL).  SSPL sold its okl Strychnine 
plant for Rs. 51,651.03.  The  wfi tlm- 
down value  thereof was only Rs. 9,184.

(b) Government are not aware of this.

(c) No, Sir.

(d) Yes, Sir.

(e) Although  39 parties responded
initially to the Tender, final offers were 
received only from 3 parties, the highest of 
which was Rs. 95,000 only.  After nego
tiation by a  Committee  comprising 
senior officers of the Company, the Plant 
was sold for Rs. 51,651.03 inclusive of 
sales-tax and surcharge, to
Messrs  Alkaloids  Corporation, the only 
other unit manufacturing similar products 
at Calcutta.

(f) The reasons for disposal are pro* 
gi «**uve decline in demand for  Nux 
Vomica alkaloids in the  international 
market, uneconomical production due to 
the plant being sold.  Besides, the space 
occupied by this  Plant was earmarked, 
under the Expansion Scheme approved 
by Government, fur alternative drug for
mulations, which would result in  sub
stantially higher  turnover.

Strike  by  Wgti  Cmrt  Bftoytf

4864.  SHRI BALASAHEB  VIKHE 
PATIL: Will  the  Minister  of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(9) the number of time;,  on which 
court employees have gone on strike during 
1978  in  various  States indicating 
the reasons of strike and reaction of the 
Government to said strikes;

(b) due to strikes how much work has 
accumulated; and

(c) what remedial measures have been 
taken by the Government to clear pending 
work f

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
SHANTI BHUSHAN) : (a) to (c)\ The 
information is being collected and will 
laid 0.1 the fable of' the Hjuse,

ExjNutaioa Programme of IDPL Uahs 
at H U lU  mmd  Hyderabad

4865.  SHRI S. R. DAMAN1 : Witt the 
Minister of  PETROLEUM,  CHEMI
CALS AND FERTILIZERS b«  ffcaacd 
to state :

(a) what will be the capacity of IDPL 
after  completing  its  expaoven  pro
grammes at it Riihikesh and !9$<ietafeft4 
plants; and

(b) how much  investment  I» to be 
made on the new IDPL ant* jwapMed 
to be set up *t Gurgaon in fumna, 
Muxaflkfpur and  Madras t*g He «*- 
pecwd turnover at each of then* wfl* ?
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THE MINISTER OF  STATE  IN 

THE MINISTRY  OF PETROLEUM, 

CHEMICALS  AND  FERTILIZERS 

(SHRI  NARSINGH  YADAV)  : (a)

Rnhiiesh :

(i) Bulk diugs f Antibiotics;  ,  *

(«) 1’or mul at ions .

Hydnabad

The capacity after expansion of Rishikesh 

and Hyderabad  unit of Indian Drug 

and  Pharmaceuticals  will  be 

follows —

as

487*5 tonnes and 230 nnnu ol Potassium 
Penicillin

\ tals 
Capiule*
1 ablet* 
Ampoules

2 to million 

720 ,,
<#>
*)0

(1) Bulk diugs (Synthetic) 

(«) Formulations

(b) Thr investment and expcited turn- 
ovei  of new 1DPL units at Gutgaon, 
Muzaffarpur  and  Madras  will  be  as 
follows —

(Rs  Crorrs)

Investment Turn-over

Curgaon

Mujaffarpur

Madras

8*727 

10* 9̂0 

o- 9̂4

3*60 

6* 73

5*oo

«t?N v wsr v it *

«HTT * >*T

vftfwrn, *itx  w v  *rfr

X  tT frqT  fr

(v) Wr  'T'TT £ fa *$t*
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Tit̂ wr =T#t vr rarr *,  *rf* 

*f.  5*7*  fwfr vnrc f  ,

317Q tonnes

Tablets
Syrup*
Ampoules
Vials
Capsules
Sod PAS granules

4000 million 
600 K L.
50 million
to „
SO
200 tonnes
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(*T) SoTm qrc n̂rcr
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G»t»U«lag oC  Adnrtiumcat  of 
Autonomous Bodies throath 

DA VP

4868 9HRIMATI  PARVATH1 
KRISHNAN  Will tht Minister of IN
FORMATION AND BROADCASTING 
be pleased to state :

(a)  whether Government havt taken a 
decision  to canalisc all adv< rtisrmcnts 
of thr autonomous bodies oi tlu Govern
ment and of public sre tor £n e pnsc* 
through Diuctonte of Advrrttsmg and 
\’isual Pubhaty, and

(b) if w>  die  detail*  thereof *

rilL  MINISTER or SI ML IS 
rHE MINISTRY OF INFORM MION 
AND  BROADCASTING  (SHRI JAG- 
BIR blNGII)  (a) Then is no such pro
posal  under consideration of tht  Go
vernment

(b) Docs n >t aii!>c

Emoluments of Managing Directors 
in  Companies

4869  SHRI DALPAr SINGH 
PARASTE  Will th« Minntrr of Î W, 
JUSTICE AND  COMPANY AFFAIRS 
t'r pleasrd to btate

(a) the names of public and privaU 
limited companies whwe managing di
rectors get more than Rs 3000 prr m on til 
as salary in addition to other emoluments;

(b) whether  Government have  under 
consideration a proposal to fix the maxi
mum salary of these managing directors, 
and

(c) if so, the details thereof 9

THb  MINISTER  OF  STATE  IN 
IHE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY  OF  LAW 
JUSTICE AND  COMPANY AFFAIRS 
(SHRI S  D  PATIL) • (a) There are 
nearly 8000 public limited companies and 
more than .*8,000  private limited com* 
pamrs in the country  As the mtm,'er of
< ompanies involved is very  large, it is not 
possible to compile  and  furnish thtt in- 
forjnation

(b)  and (c)  The  revised adminis
trative guidelines relating to the rcmunera.
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tion of Managerial Persronnel in public 
limited companies  and  private  limited 
companies which are subsidiaries of public 
limited companies have since been issued 
by the Government on gth November’ 
1978.  A copy of these  guidelines  is 
annexed.  As  far  private  limited com
panies which are not subsidiaries of public 
limited companies, the  matter is under 
consideration.

Statement

Revised guidelines/administrative ceilings 
on the salary  and  perquisites/benefits 
allowable to the  Managing Dir  etors, 
whole-time Directors,  Part-time Director 
and Managers in Public Limited Com
panies,  or  Private  Limited  Companies 
which are subsidiaries of public  limited 
companies.

I. Introduction

1.1 The expression  ‘managerial  per
sonnel’ in relation to  Companies regis
tered under the  Companies Act,  1956 
ordinarily refers to  the Managing/whole
time Directors or Mangaers  (as  defined 
under Section 2(24) of the Act) and ex
cludes  executives who  ae not members of the 
Board  of  Directors of the  company ir
respective of the salary paid to them.

1.2 Both the  appointment  and  remu« 
neration of the managerial personnel are 
aubjert to the regulatory  provisions con
tained in  the Companies Act.  .\s such 
the approval of the Central  Government 
is required both  for  the  appointment/ 
reappointment  of Managing/whole-time 
Directors/Managers and  also for the re
muneration payable to them  during their 
tenure of appointment.

2. Statutory  Provisions  regarding
limits of Managerial Remuneration

2'. I  While under section 269 read with 
section 388, their  appointment as well 
as reappointment is subject to the approval 
of the Central  Government,  the  pro
visions of section 309 to 311 read  with 
section 387 govern their  remuneration. 
Section 309 provides, inter alia, that the 
Managing/Whoie-time  Director may be 
paid up to  5  percent of the  company’s 
net profits for one such Director and where 
there is more than one sueh Director, 
upto 10% thereof for all them put to
gether.

2.2  Under Section 198, the  remunera
tion payable to all  Directors including 
a  Part-time  Director is not to exceed 
11 % of  the Company’s  net profits and 
this percentage is exclusiv'  of the fees 
payble  to  the  Directors for  attending 
ihe mcel'ngs of the Company’s Board of 
Directors from time to time.

2.3  The remuneration to a Managing 
Director or whole-time Director of Ma
nager may, however, be paid to them 
either by way of monthlv payment or las 
percentage of the net profits or by way 
of perquisites or by one or more of them. 
In any case, it will be subject to the limits 
mentioned above.

a.4 Minimum or Protected 
Remuneration

Section igBj (4) of the Companies Act 
provides tnteralia that where a company 
has no profits or its profits are inadequate 
in any financial year it may subject to 
the  Central  Government’s  approval, 
pay to its Directors including any Mana
ging/whole-time director or Manager by 
way of minimum remuneration an amount 
not exceeding  Rs. 50,000 per annum to 
all of them put  together if there are 
two or more of them holding  olBce in 
the company.  This limit of Rs. 50,000 
could be exceeded with the  approval 
of the Central Government if the latter 
is satisfied that, for the efficient conduct 
of the business of the company, the mi
nimum remuneration of Rs. 50,000 per 
annum, is or will be insufficient.

3. Administrative Guidelines

.‘Administrative  guidelines were issued 
in November  1969  governing the re
muneration payable to the  Managing/ 
whole-time Directors, Managers of Pub
lic Limited  Companies  and  Private 
Companies  which  are  subsidiaries  of 
Public Limited Companies.  In view of 
persisting  doubts regarding the Central 
Government’s  powers in  fixing ceilings 
on  remuneration,  the  Companies 
(.Amendment)  Act  1974  introduced 
certain new provisions which vested the 
Central Government with specific powers 
to  fix  the  remuneration  of 
Managing/Whole-time Directors and Ma
nagers.  The new provisions of section 
637AA clearly  enunciated the principles 
that should be kept in view in  approving 
any appointment or in fixing the remu
neration of the  managerial  personnel. 
It was specifically laid down  that the 
Central  Government  while  according 
its approval toamanageriai remuneration 
would, inter-alia, have regard to “public 
policy relating to the removal of dis
parities in income.”

4. Tlie case for reductioirin ceilings

The Central Government h ave carefully 
reviewed the entire question of mana
gerial remuneration in  the context of 
socio-economic objectives of state Policy 
and the need for establishing a co-relation 
in  managerial remuneration  at  com-
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parable levels of responsibility  in Go
vernment, public sector undertakings and 
public limited companies.  In this con- 
section  the  recommendations of the 
Study Group on Wages  Incomes, and 
•Prices  (Bhoothalingam  Committee) 
whose report was* published in  May,
1978 as well as  the  recommendations 
oi* the Higb-poweicd Expert Committee 
under  the  Chaiimansbip  of Justice 
Rajendra Sacbai have been taken into 
account.  These two  Committees  had 
the benefit of the views <jji various in
terests and bodies lepresenting the em
ployers, employees, trade  unions etc.

5.  Revised Guidelines

The following icviscd guidelines have 
accordingly  been  framed for  dealing 
With applications received by the Central 
Government under Sections 269,  310
3*i, 309 and ic)8, 387 and 388 of the 
Companies Act, 195G.

5.1 Substantive Remuneration

(i)  The  maximum  remuneration 
payable to Managing'whole-titne Dirertoi 
or pait-ume paid Jhicctois,  Managers 
from one or more companies put together 
subject to the statutoiy limits, has been 
faced as under:—

(a) The salary  inclusive of dearntss 
allowance  and  all otbei  fixed 
allowances should not exceed Rs. 
60,000 per annum ;

(b) A commission on net profits upto 
1% of the net profits  may  be 
allowed in addition to the salary 
as an incentive for efficient  and 
sound management, but this should 
be at least 20% of salary subject 
to an overall  ceuwg that salary 
plus commission would not exceed 
Rs. 73,000 per annum (bonus will 
be treated as part of commission);

(c) Where a company proposes to pay 
remuneration  in  the form  of 
commission on net profits alone, 
this shalJ be subject to a maximum 
limit ofRs. 73,000 per annum; and

(d) Henceforward  perquisites will be 
restricted to an amount equivalent 
to the annual salary subject to a 
maximum ofRs. 60,000 pc» annum 
to be reckoned on the basis  of 
actual expenditure  or  liability 
incurred by the company as pro
vided under  explanation to sec
tion  198 of the Companies Act, 
*956.  There would,  however, 
be separate  non-inter changeable 
ceilings for expenditure  on pen. 
sionary  benefits, medical treat

ment and housing.  Within this- 
oserall limit the perquisites that 
may be allowed by the company 
will be as tinder:—

(i) Company’s contribution towards 
Provident Fund :

Non-interch anable  ceiling of 
to% of salary.

(ii) Company’s contribution  towards 
Pension/Supei annuation Fund : 
Non-interchangeable  ceiling of 
15% of salaiv.

(iii) Gratuity.

Payable in atcotdance with an 
approved fund and which does not 
exceed one-half month’s salary for 
each  completed ye at  of service 
subject  to a mm-interchangeabie 
ceiling of Rs 30,000 or ao months* 
salar> whichever is less

(iv) Medic al benefits for self and family: 
Non-interchangeablc  ceiling of 
1 monbs’ salary subject to a ma
ximum of Rs 3000/- pei annum.

(v) Leave and leave navel concession.

(vi) Housing  including  furnitures, 
fixtures, appliances, gas and elec
tricity—Non-interchangeabJe cei
ling of 40% ot salary on the condi
tion that 10% of salary would be 
borne by die  Manageiial Per
sonnel;

(vii) Fiee  ust of company’s car with 
driver ;

(viii) Pci-jonal  accident  insurance;

(ixj Free telephone facility at  resi
dence.

(x) Fees of clubs,  subject to a maxi
mum of two clubs. Admission and 
lifc  membership  fees  to clubs 
will not be allowed.

5.2 Minimum Remuneration

In the event of absence or inadequacy 
of profits in any financial year, a cut of 
10% will he imposed on the substantive 
salary while the ceiling on perquisites will 
not be altered.  (No commission/bonus 
will be payable in the case of absence or 
inadequacy of profits).

5.3 Exceptions

Expatriates  and  persona  possessing 
high or rare skills would not be covered by 
the ceilings on managerial remuneration. 
These cases will be decided on merits*



113  Written Answers  CHA1TRA 6, 1801 (&AKA)  Written Answers 114.

5̂ ffiTity revised

The revised  guideline* will not be 
applicable  to  the existing managerial 
personnel m whose cases approval have 
already been accorded, foi the remaining 
duration of tbeir cut rent tenure  I hey 
will be made appiioade 10 iheie penons 
on their irappomluient on the expiry of 
their cu-r̂nt tenure

Purchase of Bulk Drugs

4870 SHRI  C.  K  J AFTER
SH VRTl I*  Will the  Minuter of PE- 
TROI-LUM,  CHLM1C \LS  AND 
FERHÛ LRS be pleased to state

(a) whether Government  propose to 
consider amendnie nt of the Industrie s De
velopment Regulation  Act to prevent 
local purchase oi hulk drugs by foieign 
drujy companies and

(b) t( w, what aie the details thereof

THE  MINISTER  OF  STVTE IS 
THK MINISTRY OF PE IROLEUM, 
CHEMICALS  VND  FERTILIZERS 
(SHRI NVRSINGH Y\DAV)  :  (a)
and (M. Pi rsutmbly the Hon’ble Membei 
is rrfemug to foreign companies having 
to pioJhice foimulations based on their 
owa bulk dtug*.  Para at of the  New 
Diug Policy sets out the policy in this 
behalf.  Amendments to the I (D&R) 
Act re | ured to enable the Government 
to imoi *ment this aie under considera
tion

Bifurcation of Defence service 
cadre

4871  SHRI R\J KRISHNA DAWN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE be 
pleascl  to state:

(a)  what arc the mam reasons and 
objectives to bifuieatc the well established 
Defence  Science Cadre  Service  (DSS) 
between research and development  and 
inspection  organisations  which  has 
worked satisfactorily so far;

(b̂ wlietliei G>vnrnment believe that 
the bifurcation will give better efficiency 
and  inter-action  between  the various 
wings of the Defence organisation* in
cluding R & D production and inspec
tion;  and

(c) if 90, the details thereof ?

THE DEPUTY PRIME MINISTER 
AND  MINISTER  OT  DEFENCE 
(SHRI JAQJIVAN  RAM)*  (a) The

Defence Science Service is being tnfui ca- 
ted into three services as under, as  the. 
nature of work and functioning of these 
three Organisations is quite  separate 
from onf another and calls foi apecialjia* 
tion in their respective fields*—

(a) Defence  Research  and Develop
ment Sei vice foi Defc nee R eseai ch
&  Development  Organisation.

(b) Defcnce quality Assurance Service 
for Directoi General Inspection.

(c) Defence  Aeionautical  quality 
Assurance Sei vice lor Defence I erh- 
ni„al Development  and Produc
tion (An >

1 he tr furcation has bt en found neces
sary in tin interest of the work of tl cse 
Organisations.

(b) Yes, S11

\1 though  the Defence Science
Set vice w is a common service for Defence 
Re*searth  &  Development Organisa
tion, Dirutoi  General Inspection and
Defence 1 echnica'  Development and 
Pioducticn (An)  Organisations, these 
organisat ons had then ô n distinct and 
separate  functions  and  administrative 
contiol  Because r»f their sepaiate 1 oles 
the officers of these  Organisations nee d 
to build up expertise m the respective 
fields  This expertise cai.not be utilised 
fully in the event of their bang tran<fnr- 
ed from one  organisation  to  another 
Also Defence Research and Development 
Oiganisation needs to ha\e a diflcicnt 
approach to recruitment and assessment < f 
scientists to meet the leqmrements of 
multidisciplinary projects on maioi weapcn 
systems now being taken up as well as 
to motivate the scientists and engineeis ft r 
achieving bettei standaid ol peiforroance

Assistance  to  Calcutta  Film 
Producers for making Hindi Films

4872  PROF. SAMAR Gt HA  Will 
the Mmistei of INFORMATION \M> 
BROADCASTING be pleased to state

(a)  whether  the  Government  have 
agreed to extend mcessarv assistance to 
Calcutta  Film Pioducers for making 
Hindi Films in Calcutta,

(M whethrr the Govemmentalso agi ced 
to help Calcutta Film  Producers for 
overcoming the crisis of film  production
m a Calcutta studios, and

(c)  if so, the steps taken by the Go
vernment in this direction ?
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THE  MINISTER OF  INFORMA. 
TION AND BROADCASTING (SHRI 
L. K. ADVANI):  (a) There is no pro
posal under consideration of the Central 
Government for extending any assistance 
to Calcutta film producers for making 
Hindi films in Calcutta.

(b)  and (c). The film  Industry in 
West Bengal has been facing difficulties 
for quite some time.  Though  there is 
no specific scheme of Central Govern
ment to give financial assistance to the 
film industry in West Bengal, on the re- 
commendations  of  a Study Team set 
up in 197a following steps have been 
‘taken to improve the conditions of the 
iilrn industry of this region:—

(i) Film Division lias transferred a part 
of  its  film  processing  work  to
< 2-ilcutta.  They have sot up a pro
duction centre at Calcutta which 
will help individual producers in the 
K 1st cm region,  in  production  of 
additional films.

(ii) Film Finance Corporation has set-up 
a branch office in Calcutta to cater to 
the  needs of local  producers  in 
Eastern region.

Expenditure  for  manufacturing 
Substitute for oil

THE  MINISTER  OF  ENERGY 
(SHRI  P.  RAMACHANDRAN):  (a) 
and (b). Ministry of Energy have been 
consulted on the proposals of BHEL for 
collaboration with M/s. Kraftwork Union 
for obtaining technology for the manu* 
factors oflarge turbines from 200 MW to 
1000 MW.  Ministry of Energy was also 
consulted by B.li.E.L. for obtaining docu* 
mentation from M/s Kraftwork Union for 
manufacture of 210 MW sets to their 
design in India.  Ministry of Energy has 
concurred with the proposed collaboration 
proposals with M/s Kraftwork Union. 
Ministry of Energy was, however, not 
consulted  in  BltEL-Sicmens  proposed 
broad-based  collaboration.

Promotions of the part Time N.C.C.
Illrd Officer

4875.  SHRI R. N. RAKRSH:  Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF DEFENCE be pleased 
to state:
(a) if there is any provision for depart

mental promorions of part-time WC.C. 
Illrd Officer working in Higher Second
ary Schools and in other categories too: 
and
(b) if so, do they  get some monetary 

benefit according to rank, if not, why 
is it so?

4»73. SHRI  G. Y. KRISHNAN : 
Will the Minister of  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a)  whether Government have made any 
experiments for manufacturing substitute 
for oil; and

(d) if so, the details thereto?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV):  (a) 
and (b). The requisite information is 
being collected and will be laid on the 
Table of the Sabha.

Cansultations  on  Bhel-Siemens 
Broad Based  Collaboration

4874.  DR.  SUBRAMANIAM 
SW AMY:  Wil 1 the Minister of ENERGY 
be pleased to state:

(a)  whether the Minister of Energy 
have been consulted on the BHEL-Siejnens 
proposed broad-based collaboration or 
any other matter regarding foreign colla
boration in the elcctrical generation tech
nology: and

(*>) if sri, the Ministry’s reactions?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) Part-time N.C.C. 
Third Officers are engaged only in schools. 
Subject  to fitness  and  availability of 
vacancies, they are eligible for promotion 
in the VC.C. as—

— Second Officer

—- First Officer

■ Chief Officer

After three 
Years’
commissioned
service.

After eight 
Years’
commissioned
service.

After fifteen 
Years*
commissioned
service.

{b) Besides an honorarium uf Rs. 50/- 
per month for service with the NCC, these 
officers are entitled to the following mone
tary benefits, according to their rank

(i) Rank Pat at the following rate* (for 
periods of actual attendance at the 
Combined  Cadre  and  Social 
Service Camp, and at authorised 
Courses of instruction in Armed 
Forties Schools and with Armed
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Forces Units including Intervening 
Sundays and holidays):—

Third Officer :  Rs. 130/-p.m.
inclusive nfRg. 
4of- as ration 
allowance.

Second Officer  *  Rs. 170 p.m.
inclusive of Rs. 
40/- as ration 
allowance.

First Officer  :  Rs, 220/- p.m.
inclusive  of 
Rs. 40/- as 
ration 
allowance

Chief Officer  :  Rs. 290/-p.m

tii) Hotioiauurn as under (for attending 
ihe annual training camp of the 
unit or for  attending  a  course 
at  the  training  centre
during the actual period of the 
training cimp':—

Third Officer  :  Rs. qo/-

Set ond Officer  :  Rs. 130,'-

Ftrsl Officer  :  Rs 180/-

Chuf Officer  :  Rs. 250/-

Guards  for  Colleges  of  Military 
Engineering, Pune

i87fi.  SHRI V. G. IIANDL:  Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF DEFENCE be pleased 
to state:

(a) the number of Patrol Guards and 
other security staff provided to look after 
the residential complex of the College of 
Military Engineering, Pune;

(b) whether it is a fact that the above 
security measures have proved inadequate 
and if so, what is the number of thefts 
etc. that have taken place in the residential 
complex during the period since, August, 
1978: and

(c) in how many cases the investigations 
have been successfully completed and what 
further steps  Government propose to 
take to appichetid the culprits?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DF.rENCE (SHRI 
JAGJIVAN  RAM): fa) Twenty  seven 
patrol guards/security staff and fifteen 
chowkidars have been provided.

(b)  Cvisidertug the area of the resi
dential comnlox of the College, the strength 
of security staff cannot be said to he in
adequate.  There  have, however, been 
six coses of theft, including mi not caŝ,

since August 1978 and these rases were 
reported to the Police.

(c)_ Except in one case in which the 
f ulprit was appi.-bended and handed ovn 
(o the Civil Police, in lemaining five ca&rs 
the culprits are still at large.  AH the theft 
rases are. being pursued with the Police. 
The Police authorities have also been 
requested for assistance of a Dog Squad 
for apprehending the culptits.
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Demand and Production of 
Crude Oil

4878. SHRI JYOTIRMOY  BOSU • 
Will the Minister  of  PETROLEUM. 
CHEMICALS AND FERTILIZERS hr 
pleased to state :

(a) total demand domestic production 
and import of crude oil, in quantity at 
as well as in value. year-wi*e from 1971 
-1978 ;

(b) estimated demand and  domestie 
production of crude oil in quantit> for 

I979J

(c) how the shortfall in domestic pro
duction, if any, in 1970 is proposed to 
be met; and

(d) when the country is expected to h< 
st If sufficient in oil production.

THE MINIS IER OF STATE FOB 
PETROLEUM, CHEMICALS AND 
FERTELIZEFRS (SHRI  NARSINCJ1 
YADAY) :
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Quantity :  Mn Tonnes
Value :  Rupees Crores.

Year

Crude oil.

Demand  Domestic Imports
(Refinery  production •—̂ ^ ^ ——
Throughput) qty. c.i.f.

value

1975 .

1976 .

1977 .

1978 .

21-8 

33- 8 

24-4 

2y 6

8'3

8-7

10- 2

11-3

13-7

14- o 

14- 8 

14-7

979-20

1143-69

i284’46

1227-84

(>')  The  estimated  demand  and 
domestic production of crude oil in 1979 
are 28.5 million tonnes and 15.15 million 
tonnes respectively.

(c)  The gap in domestic production is 
proposed to be met by imports of crude 
oil  and p'̂troleum products.

(J)  While all attempts are being made 
to intensify our exploration activities, and 
while plans are being made for the exploita
tion of our established reserves, keeping in 
view the need to conserve this non-renewa
ble  source  of  energy,  it  is  difficult 
to hold out any promise of self-sufficiency 
in crude oil.
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Stamp in the Iron Ore Mine H«ad» 
in Mayurbbanj

4880. SHRI  M.  RAM  GOPAL 
REDDY :  Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the iron ore mines  heads 
in Mayurbhauj die threatened with aslump 
and

(b) if vo, the reasons therefor and reme
dial measures taken ?

THE MINISTER OF STEEL AND 
MINES  (SHRI BtfU  PATNAIK) :
(a) and (bj.  Consequent  to fall  in
demand u a fccquel to the world-wide 
recession jn steel industry, the off-take of 
iron ore from Mayurbhanj mines for export 
ban gone down.  The internal require
ment has, however, remained constant. 
The Minerals and Metals Trading Cor- 
portation hope that with revival in steel 
production, the despatches from these 
mines will also pkk up.

N.C.C. Gommiaaioacd Oiewi

4881.  SHRI NATHU  SINGH 
Will tbe DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE be 
pleased to state:

(â whether part-time N.C.C. Com
missioned officers  working in  Higbn 
SlHariary Schools are entitled lor Identity

(b) whether they are authorised for 
purchasing from Military Canteens etc; 
if not why;

(c) whether the names of N.C.C5. part- 
time officers is published in the list of 
Gazette Notification. if so, is he entitled 
for attestation ?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN  RAM) : (a)  Identity
cards  arc  primarily  needed  for 
employee*  m  establishments,  where 
far security reasons entry is required to 
be kept restricted.  Since the sphere of 
activity of the part-time NCC officers is 
mainly confined toeducational institutions, 
jyme of Identity cards to them has not been 
found necessary.

(bl Except liquor, imported and speci
ally allocated items, scooter* and refrige
rators. NCC part-time officers are entitled 
purchase all ty pcs of stores from the 

Military Canteens.

(ct All events concerning appointment 
piomotion or discharge of NCC part-time 
offirers are notified in the Official Gazette. 
These oOicers.arc ajso authorised to attest 
true copies of testimonials/certificates.

Purchase of Aircrafts by 
Ministry of Agriculture from 

HAL

}08i. SHRI C. N. VISVANATHAN : 

SHRI S. JAGANNATHAN :

Will the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE he 
pleased to state :

(a) whether it it a fact that 100 agri
cultural aircrafts were contracted to be 
purchased from Hindustan  Aircraft by 
Agriculture Ministry;

(b) if so. bow many airci aft wrre manu
factured and bow many taiiu tklivcij 
of; and

(c) the reasons foi uon-obser\ance of 
contract, if any ?

THE MINISTER OF S l'ATE IN THE 
MINISTRY OF DEFENCE  (PROF. 
SHER SINGH) :  (a> Yes, Su.

;b) 39 aircraft were manufactured upto 
31-3-1978.  Of these, deliicry of only 
31 has been taken so far.

(c)  Production of this aircraft was dis
continued with effect firom 1-̂*1978 M at 
present there is no demand  tor this type 
of aircraft.
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Consumption of Wine, Rum, etc., 
in tbe Army

4883. SHRI KANWAR LAL GUPTA: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE  be 
pleased to slate :

(a)hem- much wine, rum etc. have hern 
consumed by the Army in the last three 
years;

(b)  is it given free of cost to the Defence 
personnel or they are charged For provid
ing the same;

fc) which are the Defence personnel 
to whom wine, rum etc. is provided 
Government;

(d)  what is the future policy of Govern
ment for providing wine, rum, etc. to the 
Defence Personnel;

(c) the amount spent by Government 
for providing wine etc. to the Army per
sonnel in the last three years; and

(f)  what alternative will be provided 
to thow* Army personnel who will not be 
provided liquor in future ?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) :  (a)  The  con
sumption of various types of liquor for 
the past three years is as under :—

1975-76  *976-77  J977-7&

(Dozen bottle-)  (Dozen bottles)  (Dozen bottles)

Rum  «  v  •

Other Wines and licjuoi  . 

Beer . . . .

b̂) Free issues are nnde only in the 
high altitude operational aieas.  In tin 
peace areas free issues are nude only afu 1 
recommendations of local medical authoi - 
ties to cater for fatigue to troop* and mcle- 
men t weather. Tb is is done spar»ngl> and 
under exceptional circumstances. Payment 
issues a»e aJ*o made to members of Aimed 
Forces lluough the Canteen Stores De
pat tment as per the laid down scales

(c) All  the  meml era  of  the
Armed  Foiees  are  entitled  10
purchase liquor/Bear from the Canteen 
Stores Department in accordance with 
the scales laid down.  Rum is provided 
Iree of cost Jbi all troops cntithd to ft c< 
rations at vai>iug frequencies at different 
altitudes m  field  areas.  However  m
pcacc areas, free issues may be authorised 
to Junior Commissioned  Officers  and 
Other Ranks by the Competent Authority 
occasionall) to meet special fatigue or bad 
weather conditions.

(d) Once total prohibition is enforced 
in the country, Defencc Services will fall 
in line and no liquor will be provided 
to defencc personnel also.

(e) The year-wise expenditure for the 
last three year*, for providing free issues

18,80,008  20,01,399 *  *1* *

76,17-* 8j,5i2 •) 2’42«

101,040 j, 94.555 3.i9>2<«>

ot rum to the Hoops in field aica only is 
given below . -

{1) 1975-76  .  Rs. 1,44,41,000*00

(m; 1976-77  .  Rs. 1,23,66,000-00

{in) 1977-7O  .  Rs. 1,17,60,000*00

rite cxpendituic incurred on fiee issue 
oi  liquor  in  peace  areas  is  being 
collected and will lie laid on the table of 
House.

(fj At present the  alternatives being 
provided to the Army personnel are 
under :

la) Petit Areas—Tea and sugar and 
milk ftesh or milk tinned.

Cb' Field Area* -Tea and sugar and 
in :1k fresh or milk tinned.

(c) High Altitudes

(i) Officers—Tea or coffee and sugar and 
milk tinned or whole milk powder.

(ii) Troops

(aa> Pematutti Basir~Te&  or  coffer 
and sugar and milk tinned or whole Milk 
powder.
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(b) The following

substitutes  of rum to non-drinkers in a 
month have now been sanctioned for a 
period of one year with effect from i Jan. 

79 ;

VValnuts without shell 
-Almond without shell 
Raisins without seed 
Dates (Khajoor)
Tea/Coffee with milk tinned, 
or Avhole milk powder and sugar.

Power Shortage in  States

4884.  SHRI  P.  RAJAGOPAL 
NAIDU :  Will the Minister of ENERGY 
be pleased to state ;

(a) the States  that are having power 
shortage; and

(b) the step-, taken to make the States 
self sufficient ?

THE  MINISTER  OF  ENERGY 
(SHRI  P.  RAMAGHANDRANJ  :
(a) The  power supply position in  the 
country, is by and large, comfortable. 
However, some stateslike Madhya Pradesh 
Maharashtra,  Karnataka  and  Assam
are experiencing some energy  shortage 
and states of  Bihar and  West Bengal 
peaking shortage in addition to enei-gy 
shortage.

(b)  .A number of steps  have been 
taken to improve power availability in the 
coun'ry.  These measures include expe
diting commissioning of on-going projects, 
maximising generation from the existing 
initalled capacityj integrated operation of 
different power systems and restructuring 
of the Electricity Supply Industry with a 
view to improve management of power 
projects.

Facilities for waighing loaded Coal 
Wagons at the ColiierJes

4 8 8 5, SHRI  VIJAY  KU.M\R N. 
PATIL :  Will the Minister of ENERGY 
be pleased to State ;

(ai isitthefact that there are no facilities 
for weighing the loaded coal wagons at 
the collieries; and

(b)  if so, what action  Government 
proposes to take to see that proper q uantity 
of coal is loaded in the wagons ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  ENERGY  (SHRI 
JANESHWAR MISHRA)  :  (a)  and
(b):  Adequate  facilities exist  at

most of the collieries at different  points 
for weighing coal wagons. Incases  where 
wagons cannot be weighed at collieries they 
are weighed at the  railway weighbridges. 
Necessary steps are being taken to install 
more weighbridges at the  collieries.
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Economical production  o f 
Chloramphenicol

4887.  PROP. R. K. AMIN : Will the 
Minister of  PETROLEUM, CHEMI 
<2ALS AND FERTILIZERS be  pleased 
State :

(a)  whether it is true that the produc
tion of Chloramphenicol from basic stages 
in the country has gone down during the 
last three years in spite of the fact that 
Govern most are still subsidising its pro
duction ;

(b)  whether Government are aware that 
the proccss used by such units is totally 
uneconomical and ha* been discarded by 
their parent companies; and

(c)  if not, whether Government can 
indicate by when economical production 
by these units will take placc ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS  AND  FERTILIZERS 
(SHRI  NAR  SINGH  YADAV) :
(a) The  total production from  basic 
stage of Chloramphenicol  powder  by 
M/s.  Parke-Davis  and  M/s.
B«ebringer-K.ooll Ltd. in the country 
•during the last three years was as follows:

(Qty. in tonnes)

*975-76 . . . .   54'47

1976-77 .  .  . . 62-61

1977*78 • « 55*24

There is no subsidy involved in the pro- 
of Chloramphenicol from the 

basic stage.

(b)  Without a detailed study of the 
process/machinery used by these mm- 
panics, it can only be stated that these

companies are producing the drug bas d 
on the technology available with them 
and using the machinery required therefor. 
G3/ernn?nt is no awâe  if the process 
used by these  companies  has been 
discarded by their parent companies.

(c) Docs not arise.

Visit by P«stiddei Industrial 
Team

4888.  SHRI ANANT DAVE : Will 
the Minister of PETROLEUM, CHEMI
CALS AND FERTILIZERS be pleased 
to state :

(a.) Whether it is a fact that a thr<"~ 
member pcsticides Industrial Team visiu-J 
India;

(b) if so, whether any agreement has 
been signed or reached for the purchase 
of engineering g.iods from India ; an'l

(c) if so, what arc its details ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM, 
CHEMICALS  AND  FERTILIZER 
(SHRI  NARSHING)  YADAV) :
(a) A three member team from Vietnam 
visited India in December 1977 in con
nection with a proposal for the  setting 
up of a DDT plant in Vietnam.

(b) No. Sir.

(c) Docs not arise.
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77. 47 

76.49 

76,86 

76.85 

76. 86 

79.40 

76.64 

79.52 

'91. 64 

95. 12 

99.63 

103.34

78. 48

76. 00

77. 00 

81. 94

79. 08 

75. 92 

73. 13 

81. 90 

91. 51 

99. 39 

93. 27

84. 57

83. 92

76. 94 

82. 49

79. 28

80. 97

78. 94

77. 84

84. 97 

88. 03 

85.23 

91.86

82. 94 

78. 51

75. 68

81. 91

78. 98 

73. 53 

72. 59

76. 54

82. 83 

84. 69

79. 20
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Merger of Forces of Suket State in 
Himachal Pradesh

4890.  SHRI S. S. DAS :

SHRI DALPAT SINGH 
PARASTE:

Will the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE  be 
pleased to state :

(a)  whether it is a fact that the armed
forces of the former Suket State (Himachal 
Pradesh) became part of the Indian Army 
on the merger of the State :

(b3 whether any pension and gratuity 
claims of ex-Servicemen of that Unit are 
pending  before  the  Defence  Ministry 
for the last ovef 25 years ;

8 L.S.-5

(c) whether many of these ex-soldiers
belong to the Scheduled Castes and other 
backward conmiunities and are now old and 
infirm j and

(d) if so, the causes of the delay and
the steps being taken to settle their claims 
soon ? -

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  DEFENCE 
(PROF.  SHER  SINGH)  :  (a)  Per
sonnel  of  Suket  State  Infantry who 
opted  for absorption  in  the  Indian 
Army and were found suitable were em
bodied into the Indian Army.

(b) and (d) .  No such cases are known
to be pending consideration for the last 
over 25 years; representations made in the
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past had been dealt with under the State 
Forces Rules in the matter of grant of 
terminal benefits. However, certain recent 
representations have been made on their 
behalf which are being looked into.

(c) The Government have no precise
information in this regard.

The question of further simplifying and 
streamlining the procedure for disburse
ment of pension applicable both to officers 
and other ranks in the Services is under 
the active consideration of the Govern
ment.

(d) Yes, Sir.

Drawal of Pension by Officers and 
other Ranks

(e) Such proposal is under considera
tion at present.

4891.  SHRI  BALDEV  SINGH 
JASROTIA : Will the DEPUTY PRIME 
MINISTER  AND  MINISTER  OF 
DEFENCE be pleased to state :

(a)  is it a fact that the officers (ORS)
are authorised to draw their pension from 
the Government treasury and from Banks 
as the case may be on a monthly basis ;

(b)  if so, is it in active consideration of
Government to extend the same facilities 
to other ranks :

(c) if hot, why;

(d) whether ^med forces personnel
retiring after January 1964 are provided 
widow pensions; and

Criteria for sending T- V.*StaflF 
for Training Abroad

4892.  SHRI AHMED M. PATEL : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
'to state :

(a)  what is the criteria to send T. V.
professional staff for training in other 
countries on scholarships ;

(b)  how  many TV staff was  sent 
abroad for training during the past three 
years and whetherseniority and experience 
of the staff was taken into consideration
while sending on scholarships; and

(c) the complete details in the matter ?

(e]| is it in the consideration of Govern
ment to provide the same facilities to 
those  who retired earlier than January 
»954 ?

THE DEPUTY PRIME MINISTER, 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (c).  Both 
Service Officers and  personnel  below 
oflScer rank are authorised to draw their 
pension  monthly  from  Government 
Treasurieŝ Pension  Pay Masters and 
Public Sector Banks.

Pensions are also disbursed through Post 
Offices.̂ n the case of OfBcers,this agency 
operates in the State of J. & K. and at 
Capmbell Bay (Great Nicobar) only and 
the frequency of payment  is  monthly. 
However, in the case of personnel below 
officer rank, pension through Post Offices 
is paid in the States of J. & K. Himachal 
Pradesh,  Haryana,  Punjab,  Delhi, 
Chandigarh and at Campbell Bay (Great 
Nicobar), on quarterly basis.

THE MINISTER OF IN FORMÂ 
TIONAND BROA&GASTING (SHRI 
L. K. ADVANI) :  (a) to (c) .  Criteria 
adopted for selection of TV professional 
staff for training abroad are broadly 
as follows :

(i)  The subject of the course  and the
suitability of the pCTSons with regard 
to the prescribed/desired  qualifications, 
age, experience etc.

(ii)  Seniority,  suitability,  experience
and aptitude of the person concerned ; 
and

(iii)  Whether or not the person con
cerned has been deputed abroad earlier.

During the three years 1976 to 1978, ag 
TV officials were sent abroad for training. 
Details are given in the enclcSsed statement. 
Seniority, experience and suitability were 
given due consideration in making these 
selections.



133 Written Answers  CHAITRA 6, 1901 (SAKA)  Written Answers 134

Statement

List of TV Officers sent abroad on training during the years 1976 to 1978

Name of Officer Pent/d, fwrfist' etc.

fO fa'

Engineering Officets

1.  Shri D. Venkataraman, Assistant Engineer  Ttaining in maintenance of cameras with
M/s. Soremmco Cehaso, Paris 4  w eeks 

from 3-5-7G.

а.  Shri S. Banerjee, Senior Engineering Ass- Do.
sistant.

3.  Shri  C. S.  Chhatwal, Deputy Asstt.  Training in maintenance of Ariflese cameras
Planning O cer and SET for 5 months from 5-1-78.

4 .  Shri S. K. Tiwari, Asstt. Station Engineer Do.

5.  Shri S. L. K. P. Rao, Asstt. Engineer  .  Training course at Thomson Foundation TV
College,  Glasgow  for  4  months  from 

*7-1-77*

б.  Shri S. V. Vedenthachari, Asstt. Engineer Do.

7.  Shri T. S. Vasan, Asstt. Station Engineer Training course  at Thomson  Foundation
TV College, Glasgow from a-8-77  to
16-12-77.

8.  Shri K. V. menon. Asstt. Station Engineer  Do.  from .57-2-78  to  ib-b-78

9.  Shri P. K. Saha, Asstt. Installation Engineer Do.

10. Shri Ram Singh  Asstt. Station Engineer Do. from 38-8-78 to 15-12-78

11.  Shri C. D. Banerjee, Dy. Asstt. Planning Do.
Officer

13.  Shri A. P. Santra, Asstt. Station Engineer 1VC Training at Reading in London for
3 weeks from 15-11-78.

13.  Shri K. V. Prasad, Asstt. Station Engineer Do.

14.  Shri S. K- Chatterjee, Asstt. Station Do.
Engineer

13. Shri A. C. Tyagi, Asstt. Engineer  . Do.]

1$.  Shri K. S. Sarma, Asstt. Station Engineer Germ in Training Pi o gram me, Berlin for
3 months from 2-1-79.

17.  Shri A. M.  N. Rao, Asstt. Station Do.
Engineer

18.  Shri M. C. Jaiswal, Asstt. Engineer  . Do.’

Programme Officers

1.  Shri  S. N. Siva«wamy, Controller of Pro-  Kula Lumpur to attend the Regional
grames (Sales) (smce retired) Course  and  Seminar  in  Commercial

Broadcasting management from i.3-9-1976 
to 8-10-76.

3.  Shri K. G. Puri, Public Relation Officer  Glasgow lor  training m  Pio laction  of
PrOkji jinin̂ in  Fouadaiun TV
College,  GJav»»vv i'01 15 wck, w.e.f.
17-i-«977-

3.  Shri 11. K. Mathur, Conuoller of Pro- Tehran to pdiucipwu in the i\Ywn workshop
grammes. organised by the National Iranian Radio

and TV from 10-8-77 to ia-8-it>77.
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Stiff 4rtist»s

1  Shu V Mthunlilf, Prolui i, Grade II

2  Shu Gopal Kushau Gupta Pxoducer,
Gi  II

j  Shu V k Gandhi, C nm uimn Gi. I

4  Smt Nterja Vohia, Pioducei  Gr II

5.  Kum. Avmasb Saral, Producei. Gr II

6.  Shri Ash ok Vaisbnavi Producer, Gr. II

7  Shri S N Dhn, Producer, Gj  II 

8.  Smt. Juthika Dutta, Pioducci Giade II
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Glasgow  (U K ) for  TV tiaimng in the 
Thomson  Found-Uion  TV College for 
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1 eh ran to ittend the woi I shop of ABU in 
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For training 111 Colombo Plan for News and 
Documentary Production on  the visnewi 
Production  London foi  5 weeks w.e.f. 
.igth July, 1976

G DR-Observation  and study of childre n 
Programme* in February-Marth, 1977. 

Do.

FRG foi  training under the  lndo-FRG 
Co-operation Agreement TV  Lducation 
Piogramme from -̂7-77 to 28-9-77

Do.

Kula Lumpur fo> triinmgin TV Programme
loi  very youn<jj child)111  frotn  J3-1-78 to 
J8-J.78.
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EritttBM of Privately owned Coal* 
Mbiei st C&umd* Pathar In Bankura 

District of West Bengal

4894. SHRI A. K. SAHA :  Will the 
Minister of ENERGY be pirated to state:

(a) whether Government have any in
formation of the existence of privately 
owned coal mines at Chanda Pathar 
in Bankura District,  West Bengal in 
which most of the workers belong to 
Adivasi, Scheduled Castes and Scheduled 
Tribes;

(b) whether  Government  have  any 
information that ihe eompanv in rjuestmn 
is fum tinning deft irtg the existing mining 
i ule' ;

(c) ii so. what action is juoposcd to be 
taken against the compan> .- and

(d) if not, whether Government woitJd
conduct an enquirs into  the  alleged
allegations made ng.iinst iht  cnmpin>?

THE MINISTER OFSTA'IF IN 7HL 
MINISTRY  or  KMERG\  fKURT
JANESHWAR M1SHRA) : U) to (c) :
The inioimation is beinp col/t clt d and will 
be laid on the '1 ab!< ol the House

Letter from Danlk Pranta Jyoti, 
Silchar about D.A.V.P.

Advertisement

4805.  SHRI  S\UIL\DRALAL 

SINGHA  :  Will the  Minister of IN

FORMATION A M) BROADCAST INC 

be pleared to state  :

(a) whether he has received an> letter 

from  Dainik  Pranta  Jyoti,  Silchar, 

about the D.A.V.P. adveitisment;

(b) if so, the details of the action taken 
upto date;

(c) whetbei it •was brought to hunoikc 
that the news daily with the service of 
U.N.I. run by mostly girls, (90 per cent 
workers are girls working as compositor, 
to news writers);

(d) if so, whether any special study 
about the functioning of a language daily 
by the women has been made as it is 
published from a backward area; and

(e) if not, the reasons therefot ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SllRl JAGB1R 
SINGH) ;  (a) Yes, S*r.

(b) Tbe use of  “Pranta Jyoti” for 
Directorate of Advertising and Visual 
Publicity advertisements had to be dis
continued for some time, as it did not have 
tbe minimum production standards re
quired in terms of Government’s Advertise
ment Policy. The release of advertisemen t 
to this daily, as also to many others which 
had the similar defficicney. was resumed 
in January, 1979 on the general under
standing that these newspapers will en
deavour (o acquire the rcouiiite produc
tion b> 31 st March. iqHo latest.

(c) to ie) :  Newspapers in the eouutrv 
aje privat'-lv ownrd.  A  study on such 
natters ol theii internal wot king is not 
within the scop" of Press and Registration of
of Hooks Act. lHhj and no *«ch studv has 
so fa 1 bet u undei takf n .

Flats requisitioned during World 
War II for Defence Personnel

4>9G.  SHRI L. L. KAPOOR  Will 
the DEPL1Y  PRIME  MINISTER 
AND  MINISTER  OF  DEFENCE 
be pleased to state ;

(a) whether ii  ib a fact that during 
Woild War II,  a number of privately 
owned flats were requisitioned in Bombay 
for housing defence personnel ;

(b) if so, whether all the  flats have 
Vieen dehired;

(c\ if the answer to (b) is in the nega- 
nvt,  the  number  of flaii» not mj far 
dehircd; the reasons therefore and  the 
basis on  which flats have been dehired 
recently;

(d) the probable date by which all the 
fiats will be dehircd ; and

(e) whcthei  anv requests have  been 
received  ' fioni  concerned  owneis  a 
dehiring the flats  for their personal use, 
if so, action taken thereon ?

“ THE DEPUTY PRIME  MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJ1VAN RAM) (a) to (e) : A  state
ment is attached

(a)  to (e) .  At Bombay,  two sepa
rate pools of requisitioned and hired  ac
commodation are maintained—one  for 
officers and another  for ICOs and others. 
In thr first categoiy, 271 flat* arc belt and 
in the  second  there are 71 properties 
with some having more than one tenement. 
On account of the acute shortage of Gov
ernment-owned  accommodation  it  has 
not been possible to be liberal in releasing 
these houses.  In the past requests for the
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debiting of such  houses had been con
sidered and decided on merits.  Again, 
Mats which had become dilapidated  or 
umt lor occupation had also been dehired.

The policy to he adopted in considering 
•uch requests has recently been reviewed 
and it is proposed that a mall proportion 
of the houies held on  hire should be de
hired every year offsetting a portion of 
fresh acquisition  to  provide  alternative 
accommodation  to existing  occupants 
Unless there are rompellmg and extreme 
compassionate grounds,  the flats to be 
dehired are proposed to be dt hired by 
a< opting the simple foimula  that  the 
houses which were taken on hire earliest 
should be dehired fast In cases where 
ar y such housr is in unauthorised  oc
cupation by Service or civilian ofheer who 
h*s ovcts ̂ ed m the house allotted  to 
him while m servict  the qu< stion 01 de- 
hinng is piopostd to bt  consult ud only 
after the unauthorised occupation 11 ter
minated

In the case of pool of iccomm idation 
for officers 5 houses have betn dehued 
d ring 1978  70 and 19 more houses are
to be dthirrd shortlv  has d on  their 
dates of hiring

In the cast of pool of accommodation 
for per so r n< 1 below  e filters  rank  a 
survty has been initiated  for  diteimin- 
mg as to •what extent r*litf ran be given 
to the owners  It is likel\ to take some 
more time for a decision to Ik* taken m 
this regard

MmAfltan of MUh Dnp by 
ID.F.L

rOBt
SHRI  OM  PRAKASH 

21 i Will the  Minister of  PET- 
RO .EUM,  CHEMICALS AND FER
TILIZERS be pleased to state :

(a) IDPL's production  during last
3 years, year-wise for Sulphaguamdine 
Sulphamilam <*, Sulphacetamide Sodium, 
ana Pthalyl Sulphathiazole;

(b) whether import of Acital deriva
tives of Sulpha drugs were banned with a 
view to ensuring that small scale units 
don’t manufacture these drugs and IDPL’s 
monopoly is maintained, and

(c) how many other Indian proposals 
for manufacture of Sulpha drugs have been 
rejected during last 3 years the details 
regarding  firms  products,  capacities 
applied and reasons for rcjcition ?

mfc MINISTER OF STATE  IN 
THL  MINIS IRY  Ol* PLTROLEUM 
CHLMICAIS AND  FERTILIZERS : 
(SHRI  NARS1NGII  \ADAV)  (a) 
Indian  Drugs  6t  Pharmaceuticals 
1 td s  (IDPl) production  Sulpha- 
guanidin<  Sulphanilamide,  Sulphace- 
tunid<  Sodium and  Phthalyl  Sulpha- 
ihiazole durmg tht last three years was as 
follow"?  —

(In tonnes)

Item 1975-76 1976-77 1977-78

t  t*ulphamlamid

2  Sulphaguamdm

3  ûlphacetamide ̂ odium

4  Phthalyl Sulphathiazole

(b)  Import of the  above mentioned 
P ur drugs has betn banned in the Import 
Folic'  for 1978-79 as IDPl S’ production 
is considered  adequate  to meet  the 
country’s requirements Further IDPL 
produces these drugs from the basic stages 
whereas Acetyl derivatives of those s>lpha 
drugs are the last stag  inter-mcdia tea, 
and import of which  would defeat the 
purpose of setting up capacity for produc
tion from basic stages

(c)  No proposal of other Indian cnm- 
f awes for manufacture of sulpha  drugs 
received during the last three years (1976, 
977 & >97®) has been rejected so far

58 92 

183.05 

30*965

12 to 

»44 00 

41 60

1* 05 

185 70 

16 25 

87 *4

Three-Phase Power connection to
Small Scale Industries In Trinacar 

Delhi

4?q8  SHRI PIUS TIRKEY  s Will 
the Minister of ENERGY be pleased to 
state .

(a) whether small scale industries in 
Trmagar, Delhi, are not ptovtded  with 
thrcc-phwe power by the lawrance Road 
Office of DESU though these industries have 
got licences from  Delhi Corporation ;

(b) whether it is also a fact that only 
those who give an attractive mm of money
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to the Inspectors of DESU are given three- 
phase connection; an'

(c)  if <0, the steps Government propose 
to take to meet the situation ?

THE MINISTER OF ENERGY (SHRI 
P.  RAMA  CHANDRAN)  :  (a)
In  accordance  with  the  provisions 
of Indian Electricity Rules and the 'Con
ditions of Supply’  of  DESU  3-phase 
power is provided when thr load is more 
than 1 HP for motive power  installation 
and the applicant has got valid municipal 
licence for running  of industrv.  Before, 
however, granting such  power  connec
tions the genuineness  of  the  demand 
is  ensured,  so as to avoid the possibi
lity  of the ase of excessive load.

(b)  Both DESU & l>!hi Administra
tion  (Electricity Department)  have 
reported that no  such incident has come 
to thHi notice.

(<■) Does not arise.

Revenue from Radio  Licences

l«0f)  DR.  v\s\vr  KUMVR 
PANDIT . Will till- W.nvori «»l INFOR
MATION W'D  JJROMJC \SI’iNG be
pleased to state :

{A)  what is die total number of Radio 
Licences in force foi the \car 1978;

(b)  bow much Revenue from  radio 
licencê is received per year and what is 
the amount  of collection chargch for a 
receiving the revenue ;

(c)  whether it is a fact that compared 
to  tbc  population  ol  the  country 
number of licences is very small; and

(d) as a means of ituu media has the 
Government surveyed the  number  of 
licences in rural and village areas ? \

THE MINISTER  OF  IMFORMA- 
TION AND BROADCASTING  (SHRI 
L. K.  ADVANI ) : (a)  The figures 
regarding  the  total  number of 
Radio  Licences  for  the  calendar 
year  1078 are not available.  The total 
number of radio licences in force for the 
calendar vear 1977 is 2,00,96,453,

(b) Gioss revenue from radio and T.V. 
licences  for  the year 1977-78  is 
Rs. aft,96,97,563* 33 out of which  the 
collection charges payable  to P & T 
Department has been fixed at 18%.

(c) The radio ownership in the country 
according  to the  available  figures of

broadcast  receiver licences comes to 
one set per 31 persons.

(d)  According to an estimate  made 
in 19 75 out  of a total of 14- 

15 million radio sets at  that  time 
only about 15 or 30 per cent arc regis
tered in  the rural areas the  balance 
being in the  towns  or urban sector.

Production of Crude Oil  from 
Bombay High

4900.  SHRI  MANORANJAN
BHAKTA :  Will the  Minister  of
PETROLEUM, CHEMICALS  AND 
FERTILIZERS b<* plrased to staff ;

fa) what is the  present rate of pro
duction of crude oil fiom  the  Bombay 
High ;

I'M what steps die being taken to have 
optimum pioduction from this source 
during the current >ear; and

(cj to what rxti m oil  from  this 
•ouirewili  nicci the countis\ 1 equjre- 
mcnts for the cutientvear -1

THK MINISTER OF  ST \TE  IN 
THE MINISTRY OF P L I RQ LEU M 
CHEMICALS AND  FLRflLIZLRS
(SHRI N VRSINGH YADAVi  : *}
Tht-  present  rate of pioduction of
crude oil  from Bombay High is aiound 
1,00,000 barrels p<*r day.

(b)  The production rate has already 
been stepped up from 80,000 barrels per 
day to arount  1,00,000 barrels per day 
with effect from 31st Decembei  1978 bv 
recommissjoning of Platform “B'\

(c) Bombav High is expected to pro
duce about 3* 3 million tonnes of crude 
oil during 1978-79 as agamst die arti- 
cipated  total piocessiug of around  26 
million tonnes of crude in the countiy jn 

I97B-79-

Payment of salaries to Employees 
of New Agencies

4001.  SHRI  SHIV ’  NARATN 
S ARSON IA :  Will the Minister  of 
INFORMATION AND BROADCAST
ING be pleased to state :

(a)  whether it is a fact that the em
ployees of the News Agencies pai (iculat ly 
Hindustan Somachar  a«e not getting 
their pay in time;

(b)  if so , reasons therefor ; and
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(c)  the dates on which the payment
of salaries has been made by the above 
news agency  during the  last  three 
months ?

THE MINISTER  OF INFORMA
TION AND BROADCASTING (SHRI
L.  K.  ADVANI ) :  (a)  to
(c).  Accoi-ding  to  information
received from the fournews agencies, the 
employees of Press Trust of India, United 
News of India and  Samachar Bharati 
are  being  paid in  time.  Due to  in
adequacy  of funds there was delay in 
payment of salaries to some of the emplo
yees of Hindustan  Samachar  for  the 
months of December 197810  February 
1979 as under :

December 1978:

January igyg:

24th December  197! 
to isthjanuary, 

1979
8th to 15th  February

1979

February 1979 :  and to 8th March

1979-

Epr

490 2. HitWdT490 2. HitWdT
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Fertilizer Pliit at Paradeep

4903.  SHRI BAIRAGI JEMA:  Will 
the Minister of PETROLEUM, CHEMI
CALS  AND  FERTILIZERS  be 
pleased to state ;

(a)  what  steps Government  have
taken for fim,lisation of the fertilizer plant 
at Paradeep, Orissa, the foundation stone 
01 which had been laid by the then Prime 
Minister on ist April  1974; and

(b) details thereof ?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV )  :
(â project  at Paradeep
based on fuel oil/ heavy petroleum feed
stock was one of the  fertilizer projects 
proposed in the Fifth five Year Plan. How
ever, in view of severe resources constraint 
it wdi not p  to take up tliis project
for implemeiitalion.  Now with the dis
covery of ga; in the West Coast andNorth 
East region prioi'ity is being given to the 
setting up of gas based nitrogenous ferti- 
li.ser plants at locations where gas is readily 
available.  However  in  planning 
for additional  phosphatic  fertilizer 
capacity, Paradeep would be given  due 
consideration.

(b)  The  proposal is for setting up a 
phosphatic fertilizer  plant at Paradeep 
envisaging the manufacture of3,00,000 
tonnes of P205 in the form of complex 
fertilizers.  The preparation of a detailed 
feasibility report is on hand.

Drilling work at Mahanadi Delta

4904.  SHRI  PADMACHARAN 
SAMANTASINHERA: Will the Minister 
of PETROLEUM,  CHEMICALS AND 
FERTILIZERS be pleased to state :

(a)  is it a fact that drilling work  at
Mahanadi Delta in the  Orissa Slate has 
been stopped ;

(b) if not,  then in how many places
drilling work is going on and what is the 
result; and

(c) What is the  amount provided for
this ?

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY OF PETROLEUM, 
CHEMICALS AND  FERTILIZERS
( SHRI NARSINGH YADAV ) :  (a)
No Sir.  Oil India Limited will under
take seismic work in Mahanadi Delta 
on shore in the Orissa State  after  the
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State  authorities  grant  the requisite 
Petroieum  Exploration Licence. Dril
ling work will be taken in baud only if 
the result s of these seismic surveys are 
favourable.

(b) Does not arise.

(c)  The cost of survey s during 1979
84 is estimated at Rs. 7 crores.

indulcging  in  malpractices.  With the 
implrovement in LPG production in the 
refineries the situation regarding supply 
of LPG is also improving.

Talks with Indonesia 
of Iron ore

for sale

Supply of L. P. Gas in Capitals

4905.  SHRI SUKHENDRASINGH; 
Will the Minister of PETROLEUM 
CHEMICALS AND  FERTILIZERS 
be pleased to state :

(a)  is it a fact that consumers in the 
capitals are experiencing difficulties  in 
getting supplies of L.P. Gas ;

(b)  that consumers have to wait for
2-3 days or even more for  supply  of 
cylinders;  .

(c)  the traders have siai'ted charging 
unauthorisedly premium ; and

(d)  what efforts are being made to 
reduce malpractices and ensure regular 
supply of gas ?

4906.  SHRI SUBHASH CHANDRA 
BOSE ALLURI :  Will the Minister
of STEEL AND MINES  be pleased to

(a)  whether in February 1979 talks 
were held in New Delhi between the Indo
nesian  Industries Minister  and  Steel 
and Mines Minister for the purpose purch ase 
of iron ore by Indionesia ; and

(b)  if so the details thereof and what 
is the outcome ?

THE MINISTER OF STEEL AND 
MINES  (SHRI BIJU  PATNAIK)
(a)  and (b) : Talks were held between 
India  and Indonesia in February 1979 
but there was no proposal for sale of iron
ore to Indonesia.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
CHEMICALS  AND  FERTILIZERS 
(SHRI NARSINGH YADEV) :
(a) Of late LPG consumers at some 
locations ( including state capitals) have
had to experience elay in LPG supplies. 
This has resulted due to reduced availabi
lity of the product from the  refineries 
on  account of industrial relation and 
transporation problems.

(b)  Yes Sir. Consumers are to wait
for for 12/3 days or more at some of the _ 
locations.  . '

; (c) Four Complaints of alleged over, 
charging by the tradershave been received ~ 
by the complaint cell of the Ministry 
during the last three months. These are 
of  a general  nature  mostly on 
demand of premimum by the delivery men 
without giving  specific  details. ' These - 
complaints however are -being investi-~ 
gated. '

(d)  Complaints as and when received
are investigated by the oil companies and 
corrective measures taken whenever a 
necessary. Apart from this the oil com
panies have been asked to intensify sur
prise and regular checks over cooking gas 
declars  at the time of delivery by them. 
The oil companies have also been asked to 
initiate sterm action  against  dealers

Sgate-wise production by fertiliser 
Factories

4907.  SHRI SUSHILKUMARDHAR 
Will the  Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS be
pleased to state ;

(a) how many fertilizer factories are 
engaged in production iii India ;

(b) State-wise break up;

(c) factory-wise production capacity
in metric tonnes and year of commission
ing separately;

(d) amount invested factory -wise ; 
and  r

(e) is there any ideal capacity of pro
duction left  unutilised-factory-wise break 
up ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
CHEMICALS AND FERTILISERS 
( SHRI NARSINGH YADAV)  : (a) 
to (e).  A statement giving the required
informatpon in respect of major fertilizer 
factories is attached.
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Success of sellingr of Republic Day 
Tickets.

4908.  SHRI ARJUN SINGH BHA- 
DORIA :  Will the DEPUTY PRIME 
MINISTER  AND  MINISTER  OF 
DEFENCE be pleased to state :

(a) whether the selling  of the tickets
for Republic Day Parade and Retreat 
has been sucessful: and

(b') if so,  what is the  total amount 
received from the sale of the tickets ?

THE DEPUTY PRIME MINISTER 
AND  MINISTER  OF  DEFENCE  : 
(SHRI JAGJIVAN RAM)

(a)Yes, Sir.
Rs.

(b) Republic Day Parade  .  2,66,107

Beating  Retreat  Cere
mony . 57.612

Restricted  Release of Canalised 
raw materials to M/s Ranbaxy Labs

4909.  SHRI  PHOOL  CHAND 
VARMA :  Will the Minister of PETR
OLEUM CHEMICALS &  FERTI
LIZERS be pleased to state ;

(a) whether it is a fact that  releases of
canalised raw materials to M/s. Ranbaxy 
Labs, for the production  of Amplicillin 
have been restricted whereas similar other 
companies are still getting release of cana
lised raw  materials  from  C.P.C.  and 
IDPL in excess of their licensed capa
cities ; and

(b) if so what was action is proposed
to be taken by the Ministry in regard t o 
such  cases  ? —

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM 
CHEMICALS & FERTILIZERS fSHRI 
NARSINGH YADAV ) ;  (a) It  is
a fact that the allotment of  Amplicillin ' 
Trihydrate to  M/s.  Ranbaxy Lab. has 
been made on the basis of the quidelines 
issued by the Deptt.  of Chemicals  & 
Fertilizers  under  the  1978-79  Import 
Policy  for distribution of canalised raw 
materials, this firm falling in the category 
of DGTD firms  which  have  specified
formulation-wise  capacities.  DGTD
firms which are in the same category as 
Ranbaxy have been dealt with likewise
in the  matter of allotment of canalised
raw materials.

(b) During the period April to Sept.
1978 DGTD units were released  cana

lised raw materials to the extent of 50% 
of  the realeases thereof made to such 
imits by the canalising agencies diu-ing the 
year 1976-77.  The units were also free 
to claim raw materials ir*  accordance 
with their licenced capacitis  wherever 
such capacities were defined formulation- 
wise.  During the period October  1978 
toMai'ch 1979  the releases of canalised 
raw materials to DGTD  units have been 
restricted to 50% of the entitlement as per 
licenced capacities  wherever such capa
cities are defined formulation-wise.  The 
canalising  agencies have been asked to 
adjust the over-allocations  if any made 
by  them  during April 1978 to Sept. 
1978  with refeience to  the entitlement 
of  the units for the whole year 1977-78
on the basis of the policy for Oct".  1978 
to March  1979.

Decision to lay pipeline for supply
■ of Bombay High.

4910.  SHRI F. P. G.A.LKWAD  : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether it is a fact that an under
standing bad been reached at a meeting 
beween him and leaders of all political 
parties  in  the  States in Ahmedabad 
on  September 26 1978 that the  Centre 
would  convey its decision about selection 
of cite and laying  of pipe-lines for the
supply of Bombay High Gas to the State
by the end of December 1978 in writing; j

(b)if so, whether this promise has been
fulfilled ; and :

(c) if not, whynot ?

THE MINISTER OF  STATE  FOR 
PETROLEUM  CHEMICALS  AND 
FERTILIZERS  (SHRI  NARSINGH 
YADAV): (a) The Minister of Petroleum,, 
Chemicals and Fertilizers had at the invi- 
tation'of the Chief Minister of Gujarat 
visited Ahmedabad on 26th September, 
1978 and had discussions with Gujarat 
leaders regarding supply of offshore gas 
to Gujarat including laying of the pipe
line etc.  On  the  question  of landfall 
point of  the pipeline for Gujarat  the 
Minister (PC & F) indicated that ONGG 
had undertaken a feasibility study of the 
pipemline and some more surveys were 
being started  by  then  from  October 
1978  for exploring a prospective route to 
a  landfall point in Gujarat.  He had 
said that he was hopeful that the  report 
would be available to the Government by 
the  end  of November,  1978  from 
ONGC and that a decision  would  be
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taken  thereafter.  He had also explained 
' that since the requirements of gas  would 
primarily be for the fertiliser imits  which 
are likely to come up only towards  the 
end of December  1982  the  urgency 
of setting up a pipeline prior to that date 

.  was not very clear.  He further stated
that  the  pipeline instead of coming up 
in June, 1979 would now be got ready 

,  to synchronise  with  the development of
economic uses of gas in Gujarat.

A report on the feasibility study of the 
pipeline to Gujarat alongwith views  of 
ONGG had been received by Government 
in January  1979.  However  since the 
conducting  of  the  studies/investiga
tions by ONGG  the outlook for  the 
availability of offshore gas has changed 
considerably for the better as a result of 
a significant gas strike North of North 

L  Bassein structure and the  likelihood of
larger reserves in the South Bassein gas 
field.  The estimation of ONGG is that 
free gas availability would be much larger 
than earlier  estimated.  A  firm  assess
ment of gas supplies is being  made by 
ONGG and a ciear picture  is  likely 
to emerge  by  May/June  1979.  On 
knowing the precise estimates  of  gas 
supplies a review of the sizing and route 
of the  pipline will be made by ONGG 
and thereafter -a further report will be  ' 
submitted to  Government.

On receipt of this report, a view on the 
economics, location time  schedule of 
completion etc. of the pipeline to Guja
rat would- be taken  by Government. 
The time scheduled of completion  will, 
however,  be so framed as to synchronise 
with the development  of economic 
uses of gas in Gujarat. .

A reply has also been sent recently to 
 ̂ the Chief Minister of Gujarat explaining 

the above position.

(b)  The position has been explained 
I  in the reply to part (a) above.

(c) The information has been given in 
the reply to part (a) above.

4911. :
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Rare mineral belt in Ashote region of 
Pithoragarh District

4912. SHRIMATI AHILYA P. RAN- 
GNEKAR: Will the Minister of STEEL 
AND MINES be pleased to statej

(a)  whether it is  a fact that a rare 
mineral  belt  has  been  discovered  in 
Ashote  region  of  Pithoragarh District; 
and -

(b) if so,  the details  thereof ?

THE MINISTER OF STEEL AND 
MINES(SHRI BIJU PATNAIK;: (a) and
(b) No, Sir. However, a copper-lead-zinc 
deposit  has  been  identified  in  Ashote 
area of Pithoragarh District, U.P. Investi
gations carried out have indicated a re
serve of 0-77 million tonnes with 8-91% 
total metal content on an average a-33% 
copper; 3-64% lead and 3-95% zinc). 
Further investigations are in progress.
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4913. SHRI AHSAN JAFRI: Will the 
Minister of LAW JUSTICE AND COM
PANY AFFAIRS be pleased to state:

(a) the number of civil cases pending 
disposal for more than 10 years in District 
courts and High courts in India;

(b) what steps are contemplated by the 
Ministry to expedite disposal of civil 
cases;

(c) whether his Ministry has devised 
suitable methodology to get civil suits 
decided within a fixed time limit;

(e)  the number of persons convicted 
by District Court but acquited b' High 
Courts on appeal for murders, during
1978-79 ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BHUSH4.N): (a) The informa
tion as collected from H gh Oout ts/State 
Governments is given m the attached State* 
ment-I.

(b)  and (c) It is not possible to fix any 
time limit for disposal of these cases. 
Recent steps taken to expedite disposal of 
cases are given in the attached Statement-
II.

(d)  the number of persons convicted 
for murders and awarded sentence of life 
imprisonment/capital punishment during 
the  years  1978-79;  and

Statement —I

Number of Civil Cases pending dUp0sal for mare than 10years in Diitiict Courts and High
Courts

(d) and (e) The information as col
lected  from High Courts/State Govern
ments is given m the attached Statement- 
Ill.

Name of the State/ 
Union Territoi y

Dutuct Courts High Courts

Civil cases   Name of fhe High Court 
pending for 
more than 10 

yeais

Civil cases 
pending for 
more than 10 
years as on 
31-18-1978

1 3 3 4

Andhra Pradesh . 38 Allahabad . 6018

Assam 154 Andhra Pradesh  . j

Bihar *3383 Bombay 7%

Gujarat l60  Calcutta*  . 6603

Haryana 37 Delhi 778

Himachal Pradesh 95 Gauhati 18

Jammu & Kashmu Gujarat M   /

Karnataka . 2i Himachal Pradesh 20

Kerala 2 Jammu and Kashmir a<»

Madhya Pradesh 418  Karnataka* 1

Maharashtra 11924.   Kerala   .   .   . Nil

Manipur 1 Madhya Pradesh* a><>

Meghalaya Nil  Madras at

Nagaland . Nil  Orissa 2

♦Main cMe> only.
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I 2 3 4

Orissa . . . . 98 Patna* 1050

Punjab . . . . 47 Punjab and Haryana  . . 1269

Rqjasthan . . . . *54 Rajasthan* • 338

Sikkim . . . . Nil Sikkim . Nil

Tamil Nadu 554

Tripura . . . . 2 Total  . *7255

Uttar Pradesh Not available

West Bengal 95«i

UNION TERRITORIES

Andaman and Nicobar Islands Nil

Arunachal Pradesh Nil

Chandigarh j Nil

Dadra and Nagar Havel i Nil

Delhi . . . . 79

Goa, Daman and Diu . 17

Lakshadweep Nil

Mizoram . . . . Nil

Pondicheiiy 1

Total  . 36691

*Main cafes only.

Statement—! J

Stctmmt in reply to parts (b) and (c) 
9/ tiut Ltk Sabha mstvnd Qjiestion No 4913 
to bo answered on Ttusday At 97th March 

*979.

The following step* to make change**, 
in the old procedural and substantive laws 
for speedy disposal of cases have been 
taken;—

(i)  Hie Code of Civil Procedure was 
amended in 1976 with a view to abolishing 
the Revision*] and Letters Patent juris
diction of the High Courts and to restrict 
Second Appeals to cases where the High 
Court certifies that the case involves a 
substantial question of law.

(ii) A new Code of Cirtninal Procedure 
based on the recommendations of the 
Law Commission was enacted in 1973 and 
amended in 1976.

(iii) On i-4<tg77 as against the total 
number of 349 sanctioned posts of High 
Court Judges only 285 Judges were in 
position.  The  States  and  the  Chief 
justices have been asked to adhere to 
specified time schedule for sendinj their 
proposals and the Central Government 
take  the initiative in asking them to 
submit their proposals for vacancies exiting 
or about to occur. The result is that on 
24-3-1979  the  total  number  of 
Judges had gone up to 345, Besides 4 ad hoe 
Judges have been appointed under Article 
a&| A.
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(iv) Since  1-4-1977,  the  sanctioned 
strength of Judges has been increased in 
the High Courts in respect of which 
proposals were received. This increase 
has been made in the following High 
Courts from the dates posts are filled 
up:-

Name of the High  Number of posts  Posts 
Court increased   filled

Allahabad t. 

Madhya Pradesh. 

Karnataka 

Himachal Pradesh 

Patna

■Rajasthan .

Delhi

Madras

Perma- Addi- 
nent   tional

9
6

* 5
3

3 
1

4

3*

6
1

6
3

1

3

3

30

*E'crlu'im>j a pjsts of Permanent Tudges 
•created in liea of a posts of Additional Judges.

(v) Oases involving a  common que** 
tion are being grouped together by several 
High Courts so that with one judgement 
the whole group would be disposed of.

(vi) In so far as the subordinate judiciary 
is concerned, an imperative need »n many 
States is  the creation of more Courts. 
This is primarily a matter for the States 
to consider. However, the Departmmt of 
Justice on its own initiative took up the 
matter with the Seventh Finance Com
mission which, after taking into account 
the revenues available with the different 
States, has recommended grants under 
Article 375 aggregating rupees 24 crores 
specifically for the establishment of 538 
additional criminal and civil couits in 
certain States.

(vii) The Law Commission were re
quested to suggest measures for expedi
tious disposal of cases.  They have sent a 
Report regarding measures required for 
quicker disposal of cases in the trial Courts 
but have v'et to send their report in respect 
of the  High Courts/Supreme Court

(viii) Letters have been addressed to 
the Bar Councils  and Bar Associations 
requesting them for cooperation and also 
for suggestions for  sp*edv  disposal  of 
cases.

Statement-Ill

Name of the State/Union Territory Number of persons  convicted Number of per-
for murders and awarded sen-   sons convicted by
tence of life imprisonment/   District  Courts
capital punishment during the   but acquitted by 

year 1978-79 High Courts  on
appeal for mur
ders during igj&.

70

Life
imprison
ment

Capital
punish
ment

Total

Andhra Pradesh 600 Gun ioj7

176 i«4

Bihar  . . . . Hr> • • 145 J5*

128 •• 35

Haryana . 327 3 7*

30 • • 30 5

Jammu & Kashmir  . 13 .. 13 8

Karnataka >93 19 305 73
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( « 3 4 5

b u ll................................................. 11a 4 116 45

Madhya Pradcab  . . . . 057 11  068 60s

llaharaAtra........................................ 337 IO 347 39

Maeifmr................................................. *3 •• 13 ••

l**balaya~   .   .   .   . a •• St •*

Nagaland................................................. e •• 8 ’■

O riaa................................................. *39 f  940 33

Punjab................................................. 568 16 584 *46

R a M *«»....................................... 364 •• 364 106

Sikkim.................................................. . I 1

Tamil ViMl« 569 »3 504 .07

Tiripura................................................. *4 ■ *4 7

Uttar Pradesh........................................ 3*66 86 325a *47

West Bengal....................................... 144 •• *44 78

UNION TERRITORIES

Andaman & Nicobar Islands 2 .. 2 ..

Arunachal Pradesh 5 .. n ..

Chandigarh  . . . . 1 1 ..

Dadi a & Nagar Haveli 1 t ..

D elhi........................................ 38 3« n

Go?, Daman & Diu  . 4 4 .

Lakshadweep

Mizoram........................................

. ••

Pondicherry  . . . . 2 2

Total 8057 *77 H234 3048

(b) what is the reaction of Government 
on the above demands of the Kulti workerst 
and |

(c) whether  Government  will  open 
dialogue with the unions immediately and 
settle up the just demands of the worker* 
without any delay ?

THE MINISTER OF STEEL  AND 
MINES  (SHRI  BHU  PATNAIK) :
(a)  to (c).  The strike by the workers of 
the Kulti unit of IISCO, which started

Strife by Worker* of IXSXLO.

4914-  SHRI ROBIN SEN:   Will the
Minister of Sf*«l tad Mine* be pleased 
to state :

(a)  whether  Government are aware of 
Ate wet that die workers of Kulti works 
of IXSCQ are on strike since 10th January, 
i979» demanding wages and other fringe 
benefits as per agreement with IISCO 
workers ofBtnnpqr;
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on the 12th January, 1979, was  < all< d off 
dn the 26th February, 1979 in  accordance 
with a Memorandum of Sett l<m tut con
cluded between the Management  i.i d the 

Unions.

s.1.1 Hydro-Electric Project in Jammu

4915.  SHRI ABDUL AHAD VAKIL: 
Will the Minister of Energy bp pleased to 
state:

(a) what is total estimated cost of the 
Salal  Hydro-electric Project in  Jammu 
and its total power generating capacity;

(b) how much amount to date lias been 
spent:  and

(c)  whether the Government of Pakis
tan has raised objections to its construction, 
resiling  from earlier  agreement,  thus 
hampering the progress of work on the 
project, if so, what is the Government of 
India’s reaction ?

THE MINISTER OF ENERGY (SHRI 
P.  RAMAGHANDRAN) :
(a) The total estimated cost of the Salal 

H dro-Electric Project, having an installed 
capacity of 3 units of 115 M.W. each in 
the first stage of the Project, is Rs. 329-33 
crores (gross; or Rs.  15 croies (net). 
The energy  generation estimated from 
Stage I is 2062 million units annually.

(b) and (e).  An amount ofRs. 84-54 
crores ha-, been spent upto 31-1-1979* 
Government is not aware of any objection 
having been raised by the Government of 
Pakistan to the con->truction of the Project, 
subsequent to the conclusion of the Salal 
Agreement in April, 1978.

Indo-Soviet Cooperation for Produc
tion of Liquid fuel etc,

4316.  SHRI P. M.SAYEED:

SHRI A. R BADRI NARAYAN: 

SHRI M. V. CHANDRA SIIEK- 

HARA MURTHY:

Will the Minister of Energy be pleased to 
state:

(a) whether it is a fact that  Soviet 
Union has suggested Indo-Soviet Coopera
tion for the production of liquid fuel and 
chemicals from coal and the effective use of 
mining  waters;

(b) if so, the reaction of Union Govern
ment thereto;

(c) whether any agreement has been 
reached; and

(d) if 40, the details of the same?

THE MINISTER OF STAI*E IN THE 
MINISTRY OF ENERGY (SHRI JANE- 
SHWAR  MISHRA):
(a)  to (d).  Yes, Sir.  The longterm 

programme of economic, trade, scientific 
and technical cooperation between India 
and USSR includes cooperation in the filed 
of coal utilisation, development of processes 
for production of fuel gas, liquid fuel and 
chemicals from coal, use of material re
covered frora coal preparation wattes etc. 
A team of Soviet experts visited India and 
held discussions with tbe Scientists of the 
Central Fuel Research Institute and the 
Central Mine Planning & Design Institute; 
It was decided to exchange information, 
data and status of the present work avail
able with both parties with a view to identi
fying thespcific areas of cooperation.

Thermal Power Plant* in Esdmafi 
of Iron Ore from Ronuutla

4917.  SHRI S. R.DAMANI :

SHRI  M. V.  CHANDRASHE 

KHARA MURTHY :

SHRI A. R. BADRINARAYAN 1

Will the Minister of Steel and Mine* 
be pleased to state:

(a) whether Government proposes to 
have a link deal under which  Romania 
will provide thermal power plants in ex
change for iron-ore from this country;

(b) if so, the details in respect of the 
terms  of trade;

(c) whether there was opposition fiont 
technical experts to BHEL and  State 
Electricity Boards for the deal; if so, the 
grounds on which the deal is justified; 
and

(d) how many thermal plants the Go- 
vei nment proposes to get from Romania 
and the places where they would  be 
installed?

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK) :

(a) Yes, Sir; such a proposal it  stijl 
under consideration.

(b) A final view on the negotiations is 
yet to be taken.  Details can  be made 
available only after the negotiations have 
been concluded.

(c) The report of the expert delegation 
which visited Romania in Nov-Dee.  78. 
together with the observations made at a 
meeting held in the Department of Power 
in Feb* 79 are still under examination.

(d)  No decision in this regard has so far 
betn  taken.
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Representation from President of 
AndMMM & Nicobar Employee* 

Aiaocfauioa.

4919.  SHRI R  K  MHALGI  Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state

, (a) whether thr Mimitti of Jnforma- 
and Broadcasting on behalf of the 

'Union Government have received a re- 
Vfesentttiaa dated  9-1-1979 from  the 
ntttdcat of Andaman & Nicobar Etn- 
Wwym Aatodatkm at J»rt Blair;

(b) if so, the demands made in the 
representation;  and

(c) what action Government have taken 
or propose to take on each of the demands 
so  made *

THE  MINISTER  OF  INFORMA
TION  AND  BROADCASTING 
(SHRI L  K  ADVANI,  (a) to  (c). 
Some  representatives  of Government 
employees  in  the  Union  Territory 
of Andaman & Nicobar Islands met the 
Minister of Information and Broadcasting 
for the redre<KriI of then grivt anccs during 
his vmt to Port Blait in the second week 
of January, it)7q  The Minister gave them 
that their grievances would be look dinto.

Scheme of F.F.C. to Construct Cinema 
Houses in Rural Areas

4920  SHRI GIRIDHAR GOMANGO: 
Will the Minister of INFORMATION *ND 
BROADCVSTIVG be pleased to state

(a)  whether the Film Finance Corpora
tion has prepared a schemes to finance the 
construction of Cinema Houses in rural 
areas of the country,

fb)  if so, whether the Corporation has 
studied the requirement of Ctnema Houses 
State-wise;

(c) State-wise number of exiting Cine
ma Houtes and the requirements of Cinema 
House lo fill the objectives of the Corpora
tion , and *•

I'd) how far the hlms exhibition in the 
tubal areas will encourage the socio-econo 
me md culture and mjral lift of simple 
and p>n t ibals’>

THE  MINISTER  OF  INFORM V 
TION ANT) BROVDCVSHNG  (SHRI 
L K. ADVVW ia) \t*  Sir
Tne Film  Hnance  Corpoiatiron
has prepared a  schime  for  financ
ing construction of low cost theatit̂ m 
the country including rural areas

(b)  and {t,  Although  no Statc-v\ise 
survey of the requm ments ol cinema houses 
ha* been done, iht available statistics pio* 
vide a Pair indication ol tht rtqum ments 
Having regard to thew rtqum nunts the 
schemes  envisages  coverage  of urban, 
semi urban and rural areas

(d) Cmerai is a powerful medium both 
for  entertainment  and  communication. 
In the tribal areas the him medium could 
be a factor m 1 educing the isolation of the 
tribals and mreases the level of their cultural 
and social awareness
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paraffin by Giw mwrt of Oriiw

4QSi. SHRI GIRIDHAR GOMANGO : 
Walbe Minuter of INFORMATION AND 
BROADCASTING be pleased to states

(a) whether the Central  Government 
are aware that the Government of Orissa 
has set up Film Development Corporation 
for prpmotion of Oriya language films;

(b) if so, what are the role of that 
corporation of that State so far;

(c) total number of film producers re
ceived financial help so for from the Cor
poration/Financial agencies; and

(d) is there any proposal for opening a 
film studio by the Government of Onssa 
before end of Sixth Plan?

THE  MINISTER  OF  INFORMA
TION  AND  BROADCASTING 
(SHRI  L. K. ADVANI) :  (a)  and
(b).  It  it  understood  from  the 
Orissa Government that a Film Develop* 
raent Corporation incorporated under the 
Companies Act has been set up, generally 
for the promotion of the film industry in the 
State }

(c)  and (d) .  According to the State 
Government no financial assistance has 
been granted by the Corporation yet and 
there is no proposal for the opening of a 
film studio by the Government of Orissa 
before the end of the Sixth Plan.

Exploration of Minerals in Koraput 
District of Orissa

4922.  SHRI  GIRIDHAR  GO
MANGO :  Will the Minister of STEEI, 
AND MINES be pleased to state :

(a) the names of the plateaus of Kora- 
put district of Orissa undertaken by the 
G.S.l. M.E.C. and Duectoiate of Mines 
for exploration inventory and un < btigation 
erf* mineral deposits including  bauxite 
deposits ;

(b) mineral deposits found so far m the 
district and steps taken by Government 
of Orissa to exploit thc&e mineials ;

(C) the  niit-s  of the  mineral* with 
quantity and quihty r̂ pntei Si far  , 
and

(d)  fund* provided for the year 1978-79 
and 1979-80 for this district by different 
authorities ?

THE MINISTER Of STEEL AND 
MINES ($H«U  BIJHJ PAXNAIK)  :
(a) Resource  evaluation for  bamdte In 
Pottangi, Panchpatmali, Baltada, Kodin* 
gamali,  Karnapadikondk,  Baphlimali,. 
Maliparbat, Kutrumali,  Shasbabumali 
plateaus etc. in Koraput District ha* 
been carried out.

(b)  and (c). The  minerals and  their 
reserves are :  bauxite about 993 ndUiom 
tonnes  ; dolomite  about  too million, 
tonnes  ; limestone about 187 million 
tonnes ; iron ore about 1 * 5 million tonnes $ 
manganese  ore about 1*3 lakh tonaes ; 
quartxite  about Bo million tonnes and 
some occurrences of tin ore, china clay,, 
soapstone, graphite etc.

Manganese ore, quartzite  and some 
minor  minerals are already bring ex*

Eloited.  Mining leases for limestone and auxite have alto been granted.  Bharat 
Aluminium Company Limited (a Central 
Government  Undertaking)  have  com* 
missioned a feasibility study for setting 
up of an alumina/aluminium plant based 
on the bauxite deposits in Koraput dis
trict.

(d)  Government of Orissa have provided 
Rs. 7* 80 lakhs during 1978-79 and Rs. 
12’26 lakhs during 1979-80 for mineral 
surveys in  the district.' Government ol 
India have sanctioned Rs. 102*33 lakhs 
to Mineral Exploration Corporation  Ltd. 
(a Central Government Undertaking) for 
expenditure on exploration of bauxite 
in  the district  dUrtng  1978-79.  The 
allocation of funds to Geological Survey of 
India is not made district*wise or mineral 
investigation-wise.

D. V. C.  Difficulties in getting 
Coal for its Thermal Power Stations

4924.  SHRI SOMNATH CHATTER- 
E •  Will the Minister of ENERGY 
pleased to state :

(a) is it a fact that the D.V.C. is ex*

Seriencins  serious diffirulties in getting oal ana  Middlings for its Thermal 
Power Stations and stock position is at 
alarming level ;

(bj what is the actual quantity  sup
plied on average during each month to 
each of the h*m»u Thetnul Power  Sta
tions and I* m the iaine compares with 
the  aftuil  comumption  ;  and

(c) what  arrangements  have  been 
made by Coal India Limited on long term 
bans for supply of Coal and Middling* 
to each of the Thermal Power Station* 
of the D.V.C. at Bokaro* Durgapur mu* 
Chandrapura ?
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THE  MINISTER   OF  ENERGY 
(SHRI  P.  RAMACHANDRAN) :  (a) 
Ch andrapura and  Durgapur Thermal 
Power stations of Damoaar Valley Cor
poration have born  experiencing some 
-difficulties in getting adequate quantities 
of coal and middlings from the linked 
sources and Ithey have been operating 
with low toal stocks  the coal stock at 
Durgapur  thermal power  station  has, 
however, improved to 7 to 8 days level 
■during March, 1979

(b)   A state nent showing the actual 
receipts and consumption in rtspect of

the throe power homes of D V.C. namely, 
Chandrapura, Durgapur and Bokaro for 
the last six months l September 78 to 
February 79) is annexed.

(C; Coal supultrrs art considmng some 
alternative linkages, as also to step up 
movement of coal by road from the 
existing linked coa! mines to meet the 
1 oal requirements of power stations of 
D V.C.  Alternative  arrangements  for 
transporting coal to Chandrapura Ther
mal Power Station bv rail on long term 
basis is also being explored

Statement

Statement ihoumq the actual receipt & eonsumption of eoal tn respect of the Power Houses of 
D V C for the pertod September *78 to February, 79

SI.
No.

Name of TPS \ciual   Consump- 
receipts   tion

1. Chandrapura

September, 7 8 .................................................   .   109298

October 78 ..................................................   119241

November, 78 . . .  130773

December, 78   .   ..................................................176857

January, 7 9 ...............................................................................128685

February. 79  . . . . .    11181s

U.  Durgapur

September, 78  . ..................................................   44602

October, 7 8 ...............................................................................   38848

November, 78...............................................................................   57966

December, 78...............................................................................   58342

January, 7 9 ...............................................................................   59558

February, 79............................................................................... 739*3

3. Bokaro

September, 78...............................................................................   550.18

October, 7 8 ................................................................................   3*107

N’os/rmber, 78 . . .  ........................................   7̂ 67

l>e«Tnbei,7ft ...........................................................   6a >35

January, 7 9 ...............................................................................   66622

February, 79 *  .................................................... 62486

*17176

149000

*55*67

164*16

*36381

128027

60956

57739

55675

58006

75357

59690

62576

7̂882

75015

bwW

77164

65850
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Performance  of 120 M. W. Units 
supplied by BHEL to  Chandrapura 

Thrirmal Power Station

4925.  SHRI  SOMNATH  CHAT- 
TERJEE ;  Will the Minister of Ê ERGY 
be pleased to state ;

(a)when the first and second Units of
120 MW each, which were supplied by 
BHEL,  were  commissioned  and  put 
into service in the Chandrapura Thermal 
Power Station of the D.V.C. and what 
are the defects experienced in such sets 
since and cause of the same ;

(b) what  steps have  been  taken  to
rectify such defects and whether those are 
working properly after rectification ; and

(c) what is the actual  maximum out
put of each set available for service on 
stable basis and whether full rated output 
of the sets is available on stable basis or
not ?

THE  MINISTER  OF  ENERGY 
(SHRI P. RAMACHANDRAN) ;(a) The 
first and second units of 120 MW each at 
Chandrapura  Thermal  Power  Station 
were commissioned in February,  1974 
and  March,  1975 respectively.  Major 
defects were noticed in the turbines and 
generators during the initial operations.

(b)The  Manufacturers  have  been
attending to the various defects and most 
of these defects have been rectified.  The
, units have been recommissioned and are
performing satisfactorily.

(c)The units have  been loaded upto
100 MW on a stable basis and higher 
output from these units would be tried 
when  the  sets  stabilise at  the  present 
loading.

THE  MINISTER  OF  INFORMA
TION AND BROADCASIING (&HRI 
L. K. ADVANI) :  (a) All India Radio
station at Rampur is a full-fiedgtd prc- 
gramm.e originating station.

(b) No, Sir.

(c) Does not arise.

(d) Due to severe constraints on re
sources and  the low priority accorded 
for the  expansion of  T. V. in  India, 
it is not possible to consider such a pro
posal during the Sixth Five Year Pkn.

Promotion Prospects in Defence 
Ranks

4927- SHRI SURENDRABIKRAM : 

SHRI A. R. BADRI NARAYAN 

SHRI P. M. SAYEED :

W'illtheDErijlY PRIME MINIS! IR 
AND MINISTER OF DEFENCE be 
pleased to state :

(a)based on his statement on 27-2-79,
will the Minister  kindly infoim  as  to 
what sort of congestion in defence ranks 
he has observed which is under study

(b) how soon the study will be ctm-
pleted and what will be the procedure of 
removing  this  congestion  in  ranks 
and

(c) will this need finances aho, if so,
how much ?

Rampur  Radio  Station

4926.  SHRI SURENDRA BIKRAM: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state :

(a) What is the present status of Rsm-
pur Radio  Station in terms of broad
casting programmes ;

(b) whether Government propose  to
make Rarnpur Radio Station as television 
transmission Centre for benefit of all those

(c)if so, how much time will be taken
to do,so I and

(d) if not, will the Government con
sider  this  proposal during Sixth Five 
Year Plan itself ?

THE DEPUTY PRIME MINISTER 
AND  MINISTER  OF  . DEFENCE 
(SHRI  JAGJIVAN  RAM)  :  (a)  A
large number of officers granted  com
missions in the years follwirg the 1962 
conflicts are coming up fcr prcmoticn 
to  the  selection  ranks.  Due  to  the 
limited number of posts available in the 
selection ranks, a congesticn is develcpirg 
in the ranks of A'lajor in the Army and 
Squadron  Leader  in  the  Air Force.

(b) and (c) .  The matter is piesently
still  under  examination  as  to  what 
solutions  would  be feasible  and  satis
factory and \̂hat financial, ac’ministra. 
tive  and  other  implications  they  wilJ 
involve.

It will take sometime to arrive at f,riaH 
decisions.
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Shares of IMrcctors in Synthetics and 
Chemicals Ltd.

4928.  SHRI SURENDRA BIKRAM : 
Willthe Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a)  how many shares each Directors 
of Synthetics and Chemicals Limited has 
in this company ;

(b)  how many shares  the  close  rela
tion:) of these Directors have in Synthetics 
and Chemicals Limited ; and

(c)  whether the financial institutions 
propose to have more share-holding in 
this company to have more say in its 
affairs ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BHUSHAN) (a)  nad (b).  As 
per the annual returns filed by Synthetics 
and Chemicals Ltd. with the Registrar 
of Companies,  Maharashtra  made  up 
to 26th April,  1978, the particulars of 
shares held in the company by each Direc
tor and by the relatives of each Director 
are as under :—

Move to Increase Price of Core Sector 
Products Coal

4929.  SHRI DHARMVIR VASISHT;
SHRI S.R.DAMANI :

Willthe Minister of ENERGY be pleased 
to state :

(a)  whether there is a move to sponsor 
an increase in the price of core sector 
product coal ; and

(b)  if so, whether it was not against 
the Jha Committee  on  indirect  taxes 
recommendations ?

THE  MINISTER  OF STATE  IN 
THE  MINISTRY  OF  ENERGY 
(SHRI  JANESHWAR  MISHRAh
(a)  A proposal for revision of coal prices 
is under consideration of Government.

(b)  The  Jha  Committee  (indirect 
Taxation  Enquiry  Committee)  have 
not made any specific  recommendation 
on the pricing of coal nor about its taxa
tion.

Crash-Landing Of Plane With Prime 
Minister on Board

Name of the Director

No. of shares 
held

Direc-  Relati- 
tor  ves

I. Shri S. I>. Kirloskar  . 50 5

2. Shri Ramdas Kilachand 188 757

3. Shri K. R. Damle  . 50 Nil

'  4. Shri V. N. Karode  . 59 Nil

5. Shri Suresh Tulsidas  . 
(*including  92  shares 
held jointly  with  an
other)

142* 67

6. Shri R. L. Steinmetz  . 50 Nil

7. Shri Arun Kumar Roy 50 Nil

(Note: The paid-up share capital of the com
pany is comprised of 5,75,000 equity 
shares  of Rs.  100/-  each).

(c)  The position is being as  certained 
and the reply will be laid on the Table of 
the House  as  soon as the information is 
known.

4930.  SHRI K. LAKKAPPA : Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF DEFENCE be pleased 
to state :

(a)  Whether it s a fact that Defence 
Plane crash-landed in Jorhat in which 
Prime Minister and others were travelling;

(b)  if so, the names of persons travel
ling and wounded as a result of crash- 
landing ;

(c)  whether it is a fact that the persons 
on board that plane so wounded have been 
given compensation and if so, their names 
and the amount of compensation paid in 
each case and the criteria adopted for 
payment of such compensation ; and

(d)  the names of wounded persons if 
any, who have not been paid any com
pensation so far, and if so, concrete reasons 
for this discrimination ?

THE  DEPUTY PRIME MINISTER 
AND  MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (d)  Attention 
is invited to the statement made on the 
subject in the Lok Sabha, on loth  May, 
1978.  The names of persons who travelled 
in the aircraft and the extent of injuries 
are given in the attached statement.

No claim for such compensation has 
been received from any of the wounded, 
nor any payment is proposed.



175  Written Answers MARCH 27, X0?ft Written Answers  196

A \TC?tW

*.  Wg. Gdr. C.J. D’Lxma

а.  Sqn. Ldr. M. Cyiiac

3-  Wg. Cdr. Joginder Singh

4.  Sqn. Ldr V.V.S  Sunkar ,

5.  Fit. Lt. O.P. Arora

Av Foret Pet son/el

б.  Fit. Lt P K. Ravindian

7,  Sqn. Ldr. AJ. Singh

8.  Sgt. R.H. Iyer .

q.  Cspl. K. N. Upadhya

10.  Sgt. L. Bai

11.  Cpl. D.C. Jova .

Civilian Passengers 

13.  Shri MorarjiDesai  ,

13.  Shri Ksnti Bha> Dcsai

14.  Shri H.S. Shah .

15.  Shri John Lobo 

]6.  Shri M.L Kampani

17.  Shri S.S. Ahuja

18.  Shri P.K. Thungon  .

19.  Shri R.K. Khrime

po.  Shri Y.L. Srivaxtava .

31.  Shri M.L. Jaidka 

98.  Shri Govindan Kutty

83.  Shri N.V.R. Swamy .

84.  Shri S.7. Raman

rj.  Shri Narayan Deiai ,

Captain 

Copilot 

Navigator 

Flight Engineer 

Flight Signaller

Flight Engjnt'ct for 
the return flight

Officer lie 
Special Security 
Team.

Flight Steward

Giound Ciew

Ground Crew

Gtound Crew

Killra

Killed

Killed

Killed

Killed

Serious!) Injured 

Seriously Injured

Minoi Injuries 

Minoi Injuries 

Minor Injuries 

Minor Injuries

P.M. of India

Son of P.M. of India

Officer on Spl. Duty, 
PM's Office.

Jt Director IB

Jt. Secy, Mm of Home 
Affairs.

„  Addl PS to the MP.

Minor Injuries 

Seriously injured 

Uninjured.

CM Arunachal 
Pradesh

MP. Arunachal 
Pradesh

IS to CM of Aru
nachal Pradesh.

Security Officer

Correspondent AIR

Special Correspon
dent Samachar.

News Reel Officer 
Film Division.

Gen Secy. National 
Peoples Committee.

Minoi Injuries 

Minor Injuries

Miner Injuries 

Seriously Injured

Minor Injuries 

Minor Injuries 

Minor Injuries 

Minor Injuries 

Minor Injuries 

Minoi Injuries. 

Seriously Injured
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Taw on Power* of a Legislature toempel 
tMMtdwr

4031.  SHRI R.K. MHALCI : Will 
the Minister of LAW, JUSTICE AND 
•COMPANY AFFAIRS be  plaesed  to 
state :

(a)  Whether Government are  aware 
of the suggestion*. of the Chief Election 
-Commissioner to make the law relating 
to the power of the legislature, to expel a 
member, more c«*iuin in \iew of the 
differing judgements of the Punjab and 
Haryana High Cout t and Madhva Pradt'sh 
Hign Court ; and

(b)  if so, what  action  the  Go\ em
inent  projxwe  to  lake?

THE MINISTER OF .STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI
S.D. PATIL) : (a)  The Chief Election 
Commissioner has not made any sugges
tion to make the law relating to the power 
of the  Legislature  to expel a Member, 
more certain in view of the differing judg
ments of the Punjab &  Haryana Court 
and Madhya Pradesh High Court. However 
in the order dated 30-1-1979 of the Chief 
Election Commissioner, the two conflicting 
decisions have been mentioned and the 
(following  observations  were  made  by 
iiim

“In the absence of decision by the 
Supreme Court, neither decision is 
a declared law under Article 141 
of the Constitution.  Law of a cer
tain and binding character can be 
laid down only by the Supreme 
Court.”

(b)  The Government does not propos" 
40 take any action in pursuance of the 
-order of the Chief Election Commissioner,

World’* UgfMt Coal baaed Fertiliser 
Complex

4934.  SHRI NIHAR LASKAR : 

SHRI P.M. SAYEED : 

Will the Minister of PETROLEUM, 
*CHBM1CALS  AND  FERTILIZERS 
*>e pleased to stale :

â)  whether  th'; woild'* biggest and 
Mia’s firil coal based fertilizer corapl'X 
under comity amu will be commissioned 
during the currcnt year ;

(b)  if so, when the same ia likely to be 
commissioned ;

(c)  what is the total period of delay in 
commissioning the plant ;

(d)  what was the original cost proposal 
and the estimate now ; and

(d)  whether this plant is being set up 
with.foreign collaboration ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM, CHE
MICALS  AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV) :
(a) :  Two large sized coal bawd  Fertili- 
lizer plants in the country are pieseutly 
under implementation at  Ramagundam 
(A.P.) and Talcher (Orissa).  The capa
city of cach is qoo tpd ammonia and 1500 
tpd urea (i e. 228,000 tpa of Nitorgen)

(b) These two plant* are in an advanced 
stage of commissioning and trial pioduc- 
tion of urea from them is  expected  by 
July, 1979.

(c) Delays have occurred in  finalising 
of ci\il designs (by 12 months) ; in the 
supph of imported and indigenous equip
ment (by 30 months) ; delays al&o occurcd 
in civil construction and in stablising the 
gasifim during commissioning.

(d) The original sanctioned  costs  of 
the Ramagundam and Talcher fertilizer 
projects were Rs.  71*18 crores  and 
R&. 70-49 crores respectively.  Their re
vised approved costs are Rs.  183*52 
crores and Rs. 184- 76 crores respectively.

(e) Process know-how for the various 
sections of the ammonia plant and also 
for the urea plant have been obtained 
from  abroad.  Expatriate  engineering 
services to the extent necessary  have 
also been availed of.

wvurt rtf whr x mifm

4933. *m*g  **rnt smf  : 

wr s«r»T«r  ̂ ^

frqrT  fa :

(«fr) *rr totr  arTrr̂t

qfiffcrT  ̂  % f"rn; *rf «Fnf*rr̂t 

t far srrirf̂rfr

srnrorr ** wftr* % wfa* sr*Tr™r, jrat 

% 3roft*ft, srrtftr*  irrrnff %
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Demands of U.K. Sikhs to Put Up 
Golden Temple Radio Station

4934.  SHRI  BALWANT  SINGH 
RAMOOWALIA  :  Will the  Minister 
of INFORMATION AND  BROAD
CASTING be pleased to state :

(a)  what were the reasons of rejecting
the demand of golden temple Radio 
Station put up by the Sikhs of United 
Kingdom ; and  '

(b)  whether the Government are plane- 
ning to make steps to meet their  senti 
ments and will make some arrangement 
that the Sikhs of Western hemispher  and, 
Europe could listen Shabad Kirtan and 
‘Mutt-W'aak’ (First sacred stanza from 
Guru Granth Sahib of early morning, 
from Golden Temple at Amritsar ?

THE MINISTER OF INFORMATION 
AND  BROADCASTING  (L.  K. 
ADVANI)  (a) and (b) :  The  policy 
of  A. I. R.  has  been  to  project 
the glorious and rich heritage of all re
ligions.  For this. All India Radio draws

upon the teachings and spiritual experience 
of all religions and uses extracts from their 
sacred literature.  However, A.I.R. avoids 
transmission of any denominational pro
grammes and does not lend support to any 
ritual or religion as such.  Setting up of a 
transmitter  exclusively for broadcasting 
religious programmes did not fit into the 
above policy.

Price of Petrol

4935-  SHRI  DURGA  CHAND  t 
Will the Minister  of  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS
be pleased to state :

(a) whether it is a fact that Indian
Chamber of Commerce has in recent 
communications to the Central Govern
ment pointed out that the high rate of 
taxation on oil is contributing to the 
high  cost  economy,  besides  adversely 
affecting road  transport industry and 
curbing its vast employment potential;

(b) whether it is a fact that the retail
price of petrol has risen from Rs. 1-67 
per litre to Rs. 3-50 per litre over the 
last few years ;

(c) if so, what is the excise duty on the 
retail price of petrol per litre ;

(d) what steps Government are takinĝ 
to reduce the retail price of petrol ; and.

(e) What are the reasons for not reduc
ing the retail price of petrol ?

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM̂ 
CHEMICALS AND  FERTILIZERS' 
(SHRI NARSINGH YADAV): (a) None 
of the representations referred to appear 
to have been received in the Ministry.,

(b)  The retail selling price of petrol, 
in Delhi wax Rs, 1-67 per litre in August 
1973 and Rs. 4-02 per litre as on datê

(cj Rs. 2-71 per litre.

(dj No such proposal is under con
sideration at present.

(e)  Naphtha is used both for the pro
cessing of motor spirit and in the manu
facture of fertilizers, and larger quantities 
of naphtha have to be made available
for the production of ferti'izers.  It is 
therefore  necessary  to curb the  con
sumption of petroleum products by fi.scaJi 
measures.  However, the increase in the-
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•basic price  of petrol excluding  duty  is 

much lower than the increase in the price 

of imported crude oil during the period 

August 73 to March  79.

Plan to Monitor Performance of 
Power Generating Stations

4936.  SHRI VASANT  SATHE  :

SHRI VIJAY KU MAR N. 

PATIL ;

Will  the  Minister  of  ENERGY  be 

pleased to state  :

(a) whether Government have formu

lated  a  comprehensive  two-fold  action 

plan to monitor the performance of the 

power generating stations in the country 

so that level of output goes up as planned 

without any hindrance;

(b) if so, furnish details thereof ; and

(c) whether on the  basis of available 

information  power  generating  stations 

have  been  classified  according  to  per

formance and areas identified for inten
sive monitoring ?

THE  M’MsTER  OF  ENERGY 

(SHRI P. RAMACHANDRAN) : (a)and 

(b1. An  Operation,  Monitoring and In
formation Directorte was created in the 

Central Electricity Authority in January, 

1974  to  monitor  and  analyse  the  per

formance  of the  power  stations in  the 

contry.  This  Directorate  collects,  on a 

daily  basis,  all relevant information re

garding the performance of thermal and 

hydel  power  stations  in  the  country. 

The information is analysed in order to 

ascertain the causes for poor performance 

and identify problem areas.  The power 

station authorities and the  major manu

facturers of the power generating equip

ment are suitably advised on the action to 

be taken for improving the performance 

of  the  existing  units.  Suggestions  are 

also  made  for  taking remedial measures 

at  design  manufacture  and  installation 

stages  of  the  generating  equipment. 

This Directorate has been able to create 

an awareness in the power station authori

ties tro show better performance, reduce 

down  time for maintenance  and forced

outages of tbermalgenerating  units and 

increase the plant load factor and utili

sation of available capacity.

A group has also been constituted  to 

undertake as a first step periodical studies 

of the operation and maintenance aspects 

of seven  thermal  power  stations.  The 

reports of this group are analysed in the 

Central Electricity Authority and suitable 

advice and guidance is given to the power 

station  authorities  whenever  required 

for improving the performance of these 

stations.

(c)  Areas which need intensive moni

toring  have  been  identified,  but  power 

stations  have  not  been  classified  (in. 

accordance  with  their  performance)  for 

selective  monitoring,  although  intensive 

monitoring  is  taken  up  only  in  those 

stations where performance is poor.

ar<kl; r.H SiTt

4937. : WT

 ̂w f ®   ̂ ̂ ?rf̂cr feqr |

fr I ?

q («ff :

(̂) sfr,  I 

(^)

5frg-q-?TT5TT STTT ŜTT̂ T %
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Reducing the Concentration of Econo* 
mic Power

W 9  *»HRI SURRNDR V BIKRAM 
Will the Minister of LAW, H SIICU AND 
COMPANY AFFAIRS be plc*«d to

(a)  what is overall philosophy in tra
ppel of reducing thr rouet nnation of Eco> 
no mic Power and takr ov< r of Pnvate 
Sector Industries ,

(b)  whether Government have made 
Out any list of Industries which shall get 
preference while being taken over by the 
•.Central Govermwnt , and

11

%T?T

} f

(r)  VShethet Government are thinking 
of taking ovei Nation’s only synthetic 
mbbei producing unit of Bareilly (U.P.) ?

THR MINISTER OF LAW. JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BICl'SHAN)  :  (a) and (b). 
The Directive Principles of State Policy 
contamed in the Constitution of India 
inur-aha lay down in Article 39 that the 
Mate shall direct its poJiry toward* secur* 
mg that the operation of the economic 
"vitem does not result in the eoncentra- 
tion of wealth and means ©F production 
to the common detriment* Sam of 1b* 
xpecific measures for attaining this 
live are contained in the Monopolies and
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Restrictive  Trade  Practices Act,  1969, 
which was enacted to'Tprovide imer-alia 
that the operaion  of  the  economic 
system does not result in the concentra
tion of economic power to the common 
detriment.

As regards take over of Private Sector 
Industries, the Hon. Member may refer 
to the reply given by Minister of Industry 
on 2ist February 1979 in Lolc Sabha to 
Un»tarred Question No. 358.

(c)  No, Sir.  However, in order to 
■curb monopolistic tendencies, if any, in 
the fynctioning of M/s.  Synthetics and 
Chemicals Limited, Bareilly (U.P.'l,  a 
substantial part of the total licensed capa
city in the field of synthetic rubber has been 
g'ven to a public secl,or unit, namely. M/s. 
Indian  Petrochemicals  Corporation 
Limited. ■

Assets and Profit of I.T.C.

4940.  SHRI  RAMESHWAR  PA- 
TIDAR  : Will the Minister of LAW, 
JUSTICE AND  COMPANY AFFAIRS 
be,  pleased to state .

(a)  whether it is a fact that the assets 
of LT.C. in 1972 was 74" 65 crores and 
in 1976 it rose to 105'08 crores while the 
profit before tax was 9-03 crores and 
9‘43 crores respectively ; and

(b)  the reasons for not showing profits 
in 1976 in accordance with the increase'in 
assets ?

THE MINISTER OF STATE IN THE 
MINISTRIES  OF  HOME  AFFAIRS 
AND IN THE MINISTRY OF LAW 
JUSTICE AND COMPANY AFFAIRs' 
(SHRI S.D. PATIL)  ; (a).  Ye.s,  Sir. 
According to a recent study made in the 
Department of  Company Affairs, the 
total value of the assets of I.T.C. Ltd. and 
its  interconnected  undertakings  (which 
are registered under section 26 of the 
MRTP Act. 1969) increased from Rs. 74- 65 
crores for the year 1972 to Rs. tog-08 
crores for the year 1976 and their total 
profits before tax stood at Rs.  9',03 
crores and Rs. 9'43 crores for the above 
years respectively.

(b)  The quantum of profits in any parti
cular year is dependent not only on the 
assets employed in the business of the 
iconcerned undertakings but also on se
veral other factors like cost of inputs, 
■wages, overheads, value of sales etc.

>T?   ̂T?  ??

49 41.

175ft

(̂  )

%   ̂ ferr tt<tt I ;

(̂ )  |r, aft rq-T ̂

jfr̂ffTT sfr ̂  ^  ?TTr

 ̂ "O

ift̂rfrrtT t ;  5fr<

(̂ )

5rf̂xrT, f̂rf̂;  ̂^

I,  f5Tfr% 
jfr̂Tfrrsfr #  ?rfsmf?5fT cr«n
?f#fsrcr f̂̂ TTr % gr'n ̂  ̂rr̂r

m  cifT̂r irf I ?

73̂ ST5T!?( JTsft ff4T

Ti*r)  :  (̂ ) tt

gf̂ 'f  ̂

ir  I 5T?rT?Tf?r̂

Jr sTwift r̂fsr̂'Tfr  | i

r̂r f'T.-  ??V!T  ;̂T3fq-Tfŵ:T,

 ̂ ̂ ̂  f^fw  'T̂ Tfsr̂ Tf<3ff

?rf=̂'f ̂ ̂q-T  | i ^

r̂rjr̂T nj  I i

(?g') (jt).

T̂Scrsff  % t

5r>3T?rr ̂ 

fwi'fT iftT  5T>T T̂T«r ft

% f̂ tr ST 5ir̂?:«rT, %   ̂?rfk-

•S C\  ̂

f̂'iTT 3iTcrr I ?tT"<
 ̂ T̂sir«Tf  %  ?T̂TsrT



191 Wrtom Atmm   MARCH 27, 1999  Written Atmxm  x$fc

fft  ||#R| ft?*T HWT | 1 

jtvtt  f*r*TT fafa*w ̂  *ts 

frorW  srrtft |  w  wsft % 

*n*r sre$?r fa*T grT5n $ 

*iww%TT5jsfttovT^#itft qfewsr 

frf*rftr vt 5n=5?r fan 'anranr $ i

ftywHfcwt «m pcrauitKe* of eucn> 
lives in I.T.C.

14948. SHRI RaMESHWAR PATI- 
DAR. Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether it is a fact that I.T.C. 
is showing a large amount as expenditure 
as perquisites to their executives;

(b) what is the amount which they have 
spent as perquisites from 1972 to 1976— 
year-wise; and

(c) average expenditure per executive 
per  year  shown  as  perquisite ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BHUSHAN): (a) to (c). The 
remuneration payable to the executives 
of companies does not lequire approval 
of the Central Government under the 
Companies Act, 1956 except where such 
executives come within the purview of 
Sections 204A and 314.(18) of the Com
panies Act, 1956. In terms of provisions 
of sub-section (aA) of Section 217 of the 
(Companies Act, the information disclosed 
by the companies in the annual report 
or their directors relates to r numeration

(i.e. salary, commission, perquisites etc,) 
drawn by such employees as received not 
less than Rs. 36,000 per annum during the 
relevant year. No separate information 
with regard to perquisites alone is required 
to be disclosed. As such, the information 
sought for by the Hon’ble Member regard
ing the perquisites paid to the executives, 
by I.T.C., Ltd., durmg thr said yean ia 
not available.

The company, which was requested) 
to furnish the requisite information, has 
informed that as its collection will be highly 
time-consuming, it will be able to furnwb- 
the same only after compiling it from the 
available records.

Kara! deetrifiestka in Hni

4943.  SHRI A. K. ROY: WiU the 
Minister  of ENERGY  be  pleased  to* 
'Jtate:

(a) progress of rural electrification in 
the country in genera) and in Bihar and* 
Dhanbad district in particular in  1977* 
and 1978 facts in details;

(b) whether it is a fact that the District) 
Consultative Committee of Dhanbad ii* 
its sitting in October 1978 has severely 
criticised the slow progress and negligence 
of the department of rural electrification;, 
and

(c) ii  so,  steps  taken  thereon ?

THE  MINISTER  OF  ENERGY 
(SHRI  P.  RAMACHANDRAN):  (a>
The progress of rural electrification in the 
country in general and in the State or 
Bihar as a whole and Dhanbad  district 
during the last two years is given below;—

Villages electrified
District/  To’al
State  Numb r As on As on As on

of village s 31*3-77 3t“3*78  31-7 3-78

Dhanbad  1,365 3°7(22’5%) 307(22.5%)  310(22.7%)

Bihar  67,566 17,667(26.1%)  18,204(26.9%)  18,856(27.9%)

AU-tAdia 5,75̂9*6  3,02,350(351%)  a, 16,898(37-7%)  a*«5.<«a(39-*%)

(b) Yes, Sir.

(c| Work has picked up in  the  last  one  year after reorganisation  of the Stat* 
Ekcftrity Board.
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Ctomalsiats from the î iafwi for 
delay fa providing power comec* 
tfons for tube-well# fat Gujarat

4944.  SHRI CHHITUBHAI GAMIT s 

Will the Minister of ENERGY br Pleased 

to state:

(a)  whether there is a common com

plaint from the villagers and their de

mand that in case of undue delay in pro

viding power connection they should be 

given interest on the amount deposited 

so far  for gating power connections for 

tub"w*lW  pirticularly  in  the  state  of 

Gujarat; and

M>) if s>. Step* G ivrtiitnrnl have taken 

in this regard ?

THE  MINISTER  OF  ENERGY 

(SHRI  P.  R \MACHANDRAN) :  (a) 

and (b). The information is being col

lected and will be laid on the Table of the 

House.
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Long-awve Transmitter*

4946.  SIIRI  K.  MALLANNA  : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state I

fa) whether it is a fact that the long 
wave service had overriding advantage 
as compared with medium and short 
wave services both in terms of range, 
quality and costs ;

(b)  whether  Government arc  aware 
that jmt three long wave transmitters of 
one MW each, costing Rs. 20 crores, 
could piovide a stable service to the 
entire country ,

(ĉ whethei  Government  are  also 
,iw,tie that so far the long wa\e band 
was denied to Asia and the Pacific region 
bv the Intci national Telecommunication 
Union on the pretext that it was not 
technically feasible ; and

(d)  flow that the feasibility of the long 
wave band in  the region had  heen 
finally established by the Indian elec
tronic  engineers, do Government pro
pose  to insist on getting ITU allocate 
the long wave band to use when it meets 
111  September  this yew?

THE  MINISTER  OF INFORMA
TION AND BROADCASTING (SHRI 
L  K. ADVANI) :  (a)  to (d).  On 
the basis of its own research, A.I.R. is of 
the  view  that  longwave  broadcasting 
would, under certain conditions, facilitate 
greater coverage than medium wave broad
casting.  However,  other technical  ex
perts have reservations regarding this. 
At present longwave (LF band) is not 
allocated for broadcasting  service in 
Region 3 (comprising of the Asia and 
Pacific countries) and Region 2 (com
prising of the Americaŝ by the Inter
national  Telecommunication  Union. 
Government has yet to take a view on the 
question of thefrasibilitv of usinp I F band 
for broadcasting.

Next Year's Production Plan of Steel 
to Meet Demand

4947. SHRI  NIHAR  LASKAR  : 

SHRI R. V. SWAMINATHAN : 

SHRI A. R. BADRINAR AY AN ;

Will the Minister of 8TEFL AND 
MINES be pleased to state :

(a)  whether  the Steel  Authority of 
India has initiated an exercise to adjust 
next year production  plan to suit the 
demand j
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(b) if so, what arc the main proposals 
under their consideration ; and

(c) what are the agencies contacted ?

THE MINISTER OF STEEL AND 
MINES  (SHRI  BIJU  PATNAIK)  :
(a) to (c). The production plan for 1979-80 
has been finalised by Steel Authority of 
India Ltd.  It envisages a production of 
9*350 million tonnes of ingot steel and 
7*405 million  tonnes of saleable steel 
from the six integrated steel plants.  The 
production planned for the next year 
represents an increase of about 14*4% in 
ingot steel and 12*9% in saleable steel 
over  the  anticipated  production  for 
1978-79-

The production plan ha* been drawn 
up keeping in view the available capa
cities at the steel plants and the product- 
wise demand.  The demand for steel is 
estimated on the basis of past trends of 
consumption and anticipated levels of 
growth/development, particulatly in coio 
sectors like power, steel, coal, irrigation 
etc. and direct consultations with major 
consiming groups tike Railways, Central 
Electricity Authority,  Engineering  Ex
port Promotion  Council,  tube makers, 
wire drawing units, bright bar industry, 
drum and barrel mimifacturcrs, tinplate 
fabricators, rerollers, etc.

Alteration In Price Formula for Urea
and Phosphatic Fertilisers

4948.  SHRI  NIHAR  LASKAR: 
Will the  Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a) whether  the  controversial  price 
form**!a for urea and phosphatic fertili
zers ainounced by Gwcrnment on the 
bisi* of Mir a the panel recommendations 
are being altered in view of the opposition 
from tĥ Industry ;

(b) if so, how far this is true ;

{c) whether  the  formula  for  phos- 
ohitic fertilizers announced a few days 
ago  has  substantial  changes  and  the 
ncv  formula  will  be operative after 
March 31, 1979 only : and

(d) if so, what are the changes made ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS  AND  FERTILIZERS  (SHRI 
NARSINGH YADAV) :  (a) to (d), A
retention price scheme  was introduced 
for nitrogenous Fertilizers, namely, Urea, 
Amtttonic Sulphate and Calcium Am- 
raoaiura Nitrate,  with effect frpm lit 
November, 1977, and for complex phos»

phatic fertilizers and Triple Super Phos
phate, with effect from tst February, 
1979*  The  retention  price*  fixed 
for the nitrogenous as well as phosphatic 
fertilizers  uader  the  retention  price 
scheme arc valid up to 31st March,  1979, 
i.e., the end of the current retention 
pricing period.

Exercise is currently on hand for 
fixation of retention prices both for nitro
genous and phosphatic fertilizers for the 
next  pricing period commencing  from 
ist April, 1979, which would take into 
account the latest cost of inputs and 
utilities,  the need for rectification  of 
anomalies, if any, in the consumption 
norms and provision  for  return  and 
interest, etc.

Chinese Assurance to Pakistan

4949.  SHRI CHITTA BASU :  Will 
the DEPUTY  PRIME  MINISTER 
AND MINISTER OF DEFENCE be 
pleased to state :

(a) whether it has been observed that 
the  Chinese  Vice-Premier  reassured 
Pakistan of China’s aids and assistances 
“to safe-guard its national independence, 
sovereignty,  oppose foreign aggression 
and interference”;

(b) if so, whether Government have 
assessed the militaiy and strategic im
plications of these observations, parti
cularly in the changed context in South 
East Asia ; and

(c) if so, the leaction of the Govern
ment thereto ?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (c). Govern
ment have seen Press reports to this 
effect, and are aware of such statements 
made by ihe Chinese leaders from time 
to time.

We, on our part, would like to continue 
our  efforts  to promote peaceful and 
taneficial bilateral cooperation with both 
China and Pakistan.  At the same time 
all developments that impinge upon our 
national  security  are  kept constantly 
under review, with a view to maintaining 
defence preparedness at all times.

Cononsl—inning of BoawalgMa ft**- 
coal power Phat

4950. SHRI CHITTA BASU: Will the 
Minister of ENERGY be pleased to state:

(a)  whether the first unit of fhe 60 MW 
Bongaigaon Thermal Power Plant will 
be commissioned fay Deoemhce, 1929 «f 
.scheduled;
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(b) if not, the reasons therefor; and

(c) the  stage  at  which  the  project 
reals now, with full facta thereof?

THE  MINISTER  OF  ENERGY 
(SHRI P. RAMACHANDRAN): (a) No, 
Sir*  As per the latest assessment the unit 
is expected to be commissioned during 
March, 1980.

(b) Main reasons for delay arc:—

(i) Delay in placement of orders for
cooling towers and L.P. Piping 
by Ihe  project authorities.

(ii) Delay in supply of equipment and
posting of adequate erection  per
sonnel  by  M/s. BHEL.

(c) About 63% of boiler erection  work 
has Ireri completed uptt> end of January 
*979* The T.G. erection work commenced 
in November 1978 is progressing  satis
factorily.

After the well was drilled down to 3360 
metres by 10-10-78, mud loss waa observed 
in  the annulus and a leakage in the 
casing was suspected. The drilling was, 
therefore,  suspended  and  operations to 
locate the leakage and rectification of the 
defects were undertaken.

driiUni
j The reason for the suspension of 

trilling is the damage to the 13-3/8' casing 
between  39—32   metres  as  mentioned 
above, which was confirmed by teats to 
locate  the  leakage.  The  damage  was 
caused by the abrasion due to  rubbing 
of the hard faced joints of the drilling pipe 
against the casing.

(c) The damaged casing has been re
placed.  Special  rubber  protector  are 
being fabricated and drilling is expected 
to be resumed by the ONGC towards 
the end of March, 79.

(d) No,  Sir.  In  Radha  Well  No. 1, 
there were minor complications due to the 
very loose formation being drilled through.

in Diamond  Har 
Veil No. x and Radha  Well 

No. x

4951.   SHRI CHITTA BASU: Will the 
Minister of PETROLEUM, CHEMICALS 
AND   FERTILIZERS  be  pleased to 
state:

(a} whether it is a fact that the Diamond 
Harbour Well No. 1 in Went Bengal  was 
spudded in 0< t >1kt, 1977 and tlie rigs 
operating there have bean lying in stuck- 
up condition since October,  1978;

(b) if so,  the  reasons  thereof;

(c) what further steps, the Government 
propose to take to continue the drilling 
operations un-inierruptcd, so an to reach 
the optimum depth of oil bearing struc
tures;

(d)   whether similar complications  have 
also been witnessed in case of Radha 
Well No.  1;  and

(e)  if so, the steps taken and proposed 
to be taken to correct them ?

THE  MINISTER  OF  STATE  IN 
THE MINISTRY  OP PETROLEUM. 
CHEMICALS   AND   FERTILIZERS 
(SHRI NARSINGH YADAV): (a) Dia
mond Harbour well in West Bengal was 
*Sudded fa by the ONGC m 7-10-77.

(♦■) These complications were rectified 
and  further  drilling  was  resumed  on

* *-3*1979-

Shortage of Sttlphttr

495a. SHRI K. LAKKAPPA: Will the 
Minister of PETROLEUM,  CHEMICA
LS AND FERTILIZERS be pleased to 
state:

(a) whether it is a fact that sulphur is 
mainly an  imported  commodity;

(b) if so, the various sources within and 
outside  the  country,  giving  the  actual 
supply from each source, from where sul
phur is obtained for meeting the country’s 
demand; and

(c) the broad terms on which sulphur 
is obtained from the various sources ?

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM. 
CHEMICALS   AND   FERTILIZERS 
(SHRI NARSINGH YADAV): (a) The 
requirements of sulphur in the country are 
almost  wholly  met  by  imports.

(b)   and (c). It is not in public interest 
to disclose the details of the imports plan
ned,  actual supplies obtained and tfte 
Uwnss on which supplies have been ob

tained.
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domre  of fertiliser  units  due  to 
inadequate supply of Sulphur

4953. SHRI K. LAKKAPPA: WUI £«■
of  PETROLEUM,  CHEMI

CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that some of the 
chemical, rayou and fertilizci unite in the 
country, where sulphui is the basic input, 
have closed down lecently, due to made 
quate  supply  of sulphur to them;  ang 
if so,  particular  thereof;

(b) whether Goveinnunt have  leclived 
any rcpicscnt.itions in this behalf; and, 
if so, the nature of complaints oi points 
mad  out therein; and

(c) the  specific  action  taken/proposed 

to  be taken  bv Government thereon; and 

if  not.  the  reasons  therefor ?

THE MINISTER OF STATE IN THE 
MINIS TRY OF PETROLEUM. CHE 
MICALS AND FERTILIZERS (SHRI 
NARSINGH YADAV): (a) No chemical, 
Rayon or fertilizer unit in the country 
has been completely dosed down recently 
due  to inadequate  supply of sulphur.

(b) Government have received a few 
representations  from  diffuent  industries 
complaining about shortage  of sulphur 
and requesting for expediting supplies.

(c) Action  has b<*en  taken  to \erify 
the genuineness of the complaints and 
in  deserving  cases  arrangements  have 
been m ad e to provide for additional re
quirements of sulphui.

Requirement and availability of 
Sulphur

4W SIIRI K. IAKKAPPA: Will the 
Minister  of  PETROLEUM,  CHEMI
CALS AND FERTILIZERS l>e pleased 
to state:

(a) whether it is a fact that there is 
shortage of sulphur in the country;

(b) if so, the actual annual requite- 
ments of the country and its availability; 
and

(c) ntepi Govtrnment propose to take 
now and action takt n during the last two 
years to fill the demand-supply gap ?

THE MINISTER OF S TATE IN Twr 
MINISTRY OF PETROLET IM  rm 
MICALS AND FERTILIZERS fSHRl 
NARSINGH  YADAV):  W  Yel,  S>.

(b) The requirements of sulphur in the 
country are almost wholly met by imports, 
lt is not in the public interest to disclose 
the  details of the  imports  planned.

(c) Prior to December, 1978, the supply 
position  of sulphur  was  comfortable. 
As a result of the delay in getting the 
contracted  quantities  of sulphur  from 
certain countries, there have been difficul
ties in sulphur supplies since December, 
iq78  Steps have already been taken by 
M.M.T.C  to augment the imports by 
on term g into fresh contracts.

Shifting of Naval Psychological 
Research Unit

/jqy,. SIIRI K. A. RVJ.VN: Will ihe 

DLPU1Y  PRIME  MINISTER  AND 

MINISTER  OF DEFENCE  be  pleased 

to  state:

(a)   whether  the  Naval  Psychological 

Restaich  Unit  is piopo-rd  <0 bi  shifted 

hom  Cochin,  and

(b  il  o, tht  di tails  tud i ** isous tht re- 

for  '

'FHE DEPUTY PRIME MINISTER 
\N1) MINISTER OF DEFENCE (SHRI 
TAG. J IVAN RAM) U) There is uo pro- 
po»il to shift the Naval Psychological 
Reseaich Unit from C.orhin at present.

''I)’) Does not arise.

Role of Companies in Country’s 
Economy

405b. SHRI DURGA CHAND: WUI 
the Minister of LAW, JUSTICE AND 
COMPVNY AFFAIRS  be  pleaded to
state:

(a)  what is the role of companies rc- 
gistned undo tbe Companies Act in the 
economy of the country;

(bj whether Goveuittit m  aie taking 
any steps to testruiturc the working of 
the companies for Ijoostiug rural economy 
of the nuiotryj

(t) if so, the details thereof;

(d) whether it is proposed to amend (be 
law to control the monopolistic role of the 
< omp itucb in the country’s economy;

(e) if not, the details thcrroi

?EASK&.rER OF LAW* JUSTICE 
\ND  COMPANY AFFAIRS t&ttttl 
SHANT! BHUSHAN):! 
generally engaged in business or poroduc-
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tion. This includes mining:, agriculture, 
plantations and manufacture of various 
articles including food products, textiles, 
paper, chemicals, rubber, petroleum pro
ducts, engineering goods,  metals and 
alloys, electricity etc. These activities by 
the companies undoubtedly play a very 
important role in the economy of the 
country. The number of Government, 
companies were 74.5 in 1077-78 with a 
paid up capi'al of Rs. 8,527 .fit Iron s. 
The numl>er of non-Governrnent compa
nies were 48,434 with a paid up capital 
of Rs. 2,8q'J ciores. According to available 
statistics  in  107(1-77,  non-Govemmem 
companies contributed 5*3% to the total 
gross domestic savings and 8* 4°,, to the 
total gross domestic capital foimation. 
The Government companies dating the 
said period contributed total moss domes, 
tic savings. of 3*2% and total gross domes
tic capital formation was 14*40, .

(h) and (cl. Yes Sir. The main thrust 

of the  Industrial Pobi v as stated m the 

statement  of Industrial Policy presented 

to the  Parliament in December,  1077 is 

on  eflective  promotion  of  cottage  and 

small industries widely dispersed in rural 

areas  and  small  towns.  'Jhis  policy  is 

being implemented in licencing nesv units 

in  rural  areas.  lt  i>t expected that  this 

change  in  polity  wdl  boost  the  lural 

economv  of the  country.

(d)  and M. The Monopolies aud Res
trictive Trade Practices Act, it)tkj already 
contains pi ovisionstoensvire that theoj»era- 
tion of economic  system does not result 
in the concentration of economic power 
to the common detriment, for the contio] 
of monopolies, for the prohibition of mono
polistic and restrictive trade practices and 
for matters connected therewith or inci
dental thereto. Gertain recommendations 
made by the Sac bar Committee for the 
amendment of the said Act  to make it 
more effective are under Government's 
Active consideration and appropriate legis
lative amendment to give effect to such of 
the recommendations as air accepted b\ 
the Government will l>e made in due 
course.

Setting up of a Largr*Sc»le Oil Ag- 
|l»ttmww Plant to avert Import 

of Coking Cool

4957. SHRI KUR4ARI ANANTHAN: 
WtlTtlie Minister of ENERGY be pleased 
to state:

(a)  whether the Central Fuel Research 
Institute* Dhanbad has suggested the 
•ettiag up of a large-scale oil agglotneia- 
tw»i plant with an investment of Rs. 50 
<*m which would avert the import of 
wag m a long-term basts;

(b) whether this would help in the 
recovery of coking coal from middlings 
in Indian washeries to the tune of six 
million tonnes; and

(c) if so  the action taken by the 
Government on this proposal ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI JANE- 
SHWAR M1SHRA): (a) No Sir. Only 
an experiment̂ plant is presently under 
operation. It has a capacity of two tonne 
per horn.

(b) and (c). Docs not aiise.

Purchase of Cradle oil in Spot Market

4<K»8. SHRI I*. S. R\M\I INGAM: 
Will the  Munster of PETJtOl ITM, 
CHKMICM S  AND  FERTILIZERS 
lie pleaded to state.

(a) wheihei a *s a I.tct that purchases 
of ciude oil hair to be resorted to in the 
spot market to tide ov< r the cinis; and

'b' ifso, the quantits putc based and the 
price paid mdicatmi* the additional drain 
on out lesoui ces 1 aused b\ ‘spot purchases ?

the Minister or state in the
MINISTRY OF PEVROI.Ll’M, CHE
MICALS AND FERTILIZERS (SIIRI 
NARSINGH YADAV): (a) In the context 
of the continued disruption m supplies 
of Iranian crude oil, tbe supply shortfall 
has been biidged bv organising additional 
crude imports from the National Oil 
Companies o f Iraq and Qatar o u t and 
above the supplies hum Iraq, UAE, 
Saudi Arabia and USSR uncki tlu* long
term contract!,.

(b) The total quantum of surh addi
tional crude impum has been of the 
order of i*.i million tonnes duiing the 
peiiod Januai}—March  1970. It would 
not be in the commercial interest of the 
Indian Oil Goiporation as also contrary to 
international practices to disdrwe further 
details.

Import of crude oil

49̂. SHRI K. T. KOSALRAM: Will 
the Minister of PETROLEUM. CHE
MICALS  AM)  FERTILIZERS  be 
pleased to state:

(a) what is the total quantity oi im
ports of crude oil and pett oleum pro
ducts proposed for  1979;

(b) the total projected imports, firm 
arrangements have l/een made lor how 
much import* and from which countiies; 
ki»d
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(e)  If firm contracts have not hern 
made so for for the total projected quan
tity of imports, by what period Govern
ment propose to tie up for the full require
ments ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH YADAV): (a) The quan
tities of crudc oil aind petroleum pr< ducts 
expected to be imported during 1979 
are given below:—

Crude Oil  .  .  16*5‘million tonnes

Petroleum Products*  4*9 million tonnes

(b)  The following import anangements 
have been finned up <0 far m respect of 
crudc oil supplier:—

Country Qty*
(In million 
tonnes)

Iraq

U.A.E.  . 

Saudi Arabia 

U.S.S.R. .

5*5

»*5

3.0

1*5

In addition, additional crude imports 
to the extent of approximately 1 *2 million 
tonnes  during  the  period January— 
March 1979 have been organised from the 
National Oil Companies of Iraq and 
Qatar over and above the supplies from 
Iraq under the long term contract.

Supplies to the extent of i*a million 
tonnes of Kerosene and 0*4 million tonnes 
of High Speed Diesel would be available 
from the USSR during 1979 in terms of 
the annual contract. Apart from this, firm 
contracts have been concluded with Iraq 
covering supplies of 210000 tonnes of 
Kerosene and 150000 tonnes of Naptha 
during 1979. Keeping in view the pro
ducts requirements in the country, addi
tional product imports to the extent of 
approximately o*6 million tonnes have 
been organised from alternative sources 
during the period January—March 1979 
in order to supplement availability under 
the long term arrangements.

(c)  Further arrangements for covering 
the remaining requirements of imported 
crude oil are under different stages of 
negotiations. Likewise, the Indian Oil 
©reparation is in the process of covering 
the remaining requirements for the import 
tifpetfoicutn products under both long and 
abort term arrangements,

Appointment of dealer* belonging 
to SC/ST for utnrsl gaa from 

Bombay High

4960. SHRI K. PRADHANI:

SHRI CHHITTUBHAIGAMIT:

Will the Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state:

(a) whether Government have given 
any reservation  to the candidates of 
Scheduled Castes and Scheduled Tribes 
for dealerships in the natuial gas from 
the Bombay High ;

(b) if so, what arc the details thereof; 
and

(c) the conditions laid down in regard to 
secarity deposit by the prisons belonging 
to the Scheduled Castes and Scheduled 
Tiibes for obtaining such dealership ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHRI 
NARSINGH YADAV): (a' No Sir. The 
associated gas honi Itomhav High  is 
presently being supplied by ONGC di
rectly to consumers.

(b) Docs not arise.

(c) Does not arise.

Checking and supervising of petro
leum products, fertilizer s and che

micals

4961.  SHRI DHARM VIR VASISHT: 
Will the  Minister of PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
be pleased to state:

(a) the nature and strength of the 
Central and State units checking and 
supervising supplies  measurements and 
business practices in re«pect of petroleum 
and diesel projects and lubricants;

(b) the same in respect of drugs and 
chemicals;

(c) the same in respect of fcrtiliaers; 
and

(d) the number of adulteration cases 
detected under (a), (b) and (c) in *977-78 
and 1978-79 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE- 
MICALS AND FERTILIZERS (imi 
NARSINGH YADAV): (£ to (ft. fa- 
formation is being collected «n4 wit! be 
laid <*» the table of (he Sabha-
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lHcttn*4nco*lp*o4uetio«laFebrtt*ry

■W*

446a. SHRI JANARDHANA PCM). 
JAfLY: Will the Minister of ENERGY 
be pleased to state:

(a)   whether th? coal production in 
BCCL and ECI. had come down by 
50,000 tonnes per day during Ffbruarv, 
1979; and

<b) if so, the reasons therefor ?

THE MINISTER OF STATE IN Frlfi 
MINISTRY OF ENERGY (SHRI JA- 
NESHWAR MISHRA): (a)  No  Sir.

(b)  Does not arise.

Renreaenftiow from Workers* Union 
of Dey’a Ckna. Ltd.

4964.  PROF. SAMAR GUHA : Will the 
Minister of PETROLEUM, CHEMICALS
& FERTILIZERS be pleased to state:

(a) whether the Staff and  Workers 
Union of DEY’s Chem. Ltd. of Calcutta 
have made several representations to the 
Government Am dealing with the crisis 
facing the Company;

(b) if #0, the nature of representations 
inade and the steps proposed to be taken 
by Government for saving this company 
which is the only manufacturing unit for 
chloramphenicol  powder etc.,  for the 
whole of Eastern region,

(c) if so, the facts thereabout?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS ?AND  FERTILIZERS  (SHRI 
NARSINGH YADAV).
(a) Ye*, Sir.

(b) and (c).  Dey-Se-Chem. Ltd. Staff 
and Workers Union hat, in view of the 
difficulties faced by the Company and the 
management  failures,  represented that 
nationalisation  alone  can  save  this 
•ompany.

Government have, in order to facilitate 
quick improvement in the working of the 
company, allowed them to continue, as 

hoc measure, tbe manufacture of 
Chloramphenicol from L-Base beyond 1st 
*P»1, 1979*

Government has also arranged that L- 
®a*c is available to the firm at the prim at 
which IcBaae wai rmftirMiM to «n— by 
State  Chemicals  and  Pharmaceuticals 
t'Wp'Kft&m during 1978-79 so tfcat, after

conversion, the firm could aell Chloram
phenicol powder through the canalising 
agenty at the pi ice approved by Govern
ment for all converters of L-Base under 
the provisions of the Drugs (Price Control) 
Order, 1979.

Xnteostfloatloa of Rani SiectriflcsdM 
Programme

4965.   PROF. P. G. MAVALANKAR: 
Will the Minister of ENERGY be pleased 
to state:

(a) whether  the  ruial  electrification 
programme is being intensified and accele
rated during the last 3 years 1977, *978 and 
1979;

(b) if so, how and what directions and 
where;

(c) the total costs incurred in this regard; 
and *

(d) if the said progrmmr remains a stedy 
or  static, reasons therefor ?

THE MINISTER OF ENERGY (SHRI 
P.  RAMACHANDRAN)

(a)  to (d).  Great stress is being laid 
on rural electrification in the country. 
The total outlay for rural electrification 
in the Fifth Plan was fixed at Rs. 685-30 
crores.  It has set a target of electrification 
of 81, 000 additional villages and energisa
tion of 13 lakhs pumpaets during the plan 
period.  The allocation of funds and the 
targets have considerably been stepped up. 
The draft Five-Year Plan 1978-1983 pro
vides for an increased allocation of Rs. 1450 
crores.  tn addition Rs. 300 crores are ex
pected to be made availale from financial 
institutions.  The Plan envisages electri
fication of one lakh additional villages and 
energisation of so lakhs pumsets.

Hiere has been a steady increase in the 
allocation of funds for rural electrification 
since 1977-78 as follows:

Year

1977-78  . 

*978-79  .

m

Approved
Outlay

(Rs. cror cs 

174*58 

371*98 

385*00
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Bmrimr  of Plants and Factories In
Orissa by Exploiting Minerals

4066. SHRI GIRIDHAR GOMANGO: 
Wufthe Minister of STEEL AND MINES 
be pleased to state:

(a) whether his Ministry piopoae to art 
up plan ts/fac tori & in the State of Orissa in 
Sixth Plan period by exploiting the mineral 
resources;

(b) if so, the steps taken by Government 
of Orissa and Central Government in this 
regard so far; and

(c) pioject  lepoits  prrpand,  undei 
preparation and likely to be finalised for 
investment with location of pioject and 

countries share in it?

THE MINISTER OF STELL AND 
MINES (SHRI B1JIJ PATNAIK):

(a) Yes, Sir.

(b) and (c).  In January, 1979,  <lo
ver nment have accorded sanction to Hin
dustan Zinc Limited, a Central Governmf nt 
undertaking under this Ministry, lot the 
development of Sai gipali lead depowt in 
Sundargarh District in Onssa for the pio
duction of 500 tonm-s ot ore per da/ and 
also for setting up a benefit lati on plant 
for the treatment of ore produced at the 
mine at an estimated tost <>f Rs 
crores.  The lead  concentlatts produced 
from the mine will be sent to Vizag Lead 
Plant for converting them into lead ingots 
Necessary step* are under way for thr 
implementation of the project.

a. A feasibility study has been commi
ssioned by Bharat Aluminium  Company 
Limited with a viw to exploiting Ithe lai g** 
bauxite deposits recently discovered 111 
Orissa. The scopc of the sutdy in respect 
of these deposits w*ll include 6,00,000 to 
8,00,000 tonnes alumina plant with bauxite 
mining  and  1,<>0,000  tonnes—.j,80,000 
tonnes  aluminium smelt ei  I'his study 
has been assigned to M/s. Aluminium 
Pechiney of  Prance,  The  feasibility 
Study report is expected to be available by 
the latter falf of 1979.  The imfstinent 
decision will be taken'theteafter.

3. If is proposed to take up a feasibility 
study, duiing the 6th Plan Period, with 
regard to the establishment of a nickel 
plant in Orissa based on the nickel ores in 
Sukinda area of Orissa.  Offers have been 
obtained from foreign consultants for pre
paration of the feasibility report.  The 
question lof selecting a suitable foieign 
consultant is under examination.

4. M/s. Industrial Promotion and Invest
ment Corporation of Orissa Ltd., were 
granted a letter of Intent in October, 1977

for the manufacture of 3,00,000 tonnes of 
sponge iron per annum and a separate 
letter of Intent in December, 1978 for the 
manufacture of 480 tonnes of ferro vana
dium and 48,000 tonnes of low phosphorous 
pig iron per annum.  An application sub* 
muted by the Orissa Mining Corporation 
for an Industrial Licence for the manufac
ture of 50,000 tonnes of Ferro Chrome is 
under consideration.  All the three pro* 
jects are in the State Sector.  The Spcmge 
Iron Project is to be located in Kconjhar 
district ot Orissa.  M/s. Metallurgical and 
Engineering Consultants (India) Ltd. are 
understood to have prepared a feasibility 
lepoit for this pioject.  The estimated 
cost of the projcct is Rs. 20-40 crorea. 
The Ferro Vanadium Project is to be loca
ted at Rairanpur 111 Mayurbhanj district 
of the State.  M/s Dastur & Co, Ltd., are 
understood to have prepared a feasibility 
ieport on this project.  The project is esti
mated to cost about Rs. 46*70 crores. 
Tins pi oject involves technical and financial 
collaboiation from abioad, the details of 
which arc yet to lie icceived by Central 
Government.  The lugh craibon Ferro 
Chiome project is proposed to be located 
in Keonjhar distiitt of the State. Total 
investment is estimated to be Rs. ao crotes. 
MECON aie understood to have been 
commissioned by Oima Mining Corpora* 
tion foi the preparation of a feasibility 
ieport.

Present production and requirement 
of different varieties of Conl

49O7  SHKIBRIJ RAJ SINGH : WUlthe 
Mmistrt ol ENERGY be pleased to state:

(aj India’* present requirement of diff- 
eient vdiirurs of coal and the current 
pioduction icve.s of thrse varieties;

(b) the tuiient prices of different varie
ties of rout and their prices at the time of 
nationalisation of coal industry; and

(c) whether it is true that various na* 
tiouulized coal companies are incurring 
lo%e. if so, how much ?

THE MIN IS HSR OF STATE IN THE 
MINISTRY  OF  ENERGY  (SHRI 
JANESHWAR MISHRA):

(a) The estimated requirements  of 
coking coal and non-coking coal during 
1978-79 are 23* 80 million tonnes And 75* 4 
million tonnes, respectively* and die pro
duction uf these varieties (from April* 78 
to February’ 79.) is about aa*33 
tonnes  and 68*43  million  tonnes, 
respectively.

(b) The pit bead prices of coking coal 
before nationalisation of the coking eoal 
mines on the 1st May, 1979raagedfrom 
R*. 30*93 per tonne to Rs. 45*40 per 
tonne lor different grades. Tm prim 
for ooa-eokmg coat prior so natwnalisatiGd
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of non-coking coa! mines on rst May, 1973 
ranged between Rs. 31*45 and Rs. 48.00 
per tonne for different grades and 
The current priccs of coking roal range 
between Rs. G3*io and Rs. ioo-Uo per 
tonne and (hose of non poking coal range 
between Rs. 37*90 and 79*50 per tonne, 
for different grades and sizes.

(c)  Yes, Sir.  The los-„ of Coal India 
Limited during the curi ent year w estimated 
at about Ri. [40 crores.

Issue of Identity Cards to Voters

4q60. 1>R. P. V. PERI \S\MY :  \V»U 
«he Minister of LAW. JUSTICE AND 
COMPVNY AFFAIRS be j.Iea rd 10 

state:

(a) the State, in winch the Election 
Commission has issued identity ranis to 
the voters; and

(b) whcihei  before the next Gi ner.il 
Election in ail the Sta'es this system of 
issuing identity (irds would be ,t<ioptcd * *

THE MINISTER OF S1’ATI. IN ITfI'. 
MINISTRY OF IK »ME AFFAIRS AND 
IN  THE  MINISTRY  OF  LAW, 
JUSTICE  AND  COMPANY 
AFFAIRS  (SllRl  S. D.  PATII,\ : 
(al and (b).  The  system ot  issuing 
identity cards to the voters has nut l»et>u 
irttrodu<>ed by the Election Commission 
in any State so far.  The Commission pro
poses to try the scheme of issue of photo
graphed identity cards to voters in  the 
forthcoming genercl election 10 the Sikkim

1. 'ftoZ'VoWto 24.90*

2. 16.63

3. WWm  14.40®

Legislative Assembly, as an experimental 
measure.  The question of adopting the 
system in elections in other States/Union 
territories will be examined after the result* 
of the expeiimental measure in Sikkim are 
available.
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Setting up New Thsrawl Power Sta
tions la Gnjarat

4971. SHRI AM\R SINGH V. RATH- 
AWA:  Will the Mimstct of ENERGY 
be pleased to slate*:

(a)  whether Planning Commission has 
approved any proposal for setling up n«*w

ail  Written Answers  MARCH

Name of the thermal project

Ukai Thermal Powei Station  .  .  .
Units No. 3 & 4

Ukai Thermal Power Station  Unit No. 5 . 

Wanakboii Thermal Pbwrr Station St I 

Wanakbori Thermal Power Station Stage II

E«ploratloa of Heavy Minerals oa 
I«nliu Caatt

497a.  SHRI R.V. SWAMINATilAN• 
Will the Minister of S I'EEL & MINES 
b; plea-jcd to state 1

(a) whether the Geologica’ Survey of 
India plans to explore m the bear future 
location of reserves of heavy minerals on 
tbe Indian coast;

(b) if so. whether any invetigation was 
made in this regard;

(c) what are the plans to explore heavy 
minerals and ;

(d) whether any foreign assistance will 
be called for?

THE MINISTER OF STEEL AND 
MINES  (SHRI BIJU  PATNAIK) :
(a)  Yes, Sir.

(b)  Surveys earned out along the Indian 
coasts by the Geological Sumy of India 
have bsett indicated occurrences of Made 
sand  comprising heavy minerals like 
ilmenite,  monozite, zircon, futile and

27, 1079  Written Answer* 2I2

Thermal Power Station in Gujarat State 
during the Sixth Plan period;

(b) if so, the number of such plants and 
site selected; and

(c) thetr production capacity?

THE MINISTER.OF ENERGY (SHRI 
P. RAMACHANDRAN) :

(a) Yes, Sir.

(b)  and ĉ). The PUnning Cj’tnii- 
ssion has approved the following proposals 
for installation oi thermal power station s 
in Gujarat State during the Plan period 
period 1978—83:

Location  No. of & capacity 
(MW)

Ukai  ax aoo MV

Ukai  ix a 10 MW

Wanakbori  3X 210 MW

Wanakboii  3 <  210 MW

garnet along the coast of Kerala, Maha
rashtra, Tamil Nadu, Andhra Pradesh 
and Orissa.

(c) Dating the Annual Plan of the Geo
logical Survey of India for 1978-79 it is 
proposed to cany out investigations for 
ilmcmtc and othri heavy minerals from tbe 
black sands off Ratnagiri coast.

(d) There is no proposal under consi
deration at present.

PfauM to Switch over to VM BAND 
Broadcasting

4973.  SHRI D. D. D£SAI:W>11  the 
Minister of INFORMATION  AND 
BROADCASTING be pleased to state:

(a) whether Government have plans to 
switch over to FM band broadcasting in 
the next two years;

(b) if so, the steps taken to obtain FM 
bands against the exixting AM 
frequencies for various AIR stations;

(c) if so, the details thereof; and

(d) the cost of switch over for ordinary 
radio receivers?
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THE  MINISTER  OF INFORMA
TION  AND  BRO \D CASTING 
SHRI)  L.K.  ADVANI) :  (a)  to
(c).  FM  bani  87— 1 r»3  MH<!
U already allocated for hroadcasting in 
the country in addition to thr- existing AM 
bands.  FM service has been functioning 
at Madras since July, 1977 and is exlected 
tost art functioningat Bombay and (Calcutta 
during  the  rurrent  year.  FM Ser
vice is also likely to start in Delhi in the 
next two years or so.

(d)  The Working Group on Autonomy 
for Akathvani and Doordarshan has stated 
that “the price difference between standard 
AM receivers and AM-FM icceivers is 
likely to be of the order of ao to 30 per cent 
and low cost AM-FM sets may become 
available at about Rs. 165.”

Setting up of Fertilizer Plants in 
Gujarat by XFFGO and National 

Fertilizer Company

4974.  SHRI D. D. DKSAI:  Will the 
Minister ofPEI*ROLEUM,CHEMICALS 
AND FERTILIZERS be pleased to State:

(a) whethei IFFCO and National Fer
tilizer Co. are setting up fertilizer plants 
in Gujarat with the Bombay High Gas as 
feedstock;

(b) if so, the gas requirements of these 
fertilizer factories and

(c) whether Government have guaran
teed the supply of this quantity of Gas to 
the** factories ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS  (SHRI 
NARSINGH YADAV) :
(a) Yes, Sir.  It is proposed to get up 
two large sized ga* based fertilizer plants in 
Giy&rat. Of these, two plants, one will be 
implemented by Indian Farmers Fertiliser 
Cooperative Ltd.  and  the  other  by 
National Fertilizers Ltd.

(b) The requirement of gas for the two 
plants together has been estimated at a*8 
million Nm3 per day.

(0)  No difficulty is anticipated in making 
available the required quantity of gas for 
these plant*.

Shift «f proposed flttd Plant from 
HoqMt to Mangalore

4975-  SHRI D. D. DESAI:  Will  the 
Minister of STEEL AND MINES be 
Pleated to state:

(a) whether  Karnataka Government 
Ha« finally agreed to the Central Go- 
vcrru*att*t proposal to shift the proposed 
ŝel plant at Hoapet to Mangalore;

(b)  if »ot, whether Government willgo 
*head with its proposal; and

(c)  whether site has been acquired for 
this purpose in Mangalore?

THE MINISTER OF STEEL AND 
MINES  (SHRI  BUU  PATNAIK):

(a)and(b).  Since there is no proposal 
to shift Hospet Steel Plant, the question 
does not arise.

(c) No, Sir.

Discovery of Huge Reserve of Coking 
Goal in Asanaol

4976.  SHRI D. D. DESAI.  Will the 
Ministei of ENERGY be pleased tosta'e:

(a) whether a huge reserve of to million 
tonnes of coking coal lias been found re
cently in Asansol; and

(b) if so, the details thereof?

THE MINIS TER OF STATE IN THE 
MINISTRY OF  ENERGY  (SHRI 
JANESHWAK  MISHRA):  (a)  and
(b).  Yes,  Sir.  A11  additional 
rcsource of medium coking coal has been 
proved 111 Chanch-Begunia area west of 
Asansol.  \  gross indicated  reserve of 
ao million tonnes fiom Begunia and Rarn- 
uagar seams has been assessed by Geologi
cal Survey of India in southern part of 
Ramnagar lease hold and Begunia area.

Bosks and Pamplets issued by Pub
lications  Division

4977.  SHRI G. M. BANATWALLA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) what was the total number of (i) 
books and (11) pamplets issud by the Pub
lications Division during th years 1975-76 
*<*76-77 and 1377-78 and the annual ex
penditure thereon;

(b) what was the total numbet of (i) 
books and (») pamplets >n Urdu language 
issued by the Publications Di\ ismn dui mg 
the aforesaid vears and the annual expen
diture thereon; and

(c) what steps, if any, are proposed to 
be taken for an adequate increase in Urdu 
publications?

THE MINISTER  OF INFORMA
TION AND BROADCASTING (SHRI 
h. K. ADVANI): (a) and (b). A statenum 
is attached,

(e)  The Publication* Division is endea
vouring to produce more books in Urdu as 
well as in other regional languages.  Ten
(10)  Urdu tides are at present under consi
deration in the Publications Division. 
These include a special title ‘‘Palieliyon’ 
which is being brought out in the context 
of the InternatbnaiYear of the Child.
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Statements

S.No. Year Total No. of 
books/booklets 
(includingUrdu 
publications) 
released

Total expenditure 
incurred 
(in rupees)

Total No. of 
books/booklets 
released in 
Urdu

Expenditure of 
incurred  in 
(in rupees)

I  1975-76 

2. 1976-77

3  1977-78

90

80

55

15,12,800-00 

17,79,220-00 

7,87,200- 00

17,600-00

26.000- 00

10.000-00

♦After December,  1974 the Publications Deivision has not  been bringing out any pamphlets
and this work was undertaken  by the Directorate of Advertising and Visual Publicity.  However, 
during the  period  April,  75—December,  75,  the  Publications  Division  brought  out  13 
pamphles none of which was in Urdu, at a cost of Rs. 57,950/-.

Siazrauli Thermal Project at Mirzapur 
U.P.

4978.  SHRI G. M. BANATWALLA: 

SHRI  MUKHTIAR  SINGH 
MALIK :

Willthe Minister of ENERGY be pleased 

to state;

(a) whether the work on the Singrauli
Thermal Project which is under constructon 
in Mirzapur  District of U.P.  has been 
going on according to the schedule;

(b) if not, the reasons thereof;

(c) the total amount so far spent on the
project since tlie work started; and

(d) whatisthetotalexpenditurelikelyto
be incurred on this project?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN):  (a) Yes, Sir.

(b) Does not arise.

(c) An expenditure of Rs. 42-51 crores
has been incurred on the power project up 
to February, 1979.

(d)The first phase of the power project
involving installation of three generating 
units of 200 MW each at an estimated 
cost ofRs. 255' 66 crores is under implemen
tation.  A  complementary  transmis
sion  programme  of  construction  of 
400  KV  Transmission  lines  for
evacuation of power at an estimated cost 
of Rs.3i'64coresisalsoinprogress. While
the  Singrauli Central Thermal  Power
Station has been envisaged for an ultimate
capacity of 2000 MW, investment for the
first phase of 600 MW, has so far been
approved.

Screening of ‘Kissa Kursi Ka’ Film on 
Television,

4979. SHRI G. M. BANATWALLA :

SHRI MUKHTIAR SINGH 
MALIK :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 

state;

(a) whether the Producer of the film
‘Kissa Kursi Ka’ offered without any charge 
to screen that filr̂ =» the Television;  .

(b) whether Government have refused to
screen that film; and

(c) if so, the reasons thereof?

THE MINISTER OF INFORMATION 
AND BROADCASTING  (SHRI L. K. 
ADVANI) :  (a)  to  (c).  The film
‘Kissa  Kursi  Ka’  was offered  by 
a  film  distributor  of  Bombay  for 
previewing by  the  Screening  Commi
ttee attached  to Bombay Doordarshan 
Kendra.  The Screening Committee after 
preview did not find the film  suitable for 
telecast.  However the matter is being 
reviewed.

Departmental Examination of ACSO 

in AFHQ

4980.  SHRI  SUBHASH  AHUJA; 
Will the DEPUTY PRIME MINISTER 
AND  MINISTER  OF DEFENCE  be 
pleased to state;

(a) why  no  Limited Departmental 
Competitive Examination for the posts of 
ACSO is held for Assistants and Steno
graphers ‘B’ and ‘C’ Grade in AFH  ̂ on 
similar lines as in Central Secretariat for 
Section  Officers;

(b)if there is any discrimination in the
matter of promotional avenues of Steno
graphers in AFHQ, service vis-a-vis steno
graphers of Central Secretariat; and

(c) how many stenographers Grade ‘C’ 
with 14 or more years of service in AFHQ. 
in the same grade are there without  any 
protmotion and what action Government 
propose to take to remove their stagnation ?

THE DEPUTY PRIME MINISTER 
AND  MINISTER  OF  DEFENCE 
(SHRI  JAGJIVAN RAM);  (a)  It
was  decided  not  to  introduce 
limited  departmental  examination  for 
promotion to the post of ACSO because it 
was found that a very smal 1 percentage of 
Assistants will be eligible to compete in 
such  an examination.

(b) No, Sir.
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(c)  There are at present a 14 Grade ‘C* 
Stenographers with setvice of 14 years or 
more in the grade.  Out of these officials 
24 senior most individuals have been ap
pointed as Steno Grade ‘B’ on ad-hoc basis. 
45 posts created in Grade ‘B’ of the Service 
in Aug 77 and the introduction of a selec
tion Grade in Grade ‘G’ of the Service 
have provided better avenues of promotions. 
Beside*, a proposal to rc-structure the Ste
nographers’ Service both in the Central 
Sertt. and in the AFHQ. is undei considei a- 
tion of the Government.

Effect of Loro Drivers Strike on Supply 
of Goal to Southern States

4081.  SHRI M. V. (:HANI)RASHK- 
KIIARA MURTIIY :

SHRI NJHAR LASKAR:

Will the Minister  of  ENERGY  l>e 
pleased  to state:

fa) whether coal supplies toll if> Soul hern 
States have been seriously hit following the 
.strike by the loco drivers of the Haldia port 
since February  12,  1979;

(b) if so, whcdicr since Fcbruaiy 13 
coal loading in railway wagons for Haldia 
from the Asansol coal  fields has been 
stopped which has badly hit the running 
of trains;

(c) if so, the total loss suffered: and

(d) whether  alternative arrangements 
were made to transport coal ?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) to (d\
Information is being collected and will be 
laid on the Table of the House.

Agreement for Oil Research In Viet
nam

498a.  SHRI M. V. CtHANDRASHf.- 
KIIARA MURTIIY :  Will the Minister 
of > PETROLEUM, CHEMICALS AN1> 
FERTILIZERS be pleased to state:

(a) whether India have agreed to help 
oil research in Vietnam;

(b) if so, whether any agreement was 
reached during the visit of oil Minister of 
Vietnam to India in December, 1979;

(c) if so, when the implementation is 
likely to be taken place;

W) whether India is also helping any 
other country nr has helped so far; and

(«) if «Qj the name and details of the 
•Mae?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS  (SHRI 
NARSINGH YADAV): (a) Discussions 
regarding cooperation  in  the field  of 
petroleum between India  and Vietnam 
were held during the visit of  an Indian 
delegation  to  Vietnam  and  the 
subsequent visit of a Vietnamese deliga- 
tion to India.

(b) Ministei foi Pcttoleum.Goveimncnt 
of Vietnam, had visited India in December 
iq7fl.  No specific agreement was signed 
although certain areas of cooperation like 
processing of seismic data, training of pcr- 
«onnel, etc., were considered.

(c) Reaction nfVietnam in rctrnrc! to the 
various poii.ts which were considered is 
still awaited.

(d) Yes, Sir.

(e) TheONGChaspiovidtd tiaining to 
peisonnel of various other countiies at 
their request which include Phillipincs. 
Sri-Ianka, Iraq, Tanzania  and Nigeiia 
ONGC.  has also provided  assistance 
llnough deputation of expeits in various 
fields to Mauritius, Nigeria, Ii aq, Tanzania 
and Sii-Lanka.'
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AFHQ, Clerical Service

4084. SHRI DAYA RAM SHAKYA: 
Will thr DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE  be 
pleased to state  :

(a) whcthei  AFHQ, Cletual Seivicc 
was intioduced in iq68;

(b) is it also a fart that diieet reeiuit- 
ment  is being  mide  tht out*h  UPSC 
since then in Aimed Forces Headqu<u- 
ters Clerical Snvur;

(c) is it also a Tact that the drpait- 
mental candidates of the Genual Secre
tariat Services with certain srrvice are 
being allowed to c >mpete loi the lughet 
examinations of the Union Public Srtvice 
Commission;

(d) is it also a fact that the depait- 
m'Mitil candidates of AFHQ,  Cleiical 
Service with certain period of service 
are not being allowed to rompete in the 
Union Public Service Commission exa
mination;

(e) if so, the reasons in detail ol this 
pirtiality for not allowing the depart
mental candidates  to compete in the 
higher examinations even aftei 11 years of 
iitroducmg thr AFHQ Clerical Srrvice; 
and

(f) how much time is likely to he taken 
for eff cting the above programme *

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir.

(b)  Direct recruitment was being made 
through UPSC upto iQ7o, through Insti
tute oT Secretariat Training and Ma
tt »<?ement unto 1975, and since 1976, it 
i« bjttif  through the Staff Selection 
Com-njwion (formerly Subordinate Ser
vices Commission).

(c) Yes, Sir.

(d) to (f).  No, Sir.  Member* of 
Central Secretariat Clerical Service and 
AFHQ, Clerical Service with 3 year* 
service are allowed to appear in the Direct 
recruit examinations (viz. Assistant s’ Grade 
and Stenographers* Grade ‘C* examina
tions) conducted by the UPSC.  Mem
bers of the two Services with 2 yeara 
srrvice ate also allowed to appear  in 
the limited departmental examination for 
Grade lD’  Stenographers, conducted by 
the Staff Selection Commission.  Htw- 
evei, whereas in the Central Secretaiiat 
Clerical Service there is a provision to 
ill 1 25% of the posts of UDCs by depart
mental examination, their is no such pro
vision in the AFHQ, Cleiical Service.

Withdrawal of advance increment 
facility on attaining higher Technical 

Qualification

49B5. SHRI DAYA RAM SHAKYA: 
Will the  DEPUTY  PRIME MINIS- 
TER ANI) MINISTER OF DEFENCE 
be pleased to state:

(a; whether it is a fact that facility 
for giant of Advance increment to class 
III employees in acquiring highrt tech
nical qualifications have been withdrawn 
in Indian  Ordinance Factories wherea* 
it is still cun turning in Railways;

(b) is it also a  fact  that  these faci
lities have been withdrawn on the t (.’com
mendations ol the Pay Commission but 
Railways have not withdrawn but ex
tended these facilities upto 19H0; and

(c) the reasons m detail for this disparity ?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (c).  The 
Third  Pay  Commission recommended 
withdrawal of the concession nf the grant 
of Advance increments to  Engineering 
graduates appointed to posts for whirl) 
the minimum prescribed qualification for 
recruitment was an Kngineeiing dipl< ma. 
'Hie recommendation  was accepted Uy 
the Government and, the orders with
drawing, with effect from the tst Dc- 
crmbcr 11573, the concession of Advance 
Increment for Defence civilians! were 
issued on the 18th March, 1974,

The Ministry of Railways  (Railway 
Board) had likewise issued order* with
drawing the concession with effect frtirt 
H-5-1976-  Subsequently,  however *  on 
review, they revived the orders conti
nuing the concession for a period of three 
year* with effect fron* 14-5-1976.
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Third P«y Jlacom*
naevdatiotna

4986. SHRI DAYA RAM SHAKY A: 
Will the DEPUTY  PRIME  MINIS
TER AND MINISTER OF DEFENCE 
be pleas'd to state :

(a) whether it is a fact tliat Third 
Pay Commission has recommended vide 
Vol. I, Page 827 that Departmental Exa
minations should be conducted for filling 
higher cadres;

(b) whether it is also a fact that 25 
per cent class II Gazetted posts havr been 
reserved for the Departmental candidates 
in Indian Railways;

(c) if so, whether the above 1 ecom* 
meadations of the Pay Commission have 
also been made applicable to the  em
ployees of Indian Ordinance Factories; 
and

(d) if not, the reasons in detail ?

THE  MINISTER OF STATE IN 
THE  MINISTRY  OF  DEFENCE 
(PROF.  SHER  SINGH) fa)  Yes, 
Sir.  (The correct page number is 8js).

(b) No, Sir.  In the Indian Railways 
all vacancies in Class II Gazetted posts 
are filled up by promotion from lower 
Cadres.

(c) and (d). In the Ordnance Factories 
the percentage of vacancies already re» 
served for promotion from lower Cadros 
to Class II Gazetted posts, ranges from 
50% to too%.  In the case of Class I 
posts, one-third vacancies are  reserved 
for the purpose.

Production of Fertiliser la  Nangal 
Fertiliser  Factory

4087.  SHRI  G.  BHUVARAHAN: 
Will the Minister of  PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
be pleased to state :

(a) what is the total production of 
Fertilizer in the Nangal Fertilizer Factor* 
in the years 1975-76. 1 <>76*77 and *977*78 
and how much quantity wat given to the 
wholesale agencies like Shaw Wallace, 
Parry and Company and Rallies India 
Limited;

(b) how much commission was paid to
these Companies during the years 1975-76, 
*976-77  1977-78' and

(c) it it true that they are taking the 
i«*rUUwar on a credit basts for more than 
siKmoa&i?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF  PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
(SHRI NARSINGH YADAV) ; (a) The 
total quantity of production of fertilizer 
in tbe Nangal Fertilizer Factory for the 
period from 1975-76 to 1977-78 is indi
cated below:—

C.A.N.  UREA 
(in MTs)

*975'76  .  .  .  3,08,656

1976-77  •  •  •  3*20,077

1977-78  .  .  .  2,21,088  7,20a

As per Company’s policy,  feitUirers 
are  not  distributed  thtough wholesale 
agencies like Shaw Wallace, Parry and 
Company and  Rallies  India  Limited.

(b) and (r). Does not arise.

Amount Advanced by Nationalised 
Banka and Financial  Institutions to 
•tart fertiliser factory st Pachanknp- 
pam South Arcot district, Tamil Nadu

4988. SHRI  G.  BHUVARAHAN: 
Will the Mirmtei of  PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a) how much amount was given from 
the Nationalised Banks and  Financial 
Institutions to start premier fertilizer factoiy 
at Pachankuppam,  Cuddalore,  South 
Arcot district, Tamil Nadu;

(b) how much money has been realised 
so far: and

(c) what steps are proposed to be taken 
by Government to rrccn <t the money ?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH YADAV) : (a) t« 
(cV The required information is heinr 
collected and will be laid on the Table 
of the House.

Production of Fertiliser* in Madras 
Fertiliser  Factory

4089. SHRI  G.  BHUVARAHAN : 
Willthe Minister of  PETROl FUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to state :

(a)  what is total production of Fertilizer 
in Madras Fertiliser Factory at Madras
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in the yews 1975-76,1976-77 and >977‘78 
and how much quantity was given to the 
wholesale agencies like  Shaw Wallace, 
Parry Company and also Rallies India 
Ltd.

(b) how much commission was paid to 
these companies during thr years i975“76»
1976-77 and 1977-7̂; anti

(c) how many months  credit facility 
was given to these Companies to take 
fertilizers  ?

THE  MINISTER  OF STATE  IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
(SHRI NARSINGH YADAV) fa)  Year- 
wise production of fertilizers in Madras 
Fertilizers Ltd.  during thr threr-yrar 
period 1975-76 to 1977-78  is indicated 
below:—

>975*76  1976-77  ‘977-78

(metric tonnes)

Urea  .  278543  224189  228149

NPK  .  33024.2  290138  473104

The entire  production  was  marketed 
through  wholesale  agencies—insttui-
tional  agencies,  cooperatives and  pri
vate marketers. The share of the private 
marketers which number seven and in
clude M/s. Shaw Wallace, Parry & Co. 
and Rallies India Ltd. was as under:—

1975*76  1976-77  >977-78

(metric tonnes)

Urea  .  116137  >29194  75877

NPK  .  152697  217854  322176

(b) As p-r the miketing agreements 
entered into with the marketers, they are 
paid commission as a fixed percentage of 
the consumer price; the commission paid 
during the years 1975-76, 1976-77 and
*977-78 was 3.18 per cent, 3.41 per cent 
and 3.50 per cent respectively.

(c) A m%xim im of 60 day* credit is 
allowed to the marketers.

Committee to review existing ffthm*
prescribed under Companies Act

4990. DR. BAPU  KALDATE ; Will 
the Minister of LAW.  JUSTICE AND 
COMPANY  AFFAIRS be pleased  to 
state :

(a) whether it is a fact that Government 
have appointed a committee to make a 
comprehensive review of existing forms 
prescribed under the Companies Aet;

(b) whether there going to be a review 
of the rules in this respect; and

(c) what are the terms and references 
and the personnel of this committer ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS (SHRI 
SHANTI BHUSHAN) : (a) Yes,  Sir.

(b)  Review of the Rules prescril>ed 
under the Companies Act, 1956 does not 
come within the put view of thr Com
mittee ap]>ointcd by the Government to 
make comprehensive review of the Foims 
prescrii>ed under the Raid Act and the, 
rules framed  thereunder.  However, 
the Committee may suggest amendmc'm 
of any  particular rule/rules consistent 
with its purpose in case such an amend* 
ment helps the simplit .itir n of any parti
cular form/for ms.

fc)  A copy of the Government's  Re
solution dated the 20 th February,  1979 
is laid on the Table of  the  house. 
[Placed in Library. See. No. LT 4192/79].

Amount  spent  by  M/s.  Smitli 
Stanistreet Co. Ltd. on Advertise
ment for Recruiting Officers

490»• DR.  BAPU  KALDATE: Will 
the Minister of PETROLEUM,  CHE
MICALS AND  FERTILIZERS  be 
pleased to state :

(a) whether it is a faet that the Ad
ministration of Smith Stanistreet under 
IDPL has spent Rs. 34,000/- on advertise
ment for recruiting officers; and

(b) the reassons for spending such a big 
amount on advertisement ?

THE  MINISTER  OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH YADAV)  : (a) 
Smith Stanistreet  Pharmaceuticals  Li
mited,  a public sector unit of the Go
vernment of India (not under the control 
of IDPL1, incurred an expenditure  of 
Rs. 33,136 on advertisement on alt India
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basis in four national dailies for recruit
ment to tke posti of Works Manager, Chief 
Rttearch  and Dsvclopm'nt  Project 
Manager, Chief  Engineer,  Purchase 
Officer,  etc.

(b) To  enable  selection of thr best 
pj«ible talent available  in thr country 
for the further development of this infant 
Govemm-nt Company, which had been 
nurtured to health, it was considered ne
cessary to advertise these posts as above.

Gases  pending  before  M.R.T.P.
GMUttiadoa

4993. SHRI  C. K. JAFFER  SHA- 
RIEF : Will the Minister of LAW, JUS
TICE AND  COMPANY AFFAIRS he 
pleased to state the numl er of cases which 
are pending at present before the Mono
polies and Restrictive Trade  Practices 
Commission for violating the provisions 
of the M.R.T.P. Act ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI  BHUSHAN)  :  No  case
of  violation  of  the  M.R.T.P.  Act, 
provisions for which are laid down in 
Chapter VIII of the Act, is pending with 
the Monopolies and  Restrictive Trade 
Practices Commission.  However, the 
following casrs under the various sections 
of the MRTP Art are pending with the 
Commission for enquiry:—

Cases pending under No. of 
cadges
pending

Section 10 63

Section si 3

Section 87 1

Section 3t  .  .  . 3

Total .  * 69

la five c**es, contravention of the orders 
made by the MRTP Coramia&m under 
the Act was brought to the notice of the 
Commission and the Commtation is taking 
further action in these cases.

Two cam uoder Section 53 of (he 
MRTP  Act for failure to ragUfer the 
undorteldng* under Section 96(1) of the 
Act, tom «bo been filed by the Go
vernment before the Metropolitan Magis
trate, New Delhi.

IMnaridss in working  conditions 
in M/«. Smith Stanistreet Company 
Limited as compared wHk ID P L

4993. DR.  BAPU KALDATE : Will 
the Minister of  PETROLEUM, CHE
MICALS AND  FERTILIZERS  be 
plrasrd to state :

(a) whether it is a fact that the ad
ministration of the Smith Stanistreet an 
undertaking under IDPL is not on par 
with  the administration of the IDPL;

(b) whether there is anv disparity in 
the working administration and service 
conditions) of the various units of IDPL 
and Smith Stanistreet;

(c) if so, the reasons thereof; and

fd) what steps have bren taken to 
remove them ?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OP PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NARSINGH  YADAV1! : (&\ 
Sm’th Stanistreet Pharmaceutical* Ltd. 
is a fully owned Government Companv 
with it? own corporate character and is 
not a subsidiary of Indian  Drugs and 
Pharmaceuticals  Ltd. or under IDPL’s 
administrative  control.  The  question 
of parity in administration, therefore, 
docs not arise

(b)  and (c).  Both the Companies 
are independent with their own adminis
trative set up and service conditions.

fd)  Government do not propose  to 
bring them on par in all administrative 
and service matters.

tfto  tfo *rmn to ««*

4994.  *«TTW «T>T : WT
T? OTW Hi wm T9TT

fWT *3$ fa :

(w) m w f $ *vm 

fcsfhr mqs vrwfi  (€to %ft* fro)

*t,

vt t, m sttt ?nrr  *pt

IPf faff WT   ̂t
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(w) w   f*m sfipr ftor mr 

«rt % sur mw wfr *> iwrf **nc 

f?m % % * far  ;

(*r) firr wsft *r̂>rzr vt  $ 

f a   r f *   *?s  w r   v *  g t  t o t   ?ft  srferr 

%  «mr ̂  ?̂rr $ ?

wrwrc wftiwiift (^vwiVT

xm) : (*)  vrHfa M  mu, 

w $ grsTT

<nff lr  srr  «m Srf*R fwr 

% ij«t m nf  sw % fwsrt1 wft 

*?* %  *r tmrrfer faq  % 

ITS *$f cTTT *pt m  ̂   fen 

TO! | irtr If* *T?* wtt % fwrr <mt 

i

(v) f̂wpffvt srwrf ̂ nrc 5nnr

5TFTTST $ I

THE MINISTER OF STATE  IN 
TK& MINISTRY OF ENERGY (8HSU 
JANESHWAJt  MISHKA) : {*) T.A./ 
O.A. it generally Allowed in *ucfa cases.

(b) Information is being collected Midi 
will be laid on tbe Table of the House.

W«f»<
ffedri

: with Si
Milt Of sasrrVmkm

4996. SHRI A. K. ROY : Will the 
Minister of  PETROLEUM,  CHEMI
CALS AND FERTILIZERS be pleased 
to state :

(a) whether it is 41 fart that the wage 
agreement entered into with the respective 
Unions of erstwhile F-C.I. during the 
year *978 for a period of 3 years w.e.f. 
1st  January,  1076  expired  on 
31st December, 1978;

(b) whether it is a fact that the centra
lised wage negotiations is a lenghty process 
and tbe Kamgar Union of Stodri-appro- 
ached  the  management of the Sindri 
Unit for new wage negotiation on decen
tralised baus; and

fc) if so, steps taken thereon ?

(*T) orT̂T  farr

x4i *rt | f*r faq  *sra

*rff ff% tit ̂ hftt  spr ?rfT #r

Hft «rs?TT I

Psynestof T.A. sad D.A. to Officer* 
a»4 staff of G.LL. to meet their C<mrt 

«m1 other wpwm

4995. SHRI A. K. ROY : Will the 
Minister of ENERGY be pleated to state:

(a) whether there has been a system 
of giving T.A. and D.A. to the officers and 
staff of  C.I.L.  accused  of causing 
accident in the mines and other numns 
oflfcnees and prosecuted by the D.G.M S. 
In the Court of Law to meet their court 
*nd other expenses; and

(b) if so, (1) die amount given to them

’̂ ’aS£'$,$se*‘m,s°TBCCL‘

(ii) Justification of this expenditure ?

THE  MINISTER OF STATE IN 
THE MINISTRY  OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI  NAR SINGH YADAV) :  (a) 
Yes, Sir.

(b) The Fertilizer Corporation Kamgar 
Union, Sindri has requested the manage 
mrnt of Sindri Unit to hold wage nego
tiations on a centralised basis and not on a 
decentralised basis.

(c) Does not arise in view of (b) above.

XMMMittdM  by  HUr  Refirao* 
Shsunaafk VmUm

be pleated to state :

(a)  whether  representation of Bibaf 
Refractories Sharmik Union on various 
issues of corruption apd imsguUrkfeft lo 
the Bharat IWmcterie# U*Wl&u»- 
A , Bihar forwarded to ft*
In February 1979 have bfaen "vfceMti 
and
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(b)  if so, (i) facts in details; (ii) steps 

taken there on  ?

THE  MINISTER OF STEEL AND 

MINES (SHRI BUU PATNA1K) : (a) 

and fb).  Presumably, the Honourable 

Member is referring to the two represen

tations of Bihar  Refractories Shramik 

Union forwarded by him on 13-2-1979 

regarding facts about Bhandaridah  Uni 

of Bharat Refractories Ltd. and misappro

priation of public money by one Sbri V. 

Prasad, Foreman  (Electrical).  The 

allegation was apparently found to be 

true and Sfert Prasad has since resigned 

and left the organisation.  Other points 

made in  the representations  are being 

looked into.

Power Gess«rat!oa Schei e far 
Maharashtra

4098.  SHRI R. K. MAHALGI : Will 
the Minister of ENERGY be pleased M 
state r

(a) the power-generation projects sub
mitted by Government of Maharashtra 
which are awaiting clearance from Cen
tral Government and since when ;

(b) the salient features of each of the 
projects; and

(c) the reasons for non-clearance of the 
»aidj>rojccti>̂and when they are likely to

THE  MINISTER  OF  ENERGY 
(SHRI P. RAMACHANDRAN) : fa) 
to (c). The status of project reports'sub- 
mitted by the Maharashtra Government 
to the  Central Electricity Authority a 
indicated below:—

Name Installed  Dale  of Salient features ard status
capacity  receipt of 

revised 
project 
report

1. Pawana 1*10 MW  September,  The  hydro-power  generating  unit in
H.E. Project 1977 envisaged to be installed below an existing

irrigation dam and is intended for giving 
peaking  benefits.  The engergy contri
bution would be about to GWH annually. 
The  project  has been accorded of the 
techno-economic clearance by the C.E.A. 
in November,  1978, subject to environ* 
ental clearance  by the  National Com
mittee on Environmental Pollution  & 
Control.  The project has not yet been 
improved for indudion in the State Plan. 
This can be considered  only after envi
ronmental  clearance and subject to 
identification of resources in the State 
Flan.

a.  Gtma MW  5 June,  While  a  revised  project  had been sub*
HA. Pwject 1973  mitted in  1973,  the  project was  not

approved for investment sanction at that 
time due to its small contribution to the 
energy for the  State Grid. Later, the 
State Governments were requested ̂  to 
Submit modified estimate* bawd on la tot 
prices giving a full justification for  the 
scheme.  These  have not  yet  been
received.
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3  Ujjaini Thermal  ax 500 MW  May, 1978 
Power Project

4.  Parli Thermal  1x210 MW January. 
Power Station Exten- 1979
si on Stage  III.

Diversion of River Amb to increase 
production of Goal at Umred near 

Nagpur

4099.  SHRI R. K. MHALGI : Will 
the Minister of ENERGY be pleased to 
stale :

(a' whether Government of Maharashtra 
haw given a prosposal  to the Depart
ment of Coal and Government of India, 
for the diversion of river Amb in order 
to increase the production of Coal at 
Umred near Nagpur as 35 million tonnes 
of Goa! is avai.able below the bed of silver; 
and

(ti) if so, when the progress made in 
the pending proposal ?

THE  MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
JANESHWAR MISHRA): (a) and (b). 
Umred coalfield contains about 95 million 
tonnes of coal reserves.  About *6 million 
tenses of the reserves are blocked under 
high flood level of the Amb river and 
its tributaries  flowing  over the area. 
A proposal for the diversion of the Amb 
river to release these  reserves has been 
prepared by the coal companies in con
sultation with the Government of Maha
rashtra.  The proposal is under discus
sion with the various appraising agencies 
of the Central Government and the Go
vernment of Maharashtra.  Hie cost of 
the diversion of Amb river is estimated at 
about  Rs.  18  crores.  The ques
tion of sharing this cost with the Govt, 
of Maharashtra is also under considera
tion.

The proposal envisages installation of 2*500 
MW thermal units.  The project require 
detailed techno-economic appraisal.  The 
Maharashtra State Electricity Board b*ve 
been advised to modify the cost estimates 
The coal linkage for the project has not 
yet been established and other technical 
aspects  of  the  project need  detailed 
examination.

The Scheme report has recently been received 
and  requires  detailed  techno-economic 
examination keeping in view other option 
which may be available for benefits during 
the time frame 1984  88.

Problems faced  by I.I.S. Co.

5000. SHRI S. R. DAMAN I : Will 
the Minister of STEEL AND MINES 
be pleased to stale :

(a) whelhrr it i» a fact tha  Indian 
Iron and Steel Company at Burnpur has 
be**n facing serious problems like inade
quate supplv of coking coal and power 
and chronic labour unrest;

(b) if so, the steps taken by the Govern
ment to remedy the situation; and -

(rt also whether it is a fact that the 
equipment brought indtgenou&ly  was 
found unsatisfactory, if ho, what the Go
vernment propose to do with it and any 
alternative arrangements were made in 
this regard ?

THE MINISTER OF STEEL AND 
MINES  (SHRI  BUU  PATNAIK)  : 
(a) Yes, Sir.

(b)  Constant liaison is being maintained 
with tbeagcncies supplying  coal and 
power, and the Railways, at thr level of 
SAIL and the Government in order to 
t over these problems.  Efforts are 
ing nude to maximise production from 

the captive collieries and washery of 
IISCO so as to  augment tbe supplies 
from outside agencies.

Iu the present situation, it seems that 
corrective  action  initiated  to  rectify 
certain wrong pi'acticesof the past is gene
rating protest in the  form of frequent 
labour  troubles.  Tbe  management 
is taking a firm and fair stand in dealing 
with such situations with a view to find out
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short-term  and  long-term  solution 
which improve* the plant production 
and, at the same time, takes care of the 
genuine demands of the workmen and also 
6f tbe ttrained financial prosition of the 
company.

(c)  The  Company obtains  a large 
variety of equipment from indigenous 
sources.  It is not clear which particular 
equipment is being referred to in the 
question relating to this part.

STATEMENT  CORRECTING
ANSWER  TO UNSTARRED QUES
TION NO. 2087  DT.  6-<j-iq79  RE: 
COMPANIES  MANUFACTURING 
AMPICILLIN  TRIHYDRATE.

THE  MINISTER OF STATE  IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
(SHRI  NARS1NGH YADAV): While 
laying on tbe Table of the House, die 
repiy to the Lok Sahha Unstarred  ues- 
tion No. 2087 on 6-3-1979, in reply to 
part (b) of the Question, an inadvertent 
error has occurred. Para 2 of the reply to 
part (b) reading :

“As per import statistic* maintained 
by DGHS, the weighted average cif price 
of imported Ampicillin Trihydrate durme
1977-78 comes to Rs 658.30/Kg.”should 
read as ;

“The average cif price of Ampicillin 
Trihydrate  imported  by  CPC  during
1977-78 romcs to Rs. 657.93/kg.”

I crave the indulgence of the House to 
correct the reply previously given.

XI far*.

SHRI JYOTIRMOY  BOSU (Dia- 
mond Harbour): I gave notice of a pri
vilege motion about Calcutta High Court 
Judge, under Rule 222.  That is a very 
serious  matter.  You must hear me.

MR.  SPEAKER: It is under exami
nation.

(Interruptions)

MR. SPEAKER : Don’t record.

(Interruptions)**

SHRI VINAYAK PRASAD YADAV 
(Sahana): 1 have given notice under rule 
2*2.

MR. SPEAKER : 1 told you it i* under 
examination. (Interruptions). So far as the 
privilege motion is concerned, it is under 
examination.

SHRI VAYALAR RAVI (Chirayin- 
kil): On a point of order, Sir. Rule 253 
says:

"In this chapter, unless the context 
otherwise requires, ‘Committee' means 
and includes  ‘Parliamentary Commi
ttee” as defined in sub-rule  (0 of rule
2.”

Rule 269 say a:

“A witness may be summoned by an 
order signed by the Secretary and shal 1 
produce such documents as are required 
for the use of a committee.”

Parliamentary Committees are part of 
parliament.

MR. SPEAKER : That is not before 
us.

SHRI VAYALAR RAVI: It is very 
much before you .

MR. SPEAKER: It is under my exa
mination.

SHRI JYOTIRMOY BOSU : I want 
a clarification.

MR.  SPEAKER: I do not give any 
clarification. I give only orders. (Interrufh 
tions). It is under my examination. It is 
an important matter.

SHRI JYOTIRMOY  BOSU : Can 
you  give me an assurance...

MR. SPEAKER : You have no assu
rance except  that it will be carefully 
looked into.  I shall give utmost atten
tion to every communication from every 
member.

SHRI A. BALA PAJANOR (Pondi- 
chery): Mr Bosu was the Chairman of the 
committee during the time..

MR. SPEAKER : I told you it is under 
my  examination.

SHRI  A BALA  PAJANOR : Will 
your decision come in tbe near future, 
in a day or two?

MR. SPEAKER : As early as possible.

SHRI  VASANT  SATHE  (Akola): 
What about the matter I raised under 
rule 377?

♦♦Not recorded.
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MR SPEAKER : I had communicated 
it to them.

SHRI  VASANT  SATHE:  It is an 
izoportafit matter. Wilt the Home Minis
ter give a reply? It w so scandalous.  It b 
about the  Trikha Commission.  On
Jioih his term is expiring. Again there is 
ulerlibood of his  extension.  What u it 
that you want to do ? Will you give a reply 
Ifi the matter I raised under rule  377?

MR. SPE\KER : You have got to give 
a leply.

SHRI K. GOPAL (Karur): Yesterday 
during the debate on  the  adjourn
ment motion, when you calied the Prime 
Minister, 1 got up and demanded from 
you as to bow much time you have given 
to our party I was given to understand 
that the time given to our party was yt 
minutes.  1 wa< under the impression that 
the mover’s tune is not taken into consi
deration and that you allowed only two 
members who took onlv 8 minutes alto
gether. So, I felt lather upset that against 
35 minutes due to us, our party was given 
only 8 minutes. Honcstlv I did not know 
that the mover’s time is also taken into 
consideration. I came to know this only 
when this was explained to me this morn
ing  Theiefore. if I have said any dung 
wrong, it was not with anv mil ice.

KIR SPEAKER : No member says any
thing with mahcc

SHRI K. GOPAL : It was only due to 
» misunderstanding

MR SPEAKER : I ki»ow**vny metnbei. 
In the heat of the moment, many tilings 
are said.

SHRI  K.  IAKKAPPA (Tnmkur) : 
You have said for matte’s rawed uadei 
rule 377 areplyshouJd come within a week 
after it is raised. But even after no days, 
they aie not ,ending any reply. Kindly 
direct  the  Government to send reply

MR SPEAKER : Now wc are making 
a rule about it.

1 have 10 read out an order. Shri K. P. 
'UftHikrishnan...

SHRI  RAJ  NARA1N (Rae Bareli): 
On a point of order.

MR SPEAKER ; On the order I am 
going to read?

SHRI RAJ NAtAtN : No. I watH » 
raise a point of Older about the notioe of
privilege.

wftfofrr  % *®wt | i

pfr (w

m T?TT  —9TC-9TC  <nW<IWe

vt afr irfirfTt ftorr an

W t ....

MR. SPEAKER : I told the House 1 

am looking into the matter.

* * row*:

fa W ** Vt *WT  VT fcff

wrr fa *tt ?fr  tot * ** $ t? 
jPw «nvT fi*r fwt% —

MR. SPEAKER : The matter is under 

consideration.

vm *tm*r:  vrr *?

%vnz>z  t$  f, vpt * ** % 

v*rwr | i anr fflr  vt*

 ̂ faSRTT | —fa

“It was submitted that the Public Ac

count.' Committee was not competent....

MR  SPEAKER t That is under my 

consideration.  Because it Is impoitant, it 

is under my consideration.

: *n?m*«pwrvr

t 1 3TCT wfr  %

vt frfarcr # tv wm fc st 

vt *rt tfvm favforr___

MR. SPEAKER : To the best of my 

ability, I wilt protect the interests of the 

House.
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M W Itf*.

RE. SUSOORD  OF THE PROCEED
INGS OF TBS HOUSEDAnDlit-s* 

*979

MR.  SPEAKER ; Shri K.P. Unni- 
kfhfcnan, by hi* letter dated the 03rd 
Mirdt, 1970, has asked for my permission 
te move the following Motion In the 
foxtfe:

“The House resolves that  all reports 
and records of the poceediag* dated 
sand Mfcrch, i979> netwwen i.*s P«*»- 
and 1.50 p.m. to be prepared under Rule 
879 *Qd 39*(i) and (ii) should not con
tain any reference to the death of Shri 
Jaya  Prakash  Narain made in the 
House on the receipt of wrong informa
tion.

Tbe House further resolves and dircets 
{he Secretary to record that "at this 
ktage the House was wrongly informed 
that Shri Jaya  Prakash Narain has 
pitted away" and the House after ‘obit
uary re ference  adjourned.”

Rule 379  of the Rule* of Procedure 
prescribes for preparation of a full report 
Of the proceedinw at tbe House at each 
dT its sittings and Rule 380 provides ex- 
pun ct ion of such eaqpfcsssona therefrom as 
are 'defamatory or indecent or unparlia
mentary or undignified. I appreciate the 
feelings underlying the Motion. But there 
is no rule under wicb tbe Motion sought 
to be moved can be covered. Hence, the 
Motion sought to be moved is impermis
sible under the Rules.  That apart, the

res of  the oonepmed  Members,  our 
strength and weakness, and our ompiofts 
and commissions. Admwion of a mistake, 
however grave it might be, and genuine re
pet an ce for die same is a sign of strength 
and not weakness.

Hence, thr consent sought for is not 
accorded.

MR. SPEAKER :PapecMO be Laid.

OTIRMQY  BQSU  (Dia- 
»ur):  The HmAutm Timu
0NA |WB| p wr w m wy»»

tut

MR* fPEAW* }I*>aot 
quertkw here.

»’tt kura.

PAPERS  LAID  ON  THE  TABLE 

oxTAttsn demands  for mnms Of
TUBS  MINISTRY  op  AGRTCULTURB  AND 
IRRIGATION  pOlt 1979*80.

toe minister OF  AGRICUL
TURE And irrigation  (shri 
SURJIT  SINGH  BARNALA}:
I beg to lay on die Table a copv of tbe 
Detailed  Demands for Grants (H.ndi 
and English versions) of the Mfnbtry of 
Agriculture  and  Irrigation for 1979.60 
[Placid in Library. See No  LT-+(59/79J.

AllombmiCm  Control (Amendment)
ORDER, 1979

THE  MINISTER OF STEEL. AND 
MINES  (SHRI  BIJU  PATNAIK):
I beg to lay on the Table a copy of the 
Aluminium (Control) Amendment Order, 
1979 (Hindi and English vrrsiom) pub
lished in Notification No.S.O. 74(E) in, 
Gazette of India dated the 6th February 
1979 under sub-section (6) of section 3 of 
the Esiential  Commodities Act, 1955 
[Placed in Library. See No. LT-4,160/79).

Detailed Demand for Grants or ths 
Ministry or Home Affairs op 1979-80.

THE  MINISTER  OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI  DHANIK  LAL MANDAL):
I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Home 
Attain for 1979-80. [Placed in Lshary. See 
No. LT-4161/79].

LIGHT DIESEL OIL (FIXATION Op CEILING
pkicbs)  second  amendment  order, 

*979-

REVISED AND ANNUAL REPORTS Op pERTI- 
LtZEftS AMD CHEMICALS TRAVANCORE LTD., 
UBYOOMANDAL (KBSALA)  AND NATIONAL 
FflrrxuzEfts ltd., new aetm for 1977-78.

Tfim  wW 

iWWf xm  (*<  *<**):

rfTTO xx wrr g

(1) VTWDPfT irftrfwr, 1955 ̂

wtct (e)

IPFt tim  to  (w w*

*ft*rr M hn)  fro 

wfc* 1979 

M r)



published in Gazette of India dated 
the  13th  March, 1979, masking cer
tain  alternation*  in Part I of the

MARCH 27, 1979 Md *(0

[*ft  flrnpr]

17 *TPT, 1979fc*nTSr%'*M<W 

Jr #BqT ST© *rt° fro

251 (s) % «*nRw fnrr *rr •'

[Plated in Library. See No. LT-4i6a/79]

(2) 1956 Vt«rTTT

619V t̂:3WITT (l)%«F?nf5r

(wfaftRr «reff  srai

tit sfa :—

(̂r) (jpe) êrT̂ r?T r̂ s 4faw<K

giyflfo fafass,  r̂>r

(w )  % 1977-78 %

?i w j  f ttt wrsrr i

(<£) njfarnprt  ^

(%T5T)   ̂ 1977-78

 ̂rt  srf̂ r̂, eramtf$r<r 

3wr cWT  «n:

ItawftqrF  WfyRT 1

[Piflcw/ in Library See No  LT-4163/79]

(9) (̂ f)  f̂eriOTr  fif.,

5ft f̂ ft, %  ̂ 1977—78 % 

*?nr*Rir  tout ?rt stfrcTT

(?t) ^H?T  R̂fen̂sr̂r  fao, 

srtft5#y«FTW 1977-78 

«TTf«rsp  srf̂fspr, Spam'tfsra

eTST 3TCT  <TT

tit fb*rfw 1

[Placed in Library. See No. LT-4164/79.] 

Notifications  under Companies  Act,

S956 AND RE.  DELIMITATION  OF  PARLIA
MENTARY  AND  ASSEMBLY  CONSTITU

ENCIES  m  Tamil  Nadu.

THE  MINISTER OF  STATE  IN 
THE MINISTRY OF HOME AFFAIRS 
AND  IN THE MINISTRY OF LAW, 
JUSTICE AND COMPANY  AFFAIRS 
|SHRI S.D. PATIL) : 1 beg to lay on the

(1) A copy of Notification No. G.S.R. 
mofE) (Hindi and English versions)

239 Papers .

Schedule VI to the Companies Act, 
1056 regarding preparation of Balance 
Sheets, under aub*«ection (3) of section 
641  of of the  said Act. [Plactd in 
library See No. LT-4165/79J.

(a) A copy of Order (Hindi and Eng* 
lith  versions) published in Notifica
tion No. S.O. 117(E)  in Gazette of 
India dated the 28th February; 1979 
nuking certain  amendments in the 
Delimitation of Parliamentary and 
Assembly Constituencies Order, 1976 
(without altering the extent of any cons
tituency  as given in the Order) in 
respect of the State of Tamil Nadu, 
under  sub-section  (3) of section 8 
of the Scheduled  Castes and Sche
duled  Tribes  Orders (Amendment) 
Act, 1976. [Placed in Library. See 
No. LT-4166/79].

ANNUAL REPORTS Op THE RBG1STRAR op 
NEWSPAPERS  FOR  INDIA  ON  PRESS IN 
INDIA  FOR 1976 AND 1977

THE  MINISTER  OF STATE  IN 
THE MINISTRY OF INFORMATION 
AND  BROADCASTING  (SHRI JAG- 
B1R SINGH): I beg to Uy on the Table 
a copy each of the following reports (Hindi 
and English version*):

(i) Annual Report (Part II) of the 
Registrar of  Newspapers for India 
on Press in India, 1976.

(a) Annual Report (Part 1) of the Re- 
gistiar  of Newspapers for India on 
Press m India, 1977.

[Placed in Library. See No. LT-4167/79J

SHRI  JYOTIRMOY  BOSU  (Dia
mond  Harbour):  You said you were
competent to pass orders, but to only one 
section of the House? Here is this report 
for the year 1976, and we are passing 
through 1979.  What  have you to say 
about this, My  Lord’s

MR,  SPEAKER : Secretary to report 
the message from  Rajya Sabha.

SHRI JYOTIRMOY BOSU :  What 
has the  Minister to say why this report 
of 1976 is being laid oft the T4ble of die 
House now in 1979?

MR. SPEAKER : The difficulty!* that 
you first asked me, and not him. If you 
bad asked him, he would ban* answered.

SHRI  JYOTIRMOY BOSU i I an 
asking him now through ye*
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MR.  SPEAKER : What is the reason 
far the delay is regard to Item No. 7 ?

SHRI  JAGBIR SINGH : There was 
delay.

MR. SPEAKER ; I will send it to the 
Committee to look into it.

MESSAGE  FROM  RAJYA  SABHA

SECRETARY : Sir, I have to report 
the following message received from the 
Secretary-General  of Rajya  Sabha:—

“I am directed to inform the Lok Sabha 
that the Special Courts Bill, 1979, which
• was passed by the Lok Sabha at its sitt
ing held on the 9th March, 1979 has 
been passed by the Rajya Sabha at its 
sitting held on the 9ist  March, 1979, 
with the following  amendments:—-

Preamble

1.  That at page r, qfler line 17, the 
following be inserltd, namely ;—

“And W hereas all powers being a trust, 
and holders of high  public or political 
.offices aie accountable for the exercise of 
their  pawns in all cases where Commit* 
uons  of  Inquiry  appointed under the 
.Communions of Inquiry  Act, 1952  or 
investigations conducted by Government 
through its agencies disclose offences com
mitted by such holders;

Clause 3

9. That at page a,ftr lines 27 10 29, 
the folloving be substituted, namely

•*{a) A Special  Court shall consist of 
« sitting Judge of a High Court nominat- 
ed by the Chief Justice  of  the High 
Court within  the  local  limits  of 
whole  jurisdiction the  Special Court is 
situated* with the concurrence of the Chief 
Justice of India.

Any  reference to a High 
Ckmrt or to the Chief Justice or Judge 
of a High Court shall, m relation to a 
Union territory having a Court of the 
Judicial Commissioner  be construed 
as a reference to the said Court of the 
Judicial Commissioner or to the Judi
cial  Conunksianer or any Additional 
JudffdM  Onaniatoncr,  as  the case 
may be*’*

Ckm 5

Clause it
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4.  Ibnt at page 4,—

(i) in line a, fir the words "judgement 
or order** the words "judgement, sen
tence or order, not being inerolocu- 
tory order" be substituted;

(ii) in line 5, fir the words “judgment 
or order** the words “judgment, sen
tence or order** be substituted;  and

(iii) after  sub-clauxe (a), the following 
sub-clause be insetted, namely

“(3) Every appeal under this section 
shall be preferred within a period 
of thirty days from the date of any 
judgment,  sentence or order of a 
Special Court :

f xovided that  the  Supreme  Court 
may  entertain  an appeal after 
the expiry of the said period of 
thirty  days if it is satisfied that 
the appellant had sufficient  cause 
for not preferring the appeal with
in the period of thirty days.**

I am, therefore, to return herewith the 
said Bill in accordance with the provisions 
of rule xa8 of the Rule* of Procedure 
and Conduct  of Business in the Rajya 
Sabha with the request .that the concur
rence of the Lok Sabha to the said amend* 
ments be communicated to this House.

.. $• That a* me a, line 84. *• ***** 
Iduriqt  the period  t ationed in the 

bum** be 4**A

SPECIAL  COURTS  BILL

Returned by Rajya Sasha with AM

ENDMENTS

SECRETARY : Sir, I lay on the Table 
of the House the Special Courts Bill 1979 
which has been returned by Rajya Sabha 
with amendments.

CALLING  ATTENTION  TO MAT
TER OF URGENT PUBUC IMPOR* 

TANCE

Reported ssriaas skastisa srisbg 
cwC m jiawllrisa of Oarchss, etc. by 
ttM Awtfcoritieeia Arwaclial Pradeah

MR. SPEAKER ; Calling Attention.

SHRI  RINCHING  KHANDU 
KHRIME (Arunachal Wert): This Call
ing  Attention is not necessary.  Firstly 
MitenMiocteoftleiiN^
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or  other  places  of  worship  has 
happened. Secondly in view of the tenie 
situation prevailing in northeastern India, 
«ap«c$ftli* feftor the 3th January incident 
on the Nagaland border, thii particular 
tailing attention will not help ease tension, 
but provoke it further. The state Govern
ments are trying to ease the tension bv 
reaching some agreement and on the 20th 
March, the two Chief Ministers reached 
an agreement to ease the tension.  Thirdly 
this 11 not the proper forum because the 
Arunachal Pradesh Assembly is in session 
where it can be taken up.  Hie charges 
are  false and malicious.

MR. SPEAKER : This is not a point 
of order. You are replying to the Guling 
Attention.  It is the Minister who should 
reply.  Because you are a new membet, 
I gave you an opportunity.  It is not a 
point ot order.  Sari  Sudheeran.

SHRI V.M. SUDHEERAN (AUeppey) 
Sir, I call the attention of the Minister 
of Home  Affairs to the following matter 
of urgent public importance and I request 
that he ma> make a statement thereon:-—

The reported serious  situation arising 
out of the demolition of  churches and 
other places of worship by the authorities 
in  Arunachal  Pradesh*

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI  DHANIK  LAL  MAN
UAL) : Sir, the Arunarhal  Pradesh Go
vernment, on being informed of this, has 
replied in categorical terms that no church 
or place of worship has been demolished 
by any  District Authority m Arunachal 
Pradesh.  There is,  however, one report 
about  the  demolition of one kucha 
church  building in Tirap District, %nd 
that  demolition  was not by any autho
rity but by a group of local Tanna tn- 
bals who had been converted to Christia
nity and who had decided in a body to 
revert to  their traditional Tangsa faith. 
There has been no inlident of any harass* 
ment of Christians in Arunachal Pradesh.

SHRI V. M. SUDHEERAN;  I have 
carefully gone through the statement 
made by the hon. Minister.  But I am 
sJfry to flay that the hon. Minister has 
b*en misguided or misinformed by the
b.t -iucrat* in Arunachal  Pradesh.  It 
is obvious that the bureaucracy is taking 
advantage  of the fact that Arunachal 
Pradxah is a north-eastern most corner of 
qouotry And, <so:r\p*raiively, ittacccssi- 

%  and where cotftniitniicAtiottl Hick very 
gflgfc IJjerei* a reign of terror in Aru-

SHRI  RINOHXNG  KHANDU 
KHRIME  (Arunachal  West):  On  a 
point of order, Sir. He says, there «« a 
reign of terror.  But there is no Uw tod 
order problem even there....

MR. SPEAKER:  There is a no palm 
of order.  Please sit down.  The Minister 
will reply.

SHRI  RINCHING  KHANDU 
KHRIME:  He says, there is a reign < of 
terror.  Why should he use the expression 
“reign of terror’* when there is no law sttd 
order problem in Arunachal Pradesh?

MR. SPEAKER:  It Is not a point of 
order.  Pleasi  sit down;  don’t  get 
excited.
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SHRI V. M. SUDHEERAN:  The 
administration  m Arunachal  Pradesh 
is always raising a bogey of “foreign mis
sionaries”.  It is well known  to the 
Minister that theie is not a single foreign 
missionary in Arunachal Pradesh.

I would like to know from the hon. 
Mmistei if being a Christian is a crime. 
There aie recent instances where churches 
were demolished in Sanktng village iu 
Mifto sub-division and in Zira village 
in Subanziri district and there are innu
merable instances where even the religious 
services of Christian  community  are 
banned  and prevented.  Is it  the 
freedom of faith?

This is a letter dated 27th Novemoer, 
1978 addressed to the Reverend Father, 
Job Appathara, Catholic Church, North 
Lakhimpur, Assam.  I  quote;

“I am in receipt of vour letter 
dated 4th October, 1978 in connection 
with issue of Inner Line Permits to you 
and Bishop Rt. Rev. Joseph Mittathimy 
for conducting religious services in the 
viPages around Ziro during last week of 
December next.

In this connection, I am to inform 
you that as per Government*! httb-uc- 
tion (Resolution of the Union Citrinet 
of a6th May, 1953) no religous priests 
belonging to any community which 
includes Christian Missionary alio are 
allowed to enter Arunjuatfl rean&fe for

sttn&Ugi.was
religious services, it Is that
no Inner Line Permits c*m be bsuetf 
to him."

Sd/*  Khamyat 

Debaty  fiiiniiliitir“ 

SubattlH

MAECH 87, 1979
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TJ»e situation aggravated in Artsaachal 
Pradesh  after  passing  the Vuoachal 
Pradesh Freedom of Religion Bill, 1978. 
Aecbrding to the Bill, the Government 
officials have issued many executive orders 
to demolish churches.

Here is another order issued by the 
Gvreranvsat or Arunachal  Pradesh,  by 
the Deputy Commissioner, Khonsa, dated 
oftnd November, 1978.  I quote:

“It is learnt from re'iablc sources 
that no construction of any church/ 
temple be taken up in your village and 
If any structure hat meanwhile been 
erccted. the tame should be immediate
ly  denolished  as per order of the 
Deputy  C v.n nissioner, Khonsa."

“A ci»py of the letter No. CA-24/78/ 
43 d*tei iSth October, 1978, received 
fron  the  D-r̂uty  Comtm«loner, 
K 1 >ui, U aUu enclosed herewith again 
for your im nr hate compliance.

Sd/- B.  Baruah

bKtra Assistant Commissioner, 
M1&0 Sub-Division: Miao.”

I nw qu >tc fron a prest-cutcing. 
Tins is fro n the Amrit Bazar Petrik« of 
yesterday:

“Mr. W ingUt Lowangcha,  General 
Secretary of the People’s  Party of 
A "in vc1! il  Pi ddcjh, has said that 40 
ch'i'ches w.-rc  burnt  down  at  the 
instance of government officials.”

Thi* is a sUtna*nt mwle by a responsible 
political leader of Arunachal  Pradesh. 
T<m W the situation prevailing in Arunachal 
Pradesh.  There  is  a  growing  appre
hension and  anxiety in the minds of 
the minorities of Arunachal Pradesh— 
not oily in Amnachal Pradesh but all 
over the ountry.  Unfortunately,  the 
Bill  introiuced  in this House by hon. 
Member  Shri  O.P. Tyagi Has further 
increased the apprehension And an*iety 
of the minorities all over the country and 
especially«n  Kerala, Meghalaya, Mrao- 
ram, Nagaland etc..

AN HON. MEMBER:  In Karnataka 
also.

SHRI V.M, SUDHBRttRAN: In all 
parts of India.

The ambiguous stand taken by the 
Janta Party And the present Govetfamrnt 
is causing a colossal damage to the secular 
image of our country.  I am tompted to 
bcttave that th« fufctitg spirit behind the

attitude of government is the famous 
pronouncement  or Guruji  Gowaikar, 
the former RSS Chief;

“The non-Hindu people in Hindustan 
must adopt Hindu culture and language 
must le&m to hold in reverence Hindu 
religion, must entertain no idea but 
those of glorification of the Hindu race
and culture----(they) may stay in the
country wholly subordinated to die 
Hindu nation claiming nothing deserving 
no privileges,  far less any preferential 
-treatment—-not even citizen's rights.”

This is the famous pronouncement by 
Guruji Gowalkar to which government 
seems to be heeding.  Is it a gesture of 
great magnanimity on the part of the pre
sent Government to allow the Christian* 
and the Muslims to stay in this country? 
Should I repeat that India is the second 
biggest Muslim country in the world, 
next only to Indonesia, perhaps more than 
even  Pakistan  and Bangladesh ?  The 
20  million Christians in  the country 
profess a faith which has been in existence 
in India for the last twenty centuries.  Hie 
Christian population in India is more 
than the total population of many of the 
Christian countries in  the world like 
Belgium and Holland.  It is time that 
the fanatic and narrow attitude of the 
RSS  and  the Janata Government is 
rectified.  It is  time  that  the Prime 
Minister comes forward and proclaims 
that h» Party & Government will oppose 
the dangerous Bill introduced by Shri 
O.P. Tyagi.  Is the Government aware 
that there are massive demonstrations 
going on all over the country against 
the oppression of minorities.  About 96 
bishops..

SHRI  RAGHAVJI  (Vidisha):  On 
a point of order.  What he is saying is 
beyond the scope of the Call Attention..

MR. SPEAKER:  It is not a point of 
order.  Pleasr it down.  Don’t  record. 
{intotufitwu)*
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SHRI  V.M.  SUDHEERAN:  a6
bishops of our  country havr submitted 
a memorandum  to  the hon. Prime 
Minister.  In  view of the deplor abU 
situation  prevailing in the country, may 
I ask the hon. Home Minister to give a 
categorical reassurance, on the Door of 
the House, to the minorities  that fite- 
doom  of faith, freedom of worship and 
freedom of services will be safeguarded?

Will  the  Union  Government itself 
conduct a high-level inquiry about this 
matter, not depending upon the State 
Government of  Arunachal Pradesh ?

• Not recorded.
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MR.  SPEAKER :  You have said
that.

SHRI V.M. SUDHEERAN :  One
more point. Will the Government con
vene  a conference of the  Heads of va
rious  minorities  including  Christians 
and Muslims, to sort out their problems 
and sufferings and take immediate steps 
to solve their problems and see that their 
apprehensions and anxieties can be ic- 
moved.

THE  MINISTER  OF  HOME 
AFFAIRS (SHRI H.M.  PATEL) : I 
have listened to the lion, Member with 
great  attention and 1 am veiy  much 
surprised that a person who is purporung 
to talk in the name of secularism should 
have given expression to so many state
ments which really go counter to the 
spirit of secularism----

(Interruptions)

SHRI  C.K.  JAIFER  SHARIEF 
(Bangalore North.) : What is it that he is 
speaking,  Sir i

MR. SPEAKER : Let  him develop 
the point.

SHRI H. M. PATEL: Ihe hon. Mem
ber does not even have the patience. 
He tries to read lesions to me about 
demociacy and iteedom and freedom of 
speech? I cannot give expression to my 
views?  I must listen to him—I have 
listened to your hon. inend with complete 
patience and I ne\er  intei iercd at all. 
Please listen........

SllRI K. GOPAL (Karui; : You were 
sleeping.

MR. SPEAKER : lgnoie  those side 
remarks.

SHRI H. M. PATEL: Please be happy 
that you said so. I think you must know.

SHRI A BALA PAJANOR (Pondi
cherry) ; it was said in good humour.

SHRI H. M. PATEL : I am not per
turbed about what you say because non- 
sensical statements do not deserve any 
answer.............  (/ nUrruptions)

Sir, if you see the  Gall Attention, it 
is on “The reported serious situation aris
ing out of the demolition of churches and 
other places of worship by the authorities 
in Arunachal Pradesh.”

Now, a categorical reply has been given 
at not a single church has been de« 
ujjghed in Arunachal  Pradesh by the 

authorities........  (tnUrruptim)

SHRI C. K. JAFFER  SHARIEF : 
What is this?

MR SPEEKER : Why don't you allow 
him to answer ? < *

SHRI V. M. SUDHEERAN  : The 
Minister is making an incorrect state
ment—a totally  incorrect statement?

SHRI H. M. PATEL: On what basis? 
I am prepared to look into any single ins
tance they say they have knowledge o f 
and which I do not  know.....

SHRI V. M. SUDHEERAN : This is 
a clear order.

SHRI H. M. PATEL : I will tell you 
about the order.  What is the order—
I will tell you that also.  Please listen to 
the whole thing. This is a simple matter.
(Interruptions)  Your language and your 
shouts arc democratic and wn at I say is 
undemocratic?.........  (Interruptions)

SHRI  VAYALAR  RAVI  (Ghiia- 
>inkil) I am a Congressman.  What is 
wrong? You go to Guru Golwalkar. . .. 
(Interruptions)

SHRI H. M. PATEL : I said—let the 
hon  Member give me the authority on 
the basis of which hr says that chruches 
are being demolished. ...

MR. SPEEKER : You inquire into it.

SHRI H. M. PATEL : He read out 
from some letters  which said that in
formation  has been  received that a 
church is being erected  against the 
orders issued and that should be, there
fore,  not proceeded with.  Now, that 
order, if you see, was issued some 10 
years ago...  (Interruptions).  Wait a
minute.  I am not depending on any
thing.

What for ? It said simply this—‘Having 
regard to the fact that it is a tribal area... 
It does not say ‘Don’t construct Churches 
or don’t construct any temples.' It refers 
to all religions.  Of course, these hon. 
Members seem to take it that it refen only 
to Churches.  It does not.  It  refers 
to all religions.  They  say any religion 
wanting to  erect a place of worship 
shall do so only with the prior permission 
of the authority. (Interruptions) You may 
hold your own opinion. 1 am telling you 
what the policy is in Arunachal Pradesh.

SHRI C M. STEPHEN  (Idukki) ; 
That is what we question,

SHRI H. M. PATEL : You may ques
tion that. Who are you to question 
that? {Interrvptms)
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SHRI  C.M.  STEPHEN :  What is 
the attitude of the  Government of 
India  to  that  policy  that  churches 
and temples can be erected only with the 
permission of the  Executive ?  What is
the attitude to that is our  question. 
(Interruptions).

MR. SPEAKER : Why  everybody is 
standing up. I cannot understand that. 
This is a Call  Attention. (Interruptions)

SHRI  H.M.  PATEL : I  think the 
hon. Members forget that this is a tribal 
area- (Interruptionj).  You have no res
pects  for the tribals. I do not mind; 
you Can say so. But, so far as we are con
cerned, we consider  that their right* 
must b* rêp-cted: their feelings mutt be 
respected. (Interruptions).  We have in
formation also that all these Christian 
Mi wont in the North-Eastern areas are 
receiving crores of rupees and their object 
is to do precisely what I say. (Interruption)

SHRI V. M. SUDHEERAN : Here 
not Patel but Galwalkar is speaking !

SHRI  H.M. PATEL : I can give you. 
Why are you getting excited? You can 
m ike fantastir charges against the Go
vernment  and  the  authorities  that 
they are  pursuing  a  policy  of 
harassing minorities. Have  minorities 
been harassed? He gave figures about 
the total  numb-r of Christians in this 
ovmtry.  I wntld  really like to know 
whether the  Christians in this country 
have been harassed  and whether the 
churches  and temples  constructed in 
any part  of this  country  have been 
dWtroyed?

SHRI C. M. STEPHEN:  Not so far. 
But they are doing it. (Interruptions).

MR. SPEAKER:  You take it up at 
higher level.

SHRI H. M. PATEL:  I am really 
disappointed at  the Leader  of  the 
Opposition when he ttys ‘not so far*. 
W H a t does he purport to hit?  He consi
ders that he is justified but has no basis 
wlntsoever to say that  the Government 
has Intention of demolishing churches 
in this country—how can you sa y  that? 
Without a n v  sense of fairness and decency, 
ran you make a  remark of that kind?

Sir, there is no truth whatsoever in 
th*M hints, charges and suggestions that

the Government wants to harass Chris
tianity, the Christian religion, in any part 
of the country—certainly not in Arunachal 
Pradesh. (Interruptions)

MR.SPEAKER : If you want a debate, 
that is a different matter.

SHRI H. M. PATEL:  Sir, I only 
pointed out to say that because the hon. 
Member referred to Mr. Tyagi’s Bill. 
What is the objection  to that?  It is a 
private member's Bill. You referred to 
the Private Member's Bill.  And in turn 
you say that by inference that it is also 
accepted  by  Government.  That 
is  the objection. The private  Member 
has  a  ̂right  to  pilot  a  Private 
Member's  Bill. Now  he  says  that 
that Bill shows there is hostility towards 
minorities, Christianity and  other re* 
ligions.  How do \\>u lead and where do 
you read that?  What docs it say?

Even that Bill savs (Interruptions), I am 
onlv trying to say that even that Bill says— 
here I think Mr. Quereshi should listen to 
the word ‘even’...........(Interruptions)

MR. SPE \KER:  This is a calling 
Attention.

(Interruptions) **

MR. SPEAKER:  Don't record.

SHRI H.M. PATEL:  I only say that 
conversion, etc. shall not be by force or 
something of that type.  It does not say 
that.  It does not prevent conversion.

MR. SPEAKER:  We are not on that 
Bill now.

SHRI H. M. PATEL:  I would only 
1 ike to say that if thev can give any definite 
information which they may have, 1 shall 
certainly have that fully looked into.  A 
mere sweeping statement cannot really be 
accepted, particularly, when the State 
Government has sent a categorical replv 
that there has been no incidence of any 
demolition of the existing churches.

(Interruptions)

SHRI A. C. GEORGE (Mukanda- 
puram>:  Sir, here is a very interesting 
Home Minister who has told this House— 
and was swearing on the word of decencv 
and fairness—that not only Christianity 
but every religion is prevented from com*

••Not recorded.



Hi  DemoKtton of MARCH 27, 1m  Chunk** etc  m
in Arunachal (CA)

[Shri A.C. George]

ing there.  Herr is a citcular issued by Ute 
Lt. Governor'll Secretariat, Itanagar:

“From

Shri T.P. Khawd 

Secretary to Lt. Governor, 
Itanagar.

To

The Secretary 

Supply and Transport,

Government of AP, Shillong.

Sir,

I am directed to enclose herewith 
a copy of an application from Shii 
Samchom Ngemu, General Secrrtaiy, 
Tangsa Sinpno Cultural Society, P.O. 
Namchik, Tirap District, Arunachal 
Pradesh  about release of 6oo bags of 
cement required for construction of a 
Buddhist temple at Kharsang.

a.  The Buddhist temple at Khatsang 
it very important  project and has to 
be completed expeditiously.. ”

What is the difference between Buddhist 
religion and Christianity.  The Secretary
lo the Lt. Governor is saying that the 
Buddhist temple project is very important 
but the Christianity has to be pushed 
aside.

Here is another example.  He said 
about a decade back.  His concept of 
history and calculation of years is abso
lutely funny.  He must have stopped the 
time he  retired  from  ICS.  Here  is 
another circular from Office of the I xtra 
Assistant  Commissioner,  Miao  dated 
122nd  November,  1978 wherein  it is 
mentioned:

“It is to remind you that construction 
of any religious temple/church othci 
than those of  indigenous faith has 
strictly  been prohibited as per the 
order of the Deputy Commissioner, 
Khonsa........ the same should be  im
mediately demolished as per order of the 
Deputy Commissioner, Khonsa."

Is Christianity not an indigenous faith? 
Is Christianity foreign!  When the great 
fathers of Europeans and foreigners were 
eatftlg grass Christianity was here in 52 
AD. u St not an indigenous faith ?  Is it 
a foreign religion?

Here again there is another interesting 
thing. ilMtmuptims)  May  I  tell  the 
hon’ole Home Minister that his bogey

of foreign missionaries has to be shattered 
because I wil 1 quote from a very iftterestiag 
letter tn respect of Rt. Rev. Joseph 
thany.  He is not a foreigner.  He it a 
Keralite.  He is related to me.  Y»u are 
confused of names.  You know what, that 
great Bishop wanted to do ham in the 
border area.  He wanted to go there for 
Christmas service during the last week of 
December.  Christmas  is  a  universal 
celebration.  Here is a letter from Shri
D.B. Kharayat, Deputy Commissioner, 
Subansiri District, Ziro and I quote;

“I am in receipt of your letter dated 
4th October, 1978 in connection with 
issue of Inner Line Permits to you and 
to Bishop Rt, Rev. Joseph Mittathany 
for conducting religious services in the 
villages around Ziro during last week of 
December next.

“,. Since the proposed visit of the Bishop 
is for conducting religious services, it is 
regretted that no Inuer Line Permits 
can be issued to him.”

This is the case.  Since the proposed visit 
of the Bishop is for conducting religious 
Services, it is very dangerous for the border 
and it is regretted that no Inner Line 
Permits can be issued to him.

Then, Sir, they are frankly admitting 
that a kucha church has been demolished. 
They are taking advantage of lack of 
communication.  It  is  far  off north
eastern border and so the bureaucracy 
was able to tell him.  I do not question 
his bonafides.  But God is not bothered 
about a kucha church or a pucca church. 
It is common knowledge, Sir, that it is in 
the smallest temple that the God lives.

: wrar

... (w m) 

»wwr spr sff flprr vtwt ________

I ....

*FT SHFT  | I

wmift m i: arawvnwsrt \

MR. SPEAKER: I am on  my tap. 
Before you say, point of order, please 
tell me which is the rule which If b reached,

wTfrwt  : warer 

vT**5r|*r?  *******
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MR. SPEAKER:  Wh»t is the point 
of order?

W    t   V j*T T   t

in# r w m  w r m  sr̂ r % 

yvweRr r̂ar  ̂ tntroffr

TTWfr $ W*T ft T?T |,  & TTW?*rH

xm jtt̂ * iftmtf*m?!rTj(, 1$ qr 
sfr *<nr*n % sTfirfafsr t ar̂ vrfvrdWr

T̂?T  %   'SWt   if?T   *F(

_____(«pmw).

MR. SPEAKER:  You must tell me 
under which rule.

«fr frwwfV *\i :  «rfr qrc f«nrf*r

3RT*TT *T   t ** ____

MR.  SPEAKER :   Don’t  rccord.
♦•Nothing will go on record.

SHRI A.C. GEORGE:  I do not want 
tôgo into the details of Mr. O.P. Tyagi's

(Interruptions)**

MR. SPEAKER:  This is not a point 
of order.  Don’t record.

(interruptions)**

SHRI A.C. GEORGE:  I do not want 
to mention anything about Mr. O.P. 
Tyagi’s Bill. There is mention in the 
definition of ‘force’ about some kind of 
throat of divine displeasure and such 
things.  This is the danger about it.  I 
do not want to go into ‘inducement’ and 
ail those things which are also important.

MR. SPEAKER,:  Everything can be 
discussed when die Bill comes up for dis
cussion.

SHRI A.G. GEORGE:  I am summing 
up.  The Home Minister—I am sure you 
would have been convinced now—was 
trying to take the House particularly you, 
for a ride.  What has happened ?  On the 
9th March, you admitted the Notice under 
Rule 377 pertaining to the murder of the 
nVile piieit thejesuit father, on the 24th 
February,  But what is the mult of your 
allowing me to raise it?

MR. SPEAKER:  What?  My allow. 
>ng' it )«& to murder?

**Not recorded.

SHRIA.C. GEORGE:  No Sir.  You 
allowed nr.e to mention the point regard
ing the murder of a jesuit father of 
Mokameh. This happened on the 94th 
of February.  Shooting  happened.  So 
many other people were attadted.  The 
Minister of State, who, I unferstand, 
comes from Bihar,  wrote to me on the 
90th March, that he is still trying to under
stand what the situation is, from the Gov
ernment of Bihar.  From here to Patna 
why should it take so much time?  You 
cam book STD call and you can do it 
freely.

MR. SPEAKER:  Please come to the 
question.

SHRI A. C. GEORGE:  Sir, tins is 
the type of the Home  Ministry which 
we are having.  You must be able, to 
differentiate between foreign missionaries 
and Indian missionaries.  In this House 
among the Janata members, whocan speak 
on behalf of the Lokpal Bill?  Are all 
these people absolutely innocent? There 
may be a stray case thi« side or that side.
I don’t want to go into the question <>f 
crores and so on.  These people are spend
ing  the money for noble puiposes; they 
are mending for humanitarian purposes, 
on  hospitals,  educational  institutions, 
and so on and so  forth.  I don't deny 
that there may be a stray case of misuse 
here and there.  My hon. lady friend 
knows about the  good work done in 
Bombay which she represents.  She was 
agitated when you mentioned crores and 
all that.  Don't make a sweeping rcm ark. 
You have to differentiate.  If a Bishop 
comes from Kerala, he is as much an 
Indian, as a Gujarati is.

A differentiation  has  to be  made 
between the bogey of foreign missionaries 
and Christian faith.  We nave in India 
the  freedom  of  worship.  The  hon. 
Minister said that it was a  decade.  I 
have proved before you that it was not 
even one year.
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MR. SPEAKER: Please come to the 
question  now.

SHRI  A. C. GEORGE:  Will the 
hon. Minister take measures to see that 
a round-table conference is called and a 
cosmopolitan  riefutaticn of M.Ps i* srnt 
to the  North-Eastern areas so that the 
people regain their confidence that their

Sievanccs will be suitable redressed and is type of wrong information would not 
be given  to this Parliament.  This team 
would be able to study the real problems 
of these areas, because at present, a smoke
screen is being created.

i
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S  IRI H. M. PATEL :  The hon. 
>4 • nS;r h*« raise \ a number of bogeys 
an 1 then tried to de nolish tuera or he 
w mts me to df.tiolish them.  He repeated
ly referred to the expression of decade 
iml by me and thought that I knew noth
ing w’lat a decade means.

SHRI VAYALARRAVI: Please come 
to the point.

SHRI H. M. PATEL:  Why do you 
tart making these points and when I am 
rvin? to answer taem, you say, answer 
he point.  I am ’coming to that pre- 
isely.

He says that I referred to an order 
that was issued many  yeatsago.  Under 
hat order, naturally further orders are 
going to be issued.  The general order 
only say? that this should be the policy 
in regard to the erection of new churches. 
That is what I meant.  Then, he says 
that on the one hand, I  sav that there 
was no demolition and then I said, that 
there was demolition of a kacha church, 
which was the house of God and hew 
somebody dared to  destroy  it.  Who 
destroyed it?  It were not the authori
ties.  It was destroyed by the very p-opl: 
for whom the church had been erected. 
Tnis wv> don-- by those people on re
conversion to their tribal religion, not to 
any other religion ... (Interruptioni).

MR.. SPEVK.ER:  An orderly debate 
is always very helpful.  Order, please.

SH*I  H.  M  PATEL:  It  seems, 
there is a concerted attempt at spreading 
stories in regard to this matter all over 
the country.  In today's Indian Express, 
there are a large number ofletters—-six all 
from AHmedabad.  And what do they 
say?  All stories like this.  This is some
thing which is incredible.  On the one 
hand, I have this report that there is no 
case of demolition.  This is what one letter 
says:

“W*; C2Vistian  have been deeply
hurt and disturbed by rep wt of atroci
ties omn'tted against Christian women 
in Vunachal Pradesh.. **

The expression used is—Christian women 
in Arunachal Pradesh.

'*• •»and that in the name of freedom of 
religion, wr feel ashamed and affronted 
when we retd the shocking reports 
that have  found their way out of 
Arunachal..”* ••

As if there is censorship there.

“.-•describing scenes of utter destruc
tion* • .M

SHRI A. BALA PAJANOR;  What is 
the relevance?

SHRI  H.  M.  PATEJ.:  You have 
raised certain points., (Interruptions)

* SHRI K. GOPAL:  The Home Minis
ter  should  answer,  not  Goenka. 
This is the way you are running the 
Ministry.  It  is  shame  on  you..*. 
(Interruptions).

P SHRI H. M. PATEL:  Where has 
this come from?  These stories are being 
spread and I want to know why these are 
being spread.

SHRI K.  GOPAL:  Whal is your 
ri port ?

SHRI H. M. PATEL:  My report is 
that it is utterly untrue, completely base
less and that is why I was trying to point 
out to you that here are these stories being 
spread all over the country.  W hy ate you 
spreading  them?  . .(Interruptions'). 
Therefore, I said, you give me further 
details about this and I will rettainly go 
into this matter.

SHRI A. BALA PAJANOR:  Actually, 
when this Calling Attention was raised in 
this House, I had a great hope tliat  the 
hon. Home Minister would come forward 
with a categorical assurance to the mino
rity communities of this country.  If at 
all I have associated myself with this 
Calling Attention, I have done it with 
this fond hope.

And this expectation was clearly men
tioned by the Member who put the first 
question to the hon. Home Minister. 
But the reaction from the other aide is 
highly disturbing.  That Member -said 
that there was a feeling in this country, 
especially after this Government took 
over—I say it is a feeling—that the 
interests of the minorities were at stake. 
Their rights are not properly looked after. 
The hon. Minister is trying to read out 
certain 1 etters that he has found in to-day's 
Indian Express.  I know from which 
source it is  coming. 1 know it.  If the 
hon. Minister is going to rely only on such 
reports and not on his intelligence reports, 
as he did earlier, 1 have nothing to say. 
But, if he is trying to answer the question 
that way, I can also 90 to the roots of 
the problem, hasre a broader vision and 
bring out certain things.

He referred to ghosts and bofeyv.  It is 
all right for a Member (InkrrupUtms) to 
make such a statement, but it is not pro
per for a Home Minister of this country 
to make such an irresponsible statement 
in this august House, and add fuel to the 
fire and to the feelings of the people of 
this country.  It is highly irresponsible
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on the part of thr Home Minister to 
make «uch a statement.  Is it not a fact 
that for the past 200 years or even more, 
the  Christian missionaries have given 
education to you  and to many others in 
thi ■ country ?  Is it nut a fact that a\ S the 
Christians arc educated here?  Is it not 
a fact that 95% of the student*- in the 
Christian iniilutiom arc non-Chiistians?
Uirupimn) You aic very much agitated 

about the rumouis tliat are going about 
in this country—when you arc in a majo
rity then*.  You are coining forward and 
appointing  the  Minority  Commission. 
Let if not be an  eye-wash,  l.ct  there 
be some sincerity in your statement.

1 am sorry to v*«; the  Home Minister 
is also trying to do it.  1 can understand 
the RSS friends here who are trying to 
harm this country  (Interruption>}—to 
■which the Prime Minister is not a paity. 
You please answer Mr Raj Narain.  I 
am not a paity to it.  But you are creat
ing such an amount of confusion and 
ĥaos.  We may have, a faith.  Then 
what is the meaning of Article *3 of the 
Constitution?  Please read it.  I cannot 
understand you.  So 1 ong as you ai e parti
cular about your ideas—-with \ehemmee 
aud vengeance.  Don’t try to bog me 
down.  I interruptions)  He  has   taken 
oath under the Constitution about two 
Years back.  Let him read Articles 25, 
jfi. 27 and 28 of the Constitution.  What 
is their meaning?  You ave trying to 
expose this  country to  ceitain things. 
(Interruption s)

I can mJ'Ttund your feeling; but you 
imwt als > remember that there is another 
Member.  The scope of the discussion 
"has  become very wide.  I want a verv 
categocrical assurance.  If» at all I expect 
anything  from the Home Minister, it is 
that lie must  come, forward in a dignified 
m inner and tell this country that there 
would not be any atrocities.

We have documents before us.  We 
have cited those things.  And you say, 
‘decades back'.  It is a question of 5th 
November  1978,   22nd  November 
’1078,  97  November  1978  and  so
on.   We get  the in formation.  You 
mav ask me. ‘‘Did you visit Arunachal 
Pradesh?”  Then I ask you, “Did you 
visit Arunachal Pradesh on the 114th ?” 
It is not a witter on which we can have 
tit-foMat in this House.  We are pre
senting certain materials.  Please try to 
answer them.  If you cannot answer, tell 
us that vou will give the information next 
week.  But don't try to defend in this 
manner and create an Ut-feeUing in this 
country.  We  are  more  of  Indians. 
You spake that we became Christians 
about 900 years or 2,000 years back 
Uenl't talk Hk* that.  Otherwise, may I

8 LS~*.

say that some of you came to this country 
via the Khyber Pass and are trying to 
dominate others in this, country?  May 
I talk like that?  But I will not. hecai'se 
I do not want to create {ceilings like that. 
Don't try to bring in  things, like Mr 
Tyagi's bill on indigenousisaiion.  You 
arc trying to measure the percentage of 
Indian blood.  You are living to analyse 
this and make out a topogrnphiccal figure 
for us, and say how much Indian blood 
there is, in us.
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This is a vciy serious question.  When 
we started, we expected that theje will be 
an honourable  assurance, and a dignified 
answer from an ex-ICS man.  We expec
ted some assurance, not only fot this side, 
but for  that side also. (Interruption:,) 
They are very much agitated.  Lit not 
the Minister add fuel to the fire that is 
burning in this counit v.  He is vei y much 
worried  about  rumours  there.  Don’t 
make such kind of statements.  We are 
also responsible people.  We arc bound to 
defend the minorities in this country.

E\eiybodv is an Indian as you are; 
sometimes I much  better  than  sou.
I interruptions)  Don’t  tty  to  attribute 
motives.  Don’t try to colour us.  Fin
timate'v. Dr Subramaniam Swam) is not 
here.  He is always noted for this shadow- 
cabinet, and creating misunderstandings 
in this country.  Let him not do s\irh 
kind of mischiefs.  Let him ha\e it in 
China or America, not in this country. 
This country belongs to us.  We are as 
much Indians as \ ou are.  F rom Kashmir 
to Kanya Kumari it is out land.  We will 
fight for’ it.  Let him know it.  It is we 
people who fight for it.  I said the day 
1»efore yesterday that the Bishops ajid die 
Christian Fathers all over the ‘'outh took 
out a procession.

May be,  if under  misapprehension, 
inay be due to misunderstanding created 
bv you; vou are. responsible for it.  Let the 
Home Minister come forward with a cate
gorical assurance to us; let him answer 
what Sadashiv Gowalkar says,  his god
father.  He must answer that also.  He 
says if you are not Hindu, you are second 
class cituen.  In that case, what will 
happen to the country?

Twr mwpi  (tt*   :
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SHRI  H.  M.  PATEL:  The hon. 

Member spoke so vigorously  and vio

lently and says that this is what I have 

done, I have created it.  I have answered 

the points he laised.

SHRI A.  BALA  PAJANOR:  This 

kind of word, let him not use, ‘violently’.

SHRI H. M. PATEL I have next* 

said a word.

SHRI A. BALA PAJANOR:  When 

I approached you when Pondicheiry was 

burning, you said: you arc an opposition 

leader, I cannot give a statement.  What 

is it you aie talking?  I am trying to 

behave like a leader of the opposition. 

Let him act like the Home Minister.

SHRI H.M. PATEL:  I am here to 

say, I suppose the way he talks he wants 

me to talk I am not going to oblige him.

SHRI A. BALA PAJANOR:  I know 

you.

SHRI H.M. PATEL:  I am trying to 

give them reply to their points, but they 

do not want to listen.  He began  by 

saying: will he give an assurance.  En

suring freedom of religion, etc. are surh 

that it does not really callfor an assurance 

it is to be assumed;  it is there.  What has 

happended that leads to any questioning 

of it?  Let me lrpeat again.  You began 

by saying that there hj»s been demolitions, 

large scale demolition of churches, etc. 

in Arunachal Pradesh to whiih I gave the 

reply that it is not so.  There is no foun

dation whatsoever for such a statement 

there has been no demolition.  Having 

made that statement, you said: no, there 

are those various things.  I then explained 

it is also not correct,  the kucha Church 

which was demolished was demolished 

by the tribals whoo had been converted to 

Christianity and who had been converted 

bade to their own religion, not by anybody 

dse.

WT ft, SRT f»TTT | I

nwrar nrffar:  ajnw qjsm 11

T13T «TTTiJJ®T : T̂T Vg aR *

MR. SPEAKER:  This is only a call 

attention.  Plast do not recoid.

(tntfrru(‘tinrn)

SHRI C. M. STEPHEN:  I want to 

make a submission on this mattci to jou.

MR. SPEAKER:  Not at mis stage.

SHRI C. M. S I'EPIIEN:  This answer 

has only inflamed the ft dings in  llufc 

roan try: it has got a to be assuaged.  I 

request you to permit a full fledged dis

cussion on this matter.  It is absolutely 

necessary  because..

MR. bl’EAKEU:  It dors not aiisn 

now.  1 cannot undeistaml this.

’] here is a method of doing it  You 

<ould hav< moved a nioiion.  You could 

have sent a letter to me.

SHRI A. BALA PAJANOR:  From his 

answers, he said?  What is there is the 

incident, and then explained in this area 

weie any demolition made?  I biing to 

hi' notice that three months back..

MR. SPEAKER: I cannot understand 

if leaders of parties do not give me coope

ration.  I am afraid thatleaders of parties 

do  not give me cooperation.  There is 

a method if you want to debate it.  There 

arc methods to raise it.  After all, we are 

governed by rules.

**  Not recorded..
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•ft tut :  t̂t carnp'ff

«rra *rrtt $ i  ®rar?«n  smr 

t f«r mx ̂ rr st, <r> f*RT 

farr  itoc w r ft, tft * farm 

amj?

MR. SPEAKER : It is not a  point ot 
order.  You are an old parliamentarian, 
Pleaae do not  do 10, it is not a point of 
order; it ia a point of disorder.

*3 hn.

SHRI  H. M. PATEL : I have said 
that if they have any information about 
the name and place in regard to the 
demolition, I shall certainly have it en- 
qui red into.

SHRI A. BALA  PAfANOR  : Hr 
asks, is there any other instance. Three 
months ago in Tiruchirapalli...

MR. SPEAKER : You cannot go from 
Arunachal Pradesh to Tiruchirajjalii such 
a far off distance.

SHRI H. M. PATEL : I havr  given 
the reply that there  has been no demo
lition at all.

MR. SPEAKER : Again and  again 
why are you repeating it ?

SHRI H. M.  PATEL : Because he 
keeps on saying it  I have also  said, 
if you have any information, we  win 
ncviithelm  go into it. 1 would also like 
to give the fullest assurance that what
ever fundamental rights have been given 
In th* minorities under the Constitution, 
tli'ise are definitely going to be protected. 
When I explained this, they say  ‘indi
genous faith*.  The  indigenous faith
refers to the tribal?.  It does not rein 
to any other faith at all. Whatever orders 
were issued, they do not apply only to 
Christianity; they apply to all religions.

SHRI A C. GEORGE : I allowed you 
a clear-cut example.

SHRI H. M. PATEL : I will explain 
it.  It does not say that none shall be 
permitted. It says, if you want to erert, 
it shall be with the permission of the 
authorise*.  This is something different 
from saying none shall  be erected.  It 
is a very dear-cut  reply.  There is abso
lutely no vagueness about it.

SHRI C, M. STEPHEN : The point 
is, <&«re la tfvcxiiftination  between 
Christianity and Buddhism. (JkUrrvp- 
ttns)

in Arunachal (CA)

SHRI H. M. PATEL : If the hon. 
Member had said that an application has 
been made for the erection of a Christian 
Church, which has been refused and a 
Buddhist Church has been permitted, 
you can talk of discrimination. I do not 
understand it when there is no informa
tion about it.  But definitely Arunachal 
Pradesh  Government’s  policy has been 
for several years now not to allow the 
erection of new churches  anywhere. 
But there is no complete ban; it sayt> it 
must be done with the prioi permission 
of the Government.

SHRI P. A. SANGMA (Tura) : At
thr very ouLset, I want to inform the Home 
Minister that I am  a tribal  coming 
from the north-eastern region and 1 am a 
Chiistian.  Somehow  the  people here 
have the impression that when a tribal 
becomes a Christian, he i& a foreigner: 
he ceases to be an Indian. [Intetrup- 
ttons)

MR. SPEAKER : Ik is a new member* 
Kindly let him speak.

SHRI P. A. SAM.MA : We arc tn- 
baK and whether we ate  Christians or 
not, we are the true  citizens  of this 
country.  Unfortunately the  Christian 
community, specially  belonging  to the 
notth-eastcrn  region, has been looked 
upon with suspicion by the Government. 
Just now the Home Minister said, the 
Christian missionaries in the northeastern 
region have been recei\ ing crores of rupees. 
Why should the Home  Minister feel 
jealous or suspicious about some money 
coming to our region ?

13.05 hr*.

[Mr.  Deputy'  Shakir w  thr  Chatr]

Today if I am standing heie in front oi
you..................(Itttenupttom). Please allow
me to develop my point.  I  never in
terfered with anybody; I do not want 
anybody to interrupt me.  That is the 
tribal character.  We do not interfere 
wilh anvbody and vr do not want anyone 
to interfere with us.

DR.  SUBRAMANIAM  SWAMY 
(Bombay  North-East1! : That is w’hy I 
say I am also a tiibal

SHRI P. A. SANG AM :  If  today 
we have come to a cei tain stage, if today 
we can read and write, if we go to schools, 
if we have some minimum medical faci
lities etc. Itis because of the missionaries. 
In the north-eastern region you go and see 
how many missionary' schools and colleges 
are there and how many  Government 
schools and colleges are there.  You will 
find that there are more of missionary 
colleges and hospitals run by missionaries

.... {iHknruptms)
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SHRI   RINCH1NG   KHANDU 
KHRIME  (Aiunachal West,  •  Sir, I 
rise on a point of order.

MR.  1>EPU I'Y-SPEAKER :  Please 
take youi scat. l'here is 110 point oi or
der.

SHRI 1*. A.  SANGMA  ■  Mmly 
because wr ate Chmtiam, we rJ.> not low* 
our loyalty to the country.   arc citizens 
of this country and we will «\»r be .. ..
(interruptions)

The information given here m the 
statement is on the basis of the* informa
tion received from the Arunarh.il Prad<*sh 
Government.  I should remind you that 
Arunachal Pradesh  is not a lull-fledged 
State; it is a Union t rnton ; it is a. 
Centrally-administered  area.  I am sur
prised how the Home Minister could come 
here and say (Interruptions) Don’t you ha\ <• 
your own source of information ?

SHRI A. BALA  PAJANOR : Indian 
Expretf.

SHRI P. A. S.YNGMA : Mr.  Deputy- 
Speaker, Su, so man) ciietilars and offi
cial letters have been read out by my 
friends; I do not want to repeat the same*. 
The Home Minister has said that if 
some specific allegations arc brought to 
hit notice, he would look into them.  I 
want to give you some specific allega
tions.  1 have with me here thf memo- 
randurr  which  was submitted to the* 
Prime Minister of India when he was 
in It a nagar. on the 3rd November 1978 
I am sure, a copy of it had come to the 
file of the Home Minister.  It is stated 
m para 4 of that Memorandum :

“102 dwelling houses and 46 churches 
burnt  down, one Christian member 
lost his life (Tana Ekha) by the peise*- 
cutora.  Recently,  on  5-3-1978,   ^
Christian students were expelled fiom 
the Government H. S. School, Yazali. 
They were told that the regular stipend 
of Rs. 75,000  will not  be provided 
to them.  On 6-9-78 Christiana were 
tortured, tied in the post at Chulyu 
village.  Animals were killed and burned 
at Chulyu Baptist Church..........*’

These  are  the  incidents  which were 
brought to the notice of the Prime Minis
ter.  Yet, the Home Minister it saying 
today in the month of March that they 
have not received any specific allegation 
I w onder how the Home Ministry is funo 
ttomng.  There was a reference to it 
in the Amrita Bazar Patrika yesterday
• portion of which has been read by my 
1 tend here.

Here it says :

11.   .he (Mr.   Wanglat  Lowangcha)
was a Christian and wanted to many a 
Christian  girl of his choice.  The 
local Government officials insisted that 
he marry a girl of another faih instead. 
He cited another instance, where, he 
baid, instigated by  Government offi
cials, some people had stripped naked 
the wife of Mr. Trainang who was c>n 
the  platform with  Mr.  Lowangcha 
because she would not change  away 
from Christianity to another religion 
which the officials wanted lie*r to.  She 
was then hung upside down.  Forty 
churches,  Mr. Lowangcha said, were 
burnt down at the instance of Go
vernment officials.  He said that tl*e 
church in Aiunachal Pradesh had been 
established in 1830.'*

These are the instances, these* are the 
peise-eutions that are   going on.

I understand that because of the latest 
Bill that has Ikto passed by the Arunachal 
Pradesh Assembly and assented to by the 
President, conversion from one religion 
to another has been banned in Arunachal 
Pradesh.

DR.  SUI1RAMANIAM  SWAMY: 
Forcible c om e rsion.

SHRI P. A. SANGMA : What is the 
necessity of passing this Bill when forcible 
conversion is already a crime under the 
Indian Penal Code   When this Bill 
was passed and sent to the President of 
India for his assent, the Chustian com
munity all ovct the country expressed 
the apprehension that it was primarily 
meant against the Christians and other 
minority rrligions.  That has been proved 
now.  Why is a Bishop, who is an Indian 
citizen, who is a near relation of Mi.
A.  C. George, not allowed to conduct the 
Christmas service f  Is conducting the 
Christmas service forcible conversion i 
When a   boy  wants  to
marry a Christian girl of his choice,  is 
it forcible conversion ?

These are the things which are going 
on in the name of sensitive area and in 
the name of the tribal*.  The Home 
Minister was proud to announce : we 
love the tribals, I say, you do not know 
the tribals.  1 am a tribal myself, Mid 1 
say that in the name of the tribals, is the 
name of sensitive area, the people in the 
northeastern area have been  neglected, 
we have been suspected, and we  have 
been kept isolated from the rest of the 
country.

DR.  SUBRAMANIAM  SWAMY : 
Why don’t you say for the last 30 y<ai

Churches etc 264
in Arunachal (CA)



365 Demolition of   CHAITRA 8, 1901 (SAKA)   Churches etc 266
in Arunachal CCA)

. SHRI P. A. SANGMA : It is became 
m the north eastern area the majority 
of the people, tribals, arc  Christians. 
That is our crime.

The Home Minister said that nothing 
was going on, but we are aserting and 
telling the Home Minister that persecu
tions are going.  I would like to  know 
from  him whether he would consider 
sending a cosmopolitan  Parliamentary 
delegation, including Dr.  Subramaniam 
Swarny  to go to Arunachal  Pradesh 
and have an on the spot survey and give 
a report.

SHRI H. M. PATEL : I do not see 
that ih<* hon. Member has put any ques
tion lor m * It) answer exeept he has merely 
said tins that the tribals who arc Christians 
ar< being discriminated against. 1 do not 
('auk t'lat th*T(* in any iota of truth in that.

SHRI  VAYAL\R  RAVI :  What 
ab >ut the  memorandum ŝnt to the 
Prim'.’ Minister ?

SHRI H. M. PATEL : Whatever ins- 
tanos are mentioned in the memoran
dum we shall certainly go into them 
and inform them as to how much of it is 
correct.  Whatever  needs  rectificatian, 
we will certainly put it right because we 
•Io believe in the secular position of this 
country. Unfortunatey, the hon. Member 
has gone out of his way lo .say that 
Christians....

SHRI  JYOT1RMOY  BOSU  (Dia
mond Harbour)  : On a point of order. 
I want to seek a clarification. The Prime 
Minister  visited  Itanagar  about  two 
months  ag >.  The  Home  Minister r‘ 
still saying that it will be looked into 
Before it is looked into, how can he draw 
a conclusion that there is not an iota of 
truth in that  ?

SHRI H. M. PATEL : I haw got full 
information.  But his  memorandum is 
really from the  Christian members of 
Arunachal Pradesh only.

SHRI P. A. SANGMA : It is signed 
by the President of Subamiri Baptist 
Christian Convention.

SHRI A BALA P\JANOR : The. 
memorandum was given three months 
back.  There is a limit for mockery.

SHRI P. A. SANGMA : If the Home 
Minister ha* tost hi* copy, I can give it to 
him.

SHRI JYOTIRMOY BOSU : Let him 
ftttrtm* my question and teU us as to what 
they do with the memoranda that are

collected by Ministers on tour.  They just 
dump them in the cold  storage of the 
Secretariat.  It is most regrettable.  You 
kindly make a trip to north-eastern region 
and you will sec how much suffering 
has been inilicted upon them during the 
ast 30  year'.. You go and see.

SHRI H. M. PATEL : I cannot answer 
what has Lapp* ned in the bit 32 years.
If there is anything 10 1h- looked into, ccr- 
tianly it will be looked into.  But I would 
definitely  and categoric ally  deny  that 
there has been any discrimination,

SHRI  V AY ALAR  RAVI : Without 
making an mq>ur>, >ou say that.

SHRI  H. M,  PATEL  : Ii has  been 

looked int«>.  I have given a categorical 

assurance  that  so  iat   as  the  discri
mination agauwt Christians is concerned, 

there  i*  no  tiuth whaLsuovci in  it.

SHRI C. M. STEPHEN :  I want to 
make a statement.  Alter  the lethargic 
and laconic reply given by the Home 
Minister. ve  will Ik* doing disservice to 
the minorities in this country if wc behave 
to a manner as if we are approving it 
<»r we do not protest against it.

A sitna'ion has arisen in which the 
facts have lieen placed before the House 
which have given  an impression  that 
the  rcligiouN  persecution  has  started.
It was the duty of the Home Minister to 
give a cattgorical assuiance which would 
have assuaged the feelings of the people 
who  arc listening to the proceedings 
of this Hous<*.  He has not done that; he 
is avoiding.

SHRI H. M. PATEL ; He cannot go 
on making a statement which is not true.
I have given a complete, assurance, a 
categorical assurance.

SHRI C. M. STEPHEN’ ■’ The question 
was whether the Government of India 
approves of the position that for the cons
truction of temples and  churches, the 
permission must be necessary: that  for 
perfoiming religious  services, the per
mission must be necessary; that for prac
tising any religion, the permission must be 
necessary.  What is the attitude of the 
Giivernment of India in regard to that ? 
That was the question.

The question has not been replied to. 
This has given us a feeling that reli

gious persecution has started. We pro

test against it.  As a symbol of our 

protest against the laconic reply given 

by the Home Minister, we are walking 

out of the House to register our pro* 

t\«t.
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SHRI K. GO?\L : This is a very 
rUlf>Jtt ittitjfc show-i by the Home 
Mnister.  Tie*  tu• a jrandam was given 
three  month*  ago  and yet nothing 
h« b;ei don<* nhont it. I do not want to 
art.l to wh\t Mr. Stephen has said.  In 
V(***r of the Government's callous attitude, 
we arc forced to walk out.

2*7 PAC

Shri C. M. Stephen and Shri A*. Gopal anti 
tome other membei < then left the Houit.

13.U lurs.

PUBLIC ACCOUNTS COMMITTEE 

Hundred and Sevfntiipntii  Report

SHRI  P. V.  NARASIMHA  RAO 
(Haaumkonda} : I big to  present  the 
HiiJred arvi wventeenth Report of the 
Public Accounts Committee on action 
taken by Government on the recommenda
tions cntainM m their Twenty-fourth, 
Report on R»Pwav Expenditure.

EC and  POC  268 
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surance that the minorities rights ‘will 
be respected*. That assurance was given, 
not once but several times.  Stall they 
continued to say that this had not been 
given.  I wish to put on record that this 
is entirely politically motivated and that 
there is no turth whafsooer in this sag* 
gentian that there has been any question 
of persecution of minorities.

MR.  DEPUTY-SPEAKER :  Mt.
Satyendra Narayan Sinha.
(Interruptions

MR. DEPUTY-SPEAKER: Nothing 
will go on record except Mr. Satyendi* 
Naravan Sinha.

(Intmuptums)*

13.94  hr*.

ESTIMATES  COMMITTEE 

Twknty-kight  Rkpokt

SHRI  SATYENDRA  NARAYAN 
SINHA  (Aurangabad) : Sir, I beg to 
present the Twenty-eighth Report (Hindi 
and English versions) of the  EstisnaU* 
Committee on the Ministry of Finance 
D̂epartment of Revenue)—Central  Ex
rise.

MARCH 37, 1070

CALLING  ATTENTION  TO MAT
TER  OF  URGENT  PUBLIC  IM
PORTANCE —conti.

RCPORTBD  SERIOUS  SITUATION  ARISING 

OUT  Op  DEMOLITION Of  CHURCHES,  ETC. 

by  TUB  AVThoamrs  IN  ARUNACHAL 

PRAOESH--ffl»lW.

SHRI H. M. PATF.L : M*y I be pei- 
mvtted to sty this in view of the remarks 
tha* M*. Stephen, Leader of the Opposi
tion, nnde as he staged the wa'k-out? 
As he lei the walk-out. he made a very 
serious charge.  He has said that the 
persecution of the minorities has started. 
H*? has slid this on the basis of this Call 
Attention. The  Call Attention  related 
to drawing attention to the reported demo
lition of churches and other properties in 
Aruaachil Pradesh.  A categorical state
ment was mvie saying that there was no 
trcufc whatsoever in this charge.  Still 
on that the whole tissue of lies have been 
built tq say that it proves that there is 
persecution of minorities.  He  has said 
this adding ‘inspite of out request that the 
Home  Minister  should give  an as-

- *.—■*» - ..................................... »'■"i»i<»h»-i
•♦Not recorded

COMMITTEE  ON  rUBUC 

UNDERTAKINGS

TWBNTY-THIRD RbPORT

SHRI  TYOTIRMOY  BOSU (Dia
mond Harbour): Sir, I beg to present the 
Twenty-third Report of the Committer 
on Public Undertakings on action taken 
by Government on the recommendations 
contained in the Sixth Report of the 
Committee on Galloping Riw in Foreipn 
Tours and Costs thereof undertaken by 
Officials of the Public Under taking*.

Sir....

MR.  DEPUTY-SPEAKER:  No.
Nothing more wil 1 go on record.  Matters 
under Rule 377,

(Interruptions)*
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13.25 hr*.

M\rn:«.s u.mdhr rule 377

MR  l>fiPU I’Y-SPE VKLR • Mr. Paul. 
He is not here.
Mr. Chaturvedi.

(l) KL.SKARCH  WORK UNDfcR  UNIVERSITY 
K.ftW rs COMMISSION.

hrUI SHWMHU N VIH CHATUR-
V/i£>i f \$i <i)  :  With your permission,
jrx k  »ale $77, 1 wish to iaise & mattrt  of 
ur*en< p iblit importance relating to th< 
UGG.

Ti*  U h\ -  G tnts  Cimmissf »n 
wu s I up to muut.un 4 lug’a standard ol 
e.ltCAtiou and  reasearCTi and  not 
m vjly »j distribute Uigcst  and patro- 
n \ j • m t’i * Viapc of grants to Universities. 
It m, allowing however, phoney research 
to tl j u'is'i under its wing to the serious 
d;tiiui:nt of the student community and
11 * ci iw of educitutn us shown hereaftci.

I > ().tjb-r ’976, <1 rt tired Head of 
t'»e L>jpmr»enl of one of the premier 
p Ht-gt.uluuc  c illegts in Vgta brought 
tJ t'xe n Hicc of the C latrm&n of the Com
mission three cas-'s of the Âra University 
m which basically wrong solutions to 
mathematical piobicra*> were not only 
given recognition and respectability by 
b*-ina; published in research journals of the 
University but aw<mled a pri7c and even 
a Ph.D. Degree.  In this last  case, the 
mistake* was so glatittg that it would do 
discredit even to an under-gradiiate stu
dent.  Even so,  the  thesis containing 
such absuidity was approved by the 
examiners for the award of a doctorate 
degree.

This w.i* not all. The solution in this 
raw was word for word ropy of an earliet 
research paper  of the supervisor of the 
theiis himself and  yet it was certified to 
be an independent contribution of the 
research scholar.

Failing to get a reply from the Com- 
rat«in, not even an acknowledgement, 
the roitter was fa* ought to my nottcc and 
take.) u? by ms in Parliament.  But des
pite repeated questions, the UGC has 
evaded and avoided giving  a  straight 
answer to the question whether the solu
tions were wrong and fallacious or not as 
alleged.

The 1ait answer giveo to Unststrred 
question No. 58 cm ao-i 1-78 is a master- 
p»ece of evasion; it has sought to cover up 
the UGC** inaction on the ground of 
interference which w wholly untenable and 
wh jnte.iieA only to confuse the issue. 
Tlw reference to the University Grant* 
Cvnt»?Mioft w<n juttiHcd because not

only does it finance research in the Uni
versities in general but one of the authors 
pf the research papers was the recipient 
of a fellowship from the UGC at the tune 
he submitted his paper.

It was expected that the UGC would 
take the simple and obvious course of 
verifying the correctneess or otherwise 
of the solutions in question and, if found 
wrong, refer the matter to the University 
for appropriate action  as regards due 
award of the degree and the conduct 
of the supervisors and examiners of die 
thesis.  Instead, it took the tortous course 
of procrastinating for about a year and 
a half and eventually stalling the very 
first step of verifying the correctness of 
the solutions.  This has created the im
pression that there was some sort of under
standing among the higher-ups in educa
tion to suppress the  truth and not say 
anything against  each other.

The question is, if the UGC has any 
responsibility for  maintaining  a  high 
standard of education and research, h«m 
does it seek to discharge it by sitting tight 
over a matter of this nature and virtually 
obstructing it.  It would appear a clear 
dereliction  of duty.  There is also the 
question of accountability to Parliament 
through the Ministry.

1 would, therefore, demand that the 
hon. Minister take urgent and effective 
action to stop this  adulteration of 
knowledge and malpractices connected 
therewith, with all their evil conse
quences, and bring home to the TTGC 
both its responsibility in th® matter 
and its accountability to Parliament

(ii) Expansion  and  divfrstfication op 

FbktUjzwu and Chemicals Travancort, 

M Mtro, Kuau

SHRI K. A. RAJAN (Trichur) : Sir, 
with your permission, I wish to raw. under 
rule 377, a matter of urgent public im
portance regarding diversification of FACT 
at Udyogmandal.

The FACT factory at ITdhvogmandal, 
Kerala, one of the major public sector 
fertiliser factories employing nearlv two 
thousand workers, is on the vege of closure 
because of the outdated production  pat
tern and the enormous loss of crores of 
rupees.

After detailed study of its prospects 
for diversification, the setting up of a 
‘Capralactum*  project has been found to 
be a profitable solution for the future 
of the unit.

FACT.  Udyogmandal,  Division, has, 
therefore, submitted a project report to
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Government of India for manufacturing 
‘Qaprolactum’  50,000 tonnrs at a cost of 
about Rs. 150 croreg.  The annual demand
projection for ‘Caprolactum’ for  nylon 
by 1983-84 made* by the  Ministry is at 
the rate of §0,000 to go,ooo tonnes per 
annum.  Against this, our  vailability is 
only  18,000 to 30,000 tonnes  per  an
num.  The only producer in this field is 
the Gujarat Fertiliser Company.  Expan
sion of (he existing plant virtually means 
putting up another plant.  This will not 
mean any economy.

It is learnt that the Petroleum Ministry 
has now appointed a study group on the 
matter of diversification of FACT, Kerala.

The Government  of Kerala and the 
various trade unions have* been demanding 
for the ‘Caprolaclum plant*.

I request the Central Government to 
sanction this project to help in the process 
of industrialisation of Kerala and creation 
of employment potential.

(iii) Hunger-Strike by  Employees of 

the Indian Council of  Agricultural 

Resfarch,  Pusa,  New  Delhi.

5fFT) : vNlRflsr  % ftRTJT 377

$*T6frr 3ft ®FT sq-pr

PfHmfercT fTO T& sffr fcSTFTT ̂ TfcfT 

?*•

wreefcr rfa

«rr?PT fo*TT IrTR 5TT̂ft  % % ̂TfTOST

MR.  DEPUTY-SPEAKER  :  The 
hon. Member may read from the state
ment that he has given.

*f> fiWTTTWW : 3*%

*rr«r $  srara srtpt m

V

%  'T? &TT If :

"irntftor grftr item yn

$ 5-3-79 %  % ftsffor %

w t

fa^T**TOTw*ir f̂toT»rqrTt *

’TFT 5RTfl‘ flTVTT %

wimx m  ^ *rra* *r sjfe

?r*rr % r̂?r %

sanfine* % srfenrc | w?

*T ̂   SPt 3R WR-

^ tcr̂ r-̂ % t̂f  ̂  | 1

?ft% %  3TT TOT  fiptrr vSTRT 

55TT%r   ̂   «r“fr * 2600 «F«T-
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% *TT«r $ HWTT  cR«F ̂ STT  I

MR.  DEPUTY-SPEAKER : At this 
rate I will not allow you.  You  must 
read the statement that you have given.

«ft fm *TPcr*n>r  : «rar:

t *TTpnr f%ĝ rt̂ r- 

^Tf̂ nff % % ??t«t <rf?nr «rs?rr

sto zem »

(iv) Reported explosion and  m» 
in Naptha Plant of thb Fcrttuzrsjs 
and chemicals  Travancorb  Lxmitsd» 

Kerala

SHRI  A.  C. GEORGE  (Mukunda- 
puram) : May I  bring to  the  notice 
of this House a very  tragic and serious 
incident which took place down south ?

A very serious  explosion and fire took 
pto* in the Ntpthm plant of FACT— 
Fertilizers  and  Chwnicalt  ta«n«
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Ltd.,  Udyogmandal,  an  important 
public undertaking under the Ministry 
of Petroleum, Chemicals and Fertilisers 
causirg the ixrircdiate death of a very 
senior Charge man, Mr. C. V.  Viswa- 
nathan, a First Grade Operator, Shri S. 
Gopalakrishnan, a Second  Giadc Opera
tor, Shri Velayudhan Kutty Nair andf also 
five othei senior, experienced and skilled 
technicians had serious burns and are  in 
a  critical  condition in  thr  hospital.
It so happened that  somhow this very 
serious incident  has not  got sufficient 
notifr of thr national leadcis in Delhi.

Sir, llus is not the first time tliat an ex
plosion took place in the same  Naphta 
plant.  Somctinu. back also there was  an 
explosion reselling in serious casualties 
and fatalities.  Apart from tliat, in another 
plant, i.e. in the ammonia plant of the 
same company, there was another serious 
explosion causing serious damages  and 
casualties.  In (his context I would like 
to point out that it is very obvious that 
thr present Chairman-Managing Director 
and his senior officials have scant consi
deration for the life and secutily of the 
employers.

Incidentally, the saddest part is that due 
to some  technical  trouble i.e.  elec
trical trouble—it is a tricky problem— 
the plant was closed down for two days 
and it was during the starting of the plant 
that the explosion took place.  Anybody 
in the know of a chemical plant would 
say that it is important for the  senior 
management  personnel  to  thoroughly 
scrutinise the safety aspect of the plant 
before it was started. It need not be rei
terated that Naphta is a highly explosive 
material.  It is a sad commentary that the 
present  Chairman/Managing  Director 
and his senior officials did not learn thr 
lessons even from the previous serious 
and fatal accident which happened a 
few days back.

The callous and indifferent attitude 
of the management l*fore and after the 
explosion needs a thorough  inquin »>y 
the Ministry.  For quite some time the 
running of this public sector unit is not 
only at a heavy loss but it is run in an 
indifferent  manner.  I do not want to 
take this particular  opportunity to go 
into the  various facets of mismanage
ment of this company.  Even after the 
explosion of the magnitude causing die 
immediate death of three senior employees 
and the critical condition of five other 
employees, the measures taken by the 
management arc absolutely  inadequate.

I strongly plead that thr Minister for 
Petroleum,  C&emicals and  Fertilisers 
«houM make a thorough inquiry into the 
way the Company Is bring ran, the manner 
in vmA public money is going d own the

drain, the  complete  callousness  and 
indifference  shown  by  the  Managing 
Director-Chairman  about the running 
of the plant, absolute ignorance of what 
is happening in the industry and the un
imaginably relaxed attitude that he is 
taking even about the recent tragic hap
penings.

13-3 4   *»*•»•

DEMANDS FOR GRANTS, 1979-80— 
contd.

Ministry  of  Defence— contd.

MR. DEPUTY SPEAKER: Now, we 
will  conclude  the  Discussion  on  the 
Demands for Grants of the Ministry of 
Defence.

Shri Yadvendia Dutt.

SHRI  YADVENDRA DUTT (Jaun- 
pur): Yesterday I was talking about heli
copters. I would like to add a little for the 
tanks. We should have a balanced tank 
force.  Our . Vijayanta is excellent. It is a 
medium heavy tank. We  should have 
heavy tanks mounting 150 mm guns and 
we should have tanks for reconnaissance 
like the Scimitar 7 tonne tank. If I may go 
into a little detail....

MR. DEPUTY SPEAKER : You have 
only five minutes more.

SHRI YADVENDRA DUTT: I would 
ask the hon. Defence Minister—have we 
really learnt the lessons of the Bangladesh 
war ? Has any official war history still 
been published about the mistakes we 
made or the mistakes the enemies made 
and how we took advantage of it so that 
thr future generations know about it ? 
As a continuation of this, I would like to 
suggest that for all the wars that we have 
fought, official history must come out with 
proper criticism and with proper infor
mation for the generations to understand 
and build up on those lines.

Sir, the army is a blind army which has 
no intelligence. I do not want to go into 
depth in this matter on the intelligence; 
we have seen the tamasha recently. Even 
in 1962, there was a total failure of our 
intelligence. Intelligence is a matter of 
continuous process. It is not only the police 
intelligence—tlfr  police  intelligence  is 
only based onTthe local basis—and mow 
than intelligence is the one that is gathered 
from the newspapers, from the economic 
articles from press talks, radio talks, from 
the literature and from the radio trans
missions that are going on and by the news
papers. We must remodel our intelligence 
onthoac very lines. It has to be compact
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it is not one business here or one business 
there. They are gathered by proper intel
ligence, by assessment of the information 
and a proper gathering of it. We mutt build 
up a new organisation. It is not only a 
police business but now it has its compre
hensiveness  and in its entirety.

Sir, I demand that our army should be 
, expanded. I said it last time and I say it 
now. I will not give the reasons. On 
speaking on Foreign Affairs, I will give 
my reasons. But, I see that a world war is 
going to come and it cannot be avoided 
now. The preamble has been raised in the 
Viet Nam and Russian’s credibility ha* 
been challenged there and, 1 think that 
Russia will have to react. No self-respec
ting man can keep quiet because, on the 
tri-junction China is sitting on the Viet 
Nam, Cambodian and Thailand borders. 
Russians have two options—either they 
must retaliate somewhere m Central Asia 
or it loses its credibility. It is for the Rus
sians to dceide. But the position and the 
circumstances that are there show that it 
will, ultimately, lead to a war about 
which, you gentlemen might only launch 
today, but in three years’ time, it is going 
to come, at the latest. Therefore,  Sir, 
we must have a bigger army—not l*ss 
than 3- 5 million people. All that will mean 
finances which are no*t available. May I 
repeat to my learned friends what Cham
berlain did ? He repeated that argument 
before the World War I. Baldwin repeated 
the same argument. And what a terrible 
tragedy they had to Pace ! I will not go 
further into it. China is openly saying 
that it is going to modernise and expand 
its military forces. Pakistan  today is 
more or less equal or even ahead <w us 
in certain aspects. 1 have got figures but 
I have no time to quote those figures

Therefore, one point more—«about the
B.S.F., the police, the paramilitary or
ganisation. What is the problem in the 
Frontier ? The problem there is just to 
take the impact of the invading armies. 
The B.S.F., I say, is a police force. Can 
it take the impact of it ? I would not 
say further. Learn from Vietnamese ex
perience. There the militia took the impact 
on the frontier. Therefore, this is a separate 
police organisation where only a few police 
officers prance about like a Field Martha!. 
The B.S.F. and the Indo-Tibetan Bordet 
forces should be merged with the army 
because, it is ultimately the army that 
mwto defend our frontier. Jn these two 
force* why don’t you put soldiers who 
we nt and who are of the proper age and 
J™0 lire < being thrown out every year 
m taken in ? That would scrfve your pro- 
Mmk  of rehabilitation also.

There is another question) which re
mains in this country. That is of their 
resettlement. We have passed the age 
when our army was the army of agricul
turists and they had a plot of land to 
plough. Now, we have an army which is 
composed of all sections of the people. 
How do you rehabilitate them ? You talk 
of a few services here or few services 
there. In fact, if I remember aright, I 
think, probably, 60,000 people from the 
army are going out every year.

May I suggest to the Defencc Minister 
as to why not have a construction batta
lion  of  the retired army personnel i 
When you take-up outside contracts you 
send them out. They will be more dis
ciplined and they will show better results. 
Exactly the same thing is being done 
by the South Korean* in the Middle* 
East. Then, Sir, you have got a big fund 
for their benefit. Why not invest the game 
in some industry and hand over 
industry to the retired army personnel. 
Pakistan has done it. There they started 
with a meagre sum ol Rs. 5-2 crores 
and now the assets ot the industry is to 
the tune of Rs. «5 crores. The rehabili 
tation problem can be slightly t  by 
these suggestions. You might gJVe them 
reservation in service when ,hry come 
out. For example, m your house you 
have watch and waid. Why cann’i the 
retired army personnel be used there. 
Then in public sector undertaking aim?. 
Army know how to handle manpower. 
They know the art «»i hUman manage
ment.

MR. DEPUTY SPEAKER: Please con
clude now.

SHRI YADVKNDRA I)UTT: I will 
take only two more minutes. The third 
thing I would like to say is about Navy. 
Our country has a \ery long sea coast 
and we cannot afford now to remain on 
the frigate stage of navy. We arc daily 
wishing and shouting that  the super
powers should go away from the Inman 
Ocean but the night mares do not go away 
by mere wishing. They have to be forced 
to go. Therefore, let us build our Navy— 
a blue-water navy. You must have a ba
lanced navy. It should consist of cruisers 
with  missile  carriers,  destroyers,  sub
marines and aircraft carriers. Our air
craft carrier is good but old. We mutt have 
better ones. We cannot afford anyhow 
with the tensions rising in the internatio
nal world. After all the success of a policy 
depends on the punch that you have 
behind that policy. Nobody cares for 
your ‘baahanV. You must have a punch 
behind it and for that punch you need 
a  balanced  strong  navy.

As regards Air Force we must expand. 
We cannot only remain having a carpet 
area  of penetration  upto  IslnflMftari
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After all Kurokaram road is there and, I 
think, that thr construction of Kurakuram 
road ha* a military message to us, namely, 
if the war comes, China may conae in. 
We may have to fight thr two together. 
Therefore, expansion of Air Force is neces
sary and what is now essential is that our 
policies must be thought out and hard 
now decision has to be taken. You cannot 
just go on taking ad hoe decisions. The 
entire global—political and  military— 
effect has to be considered. Therefore, our 
policy should be based on these lines.

Lastly, Sir, our Army is united. They 
have no political ambitions. They are 
the most patriotic selfless army. Military 
coups have taken placc in an Army which 
is based on feudal element like Pakistan 
Army. Therefore, we must  expand our 
Army freely and with full confidence. 
With these words I support the Defence 
budget  as  proposed  by  the  Defence 
Mimstrr and, 1 hope, he will be good 
enough to consider my suggestions in 
the matter.

DR.  SUBRAMANIAM  SWAMY 
(Bombay North-East): Mr. Deputy-Spea
ker, Sir, I would first lik** to congratulate 
the hon. Defence Minister for embarking 
on an ambitious and appropriate pro
gramme of arms supplies diversification and 
modernisation. The Indian Armed Forces 
today stand wry much in the forefront 
and the Indian military strength today 
is something which cannot be taken for 
granted. Today in this discussion on the 
Demands  for  Grants  of the  Defence 
Ministry, I would like to speak about the 
policy that underlie* and that is behind 
the whole question of the hardware that 
we have been acquiring or that we plan
ned to acquire.

Sir,  the  defence  policy as everyone 
knows is one of perspectives and plan
ning for contingencies. And I am happy 
to see in the report here of the Defence 
Ministry, a statement on page 3 which 
«ay»:

“Defence preparedness entails con
stant  reappraisal of the  security en
vironment in  thr light of changing
developments.'*

The  key phrase here is ‘constant reap
praisal* «nd ‘in the light of the changing 
developments*.  The  first  and  foremost 
thing which we Members at Parliament 
should be clear about is to know as to who 
are oar potential adversaries and who are 
our active enemies. Between the period 
1947 to 1968 it was clear to everybody that 
we arc realty preparing ourselves against a 
possible war against Pakistan. We did 
nave a war in that period. Between thr 
period tafia and 1971 the number of po
tential t&vtks expanded to include China.

From 1971 onwards it became clear that 
much more than Pakistan it is possible 
that we might face a security threat from 
China and also for the first time, U.S. 
Now  the  whole  thing conies to this.: 
What about thr 1980 ? Because, we are 
now in 1979 and we, the Members of 
Parliament, would like to know from our 
Defenc Minister,  what  docs he  expect 
to happen in the eighties. Certainly, in 
this Debate, the matter of education of 
members of Paliamrnt is a very important 
part of the whole thing. In a matter like 
defence, hardly it is a question of pulling 
one down or pushing the other up. But 
it is a question of really understanding 
what this country is going to be fared 
with. We must asses our constraints and 
if we assess our constraints properly wr 
can know our enemies, wo  can’t please 
everybody. If you make friendship wuh A 
you are inevitably going to have some 
hostility from B. It is quite dear that 
any attempts on our part if done without 
care, are bound to aggravate the situation.
I would say for example the constraint 
of the oil crisis which we have. It is 
going to be a major constraint in the eigh
ties. This clearly must guide us in our 
defence perspective,  particularly, vit-a-ru 
Pakistan. Middle-East, Soviet Union  and 
China. Similarly if we havr crastraint m 
our borders with the insurgency move
ment, this raises the question of what our 
potential enemies can be. So, obviously, 
quite an effective defence policy has got 
to be integrated with the foreign policy. 
I am happy that the Foreign Minister is 
here. I wish the Financr Minister and 
Planning Minister also are here. Ulti
mately a good defence policy has to be an 
integration of all these three. There is a 
recognition of this when th* > say this in 
the report :

“While wr shall vigorously pursue 
quest  for  greater understanding and 
cooperation with our neighbours to ex
plore every avenue to strengthen the 
foundations of peace in the region, wr 
shall, at thr same time, maintain the 
requisite defence  preparedness at  all 
time*.*’

Obviously there has to be this intr-

Stion, and 1 would say, one feels that re is more clear spelling out of what 
tint integration is. And 1 would certainly 
like to know that the foreign policy ini
tiatives that are being pursued by this 
government are in keeping in confluence 
and in conformity, with, the perspective 
of defence of the nineteen-eighties.  It is 
my considered view that the  principal 
thrust of threat to us in the 1980# and 
1990*1 would come from the super powers. 
I am not talking here of anti-imperial ism 
as such. But We must take iuto account the 
developments  that  are taking  puff.
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Take the developments of Itanian  .situa
tion —the developments in Iran.  What 
does it mean ? Already thcic is an an
nouncement in regard to increased ̂ US 
activity. It was repot ted that the USA is 
to create a 5th Fleet with the likely threat 
posed to India and I mmt say that in 
1971, the US 7th Fleet came into the 
temtoiial wateis of India. It is somethin g 
which none of us could have envisaged. 
It is something whic h has happened and 
it did happen and foi tliat we would not 
be at least in tins countiy mentally pre
pared — theie may be astute people  in 
our country like IWm Jagjivan Ram who 
ma) have foreseen it—but 1 must say to the 
Mcmbeis  of  Parliament  that  in  our 
country there was a genetal parameter 
that the United Man's would ne\er  send 
its force into  the  territorial wateis  of 
India and mto the Indian ttinteuy. In 
the similar way,  the  impart  and  the 
interaction between the USA anel China 
and  the  developments  in _ Afghanistan 
may also have an impact—if I were to 
say today —that we might face the Soviet 
Union’s threat in 1980’s. Peihaps it might 
not sound credible. But if in  1966-67 
when we were devaluing oui currency, 
if anybody had said that that the- United 
States would se*nd the 7th Meet  into our 
territorial waters it would have  received 
the  same degree of scepticism. The ques
tion is: what the development means for 
the USA in 1980 ? It is here the Defence 
Minister  has the  responsibility foi all 
of us to tell what does he see the scenarios 
to be. So, I think the question is that one 
of the most important things going to be 
is the rivalry between the Soviet Union 
and  the  Chinese  people. I  would say 
that the key factor of the 1980‘s is going 
to be  the Sino-Soviet rivalry  and its 
direct impact on our security environment.
I would like some degree of spelling out 
on this. 1 am sure that as far as Chinese 
threat is concerned, we are today prepared 
to meet that threat. When I look at the 
data, I must say that it costs to maintain 
divisions which are of course  the key 
factors for a fight across the Himalayas 
with the Chinese. We have to Divisions 
of our military. The Chinese  have 6 
Divisions in Tibet and a total of 15,000 
to 20,000 on the border itself. I myself 
went to Nathula in Sikkim and saw the 
morale of our troops and I would say 
that these 10 Divisions of our military are 
quite prepared and are  n good shape 
to meet the threat from the 6 Divisions of 
Chinese  in  Tibet.  Similarly,  even  in 
aircrafts if you leave out the Migs 17s, 
igs and 15s which the Chinese have, we 
ate in far  better superiority in aircraft 
Strength. I would of course not go into 
the question of Navy just now because 
I think it will be a long way before the 
Otfnese Navy could be an effective force 
for t* to face in our territorial waters.

Now, the question is  what is this data 
that we have ? There is a psychological 
feeling in this country that since 1969, 
the Chinese are a major military threat to 
India. I think that this impression must 
he dispelled because it does affect the 
thinking in our country both in Defence 
and  Foreign  Policy  matters.  If Deng 
Xiaoping is in  his dream wcnrld that 
196a will be repeated against our country, 
I repeat that he will be sorriest of all. 
1 hope what he has said was not quoted 
conectly  and I would say that if the 
Chinese weie cvo to attempt to attack 
India  happened in 19O.2, they would 
get the beating of then life which they 
will never forget. That is the* lesson one 
should rentembet  But what is essential 
here i> that 1 qbii itse-lf was  a political 
fail ui e,  political  mismanagement  and 
1962 debacle wroulel ne»t have taken place 
if the clarity in the political aie»ia was 
there and that is why 1 am urqing that the 
security  position  of  lySo's  should  be 
clearlv placed heie For example, theie is 
the qviol.ition that in ease China attacks 
us, the Soviet Union will eoine to our 
assistance. This is a wide-spread impres
sion that is being sought to be cnated. 
But the actual fact is difleient. What 
happened  in  the  Vietnam  affair  ?  I 
think the Soviet Union perhaps was wise 
in not taking any action but all tliat the 
treaty that the Soviet Union signed with 
Vietnam has shown is that it was a paper 
treaty. The Soviet Union turns out to be 
the paper tigeT when it come  to the 
interest of some other country. They are 
willing to fight the Chinese to tlie last 
Vietnamese but they are not willing to 
commit themselves in the  situation. Simi
larly, if India was to face a threat from 
the Chinese, the Soviet Union will be 
ready  to fight to the last Indian. But 
certainly they would not cemimit a single 
Soviet force for this purpose. We have 
to make sure that irrational actions on 
out part do not take place.

Today 1 must say, looking at what it 
being made available to me, that there 
is a  general  failuie  to  recognise  our 
growing maritime vulnerability.  In the 
case of Navy, I might say that shore is 
3500 miles away from Delhi, so is the 
South Pole, that  is, 35000 miles away 
from the tip of India. So what I am saying 
here is that the Ocean is as vital a part 
of our security environment as the land 
frontiers are. It is here that it is most dis
tressing to see that the Navy gets only 7% 
of the Defence budget and about 20% 
««r 25% of the capital budget. Of courae, 
the neglect in  il*e  earlier  year* were 
much larger, but even this 7% is a very 
small commitment and I  implore  the 
Defence Minister that in every additional 
expenditure that takes place in filture 
budgets, a very heavy siaeaWe commit
ment to the Navy mutt be made. At few*
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a5%  from  the sources  that arc com
mitted for Defence, ought to be spent on 
the Navy. Now, for the Navy, we must 
assign a role. What is the role you want 
tor the Navy ? After reading this, I am 
*orry to say that 1 have not had the 
foggiest idea of what the Navy is placed 
for today. What kind of role it is sup
posed to play ? 1 want to know parti
cularly what the mission is. Is it for pro
tection of our islands.  Is it for strategic 
sea-monnaisNancr   Is  it  cintiol  of 
marine resources ? I want to point out 
that in 1980*$ we will be able to draw 
a lot of oil, gas and minerals from the 
ocean-bed. What about the protection 
of those installations ? This will require 
a heavy commitment from the Navy. But 
this again has no sign in the Defence 
Report and 1 would like the Defence Minis
ter to specifically state to Parliament 
what is the mission of Navy that he 
expect* and what is the perspective that he 
has got in his mind and again along 
with this what would be the force c< un- 
position { What is the force composition 
for Navy * What is the role ? There has 
been a big controversy as to whether 
we should have aircraft carrier o»  not 
■whether the one aircraft which we have 
should be abandoned or not. I think ther-' 
should Ik* clarity on this issue. Of course,
I am happy to see that at last the Deiewe 
Minister has decided that we do  need 
aircraft carrier. But the question is about 
the commitment for the future, perhaps 
even  considering  the  indigenous  pro
duction of aircraft carriers. So, I would 
also say that the Navy of th** luture will 
have to havr a big submarine fora-, 
though we have 8 submarine's onlv. these 
to my knowledge are petrol fuelled. The 
question of oil resource is going to be a 
big factor in lyJJu’s. Now, the  world 
is examining the question of thorium-based 
nuclear propulsion.  I  would lik»*  the 
Minister to state—• I do not think there is 
any  national  secret imolved  in  this 
question—whether the Defence Ministry 
has considered the question of nuclear 
propulsion, particularly for  our  subma 
rines, particularly in view of the fact that 

of the world’s thorium happens to 
be available in India. Finally  akmguith 
this, not only with the mission of the 
Navy force composition but also the threat- 
orientation, what is the threat that he is 
visualising and what kind of response' 
that he expects ? We know that in J971, 
■when the United States 7th Fleet came, 
there was no clear-cut amwer  except 
that we had to finish the Bangladesh land 
war as quickly as possible *0 that we are 
In a pooitfon to call a cease-fire and the 
7th rwft could go away, I still do not 
know whether the 7th Fleet really came 
op whether it came as a challenge in 
tike newspapers to Stop us from adminis
tering a deep Wow inside the Pakistan 
•mi*, but the fact of the matter is that 
we were unprepared for it. At least, the

country  was  unprepared for  it and 
we would not like to be unprepared in the 
future.

14 fturs.

We have a defence plan and we dis
cuss so many plans. The broad outlines 
of defence plans ought to be placed before 
Parliament,  particularly  in  terms  of 
objectives,  strategies  and  priorities.

lastly,  we  cannot  forget  that the 
armed forces cannot be unionised; they 
cannot make a demand for pay and 
better working conditions. They may, 
of course, make a request to the Deft nee 
Minister, but he is loaded with so much 
other work. In every sector, they happen 
to be unionised; they get extremely good 
share. For example, in the Financial 
sectors, we know that employees because* 
of their lieing unionised are able to get 
very good terms and conditions. It is my 
view that since 1973, no substantive in
crease* in the pay has been given to the 
armed forces. They must be given a very 
good standard of living taking into ac
count the fact that their life is more risk- 
prone than the ordinary arsons in this 
country.  Although,  I  know  that  the 
Defence Minister has personally done a 
lot in the area of pension, particulaily 
those who die in action, but the  fact 
of the matter is that on the question of pay, 
we hear hardly anything and the issue 
never crops us because armed forces are 
not unionised. 1\ is thr duly of the  parlia
mentarians to bring this to the notice of 
the Minister and the Government and I 
hope, the hon. Minister will have a good 
news to give about the p ay-rise of the 
armed forces.

SHRI K. P. UNN1KRISHNAX (Bada- 
gara): Mr. Deputy-Speaker, Sir, defence 
or the problems of national defence ought 
to have been the major toncern of the 
Parliament and the public, but I am really 
surprised at the lack of interest and in
difference that we show; more so when v.c 
allocate Rs. 3000 c ores or more for tins 
vital activity. We h .\e been g iven  four 
hours to debate th j and this cynical 
indifference; if 1 may be permitted to use 
that word, does not give any < redit to us 
or to the attention that has to be bestowed, 
upon such a matter of national concern. 
I am not talking just in monetary terms, 
because parliamentary vigilance alone can 
ensure that proper guidance is given to 
the executive and the forces. Generals 
and Admirals are important and their 
professional advice ought to take care of 
operational details, but the broad guide
lines and contours of defence policy will 
have to be decided upon in a democratic 
framework in this House as well as by ihc 
political leadership of the country.
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That is why, I have always urged ihai 
there should be a national debate on 
questions invoking National defence and 
the thick pall of secrecy that is sought to 
h* built up In hureauciats ought to be 
t*m down.

Madam, this it> an area and activity 
where  there  is  close  interdependence 
lie tween the problems of Economy and 
Defence. problems of defence .and  deve
lopment and also development of science 
and technology, which unfortunately, tins 
Government i-» tty mg, wherever possible, 
to d o w n grade, to use a very' mild expres
sion. There is also tlose interdependence—
I am happy that the Minister for External 
Affairs is  heie—between the questions 
oi foreign policy, out latger national goals 
and the problems of national defence.
So the problems of defence or security 
environment ought to cause greater aware
ness among us And in most countries, 
alternative Defence policies are discussed 
and debated, not only in academic circles, 
but also among various other organiza
tions, It is like the product-mix in an 
industry, where tliere are various alter
natives always available and possible; 
and you pick and choose one. This calls 
for great leadership requirements at the 
political level. And I am happy that we 
have, in our present Defence Mmistei, 
a great patriot who links the past with our 
present. His Ministry would undoubtedly 
gain by bis wisdom and political acumen 
and compete™ e. This is a matter of 
great satisfaction lor all of us, on this side 
as well.

Madam, I d<> not want to take a sec
tarian narrow, party or personal view 
on these issues. Any criticism that we may 
offer on various things is not, and should 
not be viewed from a personal or a party 
angle. The Defence perspective depends 
on our world view, and the perception of 
our strategic and sec urilv environment. 
That is, I would contend, the most im
portant, axiomatic and nodal factor  in 
consideration ot our Defence polk ies.

Obviously, what comes up in  our 
mind is Pakistan, i.e. the question of oar 
neighbour who had not very friendly en
counters with us during the last 30 years 
of our ttatu» as independent nations ! 
But it̂ U also important to remember 
what kirui of neighbour it is today a milt, 
tary regime, if you do not want to call 
it a Junta, with a weak social base, again

armed by USA with F.5. E*s, DPSAs, 
French missiles and so on, and abo equip- 
ped with the improved version of Chinese 
MIG-19s. I am v>rty I could not hear 
Dr. Subramaniam Swanny fully. 1 would, 
however, say that the most potent neigh- 
lK)ur in the consideration of issues of na
tional defence is, and ought to be our 
northern neighbour China. It is so not only 
Ijccause we have long, extended fauna 
frontiers, or ljccnuse of the fact of there 
Ix'ing a boundary dispute, or of the tragic 
memories of the (962 aggression, I am 
again happy that the Minister of External 
Affairs is here. My point is that China has 
not given up—-or it has returned to the 
phase of great expansionism. The ques
tion of boundaries is being talked of. China 
has boundaries with USSR, Viet Nam, 
I,oas, Burma, Nepal and of course, India. 
Has any boundary been settled ? I  am 
not talking about what has happened in 
Burma. So,  here is a country with no 
settled boundaries You are aware that the 
Central Committees of the Communist 
Parties of Viet Nani and of China agreed 
to delimit the frontiers between Viet Nam 
and the People’s Republic of China. Then 
what happened ? It was not a question oi 
Spratly and Paracel islands. What hap
pened to Burma f What is happening 
there ? The Ministers ought to know 
better. I am sorry' to say that the upper 
Burma has almost become a free 'vacuum 
territory'’, where Chinese ran move  in 
and out, And this poses a grave threat to 
us.

And here, I would like to lie enlightened 
by the Defence Minister, on the question 
of Nepal. I am reliably  informad that 
the Chinese force* have moved in to another 
other 400 square miles of Nejjalese terri- 
toj v lievond their settled boundary in 
Nepal.

Now the argument of the Chinese it 
that this settled boundary lias not been 
demarcated  properly!  Wliether  de
mat cated or agreed, the question is that 
there are no settled frontiers for China!
I would also like the Defence Minister to 
reiterate what wr have done before, that. 
Any aggression on Nepal will continue to 
be considered as an agression on this 
country.  Now it is argued by Chinese 
that certain frontiers arc a legacy of 
impci ialisin.  Whose imperialism, because 
there arc no Han people in the outlying 
provinces of China!  It is only a phase 
and question of expansionism, not a ques
tion of imperialism.  But the Chinese 
view is, because of her perception of itself 
m the third global powrr And everything 
else follows. So, the most important con* 
sideration I would urge upon the Defence 
Minister and this House £s that w» ought 
to be vigilant about Chinese perception* 
And motivations.
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This in not thr time to discuss Mr. 
Vajpayees’ visit to Peking.  But there is 
also another point.  When Mr, Vajpayee 
was in Peking, there was a military mission 
or a day earlier, a Pakistani military 
mission, which according to all reports 
received not only was given a better 
reception but  wider media coverage in 
Peking.Now there is another Chinese 
military mission  to Bangladesh.  These 
are two countries, Pakistan and Bangla
desh, where the United States and China 
share common intrust and perceptions. 
Mr. Bhutto has gone on recoid saying 
that one billion dollars worth of military 
hardwate* China g.ue to Pakistan which 
make* Pakistan the biggest  recipient of 
Chinese arms.  This is not only a question 
of one billion dollars of aid, it is a question 
«f continuing it.  1 am told  diplomati
cally the Chine** are pressing the United 
States to give greater arms support to 
Pakistan, apart ftom building up a Kara- 
koiam  Highway whose picture I  saw 
in the London Sunday Timet or The Ob~ 
term the other day, which shows that a 
highly developed communication network, 
has been built up.  So, this is Chinese 
world view which ought to be the concern 
ol those who look after our security en
vironment considerations, as well as con
sideration  ol  defence  post tires.  And 
Defence prepat edncss sliould arise, come 
out of our understanding of the Peking’s 
rote in internal iona) affairs, because China 
wants not only to !>e a third global power 
but a most important global nuclear 
power.

China c amiot move north; China cannot 
move east ot west, China, to remain an 
important quantity, unique power factor, 
important  jh>wci  factor,  can  only 
move towards its southern rim which 
t ktends from Vietnam to India and also 
to gain entry into Indian Ocean.  The 
other day, when 1 laived it th*» Minister of 
External Affair, did not give a satis* 
factory amwei.  1 do not want to  refer 
at length to the ptobleim of Indian Ocean 
where again the interest of China and 
United  Stairs  coincide.  However, 1 
want to read out for the benefit of the 
House.  Somebody  argued  about  our 
Navy.  I shall come to that later.  There 
is a tortimony before flic Untied States 
House Committee  on  Foreign Affairs 
on the hearings on the Indian Ocean 
by llr. Badgley.  lie stud,

“I would envisage a hands-off policy 
by the greatpowers outside of that part 
of the world as a surrogate for Indian 
paramountcy.  I think Pakistan would 
not haw a chance in a direct war with 
India and for that matter I think China 
uow ** in a position where it has no 
longer It dominant position vis-a-vis 
taint giwen the extended lines of 
ttxiuttttttkaUons and logistic support.

Only if China were to use nuclea' 
weapons would they, I think, hope to- 
defeat India-  Therefore, my 
of the war problent is that if we ail stay 
out of it, meaning the Russians, the 
Americans and the Chinese, we are 
awarding a victory to India."

This is not the only one.  I can produce 
half a dozen such testimonies before the 
ITS House Committee.  This is excactly 
the Chinese view and China is interested 
from that angle in the use of these forces 
and bases and particularly in its entry 
into the Arabian Sea.  We happen to 
belong to that part of the coastal line; 
and we are legitimately concerned with 
it.  This is the only area from which the 
Chinese can hope to hit the Soviet City 
targets; it cannot be done from any other 
area.  I have a reliable information that 
that is the only area where they can deploy 
sub-marine  borne  missiles.  So,  the 
Chinese concern with problems of Indian 
Ocean also arises out of this.

So, it is in this context, we must view 
the talk of its modernisation, not only of 
economy but of armed forces, ami the 
.so-called talk of professionalization oi 
PLA.  There is a view in our Foreign 
Oihcc—I do not know about the Defence 
Ministry.  I am sure, they have no such 
illusions,—tliat China is busy with raodei- 
nisatioo, China u busy with professional* 
isation.  So, there is no time for them for 
other  things.  Professionalisation  for 
what i*  Modernisation for what i  That 
is a question of vital concern to  u> 
because it is in consonance with their 
world view, their own perception regard
ing their own power and requirement for 
keeping (that j>o w ct. So. it is the submarine 
borne missile bâe they aie seeking m 
the Arabian Sea.  So, 1 would urge upon 
the Defence Minuter—1 am sure, he ba.s 
no delusion—to  rid  this Government 
also of this grand delusion tliat has been 
built up on die wake of Mr.  Vajpayee V 
visit to Peking.  So, basically, it is a 
question of power |>erception. Jaw ahailai 
Nehru oner said:

“Either this country, India, will count 
for a lot and a great deal or we would 
not count at an ”

Do we have that power perception ?  Do 
we want to securc it by talking endiessh 
about Indian Ocean being a zone of peacc. 
talking that we abjure nuclear options m 
season and  out of season j*  Whether 
anybody has sought information or not! 
That certainly doos not reflect clear un
derstanding of our perception.  We have 
a role from Aden *o Singapore; and I 
am not talking in terms of a hawk but 
only for bur security consideration require
ments; and fir our national unity, in
tegrity and security so that we can remain
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as a powerful nation.  The requirement 
of our defence is not only to secure our 
frontiers but in acceptance of this per
ception to h-come a very  important 
regional if not a global  power.  S i  I 
do not agree with my friend,  Mr. Rajti 
who yesterday talked about a cut hick in 
Defence spending.  There is no question 
of any cat back in our defence needs. 
Our Defence should be bued on self- 
reliance, because our security cannot be 
the concern of anyone vise.  We will have 
to defend oui'selves, we have to  dep-nd 
upon our own resources, o u own tech
nology, our own skills and man-power. 
So, the madcrn concept of defence. n ation-d 
defence involves not oily the development 
of ordinary things like transportation and 
c o m  nu*iic*tions, but also to:>ls and tech
niques.  I would rep;at the qa'stion of 
develop.nmt o f scîn-e and t ■"'in >1 >▼/.
B it a?»in »n * h-*ars all kindi ol shibboleth 
abjut science ani technology, a’xmt the 
development of our national econo,nv, 
and here may I adi that  apart  fro n 
Pol   Pet  Clique   vho  can   b' 
condemned   for   their   cirntrnal 
actions, it is only in India that one heart 
about the development of a rural oriented 
development of technology!  Now I atn 
not saying that rural employment needs 
be ignored!  1 am all for the  d*velop- 
ment of intermediate technology and I am 
.all for development of our cottage and 
small scale  industries. But we should 
understand the parameters of this develop
ment  and  cannot  play around with 
our  future   by   destroying   our 
economic and  technological  founda
tions because  ultimately it is  gjing 
to affect our national security.  I am 
happy that my friend Dr. S jb-vmniam 
Swamy spoke of the Naval needs. 1 do 
not agree with him on moat of the thing*. 
But 1 entirely agree with what he said 
about the submarines.  I am told an 
Italian submarine is b,ung considered 
for purchase.  I do not know.  I hope 
the Defence Minister will enlighten us on 
this.

In 1974-75 the allocation for Navy was 
<j*8%.  It has now come down to 7% 
or less, i.e.  Navy gets Rs. 210 crores 
as against Rs. 1,895 crores for the Army. 
Now when the whole strategy is under
going a change, at a global perception 
level and the security environment is 
changing; there are security hazards in 
a policy which downgrades the needs of 
our Navy, I do not want to go into the 
-details ol Gulf and other places, to say 
the least it only displays, if not negligence, 
it certainly does not display an awareness
of the problem.

I want to make a small point about the 
-coastal guards.  I do not know why 
Delhi was chosen as Headquarter* of 
coastal guards, Bombay would have been 
the Headquarters, if not Cochin.  I would

alto want an assurance from the Minister 
who is very n*tch concerned with the 
problem* of backward classes that fi»her- 
men communities of the coast line shoul 1 
be grvi-n preference in recruitment to these 
co4atal guard? or̂a.nitition>.

Army ictnaias our bulwark.  I am 
happy that under the leadership of Shri 
fagiivan  Ramji   this   anarchonism 
M arti<tl vs non-mar tial races is to be curbed 
if  nut  eliminated*  Modernisation  of 
our forces calls for this approach.  But 
I hope *n this approach icgional balance 
will be kept up.

Another point I want to make is that 
tVrc  has been controversy legarding 
Vijavanta Tank.  I would like to know 
from the IX'fcnce Ministei whetlier it is 
going t > be mo lifted and what is happen
ing to oui mam ha* tie tank project of 
80? W.J wjuld like to be re-assurcd thut 
wHci\ we spend Rs, 1893 crores foi the 
\rmv, the fotces sliall be adequately 
equipped.  But in this caw something 1 
want to say now as the External Affairs 
Minister is also here, i.e. regarding a deal 
which is k'i >wn as centurion tank  deal.
I am told that 90 Centurion tanks have 
been « >ld with Spain as endusei.  Spam 
said t*ut they hid nothing to do with it! 
This two million dollar deal which was 
almost undersold according to the London 
Obserxei ol February 5th, 1970 the tanks 
liave lauded m South Africa with Indian 
markings.  If this is true, it is a shameful 
thintj that this country wluch has always 
been in the front line of opposing South 
Vfrican Racist Regime should have through 
the back door enabled it to acquire these 
tanks!  Even according to Lloyd’s* re
gister it has been shown as shipped from 
Bombay.  There were also reports that 
a C B.I. enquiry was on.  I would like 
the h->n. Defence Minuter to assure the 
House that the facts are not what I stated. 
But in any case if that is so, he would 
conduct an enquiry and catih the culprit 
whosoever lie may be.

There are so man y I hings abou t communi
cations  system  and electronics.  Since 
you have asked me, I shall wind up by 
saying a few sentences.

MR. CHAIRMAN:  You are leaving 
only three minutes for your party.

SHRI K. P, UNNIKRISHNAN̂ The 
question  regarding  Deep  Penetration 
Aircraft ana acquisition of Jaguar has 
been widely debated,   } do not want to 
get involved in the various controversies 
which have surrounded this issue because 
that is not the basic que«tion involved. 
The question involved It not merely the 
role played by   Kanti DesaiorX y 
or 2, b«t w»s DPSA necessary? The 
How* to be antmsd on tbit jMnt&nt- * 
am Aware that there are varfoui view*
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that are possible on  this question.  If 
so, was Jaguar the most suited  aircraft 
for the purpose o! DPSA and for our 
operational purposes?  There are certain 
disturbing  and gnawing  questions  that 
remain regarding the performance of this 
aircraft  in  our  climatic  conditions.  I 
would put this specific question:  Was
this aircraft brought here and tried out 
in our climatic conditions? Because any 
defence equipment that we acquire any 
time, we are bound to bring it and try 
it in our climatic condition.  If so, why 
was it waived in the case of Jaguar? 
There are numerous other questions be
cause I had a very long correspondence 
with the Prime Minister on this question.
I do not want to go into all those details. 
The experience of this aircraft was pri
marily confined, apart from the British 
RAF and the French who had to buy 
it, to tiny Oman and Ecuador.  Why was 
it that they thought that they ought to 
prefer this other that any other available 
model?  Firstly, was it necessary at all.

MR. CHAIRMAN:  You have used 
up the entire time of your party.  Please 
conclude.

SHRI  K.  P.  UNNIKRISHNAN: 
There were press reports regarding this 
yesterdav, I would like to know whether 
a firm contract has been signed and whether 
the factor of cost escalation has been  taken 
into consideration at all, because  apart 
from the question of the strengthening 
of the pound in the international monetary
circles, this assumes importance.  There
is also the possibility of our acquiring
the SU-19 from Soviet Union.  I want
to know  whether this avenue was gone
into apart from the Tornado and others.

I would conclude by saying that there 
is no substitude for self-reliance.  I would 
have liked to go into the problems of HAL 
in connection with this.  In the long range, 
there is no running away from self-reliance. 
If you want to evolve a policy of national 
consensus on defence, there is no other 
way than self-reliance.

THE MINISTER OF STATE IN THE 
MINISTRY  OF  DEFENCE  CPROF. 
SHER SINGH): Madam Chairman,  I 
am extremely grateful to you for permit- 
ing me to intervene at this stage. I will 
try to be  as brief as possible. It has been 
rightly said by hon. members  that the 
foreign policy and defence policy of the 
country are very  much interlinked and 
they havt̂ to be integrated. Our country 
has been consistently pursuing the 'policy 
of peace and has been advocating nuclear
and conventional disarmament. We believe
in preventing conflicts, easing tension and
resolving  differences  between  nations
tnrough negotiations. We wish budgets
on arms race  to be curbed. We have kept

our defence budget much below 4% of 
our GNP. This is one of the lowest in the 
world. Yesterday  Mr. Raju raised an 
objection saying that our defence budget 
is 4% whereas Japan is spending much 
less—I'25% of its GNP—on its defence. 
Apart from  other  factors  which  Mr. 
Yadvendra Dutt mentioned in his speech 
yesterday, we should not overlook the fact 
that our security environment is much 
different from theirs. We cannot lose sight 
of the fact that paradoxical developments
are  taking  place  in  the international
security environment. In spite of the talks
on the limitation of strategic arms and
imposition of ban on nuclear explosions. 
Defence Budgets of the great powers con
tinue  to increase.  The fragile fabric
of international stability has been threa
tened by conflicts and there is tension
oil both sides of our country, the West
and the East. There have been  seme
gains in our pursuit for peace and greater
imderstanding with our neighbours and
we shall vigorously pursue our q’aest for
greater understanding  and  cooperation
with all our neighbours to strengthen
foundations of peace in the regicn. But
we shall at the same time maintain re
quisite Defence prepareflness at all times.

Madam, Chairman, I  agree with my 
friends that keeping in view the geopolitical 
situation and national security environ
ment, maintenance of absolute defence 
preparedness at all times must remain one 
of the imperatives of our national policy.
This calls for a programme of continual
modernisation of our Armed Forces  so as 
to meet the fast changing technological 
and other challegnges in the field of defence.
Therefore, there is emphasis on replace
ment and modernisation, on greater fire
power, mobility and modern com.munica- 
tions. Modernisation is a continuing pro
cess and Government are determined to
increase the pase of m*odernisation taking
into consideration the requirerrents. Go
vernment have, as the hon. Members are
aware, taken recently a decisicn to replace
the ageing fleet of Hunters ar.d Canberras
with a modern striking aircraft, about
which my friend has just  now referred. 
Government have taken steps to ensure
that there will be transfer of technclcgy
and thus simultaneous with the procure
ment, we will also be self-relitrce hy
mdigenous production. Nearly three-fc urth
of the requirement of Jaguar will he pro
duced in India under licence and only
one-fourth would be procured directly.
The Government are also considering the
question of replacing the transport fleet 
of Dakotas and Packets with a suitable
modern transport aircraft.

Similarly, in other spheres relating to 
air defence, the Radar and Communica
tion Project Organisation has been set up 
to provide efficient system of detection of 
enemy aircraft and of sight ccmmunica-
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tioa to link up the air bases with the 
Command and Air HQ/or speedy decision 
making in meeting any threats from the 
enemy aircraft.

In the field of avionics and armaments 
also, similar efforts are being made to re
place the systems bv their more modern 
counterparts.

In addition to the frigates which we 
are manufacturing at Mazagaon Docks, 
construction of submarines has to be under
taken in collaboration with a foreign 
shipyard. But which will be the foreign 
shipyard, a decision has yet to be taken. 
My friend hns just now said that some 
decision about acquiring submarines from 
Italy has been taken. No decision has vet 
been taken. We havr to construct the 
submarines with foreign collaboration 
because we do not have the technical 
knowhow. My friend hasjust now men
tioned about Vijayanta Tank. Vijayanta 
Tank is being modernised. This continuous 
process  is going on for the last two or 
three years. The main battlê tank, MBT 
is also under development witn CVRDE.

\ suggestion h is been made that 1 ndia 
should also have a nuclear deterrent 
capability of her own and should have 
not only the conventional but also the 
nuclear warhead, for missiles. Th'* Govern
ment, taking into account the importance 
of the missile programme, set up a Com
mittee sometime ago  to advicse the 
Ministry on all its details. The necessary 
infrastructure and capability for develop
ing various types of missiles is already in 
existence. However, it is the declared 
policy of the Government (hat India 
shall not develon or acquire nuclear wea
pons and delivery svstems, as our nuclear 
capability is meant only for peaceful 
purposes. Th: Prime Minister has, on 
several occasions, categorically stated that 
under no circumstances shall we develop 
nuclear weapons.

Shri Unnikrishnan has verv rightly 
siid there is no substitute for self-reliance. 
Therefore, we have taken very many steps 
for rapid in digenisation,and this is another 
cornerstone of our policv of self-reliance. 
A conscious programme and policy .or 
accelerating the pace of indigenisation 
has been followed by striving to organise 
atallpublic sector undertakings the manu
facture of various parts and components 
indigenously. Ever since the new Govern
ment has taken over in March, 1977, an 
added impetus has been given to this as
pect.

H\h has adrsted  a special five-year 
pr«*sfra'n,ne involving R«. 10 acres in- 
vejtn*nt vitS tlif* aim of speeding up the

indigenisation of air-frames, aero-engincs, 
avionics and  otbei  accessories manu
factured in its various divisions. HAI. 
has been able to indigenise over 8,50*' 
items, resulting in foreigy exchange saving 
of Rt. 4 crores to 5 crores per year. The 
Bharat Electronics Limited have brought 
down the over-all iirport content of their 
products to an over-all level of «s per 
cent from 95 per cent in 1968 69 .Rail 
coaches, heavy duty transport trailers 
manufactured bv Bharat Earth-movers are 
fully indigenised. In the case*t>f Earth 
moving  equipment  manufactured  by 
Bharat Far h-moveis Limited the indi
genous content upto qo per cent has been 
achieved, in regard *0 certain types of 
their machines, whereas the average level 
of indigenisation is about 77 per cent

SHRI VAYALAR RAVI (Chirayin- 
kil',: What is the total  capacity utilisa
tion ?

\
PROF. SHER  SINGH: In BEMI. the 

percentage is very high The indigenous 
content in the manuf'» -tut e of var shir s in 
Mazagon Dorks lias tecoHrd . n iuma«<* 
in percentage, f.om ;8 per rent fo*- the 
first  frigate to about 60 per cent in the 
latest one. The Garden Reach Ship-build- 
c-s and Engtneet «t I imbed haval«o made 
signify f.nt '■■ontribûon to the indignma- 
tion  of ship-butlding b> manufacti nng 
marine diesel engines and various dock 
machinery items with a view to building 
self-reliance and in 01 der to effrct im
provement m existing components and 
equipments, and developing*' new pro
ducts for meeting market requirements, 
greater sttess is being laid on in-house 
research and development. Many of our 
undet takings have well-organised design 
bureaus. Our undertakings are also laying 
stress on the manufacture of ever-increas
ing quantum of spares, components and 
accessories within the country. In this 
context, I would like to mention that all 
the defence public sector undertakings 
in production participated in the Defence 
Industries Exhibition, which was organised 
last vear. Their pioducts attracted en
quiries. The response for import substi
tution on hitherto imported items was 
also encouraging.

Coming to ordnance factories, I must 
say that almost complete self-sufficiency 
has been achieved in the field of small 
arms like rifles, light mortars, carbines 
light machine gum required far the in
fantry and mountails guns, recoilless guns, 
anti-aircraft guns, tank guns and heavy 

r mortar required for artillery and mountain 
regiments. The extent of indigenisatiou 
achieved in tome of the important conven
tional arms are as follows:  anti-tank 
recoilless guns 99 per cent, semi-automatic 
rifles 99 per cent, infantry mortars 99 per 
cent and Air defence (tuts 80 per cent.



293 DG 19™m80 Win  CHAITRA 6, 1801 (SAKA)  of Defence  294

Rapid advancements in technologies 
and changing: tactical concept* result in 
the demands for farther improvements 
and sophisticated Niersion of conventional 
arms required by the three Services. With 
this in mind, the efforts of the Department 
of Defence Production are continouously 
oriented towards arhieving the speediest 
possible self-sufficiency in the production 
of conventional arms by accelerating the 
pace of indigenisation and updating pin- 
auction  technologies  and  skills.

In order teffurther accelerate the pare of 
indigenisation and to ensure coordinated 
activities in respect of all the three Services 
and to oversee follow-up action,  a high 
level Group had been constituted with a 
number of technical Groups functioning un
der its auspices. More than 14,000 items 
have been identified by these groups for mdi 
genisation. These will be progressively 
taken up for indigenisation. In order to 
acquaint  the  entrepreneurs  regarding 
various types of items required for Defence. 
Sample Rooms are being maintained at 
Delhi, Bombay, Calcutta and Madras. 
These are being reorganised to make them 
more  accessible,  effective  and  useful.

Madam Chairman, questions weir rai
sed about coast guard organisation, that 
the fishermen should get protection in the 
areas where they go in for fishing

MR. CHAIRMAN: He mentioned re- 
cruitment. He said that the sons of fisher* 
men should be given preference i»i re
cruitment.

SHRI VAYAIAR RAVI: Thev should 
be posted somewhere near the sea, not 
in Delhi.

MR. CHAIRMAN: These were the 
two points that he raised. Preferably in 
Madras,  though  he did  not mention 
Madras.

PROF. SHER SINGH: There is force 
in his point. Those who live near the 
sea should be posted there. I think thev are 
encouraged and a number of them, offi
cers ana others, come from the States 
which are near the coasts.

Sir, about the rehabilitation of ex- 
Servicemen, some questions havr been 
raised. We are doing our best to request 
the. Governments to fill up those vacancies 
which are reserved for Ex-Servicemen. We, 
in the Government of India, also have 
reseryed 10 per cent of posts in Class III 
for them.

SHRI  VAYAIAR  RAVI:  Madam 
€h«iirinan,..........

 ̂MR. CHAIRMAN: You kindly wait, 
rresenre your soul in patience, Mr, Ravi. 
Wet*? continue, Jtaju Sher Singh.

PROF. SHER SINGH: For self-eu* 
ployment also there are a number oi 
schemes in operation and now, before the 
jawans of the Armed Forces retire, we are 
making arrangement for their training so 
that when they go out, they could find 
some employment with the training that 
they have received there, and we have 
provided the scholarships and other faci
lities for this purpose.

With  these few words, Madam,  I 
conclude.

SHRI V AY ALAR RAVI: What about 
Sainik School employees ?

PROF. SHER SINGH: About Sainik 
School, we have recently taken a decision 
to revise the pav scales of the teachers in 
the Sainik School.

SHRI VAYALAR RAVI: What about 
other employees ?

PROF.  SHER  SINGH:  For  other 
employees, a Committee was appointed to 
go into----

(Intnruptions).

MR. CHAIRMAN: Any questions that 
arc there can be put after the final reply. 
This is not question an̂ answer time.

SHRI VAYALAR RAVI: This is only 
an intervention.

MR. CHAIRMAN: Then he need noi 
reply if it is an intervention. You continue, 
Prof. Sher Singh.

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): What about the Garden 
Reach Workshops employees ?

MR. CHAIRMAN: This is not the 
question  and answer time. If certain 
questions remain unanswered, vhen the 
Minister finally replies at that time you 
can raise questions. You pleate continue. 
(Interrupiitm). They will deride what they 
are to reply. You don't have to drcidc.

PROF. SHER SINGH: Madam Chair, 
man, I have made the position very clea. 
more than once in this House about the 
strike going  on in the Garden Reach 
Workshops. There, a tripartite engineering 
settlement has been concluded by the West 
Bengal Government and under that agree
ment, we are prepared to give other 
benefits also, incentive schemes etc. That 
we have made it very clear to the employee* 
But we cannot bypass the tripartite agree
ment where....

MR. CHAIRMAN: You are taking 
the same position you took in reply to the 
matter raised unaer Rule 577 it seems. 
You do not have to repeat that.
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PROF. SHER SINGH: The position 
remains the same. How can we bypass 
the West Bengal Government ? Conci
liation proceedings are going on. We have 
entrusted the case to the West Bengal 
Government for conciliation, and they are 
engaged in that exercise. So, I would 
appeal to my friends to help them, instead 
of standing in the way of the conclusion
of this strike.

Before I conclude, I must say that I am
extremely grateful to the hon. Members
who supported our defence policy. I am
glad to say that the entire nation is 
behind our armed forces who are maintain
ing constant vigil on our long and difficult
national borders  to defend  our hard- 
earned freedom. The country is proud of
its jawans,  and I take this opportunity
to pay my warm tributes to them and also
to the two and a half lakh workers en
gaged in various defence production items
as also the scientists who are doing their
best to give us the latest research. Thank
you very much.

DR. SARADISH ROY (Bolpur): I rise 
to support the Demands of the Ministry 
of Defence.

The Defence Budget al lotment this year
IS about 15 times more compared to the 
first year of the first Five Year Plan 
period and about 11 per cent more than 
last year’s revised allotment. The Defence 
Ministry is the largest single user of our 
limited national resources. Detailed budget 
allotments have been kept a secret for the 
last  several  years.  Even  Members  of 
Parliament are not acquainted with the 
details of the Budget from  1963. This 
extraordinary secrecy causes confusion to 
the people who are kept in the dark re
garding what is being  done with  the 
huge amount of money that is provided 
by the Defence Budget, but there is hardly 
any secret which our opponents  cannot 
know in these days of satellites and sur
veillance. Only the people of our country 
and Members of Parliament are kept in 
the dark.

While not undermining the importance 
of defence preparedness, I have sharply
to point out the fact that these allotments
on defence are having a crippling effect
on  the general growth of our economy
and placing heavy burdens on the com
mon people. If a rapid growth cf our 
national  economy  is  not  ensured,  if
foreign multi-nationals and Indian moiio- 
poly houses are allowed to exploit and
amass huge profits, who are to pay the 
bills for  our  growing  defence  budget
except the common people, the peasants, 
the workers and the middle class ? Real
and lasting national defence cannot be
built up by depending on arms alone, if so 80 
per cent  of our people are suVjected to

ruthless exploitation and constant fati-ti- 
isation, if people’s defence capabilhy ar.d 
their morale collapse, no matter hew many 
thousands of crores are spent on aims....'

THE  MIM.SIER  OF  DEIIKCE 
(SHRI JAGJIVAN PAM): Mc5t cf lie 
details are given irj the Budget, if jc« 
care to read them.

DR.  SARADISH  ROY: Frcm  isCg 
onwards you orly gi\e tie gist, let lie 
■ details.

The pay and service conditicns rf the 
lower ranks of cfEcers as well as oiriinaiy 
ranks of our army m?n  aie far fitm 
salisfac'ory. Age-old rules and ifgulalicrs 
forbidding the reading of seme ritwspif tis 
and journal? introduced by the Eiitiih 
colonialists still continue. Am y n in tie 
spied upon and contact with other cîii 
life and democratic cuiieuts are Leirg 
severely curtailed.

Still it is  sought  to  be  mairtaintd 
as a mercenery army than any aim breath
ing in a democracy, in a free and inde
pendent India.  Only the blccdy clash 
between the Navy men and the people in 
Vizag the other day is enough to show the 
gulf that exists between the aimy ard ihe 
civil life.

On going through the report, we find 
that in the name of mcdernisaticn and 
indigenisation, the main  emphasis is cii 
automation, mechanisation, management 
technique, etc. No doubt modernisation 
is necessary. But we should not fcrget that 
we are a poor country econcmieally £rd 
we cannot compete with other countries 
like USA, USSR or even China in this 
respect. There should be a prcper bahrce 
between the need of mcdernisaticn and 
the realities of economic situation.  In 
spite of some advance in internal prcdvc- 
tion and production capability, the de
fence apparatus is till  10 a great extent 
dependant on import at a great cost. W e 
have 25 years of experience of manufac
turing aircraft but still we have to iir.]:crt 
all combat and transport aircraft.

In  this  connection,  I  may  rrenticn 
about a report on Jaguar deal. I have 
gone through the papers. .An artitle fas 
appeared in Bli/Z uiz., “Inlilt-aticn, fabc- 
age and corruption. . . .lAF sell; out HAL 
to foreigners.’’ There is alfo a rejoirc'fr 
by the Chaiiman of HAL to lkis. I la\e 
gore tlrcvgh all  he;e. Eut it is rcl Et 
all convincing. It shculd be seen vlflltt 
we can Ourselves ir:anijfafture svch air
crafts or not. That should be ckfitd. 
50%  of parts and equipmert of naval 
craft we make, are imported and v.e aie 
in a big -way dependert cn irrpcil ri 
many other equipm.ent. All this rrcers
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that our emphasis on research and deve
lopment ana attainment of self-sufficiency 
i» very minimal. Hence the first priority 
in defence should be attainment of self- 
sufficiency  in  arms  and  equipment. 
Imported arm* and equipment is not a 
sure guarantee of defence. It is a way to 
disaster.

Now I would deal with some of the 
public sector  undertakings under  the 
management of the Defence  Ministry. 
First I will deal with Bharat Electronics 
Limited, GHaziabad, which is now under 
lock-out. The management says that the 
workers were on strike and so they  had 
to declare a lock-out from gth March. 
This is the copy of the notice pasted in 
front of the gates. I quote from Form No. 
23:

“7. If strike, pleajtt state whether u is 
directed, o tjamsed  or controlled by 
som- union”

and the answer to this was:

“Nit applirabli ”

There was no strike. If you go through 
the production records of the unit, you 
will find that even on the day Mon 
the lock-out wa& declared, there was m* 
fall m production  The workers weir 
only ablating for their d<*mand There was 
an agreement entered into betw cn the 
workers and the management last year. 
In spite of that, the workers are agitating. 
What was their demand i They aie 
demanding CCA. The management had 
issued a circular according to which the 
workers in Calcutta, Bombay and 1 Madras 
will get that allowance. But that allowance 
is not given to the workers of Ghaziabad. 
The tunny thing  is that the officris are 
getting th<* allowance on the basis of that 
circular. The officers are getting an al- 
owancr of 6 per cent as City Compensatory 
Allowance.  But the workers are  not 
getting it. In that agreement, it is cleaily 
stated that there will be no City Com
pensatory Allowance for the officers,. In 
spite of that agreement, the officers are 
{petting it. So, this 11 the workers’ legiti
mate demand for which they are agitating. 
X hope, the hon. Minister will try to 
meet the legitimate demands of the wor
kers.

**SAs regards the Garden Reach Work
shop, the hon. Minister just now stated 
that we should take an initiative to  im
prove the aflfeirs of the Garden Reach 
Workshop. The Garden Reach Workshop 
workers are getting the most minimum 
wages as compared to any engineering 
worker in Calcutta. The unskilled workers 
are getting Rs. 440/- including D.A.  and 
the skilled workers are getting Rs. 560/- 
induding D.A. They have never gone on 
strike. For the last two years, they are

agitating for an increase in their emolu
ments.

There is a letter which has been signed 
by some of the officers there. I would like 
to- quote that. A Joint Secretary—I will 
not name him—has given a written assur
ance “that the workers will not lose any
thing in view of the fact that the ensuing 
settlement which would be arrived at for 
a period of at least five years might be 
given effect from 1-1-77.” This is an 'agree
ment, this is an understanding. The only 
difference of opinion is, from what date 
the agreement will come into effect. They 
say that it will come into effect from 
January, 1978. You are not honouring 
the assurance that you have given in 
writing. I hope, the bon. Minister will 
do something in this regard.

About the employees of the ordnance 
factories, it is good that you have formed 
an ordnance board. But the victimisation 
of 32 workers of the Gun and Shell Factory, 
Ishapore, in the last few years, is there. 
The Railways have wth drawn it. They 
should also do it. Similarly, there is the 
victimisation of 14 workers of the Carriage 
Factory, Jabalpur. I would request the 
hon. Minister to do something  about 
it.

SHRI KRISHNA CHANDRA HAL- 
DER: The Defence Minister should say 
something about the bonus  to Defence 
employees.

*fr xm ̂tTRor (tft sr̂ft)  : 

snifter Tsm wsr stpt  srr̂ft | fa

srar  *fV | ^ *

ffcRT# T̂TfTT f  I

flimfa war ip? ?iT3r %sr

qft  % srsrs 'rc  ^ I  ̂*

tjg$,   ̂wt«ff sft |

*TT STTVH 5* #5 | ?

$ tfsfr T|[  * Tg §rfa?T

11 5# *rr*r fa

&  vsn % r̂

t »

TTSf ^ fSRT %  cTrTT

fft fcsn  ^

 ̂ TOft % I xrsp ^

t 1 % ^rr

fa *5 sot  ^ sprefcfWtf?* $,
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[«ft TTar STTTIW]
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13 spprtfr,  1979 vr q f̂W fW f
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qwsfraw  *»t  ŵ rt  *t  fvsmrr 

«rtf5w=?n«T % m*r ?r?Tf * f*jftsr i sfar 

$s?t areraT | fcrcwt   «̂t str% 

f i apta *r§t  ww <£TT% vtvtof 

ir f *t *?I  m m % 

wnrar w  vT?fVt, vifcft tt3t   fpr 

58 srn %r  | iwrm ^t?

mfom m  3ffT O * «rtf *tt  $*t% 

snatt ij

at   w wtfat i awwurrS «nfart 

$ \ *T%fiwrffc»n wftwrffcnr?

«ft*rcrc

n̂prxsrriftft*, m  

iw fa m w 

1m  irtf I?   ?ft irar ift

sRST

*̂PT|fi r̂r̂aPRT ffrwtarcwryfgft 

«TRT«nrrt   f̂tg r̂rw,ststft

*rsft an* *ptt i *ftr 3r ̂
ff at mr m  ststr ̂r$ft *th fw  i 

wt *r?ft  ̂ xm  ifth

«rr, sfa: srtrR ̂ «ft ̂ pft 

*ft I *T5   R̂T WW «P̂T «rr I 5T*Ît̂ 
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| I Rfo-WT  ̂m -iwvt   M z 

ĵtctt #?rft*   % arrf

ffrrr % gr̂ tfirr *r ^

arr   i  r̂ar-fto | %

«ft VTT4T ?Tr̂JT fiT«r ̂ 4 srfsT, 1978 

ift 5ft̂-iw t fa**T 377 % 'STaft'T

TrrJT̂rr ̂snrr «rr i faT 2 9 sr<r*?r, 19 7 8 

r̂t  ? ?r 1 t<fff *rift %

ww vt *rr?TTtT'T f̂ r «rr f̂ r̂t| ift 

fw  ?r|f f̂ T ir.w cT̂rr r̂«ft ijff wrt 

sjttjt r̂ Torr wrt̂rr 1 sr? it w  #ft 

qr̂r f̂ rif ?r'r

Tt f% T3T <̂T7> fq-5T ITTT |

f̂r̂rc   % €itt Pt̂tt ̂it ? «r? ?ft 7?̂t

ft <rf 1

6 rrfri vt itt r̂rsfTT̂r r̂̂;, 

r̂TTT q-rsf ̂ft jftr?-T ft   «ft, ŝr̂r 

t§ fcj $ <ft t *nrr 1 ̂
sp-̂r %   3ft îr ?r>    ̂ ̂  | fa

3r*T*ri7 #sr «pt f?r#*r ft *r*rr   ?ft 

?̂r fa $*.’ srff 1 ®3ff ft t *rr*r 

t̂ |*T % ̂ T̂|5C IT3TT, ?ft   T̂ 'Tf̂-

m   W   'WWW" 1 Tf f?r̂ fa 

fa3f?T ̂r fa'TT »T7T I  arir   swsftor 

«rr̂ % 7̂*fff v$r fa ?rft eft 

3T| fâT   ft *TTr,  srrer   t̂ 

$ 1  ̂?r ??r *k ir«f ̂ frn 1

?ttt TTx®rrJc % *f«Tr̂T m Mir 

;̂ r,  r̂ar 4?? frr m,

crerr   sr*? %   <rc fa-crr w f 

arr̂r ?rx?sff irt f̂as  ?r  snc% 

r̂̂frrT # tfxftz sr f̂t w n̂c «r?«rr?r 

fa?r 1 1   r̂tTJrr (6 <ri5[f<) % 

H* fV*T ^3r:t*r   # w$t  m

fa ft fw  *r aptf M r  fbm *tjt 

I tfh: r fârr sr/t mm

t 1   Rf »ft   RT'  pTf

'iftf tfa*
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jrforr** % faq  w  w#sr *r mrz 

if iwr ¥sf  qarf $

srwf *frr t?r  i  q* §*rr f « *r$r 

$irr «r$ vr* $t  n'OT 1

fjff ? wr tft TW ?TRT ̂fffit 1

q̂rrft ̂rnrsprrct  %  wfffR

*rsr& <r̂r *str *Wt # snwft, 1978

5sr «ft  % *rrcar vnr*R % mwx 
<r 3r?f'firfz;«r ̂ mr ssrt*r ̂  *rfnr<rr 

«bt r̂nr̂RT̂r wwr farr «rr 1

qx  ***** . sr«T3RT:  ?

*ft t sr «T.Titrif . f*rnft r̂rsmfV 

$  «Tiif TjTr »ft ̂TfTr vter ̂  1 

etift *pr 1

?*r>r sj.-jt 20 TTf’f. 197 s vt  fsrfew 

t*r JT srijirrc % ytf an#  wr* ®rft i 

if % israT wi  nf

SF̂R % <T?r *f Slfa ̂  4 STSN’  WTfr 

3Tf3r  ̂JTff STF*T zsm, STR m 

zntt4i vt mĵcrr %f&7 m *rrft vft 

w t # *rr£«ft 1

fqarcfr *nff $ srar sran tf?fr «tf- 

fwr tfk fa&r «rraT qr  # at

firfe9r f$ff  *fk srareT 

% ft  ssfa % ststr *r#t 3# fatf?pr
3Rt ŜfTR 5T̂f fa5TT  I  T̂TTT

 ̂  |i q?t?=r % srarsr  # i%r«T «rr f%

r̂nrq,  tft ̂  srr̂,

%far  ârr ̂  nsrr »tftetft mm
% srm*  % 5*, srt ̂  <r̂r4YRpp
*rfa* *ft  <r*TT  srarr >fa* 

tfa*  ̂ I  F̂TCFT ^RT ^rr  | fa 

$ #3R !fTt ** I  faWRf fatrr TOT I 

fa  vprR %  % faro if

VRr*tar*fr«ta;*f$fat 1  arm

| fa srcrr* *fa* «ft fawn: %  ?r

I  *frfanrc**flriflr i#*r4?nSs 

fpr |t  tjt̂  if srtt

*̂tr  % qrWf %  g|  » 

 ̂f yif̂ PRTf <ft f̂wrfgrar 3r»

PR *rrcr if ?»nT % tot *rsft 

stsot vt r̂   ̂5to fan, 

FSRPT ̂ T TOT n tmr ̂ p«Frr  ratj 

VTT̂ n̂ faprnrf V> q̂r ̂if  ffT

*TCT fw, ?RT ?T|f *R 3TT? it «T7̂

^ f̂ R ‘‘ftRTST 2000" ̂TT’ffk »ft

*̂rri?r % f̂TR ̂ tr 1

«ft vr̂ft % <frp=rR  ̂ 6 «r̂ <

# ̂fsR?r  if H15 sennc  r̂crrf 

?rffai? r̂t̂ î t?n#«nt5C 

^ jftsr  spt ̂rrr «rr i

n̂pnr  ĉqr̂r sw tfm\

mm ft ̂ >r | i tr̂t ̂ ir  % 

m\ 202  wîzth  M ^

t, srafa ŵn?h: <mr ̂ ft̂ f̂t 12,

12 97V  fV *n$tf q̂ nrWt 1

ftrf̂ r  ̂#ar ̂  %

 ̂  200 tt̂ q̂ff % f̂rr f̂ r qf

^rrf fa* | <

^ ̂ RToTTT FT̂cTrRT

fffr | fa # m am crrt %

fate  ^TR SRT T| I, ̂ Rfa

 ̂  ^  T̂fsf? ffsnfhe, ̂ fwr if 

fafSTRT I fa m   tBHT % crcK-1 apt 

SFRT T̂T t »

15.19 fur.

[Mr. DbpuTY-Spbakbr in the Chair.)

?r  ̂̂rrft ̂xvr vsnrtt % ̂ tr

TK 13ft WR5T ̂   R̂cfT % 

fff̂r STT̂TR ^ff tit  m m ̂

m  •
??sr % ?RfVt  ?

«ft IT2W  arTŜft # ̂ T t̂ if 

t fa qtfâ TR apt q̂-5 ^ fa**

I  ̂ wlr *$rtfrc if  f̂a.
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[^TT W WI]

xnrf «fft tV?  $t»ft ,

**ppt tr̂ mr 5̂t | fv   ̂ $f«nnff 

I Uf TirRET *m$ 

fa qTfâTPT »q<E- s f cPTT firerer-111 

5TTWTT *Ft STRTPft IT *TR f*TTT SW £ ,.

f*rfaq 9TfTf ?frqr̂% t%n f£ %\

8PJSTTCfaSTHT m  ̂ TT |,(< R  ̂ 

ITT tr̂ -i  % SR«f) %f!FT

 ̂w % ̂arrf Ten'fvtrT̂wf cr«rr wsi\ 

3rr*nrnff ̂r «r?r ̂  tott i   ̂*ft 

snrsfhnr tw ®Pt fat ̂  qg- tr f ® 

y'RTW *rfaf $  I  ^

?«T®r fatrr *ptt «r. fa fasrrotfta'  ?Nt 

arTJĵT̂ff % snrsTrc sw  *p̂ <t*tt

% «rr? w  f *r % «TTW STT*   ̂

srssr T̂ srofr to  tt *ft 3?ptt v* 

9̂HT ?Tft I I  3T̂T irfhFT 3r

9T3T % fiWTStft Sfft tft *TtaT ftHT t I

fortfa f*m*r ^-i 

% t o   %  *nr*r sspt

apt effrTT 5>T *T+rU §[ fftrW cf7? TTfa-

vwrtt srsif srr ?r vvm\  *r®r fam 

tott|i m v r t #*t*t̂ ftrar-

11 T̂TTT

*ror$ | fa

qrr $*?rm to  *r>  5*

srvff *jrr  fosrcr ̂ Tf̂r

ijw *tt̂ t 5̂y fa msr fasr% «wt 

|*ptffa *sr%^«rr  fas* 155ft

*rft? VI *ft*T ̂TT I m  *«TT if «TT 

*1*17 fa  2000  vr t I 

*ff*rT»rm? f3Rr#?ir%5̂ t 

*rwpft 5f  «rr fa 51? % ##  # f 1 

? ?tt ̂   srtt*  *m 

otft srtf fwn fafesr *rc*&re «r̂ft 

ottt *rror frc’PTT *f?t r̂r  qf̂rr 1 

«n( tii  n# wrrfa fWbr̂ ft

tffa  t *rnm *5 ̂  $ *ftc

tftm* «r ̂  t-.-.*(«wwm)-...

T̂iww«Tfhw :gnr 20fw «̂r 

•sft tm w m : wr 20

?

wsw 20  fine

?rt wtt   ̂ | 1

«ff TNwrenm :  gj? y  ̂Rf

¥V ̂ ?T <TT  «TT?rr 1.  . . («WTW).. .

vnm, % carr̂nRf  r̂?t qft ®>¥ 

%T  ...(WTHTR).......

Shri K.P. Unnikrishtiaa ’. Mr. Deputy* 
Speaker, Sir, only four hours have been 
allotted for Defence. It is a very important 
subject. It involves 3,000 crorei.

Mr. Deputy-Speaker; It is decided by the 
Business Advisory Committee.

«ft twriTm : sfar̂, *rQ fnT̂r 

wfk SFPT t ?T ̂fr?T 5fT*T 1

Jf ?nr ̂tqarf rt ̂ stt ?y ̂  %w 

gnr5N?r w?V h?tt ir ??rt ft fa?rci 

W ot ̂  t̂ t | fa aft ̂r% w 573r

*FtJW

*p̂f gftrft wnpft ?  3*re?t t̂*Rr vt 

f̂ts1 *p"t ,?T«r ?r*Hn ?  ̂ *̂t  t̂

5f?T3ff 

% w   >̂it  qr  tnjKT fm 

55PTT ̂Tj ?5T̂T W ’t K I

*f?ft 9ft

%  T̂T f J

W W T II  ̂  ̂H frc fnfT* 

TTfW % ?fwf ?f !Jf»mTT WT*[ TO ̂

w«<t«rftr̂ t? i2*f% m m  

|t̂  I? iftTŵ fw«r|rir i«ftro 

«ftW t̂ W »nrT|fa«n9ftf 

’npf r̂w ̂  1 *rt w gi w t w 
«w| 1 wrw M^vff%ftp t̂
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arfmr **rf  w   ̂ <n?9rr 

s*ra t ?

| fq? wtfiwrrfr ff sr̂re 

aw  1 amr«rnff ̂  ?rt# %

-Tr^ srrsp# wr f ?  % ww %

sftalr *?> <*?tt  *r$»nr fa cfWf 5r *̂*t 

*5? ̂ I ?*f VT ̂'fT | f®P 3PJVTT % 

im t̂T &  WTKT fsft1 ̂  <TT&T&

3fT?p?ntt *rtr |  •

ârTT mr faTm 1̂ -1 % tot 

7TOT f ? WT 3T<J?TP:  arrvzmr %

 ̂  tt fipan f̂a  qiftw rFft 

5 ̂ r f*rcnr 111  *rre f*nr  ̂t 

13TT WW 3R f?rw srrtt | ?

*Wf jfV ftvwff % T**V3W KW T ̂ r£-

w i m t i

f *r  * 5* wr m  gwr | ?

zrfĉsr? ‘ vt c*? fâsr  eft

tfkf*?Tnrrr<*5-1 % £FT'

T̂?TR *>> firtt * R?r  tfts wk mm

ft %*\ | *f*r % f̂rrsr ̂q>-i snft srftt 

srrT$f iooô t̂̂ t
srr* fcr | ?

vrr fr sr*j*re % flr«r ̂  sfWff 

ftft*rTTf f farcr%farcr 

#*rcff«r?

tfteT wff *t fo*rr «ror j $ «tt its 

seflpr t ?  *rf* sr?r& *npr % far 

«n*w ft ifom   ̂  sft
w ŵrrr  vforcr $ *ft <refar 

ftrfssnfar̂ Tfw 

4.5*finnr*f  »  rf* 

 ̂   t̂ ?n«rT r̂ij?rTT %

m m  m   forc wra *rt m   m  

i i  tprra u**r* t 1 

w*r$ «r* *nP t fa «fer«m 

fcrtm q«*i % ^ *mrf vt mi

qfrqrfwTT̂ 2oooOT^ f̂wr?ff 

%̂rr%%snRTT3ft» ^TTferrwt? 

*m *Tf ̂  t frt t «TJ0STT **TS?TT |f f%

wt tpp

F̂r̂ftw?rr% %f?nr vror Jf snw?r vrf 

ftTfrl?

f# fw r̂ ̂frt % <mT ̂ tt | f *p f«r®# 

msr.fagrrc  ̂  f̂TRR

*nrt«T % ̂  *R w  m ?r> ̂  fa snpemsr

STtft ?#F 9RT «n ?flr  ;%

TOTf%. .. 

m m * «Tftw • XVSftlTm 3fy

I

«fy TfiPnnTTW '  t ̂fcT  VT

TfTf 1  OTT *T*rfaTT f%  f̂F, w&fa 

«PTTfTf \

srrrs ¥?3rTT spt «ftT % «Pfr TOT I 

xn ̂  % «w t  «ftr % f% f̂V 

smrsfVa  5mr f̂r̂ %  «jftr

q?R   ̂5RW Tf 1  *Tf  WV

?Kfr »wr  f%  t

mte * ̂  «r fRTT M  fwr% ̂  

% f̂ rk <rr Tt̂P  snnft  1

m  ̂   | ?  s°faraT ̂ ittt ̂ [R

?nrr 1000 vrwrf % ĵsff  *RRf- 

 ̂  itwtt % %

jr«rnr% n̂#r% mur prrr  %

TOmrfasRT n̂%r \

t̂%?r % *fta,  wnr ̂ r %

s’fr r̂%   ̂  ^

’WPPFT’̂t |. . .

«wnr mw ft̂ cj(iftT?»riTO) ;

1

vhx m mtm:
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(«ft TO ’TKTW]

*i*t   % ’Rive anrPTT wr $, 

fgr?rtf%̂ TTt̂ Tsr t|i 

Hi ?$£r   ?ft w%   fcihfr *to:

Trarqtft ft? qto st ar̂ nr srtta? »fk qtar 

*ftr *r faff

*mr *Nr; *̂T1 I   cP̂ # ̂  % 
3»TĈr̂T55rrar sit sm̂rn fasrcr̂  

% $«rr̂ qftsr % ywrrf tk ârr̂ swt 

vm I cHTT fWT  Sfft srq- 
sft%ftTTJTT*mr|fiT55fr̂rfV faRrisR*
arm 11  ft smrnft §r  fwfm 

vztftKzft sr'Tsfcrr tto sft % $ ftt̂ r 

qr̂rTfsp̂fq-%f?rc[ f8f57̂«rr̂ 

srcrff% 'T̂ % tffcff *t 

| ?rtr * *r   tfafirrr̂  ̂̂rPsrsr 

% $ *trt *(H *ft ?ft% | i   ft it

STOPR ̂ ’T̂fhsRT flfsn 'TTR 5f?t

f̂ Rr 40   % *ntsr fffSr  I i

fvfeUT 7 ffTfi 1JJT OTR ̂  ̂ TcT 

SRTT̂t I *T*ft JTm̂P ̂TFFTt, ffwrt

i  gr?|̂ r

r̂tr-p   sjft̂ftat *st̂ sfir vrff

%   *pt  i «n: faarnr
jft̂r  ft*   vr%F=m

?PT *n̂t ̂ TT I  ??T cĤ % 5WT«r T̂ 

nrft*r %<ftt <tt 
srp ft vm wrt ft %-m t ?fVr ft 

| i 3 *r>r sra qftsft ft 

yrfrrf F̂-  ttot̂ t % *m ̂  ? i 

<tt trfa  n̂tftfasr tftor  =pt srcra 

sr vrir *t fcrr % ftrfr *rf?r it wmr 

'Tfmrir ft *vm 11 m wwmr §■ 

arr̂c *rft | fa? fâft for ?nqr% wrfr ft 

ft jt *rr*r srn? i

#zr? r̂r *n$?rr gf 

fa? ^ *$3 ft ftro*WS ’SWT SJTf 

tfa?f*Tfr*rspR%**r 

f»a 3TP? «ft wm *ITft  (qrf̂ RTR 

lr̂ r*f̂ ) ̂ ^ ^ ^’Trfcrcm

of Dtfme*   $sa 

#WTT %

itwfmft i ?̂fr*r wrrfWwr  ̂
fircnr ̂qs~i m  «rr̂ | i v»% 

«r«r̂rvt tunti 
»ft 100

farrsr t^-i  ̂ whr  ̂i(iv%  *ft 

mtRT fwr t I  HTTITo  fflfpwir 

farrrft̂rvtgjrt i  ?rt?mt m 
f<?T< gnr̂rrr 5 m  % ftrrr*   % 

ftRnT r̂i  ’̂rf̂ hT^PT q̂rfr t 

ftx f̂ TRT TnSTPTT 1982 *T 3̂?  ̂

t̂ptt ̂  ̂ %r, srcrfa   ?mrr % 
*rt ̂rfsnr ̂ fwrwt srr  t ft̂rr i

?rf *rns | fc ŝqTT %   w 

TTrj%r % far̂r | ftx fspr cRf 
§ s*r   vt f̂rarr »ttt, wf r̂̂rsfrar 

sr̂rTcf̂   i  *nft*ft*nrartfc
^  Jr   f̂ZTT 3TT1T iftr ̂JT % ̂ R-

JTfr T̂*r?TTT SFIT̂ % f?F»PT ft 9̂TTT

Tqr.ê w wit iflr *jfr

% ft*\ 3rt?r̂ t̂# | s*rfatr ?nr wr? 

n̂TTccT *Ftfaq 1

«ft Tiir ?r Tfsr*  fmft «rnr f^
 ̂ t̂fiTTT |  (fk<T<ft VT̂r  f*rf̂ OT I

f^rftTOhRrm ft lr«rft?rt̂  ̂

?’cr?rn?»2{# i

??|« W *$**  wr ITTT W<T 
^rcr i  wr%9?rq?t*m#fiirrT$ i

«ftTfir v.Twrar. %n* 1rto% fw? 
?rt 5*rrr   m̂r % amtftorc tm
^ t wrW   i ̂  ̂  srw tiw m M

*rjr ?ft fytrmtT ̂  *r to ̂Ttnrr i ft 
qfyw ft grr?» rpt fg-HnrT ̂ tt gf (

gmtwrwûhm: wr«nw¥Ŵ, 
irfjMt̂tfh:̂ qtsm r̂ r i
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3 yawl qr̂ TT g ft? qy vreft

qfw  «pY iftT %  «TT T$t | I  T̂ 

■ft <ftT $ SPTJfoFr TT*T 3ft VT HTR f̂ TT 

TfTf 1  faw ?p$ T̂TTV STSTTT Vt 

?wrr jfgfaqfa qr̂ fte  ^ 

qr =#r %  ̂  w«t  <mT  T̂r 

«rc   ?r̂   umr?    ̂ 

*ft tot  *   fa  qrf**?rrc,  t̂r,

OTffiTfifWM, 5TT5T *ftT WrT̂9T trap q*T 

iwrfw £r?- % *t% srm tf\r m ̂  

% ̂ <p   qfosft ’ht̂ t ^rm i  $ 

?rmT wft simift %  fat*  srcmrr

,*T?aT ̂ fa $TR % <TT?T imfxvr % 80 

^-14 ^WT ’SWT 'Prerf f̂ TPT, *ft 

t̂ -4 #s*r f̂nrnr, 800 |*ftareT 
sft?   wrt   «ft <7 ̂ n% t; sr̂r fsnrR 

$» trir̂iTT?T%'Tmt,?fhr'rTft'?5rR 

% crnfr 35 îirai tft stt   I \ 

*?»> ̂r «pt ̂ttt 7̂rr ̂  sftnmr 

apt m&i «f> r̂fasR *$» mx 
«m$fa*r tot *r wto  ̂  | ?rt %% 

imjfav ̂f«rqrr srt̂ *r   ^ v*rr

*TT%r I  (asrom) vpq 3W «FTT$ 

trT̂ n̂̂ 1 isfiramvt̂ w F̂RT 

n̂f̂r  gf* ̂ r *t fimm

g st   *rc*f vt «  

sftr crfc ?r$t eft vf̂rwi; *«r & f̂rT 

swt$ *<tftTerero trar t,w  *t *wmr

 ̂ I *mtT5TC?T   «PWTT,

9rwt *rt*rramj 1   ̂ fWRixt % 

*rr% i

SHRI p. K. KODIYAN (Adoor) : Mr.

Deputy-Speaker,  Sir, I alto join  my 

hon. friends who had expressed serious 

concern to the developing serious threat 

to India’s security.  1 do not agree with 

Dr. Subram&ni&m Swamy when he says 

that the threat it to crme from the Soviet 

Union, a suptr power, by which actually 

tie wtcUed to conceal the real threat that

has already started coming from a super 
power, that is, from the United States 
imperialists.  They have already decided 
to creat a 5th Fleet and it will have a base 
at Diego'Garcia and I think it is not only 
a threat to our country but also a threat 
to all the littoral countries around the Indian 
ocean, particularly around the  Arabian 
Sea.  It is time for the Government to 
take serious note of this development and 
it is also time for our Government to tell 
the United States that they have no busi
ness to meddle with the Indian   Oft an 
and particularly in the Arabian St a. The 
Government ol India should take the had 
in organising all the littoral countries and 
make a strong protect against the United 
States role of self-appointed policcman in 
the Atabian Sea and around our coastal- 
line.  Therefore, the main  thnat that 
comes particularly as a result of tin r« rent 
developments in Iran is from the U.S.A. 
This brings us to another area which is of 
particular interest to us.  We ha\e btm 
threatened thrice by the country. YVe ha\e 
been attached by that country, not once, 
twice but thrice.  That is Pakistan. Since 
the United States has lost its military bases 
in Iran, there is every possibility of fuither 
increasing the U.S. military aid to Pakistan 
that too in sophisticated military wtapens 
and equipment?.

This has added fuither to the thnat to 
our country’s security.   Iheie is ab>o 
another development which the Gcvem- 
ment of India has to t take note of  There 
arc repoi ts about the United State* attempt 
to knock out a defence organization, a new 
military alliance  comprising  Pakistan, 
Bangladesh and Saudi Arabia.   Apatt 
from that, if you turn to our North time 
is our great neighbour, China, wh« m Dr. 
Subramaniam Swamy tried to show as 
engaged in rivalry with So\ iet Union, by 
which he implied that Chij a. <\< i< ii it 
wants, has no time to turn to oui bciders. 
In this connection, I wart to point cut 
that the Peking leadership is the most  un
predictable leadership in  this  tegicn. 
Nobody knows at what time they would turn 
against whom. Their aggression ol Vietnam 
has fully made this clear. Wliat I want 
to say is that it is all the more important 
that ’we strengthen our  vigil  and we 
strengthen our defence  preparedness to 
meet all eventualities.

When I speak of the defence prepared
ness, I must also speak about the vital im
portance of self-reliance in defence poten
tial and defence capability.  I do agree 
that a number of steps have been taken 
in order to increase the indigenization of 
weapons and equipment and a considerable 
progress hat been achieved in this respect. 
I have no doubt about it, but I want to- 
to point out that dependence on foreign
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technology continues to dominate defence 
potential and defence preparedness in some 
of the very vital fields, for example, our 
air force.  We have been for a long time 
feeling the necessity and urgency of a deep- 
striking aircraft. Now, it has been decidcd 
that Jaguar will be the most sutiable air
craft for the purpose and I do not want to 
go into the various aspects of that deal. 
I would only like to know, what the Go
vernment has dwe in order to develop the 
indigenous capability of produciing our 
own engine, our own air frame and  our 
own aircrafts.  What has the Hindustan 
Aeronautics Ltd. been doing ?  It is the 
biggest public sector unit under the De
fence Ministry.  The HAL has been ex
perimenting with  various engines ctc. 
What hat been the history of hal? I would 
say theirs is a sad history of taking the 
projects with a very great enthusiasm 
ana abandoning them inthe midst,  there
by wasting crores of public money.  I 
would ask the hon. Minister, what has 
happened to the projects like HF 24, HJE 
2500, Pistol engine for Basant aircraft, 
Engine development for Kiran and various 
other projects including GTX development. 
What has happened to these  projects ? 
As I have said, these projects were started 
with very publicity, but these have been 
abondoned half-way.  They have been 
abandoned, thereby wasting more than 
Rs. 83 crores of public money on these 
various projects.  What were the reasons 
why our designers and technicians are 
not allowed, are not encouraged to con
centrate on developing  an  indigenous 
engine and an indigenous aircraft ?  If 
our scientists and technicians could deve
lop and shoot Aryabhatta into space, and 
if Ww* can have an atomic explosion in the 
R̂asthan d’sert, I din’t think that our 
country lack* any scientific or  technical 
talent.

I should charge this Govrnment, that 
it has been following a policy of importing, 
may  be out of exigency,  everything 
important at each and every stage—which 
is detrimental to the long term interests 
of self-sufficiency.  I  only want to quote 
here an observation which the Director 
of National Aeronautics Laboratory, Dr. 
S. R. Valluri had made, while addressing 
'the Annual Meeting of th**  Aeronautical 
“Society last year. He said :

“We get an uneasy feeling that all is 
not well with aeronautics in India, 
and that we are at cross-roads, and 
unless some positive decisions are 
taken now, we are likely to  be 
closing  our  option for indigenous 
capability, growth and obtaining a 
reasonable degree of self-sufficiency in 
About a decade from now."

I want to add that various deficiencies 
and defects in the planning and execution 
of various prqjects in HAL were pointed 
out by some scientists, designers  and 
officers who really wanted this premier De
fence  project  to succeed in meeting 
the targets  which  the  country has 
set for it.  I am told that the officers 
who criticised the various shortcomings, 
have been victimized.  Recently, I am 
told that a number of officers have been 
suspended, for the reason that they have 
organized themselves into a trade union 
in this unit.

After referring to this, I now come to 
some of the problems of the employees in 
the various Defence sector projects.  My 
firend Saradish Roy had referred already 
to the Bh arat Electronics at Ghaziabad.  I 
do not want to repeat what he bad said. 
I only wanted  to tell the hon. Minister 
that because of the obstinancy of  the 
management there, in not giving the em
ployees City Compensatory Allowance at 
the rate they have given to the officers, 
a situation has arisen where they  had 
declared a lock-out, by which this  con
cern is losing Rs. 1 crore a month  at 
Ghaziabad.  If they had accepted the 
employees’ demand, the total expenditure 
per  month would not have been more 
than Rs. 72,000. The Deputy  General 
Manager was mainly responsible' for this 
anti-worker attitude; and because of his 
attitude, the concern is losing about Rs. 1 
crore a month.  And this Deputy General 
Manager was transferred from  Kanpur. 
While he was in Kanpur, there was a 
sertous allegation of mismanagement and 
corruption against him.

I would request the hon. Minister to 
look into the grievances of the workers 
of BEL and redress them as early as possible. 
Regarding the strike in Garden Reach 
workshop I find  from  the  documents 
which I have that the  hon. Minister, 
Prof. Sber Singh, assured the employee* 
that whatever assurance has been  given 
by officers earlier would be fully imple
mented.  Hr should implement this assu
rance.

Coming to ordnance factories, I find that 
there is a serious shortage of work in  a 
number of factories.  For example, in the 
Rifle factory, Icchapore, Ordnance Factory, 
Tiruchy and small arms factory, Kanpur, 
etc., there is a shortage of work. Wherever 
small arms are being manufactured, there 
is a shortage of work.  What steps Govern
ment are taking to meet this shortage ? 
I would like the hon. Minister to give us 
an assurance that under no circumstan ces 
the work will be given to the private sector 
at the cost of these ordnance factories.

I would like to congratulate the hon. 
Minister for having decided to set  Up



Ordnance Factories Development Board.
I would request him to include in  the 
Board the representatives of the Defence 
employees.

Last year, during  the discussion, I 
pleaded with the hon. Minister that res
trictions  imposed on tradr union rights 
in some of the northern areas by the pre
vious  government  and also on  MES 
employees should be withdrawn.  Today,
I am happy to note that these restrictions 
have since been withdrawn.  But I  find 
that these restrictions are still continuing 
in Jammu area, particularly on the MES 
employees.  I request the hon. Minister 
to remove these remaining restrictions also 
and get the full cooperation of the em
ployees in running these factories.
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t ’Tfwŵrr m*Rtt ’Tfwŵrr m*Rt
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r̂rtwt finŝ fafexf *FrJfgwnr 
t̂t Trf̂ifNwft wrihr# tgnft 
fm  *rf̂ r \   ̂ r̂rr   fa 

 ̂sr̂ t̂fwr Ir vtw vx wsh'̂ vr 
1 fa# faw   «ftfaf&m wi 

wk^t  %mtwT <mnr  wm 

?r»rfapwft arr?ft111  t%«RVtift 
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to ft*T f̂r?r *[fa wk   t wfwr

*gf?r ̂ f to  spp ittt 'rftro *pt 

T O  <ffo«r ^ tt t o  | » w   tftr 

yt bto frf # nrrow t1 ft *nf»rr

fa   sft *rr <ft3 *t  farr &

TTfvr TO T# wft % far I

ift *r$r f® frfswtft tft 13ft ft*! 

fŝrfftvtŵ |   %*srsrrof *t

gt«ITO*l# tl#5WF1̂|fV TOT

ftrof, fftfw qfofircr tfte   sfrff it 

ftTOT TOT (, afeprrof if OTT 

» <nfif<rtfa «¥ 1 ̂SPTTO <fT STOTSffrTOS 

€m ft w m t  p̂*t iqtmf̂ r# ft 

3ft PwNftwt  | w m  If ftrr

ftt*T  t  fa 2400 TO   ^1% 

ufsnr % t<WTO  % wfcr art ftsrr if 

TO m  t| f wt lir   tot %*t % 

fa# # !T<$ **T   fa* vt ?ro 

itu ft #*fsr w r f, i|f #®r

|, I* f¥* | <W$ 11# # TO Wfrti 

Wlf   ®PWfT   'SRPlft ftwjl VISR ft

fa

**# nwrwiR??%ftn?^%TO 

f̂t   TO IWt JTVTT *PT ifVTO 

f^TOrli

TOfW *ift  #̂t t̂r sror t TOfW *ift  #̂t t̂r sror t 1 
t̂«n: ̂JMrt |   ai# ̂  wîr f wtt̂«n: ̂JMrt |   ai# ̂  wîr f wt

*tgtr m  t̂ ftor «r ft *pt t# *it | 

 ̂    % to%   1 1

«rtt »ft to eto 1 1

srf?RjSRT % *rnr *p® ®nw srf?RjSRT % *rnr *p® ®nw shftshft <fr <fr

tfrct1 «s»
f̂ nrfr̂ r «nr ?ft ̂  ̂5rnTT̂r«nf̂ nrfr̂ r «nr ?ft ̂  ̂5rnTT̂r«n 

fa f^r % *m  <r to?   ^Ptttt 

 ̂  ?IFft V»*TfNvf % 3TTO VF 4V 

stto ptt r̂ »r qf  ̂ t 1  s*r

T̂ «ft ̂ Wf ®̂t gk 'JTT eBTR  «pa$T̂ «ft ̂ Wf ®̂t gk 'JTT eBTR  «pa$ 

ft   f̂̂ rrc 5sr6rit   witot 

ftf  ̂to  ifftrof ^ sW ft

IRR r̂ TOftWT f3RT 5HJTT ¥TIRR r̂ TOftWT f3RT 5HJTT ¥T 

5TTO VTcft I ̂ r STTO ft TOOT *ft 

T| I T̂T TÔftar R̂Fff R̂Fff ft fi#PT fi#PT g 

fa  ̂ mf&f  TOft

?̂rft v*nft wt *F̂fir g %̂r ̂rft?̂rft v*nft wt *F̂fir g %̂r ̂rft 

3iwTfagr ̂ 3iwTfagr ̂ 1 gnr  gnr ̂ wk % ?to
TT fm *TT fftTR ’arfk teT WT ̂ TT

 % ?to

TT fm *TT fftTR ’arfk teT WT ̂ TT 

?ft TO? %TO TOfft t̂ l(k  ft <0

f̂t srto *pt stto fatrr r̂r t o  «tt i 

* TÔ I fâ$ft »»̂r **r ?Wsr ft* TÔ I fâ$ft »»̂r **r ?Wsr ft

’fit <TO  ̂  ^ TÔFcT  ̂ fa T̂

sW f5wrrf ̂  ’arftsr vdser % TOftsW f5wrrf ̂  ’arftsr vdser % TOft 

ft fcrw   *̂t fmT; r̂ "•ft sitejfT 

dfe ft fim  faq ̂    fa# to-

srro gnft ̂ srro gnft ̂ f*r *t sr<rrfaer sr<rrfaer 
f W fatr iht | ̂tr ?r fâr

«ft̂f ̂  ift 

f W fatr iht | ̂tr ?r fâr

«ft̂f ̂  ift vmm | ̂ r t̂r | ̂ r t̂r 

ArPrar̂rar # *PT̂ WArPrar̂rar # *PT̂ W

fW ifk  t *«   trrtwr

rtrtrr 1 f Hr  V» fhfMr
iWflf $ W fif  »ft«T <rnw £ ft
kji m  i'  -1 *>%n j, ̂w« - ?- ■ 11-
TO ̂ 4twTlW afr tlWVRf iVeei 

ftl|g I  ♦Nr   *^w   ft 

«SrtS»r vtlBim ttfsTf 1
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[tTo tfnft]

Wft &ajf ̂fiWFT ihiFF IT WIH & 

flpr HfWPR «FT WIW m  wt

ft t *| fcr ̂  xm * fa*

•ppifrc-yflfimt|i   oft*̂ *tfaRpfi 

% afar if %r& wtwjl wrfa   ft 

t¥ k *5 »mRr $ far* y* ift ̂ Mt 

t, *   fiwfw jife  Ir, vfas 

HTft W & ft \  $ *To **rft *pt 

«*nfa v?frT fa ffcar *jgr<rr*R if ft

fm ft *nm swrfa |, for $, irsfW  ? 

iftr Dm<w   3̂* w aft tot

*r*t *fr |*rrt fcr ift ?ft%*T «pt sifaw

11 «ftr jzfaq, *ft*T % f*m if prct

nfrrf Ir f*WR wr? srrf̂,  yww 

faro tott  *rf&»   wnjPwwi 

ar*T*T   I

wwi anrr ( fa   $arrt angrar 

<rrfa*?rr*3r **   11  fro**$f ar*

Tfr | ft* xzft   ft   H

surt i 9>f̂r   ar*r i$ 1i fftt ar$ift 

# *«*it | fa snrr* f* tfh: fcff ft 

far? n$ f iprffar irt  ̂ ift ar# tr 

eiRhrfor ift *r, fKrtofm $  v* 

qifoww itt snff i   *ntt gp*rrc*Tff 

uro ar# t i  *«* S* *fa: fm ft 

ft trc*raf |, writ % S*ff   tfr *rssnf 

*rrc> wtftorif for wn;   *fa- 

faftrat *m ift { 3*>tft ?R̂ $*r srcnfc 

t$*t $tnT ft* yfi *tftar vtft #tft 

fa   fcr ft 5ft%sir ft* fcr «nr mlfa:

PW>TST SJtHift TOT *fiX% if W# ft ?!$ I

flit *»* *|T TOT $ fa aft* 

ft  *ftr  %  $*  w rt  w   J,   ̂

ureirar i  fa an m  jb  wot ft 

*$f % t  *TRsr  irk ft*  % fa
at «__-£l, ___JQ__   «\ .. «>, « o
ar wfT «i*nxv cfanTcart v m irnpf 

f,  ifftr t w

m  X|T j, ft wtft fa?rftr wsrm

t  i wmr m t > fa f*rrft  «wr-

<fW 635635 ftrf̂r,  ̂ ft bis 
Wm*\  I fpTPET ft«  <ff®

82.50082.500 ̂rdf *0 fm apr 22,9090,ooa 
vxhr ¥o i  f*rnr srfiiWf *wr
3.000 WRtf, g*vr 29,000 apr̂tf’ \
&lft f̂t  TOT  T̂T  4,325,000 

ft* $m<t  1,096,000 I 

♦wis   9,50,000,  'aft* ft

3.625.000  I  *tft  ST̂ R

vmi twtv* 2, ’aft* t̂ 11 I

|[*RT ^WJT Tffm* 1717, w* asr 
121121 I f*rft *T33̂* faaftar* 1010, 

w*? ffJrf 55 ifh: #̂t̂ 
^v^tfW  i, wr fa t̂*r̂ t̂ fa- 

qzz f̂t̂?* 150150  I f*T̂ T̂T
i, afbr  «ift   3  fWtar* i 

T̂̂t  f̂fe uribrft fWv 44, 
t̂* apt 4040 fsafte i 55*rt *pt*t- 
t33 âRVPR: 661661, t̂* % 5,0005,000 I 

WT5252T 5050, '̂t* % ̂9
TO? ft*  frft  fWTVX 480480 \

*mr 'vt&t *t«r* wtr tz*- 

tof  fWWR  605,  *«ft*  %  TO

4.500 i r<yt*r̂€*   r̂t̂ TO 

€, «ft* % «mr   *̂r i

177, sft* v w  

450 I  ̂'̂ 4    ̂  255, ft* 

% TOfâ r  i  fRT̂ m   wtitm  

8, ft*  %  TO 75 I &rt  TO 

vrtc* Wtz %f*m 11, t̂* % TO 
f*55r i ipnt TO f̂*R, 11, ‘•ft* %
to 77   i Ufa 2525, 
<aft* % TO 12 I VR̂ T ft* 
$mt*t   nt«rrer 19,   % to

70 i <̂n?nw: fflr̂ TO 4, ft* 
% to  14 i ft&x 4̂«r nwrt

ipnt TO  7,  *ft* % TO  300 t 

am* Wnf f*fu ajnr 8, Vt* V

TO  30 \ Wtd* 1̂#   W

n̂r ’aft* % TO 3939 I WR
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* w k m   *1, <for % <mr  ess 1 

Vtft   ̂  wforfw  vrfvr  it  faw 

*p fanrr 1 irw *far writ wm~ 

fvp «fa*r *r ift f̂ pRrvt̂ r t i

# faTCT  f̂PT UTOT j, ttft

#mt  Sr fWt |< 11  *ff

1962  ̂f̂t*T 41 ^WT JW

fksf* store t  1 

(«*rwm) *f  t #, sjt fcr 

TOT nftlT I *Pt 1962 * tft 

*ft  1 g m  <Ft«TT, sraft vtf a?tf 

sflff J I  aiff ?ptf 3kWT OT9T t, 

t fafarcr *f*T *iferr j far ffarcr 

aft vt *tftr *n *fa *n?f 

AfT ift*  <nf%*rt m  iff  *ft

ftpffrr ft  «ff, *w*ft «rnc®

tj*# fcr * qnr ifft uro ft *«r 

i t 1  * *rra% W ot tot 

I far fcir «tft twt $ farci irrco 

cpr*  *pt  sr% $

w*t*rr,  ftff ̂   *ff  |  1

*  «rrc% fat** *r  Tfr *t fa

«wr  awr  *if  wd  fard  *r 

wwr, I, tot % wrftv farorc 

*r * m  t ?w wir in*  fcr  % 

fane ft*#  ifw fom ft  irifa

% fat? w* m  | far imsr $ tfk 

wror % «nfWt fcit *r wfsw t î 

w*r m m   (  far auw  qfawr
. a... .........................̂  *» _____++ -----------a jtf   ̂-Jk-»
WW  OTS iWCTW  ’fjffi n  TO

in%  faro  % f*Wf T| \  *TTOT

** «rmf̂ v fcw  % **  *  vrt 

fa*w w& ft trwuwrgr ( i % m  

'8RSGT ( far  fat* $8T  *ft 

*!* I s«  *0 I far fcrr
«td?m  <irHp3[ 1  f̂rjT far  srfirwf

%  fan?  «fk  vfiop  fNimt  vt 

sjgwwr ww ,|wf̂  1̂ ? ŵt 

% iiH  W l n̂oafV  I 

w.ip ifflut t wn t̂ vwHryit

wrsflr  1  vtf  ̂  w   ̂

w *np  ̂   far̂ r̂ ft 

fwrr  ̂vft Tf ant i îr 

Tf TOTT t» Ww *|«mr  Tf 

inwr |  1  fsfaq   ̂  sr??T  t̂srt 

far tai vfi*  fntirr, # ŝnnrcrr

# f% ŝr <rc f̂ffn: ft̂r wrf̂oc <

w h rangpet  « vnssnw gt 

t, JTf «ft vfr amrr tfr t ̂   ^

I wife ft̂ r ŷfiffar̂irr

<ft ̂nr̂rr faw wx tftfaz, m g?srT wk 

?f̂rq[ 1 «Tf <rftfcw inwr J i ̂ r’ ft 
^f»Tfa^ wi?v«F #l̂  

f,  t,  1 1 m% %rnif*r- 

vcTT | twrJfe r̂ vr fo m

r̂ % fwn srnffff jm 1 war ̂ r vr 
ft  ?nr?nr % tot vt sr̂ p 

®rf*w  srvwt if  J i 

tfafrwyr tfixr vri«ff>

r̂ % i$m sriRsff % frw  fawr 

antĵtaftfrarr̂ i

%<r % gft firfaf̂aw t î r |, qm 

?̂r % iMfav ̂vmPT |, ̂fr?t ̂ wt- 

'wnwK ̂ w* %t amT > aifr%̂ r 

H*1W  f m JW4 ft ̂Tft 3Ra affT 

%ftx ̂  m*m >ft aR% |,  f̂ Fw 

ftarr t, \ w%  im t t ajft  TOrf 

% tfifaRT ’’ftf fJRft  3fq>ft vttx 

ivt#ar vr favnsr ftcn { 1 
m ?̂r *f îft̂ v<qr m arm 

vrarmr| tfTOfsr^  ̂vr̂ ifw 

f*nt  wr»r% % f̂f% % %̂?r ̂ r $ 

SflPGHT%*fW%^BTfaWTllc’ff 

WRroffT SPTO W 30, 40 3ffil1Rr
__̂ __  A._9 —%— _W» -

W ’H P̂jWIT̂ I 5nT TV3Tn[i*iV T

fap?<rlfawT 1 inw irmfjpp t far f*r 
tv *f ifNftfW ̂r?rra*T  ̂̂r %■ ̂ ®t 

wtfi % m  wtf i
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[VTo  vft|K

^ W* t “firfrv tfrtwpr ̂  
twtffc”  *fr trNt «r?nrra- ?r f*w 

| i *5  ̂  | fa :—

“It k obvious that  Indian defencc 
planning has suffered greatly due to a 
paucity of funds.  Relative to the huge 
defence expenditures  incurred by the 
neighbouring countries, our own commit
ment remains considerably lower. India's 
defence expenditure has ranged between 
3 and 4% of its GNP.  This is among 
the lowest in the world, in spite of the fact 
that the country had to face external 
aggression on a number of occasions over 
the past 25 years. Countries with far more 
peaceful environments allocate a con
siderably larger portion of their GNP’s to 
defence spending.  Again, in terms of the 
national budget allocations.  India  has 
allocated approximately 14 to  15% of 
its total (Centre and States) budget towards 
defence in recent years.  Pakistan, m 
contrast,  spends over 50% of its  total 
budget or almost 8% of its. GNP for defence. 
When compared with China the contrast 
is even sharper.  For example,  in  1974 
it is estimated that China spent $ 17 billion 
on defence while India’s total expenditure 
in that year  was a mere $ 2* 4 million.

“In addition to the above, there are 
large policy issues which have contributed 
to the sluggishness in the pace of moderni
sation and to the unsatisfactory performance 
of the defence R & D.”

t ̂  w m  snirar

tot *rqprr 1
“A realistic assessment of the interna- 

national situation as it exists presently 
and as it is likely to develop over the next 
decade or so must be made while planning 
for defence.”

“Lastly, and most importantly, there is 
a need for greater appreciation by the 
government of the potential  complemen
tary role of the civilian sector in augmen
ting and strengthening the defence sector. 
An intensification of the inter-relationship 
between the defence and civilian indus
tries will not only be m the larger interests 
of the country, but will also help in rein
forcing each other.*'

m  ?r«r 11

lift twpr far writs? :

*l?»e civilian industrial sector plays an 
important role in manufacturing inter- 
me&*te products, components and spare 
pants for the iMbace manu&ctwiiK estab
lishments.  Father more, in regard to a 
number of sophisticated areas vuchras

aeronautics, electronics, computers, lasers, 
nuclear * tkrooulnofii  riftm 
Special aUoyaand new materials, thSsis 
much  In common In the techttdogN or 
civil and military end-use products. TThe 
deplopment of an  integrated industrial 
sector could be greatly stimulated by en
couraging and promoting this 
commonality."

|  faaKT |  faaKT msnx or or 
%  fkvro*  f̂T % %

ttpt aftir ®rr mm  sftiT 

wrftR 1 wer stft snmr  ^

fa fofor % f̂rtr snre:  ̂  % mm *t 

9‘wr g 1 

vr fW*r $ snfarr 1

wft tot ir 
% yraft̂ Rqi % 3  ̂̂ «fr sTfcr 

ft stNht ̂rf̂r ft stNht ̂rf̂r 1 ̂   stetwt  «rrar ̂   stetwt  «rrar 

t fa srfrorr  % tsrrfro wrifi>u 
% qrrwiT %  ̂ 

fw R f 1tutor  fa

r̂rwhr *rfar  *rfspp % frfisR?

$Tmwr srmn *r frt wnrr 1 ̂  *Ftt 

| fV  *TT*n?ta *ifar «ft 

srotor  snmrf $r %w

3HT 3RT% % f̂TTT  ̂ I UTC9W  

TO  £ fa tor $ *rflRT *PT 5ft $r>r $,

vt  A  % ffcrcf  sftr ftiH*

W* mx
«r<!̂

vrfw  ;3irtfhT T&xtm  ^ v̂ rwr 

«fhc ̂fr % f?wT?r % vt sww

1

% m  * 

m m b* tott f \
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oi a country and the changes in the in
ternational situation because every ten
sion in any part oi the world, particu
larly in the neighbouring countries, is 
bound to create direct or indirect im
pact on the defence policy of a coun
try. Therefore, India cannot ignore or 
under-estimate  geographical  compul
sions -tp which the nature has subject
ed it. Despite India’s settled policy of 
establishing  friendship with  all the 
countries of the world, particularly, its 
neighbouring countries, the internatio
nal situations will not move according 
to a New Delhi’s calculations.  During 
thig year, when we were expecting to 
establish friendly  relationship  with 
China, with whom we have a long land 
border on the North. China formed an 
axis with the United States of America. 
This Sino-American axis is now bet
ween the two big nations which were 
traditionally known to be antagonistic 
to each other, since Mao Tse Tung led 
the B&d Revolution some forty years 
back. This  particular  Sino-American 
axis in this area, in the region North- 
East of India, has created tilts in bal
ancing of power. The wanton aggres
sion of the Communist China against 
the Communist Vietnam  has created 
new tensions in the Tegion North East 
of India and South East Asia, which has 
only fallen short of igniting the Third 
World War.

The infiltration of China’s trained re
bels i£ Mizoram,  Nagaland.  Assam, 
Manipur and in other border States in 
the north eastern part of India cannot 
be taken lightly. The recent completion 
of the road  in Karakoram  linking 
China and Pakistan-occupied area in 
Kashmir has created a new tension on 
the north-western frontier of India. We 
also cannot ignore the fact that there 
is a move by America to supply Pakis
tan sophisticated F-5 E aircraft which 
is as effective as Jaguar for which ws 
have contracted a deal with U.K. We 
should not forget the fact that America 
under the  pressure of  Pantagon is 
forming a new policy of giving substan
tial armaments to Pakistan.

If we look to the southern side of 
India, there is a long sea frontier. We 
cannpt ignore the fact that  America, 
the so-called super power, has put a 
check, soi to say. on the sovereignty of 
Indian nation ov putting up a military 
base in Diego Garcia in the  Indian 
ocean. In the present situation, the na
tional security environment of our coun
ty needs a new deal, particularly in 
rate y**r of international tension*.

Wit we proud of our armed forces.

BUSfiUkl-K

1962 China roused a sense of defence 
preparedness  in India by  giving a 
crude and  cruel jolt to the friend- 
. ship  which  India  extended  to 
China, by attacking on the  nor
thern frontier of India Since 1962. 
the emphasis has been  laid  on 
modernisation  and  self-reliance 
in  the  matter  of  production 
of  defence  equipment.  Out 01  45 
countries in the world which produce 
arras and weapon*, India it one of the 
two countries which have made an advance 
in the production of arms and weapons 
for all the three departments of defence, 
namely, army, air force and navy.

In the present international situation, 
it is calculated that all the countries 
of  the  world  together  are  investing 
Rs. 1 lakh? per sreond for their arma
ments.  In the  circumstances I  submit 
that our army needs a marginal expansion 
and that our budgetary provisions should 
be raised to 7 to 8 per cent of the GNP.

The air force and the navy have been 
playing a commendable rote in the defence 
of the country.  Despite the fact that 
modernisation and stlf-relijsnce in the 
matter of indigenous production has been 
achieved in respect of weapons for the 
army, the nation carries an  impression 
that the officers ocrupyirg high posiucm 
in the hierarchy of Air Foice are favouring 
the foreign aircraft and that they are 
deliberately thwarting the production of 
indigenous aircraft, or ihey are dating 
the development of indigenous aircraft. 
They are  doing it in  order to favour 
foreign firms  to supply  the aircraft. 
That is  an  impression created.  For 
example,  the ergine  for  out  Kiran 
aircraft was designed V y out  Engineers 
in 1960, bvt it could get approval by the 
Defence Ministry only six vears thereafter 
because of the  hurdles created bv the 
GTRE, which is also stuffed with the staff 
of the Indian air Force.  This particular 
clearance by the Defence Ministry could 
not be got until after the Defence Minis* 
try  already imported  foreign  aircraft 
engines.

There is every reason to believe that some 
of the hîh ranking officers in the Air 
Force and in the HAL have deliberately 
killed the incentive for development of 
indigenous aiocraft,  Some of the news 
papers and news magazines have given 
a list of ex-Air Force officers representing 
foreign firms who sure supplying certain 
systems and components to HAL.

It b s«t surprising that the engine 
for HF *4 designed by our Engineers was 
net allowed to be developed until we fell 
for  the  Anglo-French  Jaguar,  The 
pomoiimr  ccrauii iotkmwuuot omcews 
and the ton of the DtfenceMhOster and
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[Shri Ajitsinh Dabhi]

al*j the scm of the Prime Minister aud the 
Secretary receiving connission or promise 
of ĉ a aissioa cannot be ruled out.  You 
can loalt at the reports which have been 
published in various magazines.

A few months hack 1 visited the Foreign 
Ministry's office where I met some two 
or three senior officers.  I asked from them 
certain  information.  When  I  asked 
fro n oue a  particular information, he 
saud 'Nini*  When 1 asked a  second 
officer about the same information, again 
he said ‘Nim’.  Then a third officer who 
was standing there also said ‘Nini*.  I 
asked  them  what  this 'Nini’  m.*ant. 
Because I knew them, with a smile they 
said ‘Not in national interest*.

Behind this  four-lettered  word, 
‘Nini’, the Defence Ministry is shield

ing scandals of corruption amounting 

to crores of rupees which could have 

been utilised for  the  modernisation 

and indigenisation of  production of 

weapons for the Armed Forces.

So far as the Jaguar is concerned, 

the decision of this Janata Government 

to produce Jaguar under licence  in 
India, has at  least  for 15  years, 
pawned the Indian expertise  to pro. 
duce indigenous aircraft  for future 
requirements.  The Hindustan Aero

nautics Officers Association has already 

grilled the Defence Ministry for not 

encouraging indigenisation of designs. 

All these indicate one and only one 
thing, that the bureaucracy in  the 

Defence Ministry  and in the  HAL 

which is manned  by  high-ranking 

officers of the Air Force,  have con

nived to make the  defence  of the 
country dependent on foreign techno

logy.  Such a dependence on foreign 

countries involves great risks. Jaggu 

Balju, having managed to be on the 

Treasury Benches since 1947,  knows 
well; he has the  experience of  the 

past..

(*rraT)  :

faff
%  I I

Ŝ Rl  AJITSINH  DABHI:  Jaggu 
Bib a has been on the Treasury Benches 
since 1947.  Therefore, he has the ex
perience of the past.  He knows well our 
e<pe*4ence in the past; he knows that the 
western countries and the USA have,
.in critical timet, refused to give arms or 
jrisinarepntti’ ..

fa* ntffon : m mm
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MR. CHAIRMAN: Let him follow 
fi-st what you are saytng.  He does not 
folio*.  Mr. Aiitsinh Dabhi, you have 
said ‘Jaggu Babu’.  It is not proper.

SHRI AJITSINH DABHI:  The hon. 
Minuter ot Defence, Mr. Jaggu Babu...
Ûerrvpti* us)

MR.  CHAIRMAN:  He  dees  not 
follow.  Mr. Ajitsinh Dabhi, you have 
used the expression ‘Jaggu Babu’.  That is 
not propci.

SHRI  AJITSINH  DABHI:  I  am 
sorry. Sir.  It is only a slip of the tongue. 
What I meant was hon. Minister, Shri 
Jagjivan Ram. (Inter tupihms)

MR.. CHAIRMAN:  He has expressed 
hit regret.  He did not understand.

SHRI  AJITSINH DABHI:  It was 
only a slip of the tongue.

The Janata Party, in its  manifesto, 
has written that a countiy’s best defence 
is the 5killful management of its relations 
with  foreign  countries.  The  Foreign 
Ministiy, beaded by Mr. Vajpayee of the 
Janata Government, having failed com
pletely, our armed forces are a permanent 
defeme to this country.  Just now one of 
the Members of the Janata Party has said 
that our armed forces are not intelligent. 
I should say that, in spite of not possessing 
modern armanents and modern weapons, 
our armed forces have done creditably 
in the past, and at present our armed 
forces are maintaining a high  spirit. 
Heartened by the fact that our armed 
forces are in fine fettle, I cannot but support 
the Demands for Giants in respect of the 
Ministry of Defence.

SHRI  KRISHNA  CHANDtA 
HALDER (Durgapur);  When  willtfce 
hon. Minister reply?

MR. CHAIRMAN)  There ate more 
than 10 speaker* yet  1 am afraid,,* 
what does (he Government propose?
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SdttI  KRISHNA  CHANDRA 
HALJ4R:  The ti.ne *nay be extended.

Si  ill  K.P.  UNNIKRISHNAN: 
This is a very important debate.  You 
attend the time.

PR DP. SHER SINGH:  It may con- 
elude tomorrow.

Mil. CHAIRMAN:  I* it the pleasure 
of the House to extend the time for the 
discussion?

TH3 MINIS rBR rBR OF  DEFENCE 
(SHRI  JAGJIVAN RAM):  Till five 
minutes to six, let bon. Members speak 
and at five minutes to six, I will start and 
carry forward tomorrow.

Mil. CHAIRMAN:  Is that all right?

SOME HON. MEMBERS:  Yes.

SHRI  DINEN  BHATTA- 
GH\RYA (Scramporr):  It is all right 
(to daabt, but o i jinilly/ou decided that 
four hours’ time is allotted and now the 
time is extended and on the basis of the 
four hours, speakers* time was decided. 
Now you are extending the time.  That 
way we are becoming losers.  So another 
member from our Party should get the 
chance.

* MR.  CHAIRMAN:  You  are  not 
correct.  The  position  is  otherwise.

DR. SARADISH ROY (Bolpur):  I
was forced to finish in 10 minutes whereas 
I should have got 15 minutes.

SHRI K.P. UNNIKRISHNAN: When 
you extend the trne. proportionately the 
Parties will get more time.

MR. CHAIRVfVNf:  Iwillrequest  the 
hon. speakers not to take much time so 
that .nxe in: n'>ers can participate.

Njy I call SUri Beg ar ana Chouhan— 
not here.

Shri Baldev Singh Jasrotia.

SH*I  BALDEV SINGH JASROTIA 
(Jamnj):  .Mr. Chairman, Sir, I am
grateful to you for having given me this 
opportunity  to  speak in support of the 
demiils of the Dsfence Ministry which is 
vary inpjrtant feoft all aspect*.

Sir, it is the cardinal duty of a good 
govar 1 n;it  give protection to the 
country b stH fra n external aggression and 
internal disorder.  This la what the people 
would expect fron a good government.

If yra toyk at the atmosphere prevailing 
la Oil*  adjoining country, it gives the 
guid«tfci<M toe us to plan the defence

needed for the country in the present 
circumstances.

Last year there was the opening of the 
Karakoram Road which links China with 
Pakistan and passes through an important 
portion of Jammu and Kashmir which is 
now under occupation of Pakistan and 
known as Azad Kashmir.  This road not 
only politically but from other points of 
view is important because it is open through
out the year and heavy tanks and heavy 
machinery can ply on this road and more 
so, the Kashmir mountain* which are 
rich with gold, iron ore, mica and precious 
stones are there and the enemy country 
or the countries with which we have no 
good relations—with the connivance of 
those countries this road has  been  con
structed and these countries have an eye 
on this mountain wealth which belongs 
to India.

Another  thing.  At the same June, 
Tibet is being linked with the Bay of 
Bengal.  That is a known fact.  And with 
that we will have to fece our enemy on 
both the seas.  No doubt efforts are 
being made by our Foreign Minister for 
good relations with our neighbouring 
countries.  But, the things of the past 
show, at least according to my estimation, 
that there is no such hope in the nrar 
future.

Last year, the Vice Defence Minister 
of China said that the issue of the border 
of Kashmir should be put in cold storage. 
This is a sufficient hint for us to know the 
inner working of the mind of such a coun
try and, more so, when this very country 
is assisting Pakistan into making nuclear 
weapons.

Sir, when a neighbour has a particular 
weapon we must at least have the same. 
This is the fundamental principle. In view 
of that, I request the Foreign Minister 
as well as our Defence Minister for both 
of whom I have the greatest regard as also 
the Defence Secretary, a capable man and 
the Secretary of the Foreign Affairs Minis* 
try to sit together and have a plan.  I 
think there  should  be given  a deep 
thought to the present circumstances that 
are prevailing around us.  Very recently, 
a« mentioned  by other friends, Bangla
desh, Saudi Arabia and Pakistan have 
entered into a pact. A gainst whom that has 
been entered into is very clear. We should 
know this is a danger for our country. 
People have not yet realised this. I fear, 
even our Defence Minister has not realisd 
this,  and more so,  whea  Pakistan's 
President, Gen. Zia-Ul Haque said that 
Pakistan cannot have good relations with 
India unless Kashmir issue is solved. He 
is also negating the Simla Agreement 
which was entered into in 1971 after the 
war with Pakistan.  At the same time, the
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Jammu and Kashmir's Chief Minister, 
says that there should be a final solution 
to Kashmir.  He talked about that on 
opening up of Rawalpindi-Srinagar Road 
—thU U very strange.  This is a signal 
too, and should be sufficient for us, that 
nothing should be spared to take note of 
this,  I fully support the demands by the 
hon. Defiance Minister. 1  request him 
that  he  should take  more  for  the 
country, from this House, *.e.  for  the 
defence  of  this  country  to  meet 
this  great  danger  all  around  us. 
This can be done by driving the enemy 
out of the country who are occupying 
illegally.  We have to look into this. 
In this  connection I may remind the 
hon. Defence Minister  that  the  high 
position in set-up of missile is being done 
by the Flying  Section.  Same is the 
case with regard to radar.  The position 
is same with regard to the administration. 
1 think it is high time that there is proper 
adjustment  for the proper functiomng 
of the Army, more especially, for the 
proper functioning and efficiency of the 
Air Force, they should have full  faci
lities in education, pension, etc.

So far as HAL, Bangalore is concerned, 
they are the producers of Ajit and Kiran 
for the benefit of the air force only.  You 
know that there is no market for this 
outside this country. As a result the whole 
of the projects too is going to remain 
idle like Baust craft of HAL, Kanpur 
for want of utility and Mig of HAL, 
Nasik is idle for want of support from 
country of origin.  I would say that they 
will remain practically idle if we do not 
get spares from the countries of origin. 
In these circumstances, we have to take 
a view. Crores of rupees are being spent 
for the defence purpose in this country. 
According to my humble submission, the 
country as facing a great danger.  So, 
We have to pay special attention in this 
respect.  I request the hon. Minister to 
have a plan after considering all the cir
cumstances prevailing in the country. 
HALs are more  than enough for this 
country for  the present.  But proper 
utilisation has not been  done  so  far 
though it is considered to be meant for 
the benefit of the country.  This requires 
to be reviewed as early as possible.

As regard* Navy, much has been said 
and I need not waste my time on this. 
But, I think, the submarines which our 
neighbouring country  has are  much 
more superior and sophisticated as com
pared to ours.  Our Bombay Port and 
other hjwbours, more specially, are in 
dagger* Then there are oil wells and other 
gas w$lU Here.  If proper action is not 
taken in this direction 1 the earliest 
time, 1 think, in the near ftiture, we will 
be facing a great danger. Oar sea wealth

which it also the wealth of out c&mtry 
like the hidden wealth of the taouritiuBS, 
should be protected.

Mention has been made by the other 
speakers and so I will not say atay&ing 
on this.  Only Rs. 200 crores are to be 
spent on Navy and as compared to other 
two Defence Services it is much meagre. 
Much has to be done in this connection 
and, I hope, the hon'ble Defence Minister 
will pay due attention in this direction.

Mr. Chairman, Sir, I am of the view 
that Territorial Army is needed in this 
country for the present.  Some of the 
earlier speakers have pleaded for expansion 
of the Army.  There are no two opinions 
on that account.  I support the view 
but for the present 1 feel that we should 
pay attention to the Territorial Army 
ana this should be made compulsory for 
some kind of services.

So far as missile is concerned, it is a very 
important weapon and missiles frrm air 
to air, ground to air and air to ground are 
needed but. I think, we are Tacking in 
ground to air missiles and special atten
tion should be paid in this respect.

Sir, goods transport  fleet has to be 
reviewed. The learned Minister of State 
for Defence has said  something about 
replacing the Dakotan. I suggest that we 
should replace Packct, Avros and An 12 
also.  We should go in for Buffalo 1 f 
Canada, G 232 of Italv and 1U 134 of 
Russia.

MR. CHAIRMAN:  Please conch de

SHRI BALDKV SINGH JASROTIA : 
Lastly, Sir, I would like to say a word 
about the court martials which are con
ducted  by  the  Army  people.  There 
should be provision for appeal  against 
them and tne period of detention during 
trial should  be  counted towards the 
punishment as is done under the Critnipal 
Procedure Code.  I think it will be only 
fair on the part of the Defence Ministry 
to make certain amendments in this con
nection.

Then, Sir, when we are considering 
about the Army expansion, utilisation of 
sophisticated weapons, etc,, we  should 
not ignore the penon who has to operate 
these  things.  His welfare  is  equally 
needed. He should be given due con
sideration. The treatment between an 
affiosraodft soldier should not be that ofa 
master and a slave but ofa sfiidler M*t» 
soldier. Both am eoual aad this <~ 
tion between an officer  tusd a

r which 1
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but it is not applicable to ex-servicemen 
who retired prior to tst January, 1964. 
I think they should be brought at par. 
with these  few words I support the 
Demand of (be Deforce Ministry and X 
conclude.

SHRI VAYALAR RAVI (CHIRA- 
YINK.IL) :  Mr.  Chairman,  Sir,  I
would be rather very brief as my able 
colleague, Shri K. P. Unnikrishnan,  has 
already jput forward certain important 
points.  First of all I would like to express 
my confidence in the leadership of Shri 
Jagjivan Ram who is heading the Defence 
Ministry for the last two yean.  I know 
when Mr. Jagjivan Ram assumed this 
office in early 1970 he tried to give a new 
direction and a new outlook to the De
fence Services which proved to be success
ful.  Of course, he is yet to succeed in 
many of his ideas.

Sir, I will only confine to tbe aspect 
of the welfare of the jawans because, I 
think  it is the most important.  That 
is tbe only reason that has provoked me 
to participate in the debate.  I used to 
receive many letters from the jawans of 
the Air-Force, Navy as well as Army. 
We have to sec that their service condi
tions of the lowest-grade of the jawans are 
improved.  That can be improved only 
by a deliberate attempt on the part of the 
people who are in the higher hierarchy. 
Unfortunately in our Defence Services 
we have inherited many vices from tbe 
Britishers,  Unfortunately  this inheri
tance from the British people has created 
certain concepts of discipline.  Various 
srrvice conditions are imposed and  to a 
large extent they are based on Articles 310 
and  311  of tbe  Constitution.  Their 
services can be terminated without notice. 
It is one of the major things in respect 
of discipline.  Of course, discipline must 
be there, I agree there.  But in this con
nection, I wish to draw the attention of 
tbe Defence Minister to certain aspects of 
the grievances of the armymen.  I say 
this without malice or to malign anybody. 
This is the letter which I received. I 
win quote only a few sentences from this 
letter.  It says :

" Ajawan begins Ills work from early 
four o’clock and works  upto 
is midnight.'*

It it a general complaint.  And then it 
says:

“Jawans are bound to work as their 
personal servants awl do their 
timaily work j washing their 
tpnUy dothes,  looking after

TiMjMhwtit *Bd  %

m qmm «8 *** of
bottfeeyarewwrklng

I am not making any allegation or any
thing of that kmd.  There are certain 
facts which have been brought and  I 
request him to look into it and see what 
you can do to avoid such kinds of grie
vances. These complaints have  to be 
avoided.  That is my purpose.

Regarding  promotion  and  other 
avenues I wish to say something.  So far 
as their mess services are concerned, so 
far as the food is concerned, it is a general 
complaint that the food is very bad.  The 
food is rotten which even domestic animals 
would not eat.  Heavy  corruption  is 
there.  The arrangement for  supply of 
food is subjected to many kinds of cor- 
rupt practices.  The  mess  and  other 
services should be properly checked.  How 
is the check conducted now ?  At present 
it is stated that inspection can be done 
only after you give two months of advance 
notice.  What is the use ? When the 
officer goes there everything is all right. 
No one knows what irregularities are 
happening.  What I wish to suggest is 
that surprise checks should be conducted. 
Senior officers responsible for these things 
must make a surprise check. He should 
thoroughly check what is going on at the 
lower levels.  All these various  com
plaints regarding food should be avoided. 
So far as the Airmen are concerned, I 
wish to bring out two or three points. 
Babvyi  might have seen my cut motions. 
I have put them with a  purpose.  I 
would like to quote the answer which 
Babuji  gave in answer to my question. 
I quote:

“However, in the Air Force,  dis
charge from service on comple
tion of the initial period of en
gagement in respect of certain 
catagorics of trades has  been 
suspended with  effect  from
1-12-77  since  the  manning 
position is below 90% of the
sanctioned  strength in  these
trades leading to shortage of 
trained manpower.'*

Why is this shortage of manpower ?  Is it 
because of the recruitment  policy  or 
large number of people going away ? 
There  is a complaint from Keratites 
that they are not getting enough oppor
tunities for being recruited into the Air 
Force. They are not allowed to go away 
after completing minimum service. I 
don't say it is done purposely.  I am not 
saying that. But at the  same  time
tbote people who want to leave the 
service after 15 yean of service are not 
allowed because  their  pension age has 
been h M. Once you stop the person* 
with mature brain and good calibre 
going oat after 15 yean of service, they 
wUlnot be able to get jobs outside after- 

jfo*  * leave the service .after putting 15 years of
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service, at the age of 35 or 40 whta they 
will be in a position to get jobs outside, 
what is the use of allowing them after 
the age of 50 or so ?  For this you gi.e 
the reason that sufficient number  o 
technical  personnel are  not  avail*bl >. 
There is some wrong done somewber/*. 
This has to be rectified.

17 bra.

Now, in Kerala State, there is no re
cruiting office for the Indian Airforce 
serv ce,. Unfortunately, there was some 
dash over the recruitment arrangement in 
Bangalore.  In this regard, you m ght 
have seen the press rrport also. In Madras 
also, there was some  clash  in  the 
recruitm nt  area.  Many  people are 
coning to m; an l complaining about tbis. 
But I told them that it was not fair on my 
part to interfere in this.  I avoided pur
suing th-ir cause in this respect. But I 
would reiterate my point  thet after 
completing 15 years of service if they want 
to go away, they should be allowed.

Another point I would like to make is 
that there is 90 m ano.naly in the training 
course.  T*ie training  course  for  the 
officers ani the Sargents and Corporals 
at the lowest grade is conducted.  But 
when the Sargent or the Corporal goes for 
training, His family ration is im nediately 
cut and he is losing about Rs. 150/«. 
Whereas the officers get atl the benefits 
while on training.  I have received  re
presentations in this regard and I do not 
want to go into that.  I am prepared to 
give these representations  to  the hon. 
Minister.

N 0 v, in the case of married J a wans or 
married \irnen, they are not allowed to 
take their  fanily with them. Otherwise 
50% of the expenses are to be borne by them. 
W'ule in the cise of o'ficsrs they are allowed 
to live with their families without any extra 
etpsnies.  Nov, Sir, so far as the pay-scale 
is concerned, I know that the Pay  Com* 
mission cannot satisfy everybody.  I know 
that Bibjji his himself made a valuable 
argunsat before the Pay Commission that 
the Services/personnel are important.  But 
he could not get much for them.  Well 
there is still a big gap in the pay scales of 
virioa* categories of Defence personnel. 
1 hope Bibiji mil look into this.  Some* 
tiling should be done to satisfy the services 
ersoaael.

Refviing m«s facility,  Babiyi had 
said in Pathvikot that there will be one mesa 
for both ollcers and other categories of 
personnel.  It Is yet to come true.

 ̂"Regarding recruitment, I may point 
out that there an a large number  of 
t:c!*4ica!  personnel  available  In  the

country, I  have  received represeatation 
stating  their  grievance! especially  from 
Kerala, that sufficient number̂of people are 
not recruited from the State.

Now, a large number of engineers and 
doctors are in demand in the foreign coun
tries.  In countries like Oman and Kuwait, 
there is a great demand for these technical

Kople.  You are not sending the persor.s ving  vast experience and qualification 
working in your  Department  to these 
countries.  It is not because the technical 
personnel are not available to fill in their 
places  in your Department.  But it  is 
because  of dispute whether your children 
must be sent there or they should be sent 
there.  Here the criterion should not be 
the kinship but it should be based on ex
perience and qualification.

Sir, we have full confidence in the capa
city of our armed forces and j a wans to 
defence our nation.  But, at the same time, 
they must set up an example before the 
nation ;  they must be free from  corrupt 
practices  and  they must consider  their 
juniors and jawans as human beings.  They 
should not hang on to the evil practices 
which we have inherited from the Britishers. 
There must be a wclcomr change in their 
attitude towards their juniors.

I would once again plead with the hon. 
Minister  that  the  demand for  military 
doctors and  technical  people  from  the 
foreign countries must be met as early as 
possible,  as  otherwise  such  assigasnents 
will go to people from other countries.

Then, Babuji  might  have  received a
representation from the Tiruchi  Ordnance 
Factory employees.  Some seven employees 
have Seen suspended there.  TheV have 
perhaos met the hon. Minister also. There is 
one Mr. Pandayan, G neral Manager there.
I do not want to say anything about his past 
here, but I must say that the charges levelled 
against these people are  filmsy.  The 
reason for their suspension is that they 
worshipped Goddess of Velankanni.  Shri 
Bala Pajanor is also very much sore about 
it.  The hon. Minister may kindly go into 
this matter and find out why these people 
have been suspended.

Lastly, Sir, there is one Sainilt school in 
my constituency.  I understand that there 
has been no revision for them in their pay 
for a long time, or since tVey  became 
teachers.  They have been there for thirty 
years. Then, the hon. Minister once told me 
that he would give class IV employees the 
minimum ttftry of ft (Government servant. 
May I remind  him  that  it has yet to 
cone true.  I would earnestly request the 
hon .Minister to a!Wt some funds from the 
budget  for the Sainlk schools, so that ill 
these grievances are removed and M  
school* are run o» setter times*
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I am sure, the hon.  Minuter will do 
something positive in this direction.
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3ft *pr fwr  ̂f «wt ?

?rth  ̂r vt  «tt, «ft

«rr 1  ?rtr ^ ît |5mt *$!$t 
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iw tc %m   ̂ ŝt t  ̂ \

IftT § *m $ *g CRT Y$ I”

ton imrnR t̂t

| fsnsrf irNf % «r*n% r̂  1905 tf

r̂  TTSrSTTfft  Jr̂TJPT ̂ t
%  tt  «f̂3ft to ŝ wt *rr 1 
^f wr sr̂vr % 55rt«r ̂ft 99nf?m ir i 

tot t̂ 5ft ^yrfaq- «ft  ̂ «rr% 

iwft ?Rg Ir TO ŝrntft 

«ft I fRTTT f?R̂T I fifTTSTT  «ftT 
tot  ̂vfffa f̂r *£t vrsrnft vt 

f5̂  to  <wr m £t snft,  f̂ fm 

to m  tffr |, =̂rf9iTr  u f̂t ?m 

f̂t M*t  vttK  f^T  ^r  TO»rr 

g>rr 1  ̂  N?r «rmt % snprĝrr 

t, ŵi? vuff r̂  t  1 «itT  ̂ 

?nft $t  m m  | m   ^
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[«fr «T3̂  TrfVfr̂rr]

«wrr*r *rf *if *rf  *t *ttrrqF-
f?tff <rr, *r*ft £$  <rc wtft sfcrrf 

3r snfr t «fh: s?rret | tfk sr$ft 

% vr 3r tftarr  T̂ t

to t $t fv f*r aft spjtS 5T3rtt 

H uft & *n? *rc *$*  at

«rwflr *pt wr  $t*rr, 3*?% 

*t*t  w  to?nr vt Pf+wHt $t*rr 1 

sato* w  *fcft tft %  | fa

srpjtf ̂tt % to? gs *?r tm stanr 
gs  1 *rrr vfifr *s% to? *ftrr 

vsrt %  %rnr *pp ®tft imrr̂t 

xm wtft % ?ft *J* ^tt  ̂ 

t   %% 10, 20 xm tf *nfr waft

%  P̂fR Sfotff  % *FT  $T  *Tf 

TOT vTT̂lft f% W*R i£S %

vft srrift ?ft sîte $t t % sr* 

*nfarf  «Ft 20, 25 r̂rc w? *ft% 

m ft&m, $*nft *tf wt *fcft  fi 

| ssrsr tfter  ̂ ’Ttoft qfift, pTft 

tonarr  ̂  vt ^vqff%arr vr % 

*BTRr ?rff tot $t»rr, eft  fm ?t

«PT f̂T %3T WK WtfT t  I

q V  fWPJf :  tfcft  «ft*RT

H

: SPTC | tft

 ̂  £W ffk «H OT W?nfo tffcaft 

^ «m t frrr % qfavrfqfi ttfft 

omwf $ aft «m  $ 3*r*?r f» **r 

t̂Wt r f«to?fa H?rf W r̂r <mr 

w r  treat |, «flt wft *

«w*r «mrr | i **rto$ «rrr tF&t *pt 

f̂flto? 1

$rtt wr  vfft t *sft*rar 

w <ftr *nfW ifhc n1lwnf\*ff vt 

<sft to# mtft #*rlr̂ f,  ̂ î wr vt 

ffltt tnt # ?ft >̂r 9n̂K #fWf

t̂  tf^ <rc  ̂to: vr, 

?rw|  ift gfiwrg)' * m t

^ *nr t̂̂ rr utonPwt «rc r̂t 

t̂arr  ̂ 1

«nwt ^ in % fwr 

«m *ft $v m tot ̂ rr «/tr «nr 

f% wft ift n̂ft f̂Umt 

r̂fwr q̂t | i *rnr «ft wft ̂ rtt 

«ftr <Tfartt #tm- tt ̂ ft w<rr ife

«TT | I V& ̂ 1962  ̂̂  

r̂«fft wm 25̂ ^w»f*f̂r̂ pr<R 

im\ ton | 1 *& ?w $*r wft̂ r 
qf«r?T QTcft *ift «rm ?r̂t  ^  

t̂ f*r  ?r  r̂tor t̂rt 

Tf’TT f̂r wft srcr fe»ft ff ĝft vt 

 ̂ 1 (www) m  ffarn 

%  vt *wrm |, ?rt  ̂?r> wft 

?rqr m r̂r 1 wrzr wt  &r( r̂- 

 ̂ t»  ̂  ̂ I*  ̂  ̂   %

to? #«nr  ̂ 1 1

t r̂r «Ft  r̂nr r̂r

T̂T̂rr 5  ft  ̂ ĵt r̂%

% 1 % wn% ifk

w|?r  tor nr |, tô  toB t̂t tt 

t̂ q*P ?̂TT tolK I 3ft  *tfV 

« )̂̂ r vt <̂|jr  ̂tt

sfsnr  ̂3mpf ITT yf, ̂ TT in 

WT̂fl *n?̂ *rT̂tt£TTfirTO 

3R|t f̂ ft vr srafor ftirr | 1 nf 
jnrTt ŵr vt tt̂ rtt  ̂to?

njsftf WfT QvWTnl 5 I flnw  ̂“ fRT

% wpff, %«Tr % nftrtJtfW tfx 

srftrwr ̂ift ̂ titnf ten j ft?

 ̂  %> mt# vft wT*ft **% i?r 

*fit»r f, % lyfwvrforf

% tot ipf torr t <ftr  ifarifr 

ŝft %  tort tf wurx f i wnc

TW5WW1 fTwJl f W  % IT hTW»
—ifiLfitfMk.   ̂iiJL ̂ Ai  ^m.44
JnTOrr wwr W fr «ifr iw iwww
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TOT %  fŵ Nrf IWT 5RSj[

vr wnr imrc tk sm *T*r fa art 

arrfW % *mt %  snt  t,

TO XFSCRt W fc,  tft

TT*£toWT yt w f̂tr qgfir $1

*Wt f̂ Rfsft  SPr̂ T fa*TT 3TT

gsflrr sfa $m,  wiftr fa*T 

WRT fâT % IjqRTT

TOTT <f*T  ft  I

fffTTT 1T5V  STfft

fwr «nrr*T w  t̂ tt srt  ̂ fro*r 

Tt’TTi *fnrsftr T̂ TT tfk TOT 

tft  ffcft I I *PTC £*T 1̂T tft

WT % fspj  WTsft HTVTT for 

snflr q̂ *r at  ̂  ̂  ?R3fft t|*tt 

«ftr ?rrr£ *ft to t crtft ft 

ar* snrrar St fsrcrT fatft«r??iT % 3ft 

star $>3% %̂tt % «r?ff apr% isP,T *rfa- 

fR  fa%  I

opm | fa tfftrari Sr * **-%- 

«p*t *mr  sr>ff tft, aft star, *ifc, 

wit :̂ tfn ssr $ t  60  <fr*ff

Vt  <T5T TC *TTff% I

**fffa iT5T p̂t lr *rini  ̂  *mT 

'SiTO ftarc $, wn: 3rcrc>t triffvrfgr *iff

ffcft  $TCT *t irtff ft% %  WR

HfteT ftaT

Tf WT5TT | I  imr  *FT «WSPC 

faSRIT | I  ?ft srarcft $W ftalT

t « *? s*  &*n{t*

$ «WT t  fiflS fSRTT ft IRIT R̂IT 

t 1% *f  ^et-  ̂&  WTCT »nff 

îPWT| VWT  *T  HmHc  *M5* wm

w m,  if mte *r# m rn*m r\ 

%%* *ff m  ft jw  t

WtT awwr *? «w«Tf  wrm r̂- 

Ŝ 1 % w? tott | 1

WyW< ’If VWW h WT T̂UT Jf 

1 *r fw ii f w jpnt wt «rif

fv oft faer wr ?rtt̂«pr ?rfH% *t 

f̂ n%  «nnc ̂ fitt

% wzwi  fiwrJr  ^

f̂r% f̂TRTT 1WT «IT f% fa* *ret[ % 

ŜTTWTT  <TfT¥f  % «ffa  %  ft

VT fâFT ff̂TT I, ?ft ^ «W'«̂ pfl

 ̂ t  *'i  1 fjpT?ftm  ̂  |

fa fwRT wrmx qr f̂t r̂ ̂:?rr 

|, sftr fwsr  qr m ,  r̂  ̂t 

wfs <rc crw fn?rT | » * wcmrt f 

fa  ̂  irrh % *ptt®t  ̂tf̂rcrar

TK faffT̂r «FT f̂nRT  5IW,

n̂fa  g?R 3? ?TT |,  fa SfPT-

«m: ?ft% 5̂cTT | %ttx r̂f̂rtr wrr 

ÎVt WT?T̂t ’pHTT ’TTcTT ̂  I

®r kz wm  t̂ ̂ t *rf 

I, eft r̂*pt fipRgrO fa* <rc | ? 

—Sfl̂t f̂ ^TCl %cTc3T qr I, qafffa 

 ̂  ?ftm t̂ **r  ̂  ̂wgrnrT 

*twrt ?r̂t «ftr̂ f fw 1

f̂f €\ *»ft 

wwtt vt «ft   ̂ fa?r  fw«  «w

eft %̂rar 3ft ̂rnrf «Pt  aft 

arH*̂ir̂ T, *PTi«fT %, 5*

vft  % r̂f  |,  *nft Ht̂r w  

?r? f̂t *r*f *T̂t  ̂  «r j

<f $® wm twt n¥t art # 

^tt wîsfi j 1  tmrr | fa 
wdt w r  3OTT̂ f̂'TT

qfftft i

1. 1% there any scheme formulated by 
Govermnent to absorb the train ea 
disciplined  young  manpower 
retired from the Army  into a 
para military force a* recommend
ed by the Third Pay Commission ?

2.  What action is proposed to be 
taken by Government to remove 
the  inequities  perpetuated on 
officers of the Defence Service* 
in relation to I .A .S. and other 
Class I Services in  respect of 
relative career prospects  and 
status ?
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[*fr «r£r f*r$ irftfan]

3.  Is it a fact that the announcement 
of  the   Defence   Minister 
to  utilise   the  talents  of 
senior retired officers of  the 
Defence Services and to ensure 
that the differential in pension 
in favour of the Defence Services 
on account of their early retire* 
ment has been very  enthusiasti
cally received  in  the  Defence 
Services ?

3ft   W  *r?rt tft  ̂  t,

wr sresnrc   <rc I ?

t %mi r̂r % far   arft t *ft

*re?r ft qftfor to  1

5* irart % srrc t *stt »f?pr* irart % srrc t *stt »f?pr

Vrf w?* (wjt)  ' s*nqfr 

fwr fqfaffi   fortrj wrr

qft »wir *f>X*TT 55nf̂Tr, f̂tf¥ 

ft T5TT   % 5T«rq f 

t Wf ft f̂ TcT | JfH #

% %J8TT  3R JTHTfa ̂ W,   iR«slv} 

?RT   Vt̂T   <T—  feq* TC 

ifv fk*nx vs forw

% irrij wrf: stt   $ 1 gts*ran* t 

tfiforer ft̂rr  ftx   ft 

% t̂nfggpyr  *rct-*iq% four   t 

TBt   i

mx mii   *rqarar  ̂  «n: ^ 

?tft arr mft vtm r ft

qr wk ?sra*rc ft n̂ r̂iff 

t *nft r̂reft 1 1 **r f̂ fti   qs% *r 

HTf*r star t fr   firPreft % 

tjqrtfsrt, wTtsgfatfgtqrr STWHH, 

ft$ <*nft *r$f Tsft *rf 1 1 for 

t q*$hm tfkfq* *fhg
3*%  yrcfawr *ft a* 

TO r̂fttfirft 1 OTr^^rqf, <ft 

ft mstft gt *q*ft t 1  Srforfeqftr

>1   <&rt?r qrfoft sg $ to 

g*rnr ?rrt qwt %■ sw fr*nr   !?r% 

?n*r aiF̂ ntr *r®$ vW rt Tj[

*rk «qt *?q? t ift g*r *rt% % Tf i 

wrtfgr sft r̂arsnr   $ fr gm’flt 

qjffcr qrfoft wk fŝ r ̂ Tfoft »pt ft 
^ «̂*r | f*p $*r wjpt >«rT̂ | «ftt 

sm  % f̂rq qĵr  ̂ 11

fnwdT | ftr«rg trnrwrr fw?$w *r̂r t;

Tra»fr% rr f̂nsTcT vrfaRT t 1 ftr'r VgrtS 

t ̂tPrt   w t vm ft mm |, 
yw ft ̂fr ?fk  % m*t ft i

FTT  ̂ cftFTT̂T cTTFWRT nff 

T8T ?Ri% f I UT3T   qiW cTT̂TcT

srft vrfV  ̂fiPT̂fr f% ŵt<pt % 

qw|, f f̂tfc r̂%qmt*n*fta% 

qw 1 1 f*r 

ft tnp ?rfR n̂r

«fV ̂ Tf̂r i §rfap̂ grsr  ̂ «rr̂t 

t̂ft̂spWT ̂ TT t f̂P ̂*r srk vtfxvr 

arrcffhr jt 79V 11   r̂rarafteT 

ft 3rR<ft crsr arpF’ ww qrr ftrgrr 

«tt ?r«frrrr 11 v<5r

| ft  ̂ r̂?r ̂t?fr | fq» fmft qfNY 

m fsrfryjfa- f̂t t  ̂ 

ft ft 5 m  | ̂ ft % *rr*q

%  ̂ ̂ T'ft ?Tfr V̂TfaWT

*r m  1

<tRTM

engyww Taf, qrfôr̂ %mv̂ rmengyww Taf, qrfôr̂ %mv̂ rm 

Tt,  r̂t vtf 5[ft ̂  ?rp 

| I gt W!T n̂f̂rr | %for W

gft pt pt  ̂ 

wr  vm ?rft) ft*  tffcr to 

wmnT̂rrt wmnT̂rrt 1 irnr  irnr ft ft qTfôrpr qTfôrpr 

i, fort,   q̂ri, fort,   q̂r 

t «rg qqp |  qmr4ft q?T shrt aw wt «rg qqp |  qmr4ft q?T shrt aw w

 ̂   ?wr ?w trrr?r %

«̂MI ffT̂̂fPRT ’̂W*r «npr ̂  ivq̂r«̂MI ffT̂̂fPRT ’̂W*r «npr ̂  ivq̂r 

’rfk fRnt M?r *Nft ft  %
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m*r  *rr̂ fa

tftm % vrwrfFW arm- srrft  t 

fj# 'afV̂TTHT df<H«wd  % ffPT 

t  ̂rt |    ̂ *rrc«€V oft  ft

|  fa  ffrnft  qfor 5rV  fWî q- 

ĉTfft *T®®t   ̂r r   fa sritt:

wr sttst sft fRTft «tf;

 ̂  SPT *ft 3$ STSTf vsft "rft 3TFT 

n̂rV ?R̂  % SFFC ?T ?rft 3TFT 

5 m  qr sift' arrr, 5* fa**T

*>V inrTft ?ttw jjfrft 5srrffnr 1

sr? sW | fa inr *r «rt sNj $N?

rnjr  JfF'f f̂rr  ̂ cM3?t •ft

%tj vPft ?pr  n̂pTarrft it -̂t 

srfnff *rt srcwtf 1 <r?r  » f̂̂ r 

mr ̂ rwt̂ PF p̂fte »fr | ̂  ̂  *r 

3f?lKT  ^ ̂ gf farr £ *fk

*̂ft  t̂tO  f® jtsrct |f |%fâ  

f̂ RTft ftft T̂ffTr T̂fft *fr t 1 

?R-̂fT?'cr, dîfrjt  «rtcr?T  ?frr fprft 

r̂' *f? 3RT*ft | *tt T̂fa?r ®r?;ft I, 

a*  ?T*T?fY ̂fmT $r wft %?r w\ ?rt 

t 1 f* ?r *r?V arft

srf’-wt  «rtq; f[ \ trs?;  ifw

I srh:  far* arr t| f fa

f̂aV ̂ T̂fâr qtsr: sftr i *T5r *rar

I I

%fa* *rw ft to  ̂| fa fasft

$*r tft mzm  tffc fatft  ^ m*m  

*p* %fcmX qr M t   ̂  11 

f̂wrf % <fr® 3fr<«nr *m «pt% % 1 

^nr  ̂ #2: ftr n̂rr̂  sftr f?r 

# m , $?*t$

*1 9st% ?n% %mt < w  iftt £vt wk 

vt wf!-  «ft 5f̂r |  ̂ qx

WTW ̂ trt   ̂Wfarf wnft ̂  «?t?t fnr

 ̂1 inrx  *py  wtrt  »̂r 

 ̂f mvm  | fa i

zw ^ ?fV9PT ?t\t t t̂tt fm  »̂ft

eft ff«raT< n̂rrif ?r>c  ̂ «pt

iT̂TfŴTT sp̂  I cTf Ĥ̂NTt T̂ qrtrfacT 

*FT **F% |, *̂T % ̂ tf W  ̂   f I

 ̂ eft ̂   ?ft f %fâr  ?r̂t 

iprr̂ r̂sfrfw f̂t  ̂ ^r fa f̂aJfe

«ft ̂  «n% % HT9TC *TT ̂rft  -«llf̂»

 ̂  3fa | ?rk T̂T̂ KH t̂tr

 ̂  5ft H rrar  ^T  T̂T 3RT?

vtfenli cfkqr,

 ̂ t*’ *r? to sfa | f̂a?r   ̂ 

F̂T  «ft ?fr   ̂̂ r «rr fa srtft

^FT qrtf TTiTr ?r̂t % r̂  r̂t T̂R"

3FTT I 77T %  <ft#  |  i t

f̂ TRvf 5T%TT % rriTf̂ RT ?fh: ^T- 

5FT?ifVT % TTFTTfaTV T̂fpTT  T̂̂cfT |, 

Tfnrr f̂a?fe % vcrf̂ R?  «pf?nr

I W  W f*n<t ̂ fewr wff  ̂*ar 

wttt ŵ nr ̂Tcff ̂tft ?r 1 ffhnvr eftr qr 
% r̂qjtw r̂^5ff  ̂11 ?rnr % 

>*r*n̂r r̂  ?T̂f 9rfN> «R” «f*r t̂cfY  ^

ÊT ̂  *̂T  TT ̂.n*l*ii %  Tt TTc!T

’aRRTT | fa 3̂*% 5T̂T fae!̂  | I 

5W ̂ T 3r>m tf W  ̂rt   ̂  I eft

R̂PFT *T([  •T̂V  ̂fa  TTST̂cT

 ̂ 8r «rr *n&   ̂i ̂ft ft ̂  ̂

qrr fir  ̂ n̂<i Sir 1 iVmtt f̂ârsr  Jr 
 ̂   Tift  r̂ir f̂rsrr 

«ft  ̂i 5 r̂t tfafc  ̂fact% f̂r̂ r «r 

%t <mr | *m %m T̂f»r 

?ft  13* sfcr ̂ m  ̂  

tnp gq'-fwt tfiî nwr m 5mn-|fa
W & & W* S51̂

S 1 fforrw sr̂r, 3̂  m f̂t ̂ rm %, 
*rk  ?itu gr̂flrr r̂ %<r v^nr ?f̂

*pt fHPFT sft fa irrspîr MtfâiH  ̂t, 

r̂  r̂fa  %  1*  tto 5r 

wf  ̂  «fV 1  r̂  «f ffe 

$$1 «fV %fa* *TRFft % IK
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[«ft *«rf  ]

It 6 “Ktfc VtST f|t WT ̂ I  HH»n<r 

3ft ft   ̂ it f<T®5ft 5W tft

v?rr «tt *rk  **r s«Rr % f̂rr *ft 

«TT sftT VfTT «TT fv  *rfaff vt tfvtar if 

wf if v*ft fft r̂̂ft | i ^trt ̂ rm 

q̂ret wtvt t1

apsri ft H«fl3K «Tff?T ®P*T ftcfV 1 I vtf 

ift’STFftsn: wft 3Ffhr vt q̂RTT %

6 *T$% ̂t *T3TTTT VT TOIT I I 

T̂ % *ft*T f ̂TfFf5T eftT TC tF̂3T if *Rff 

ftft j I ̂ vTRW ̂ TRT 't?TT | I ̂  tft 

STRT̂t % ?TR STFT̂ 6 TC#£ *Teff VT ̂t

| i *rM nr% f̂rcr qr̂ %?|rf vt srrarc 

sprnrr | ?fk *m ̂  | fv qr̂ m

SlftTV  eft f*T 3IJTCT *TPT STV̂ f> I ftfV?T 

itTT ̂ =TT ̂ Ifv^ftsftvtsrvt 

SR̂cf grt f[Mt |ff,  % STTTVt firt* 

% SFST STRT*ft ft% xn'f̂ir | 5FIT JETTT

vtsrif̂rra-vteT 6 qrfe vc?t I eft ̂ir 

f̂rft  ̂r qftRw % s*th stfarr i

5̂ft if, <fto tn»¥ €to,  ?TTCo ifto, 

 ̂  V*fft *ftfafwlT ft 'PTRT <ftf̂ | 

ft ?«tft  errfv 5f̂r % ̂

SFHT ’pTRT VC ̂  I

*n=mffl sft t ftftfesrife tft srw 

V^TT^n  ̂ wtsft

wYc T5TT  vft VT 9|pT sn̂TpCt |[ fv 

nrfc arr̂ if s*rnr feu 11ftfv* 

51̂ 31̂ ̂   v 5̂ if vfW |,

T̂Vt ̂ 5RT ̂ Tfpr I  *T̂T

ftfa?r tc, fw  ftfgir w #fw 

aft£ vm vc t| f sr% *mr farc srttct 

 ̂ to: r̂rrr t̂ £ i wfrrq t 

f̂̂ r̂ ft vtw ?r̂f vk 7% 11 ̂ rsrvrr 

Vt vfW ̂t ?FV WTR f̂TT 3TPT fsFT̂

fv t̂ w ̂rPRr̂»r ̂  ftr̂tsr vt *fpz Itft 

*r% i

# f̂ fkA?r %  if «ft TTV# gft

vt «npr f̂rwrr ̂cfi jf i tri ̂ vifhnr

sift frv<T«t?Hr %  «rnft i~o~73
tr  «ft wtr*T fe m  ft?  ^w?t 

t̂ t, ̂  «rwf ̂ ̂t 11 ̂sft
 ̂i-i~64 % srs ftPT f̂ r % qftr 
 ̂I ̂TVt f̂ft t I
?hr ̂r ctc$ ̂r ftnT eft ?nrT <h  % 
r̂r«r St̂nrv ̂  v̂ i nr eR̂ % #v?f
WT̂ft I 3ft 1964 %   ̂I, ̂r%
qfrsTR wr vt qw?r ̂  f̂r T̂t | i
T̂Vt  fwft ̂rffCT I oft 5)FT
 ̂W ̂  150 *flr 17 5 W # V̂T 
q-JTT̂T  ?T̂t  t̂?ft  T̂ffTr  |  qf̂T?T  if 

fĝfygt  arfcr 11 ̂  f̂fr̂ vt 
5>ft 1̂%r | 1-1-1973 % srre  sft

f?mfr fizRT |w t ̂rvt so ^ 
firsRft | ?ftr ^

Vt 104  ĤfR" f̂FFcft ̂ I ̂rPrtr it 
V̂’ITT fv ̂T  vt WTT

t̂fsftT enfv vt3ft ?f̂ff if T̂v fwr̂r 
vt «4Mm̂  ̂nr ft i

«ft  fwr  (5TTf3̂rr)  : f

?nwr «mnft f fv mft  vt
mv ferr | i f*nt  w*ff
% v̂teft % srRTR T?t 11 irrr Mot I 
fv vstcft ̂  3rf̂v srfterft % 5ts?rre 
t̂vt  *r i»tv ?rv ?rt fcwi
VT sairer I ?rk pff eRV V̂r S fv 
vrfcft ̂ 3nxr, sttct itft ̂nror % ̂  
«TRft I I

§*TT̂3|TOf VT ’̂rf̂T  3̂flT ̂  

3RTFff TT̂TT̂I I WT3T 
% ̂  *rfrv ̂rwT ̂r T̂r 11 'ant ̂t«r 
% ?rr«r ipr prr ft *tt ’TifvRrnr % ot 
*̂¥Tf |f fRTt sramff % 4̂1 ̂0 VT 
f̂wr fw ̂ i ?r|eT 5̂ %rtr f%v̂tr 
t̂ ?mf  «ft ?ftr  % tr v ?rr?r ̂t 
V»ft ll̂fEr ̂t 3r̂ft  I t fRlft ̂TT % 
tTHfT  t̂ ̂5TT % HWV9T  flflflf
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%$*wrpcf % www gmrK  wtt 

wnfV i?tt  «n  f i  g*nTT 

gufor | fa *rref gftrcre  to 

Tgft 1j  $r  spt gt *g tft f*rtf: 

to ffrrr *rrff̂ i gmft sftfer t fa g*r 

ft̂ft <JT g*r?TT ̂  aF̂rf \ «ffa*r 55̂ fr % 

fatf g*r 3*WTg*arTO?r>  *ra*t 11 

g*rrt apfpT  «rfi$< ft%  *ft **ffa

% arar̂s if ̂fa to  gfa-

*TR̂ «r*FnflT «Tf̂RT  I ?Tg *PT-

arkt aft | v’tfi ̂  fam tot  i 

%% f%?rfa% if t»*p qfa yr̂ Fr ntftfiw 

gOT Nr fW* girr*  srm?T *r$rtaft*ft 

*ftf?  ̂1  err 7=n̂‘  «rra

fWt 1 “37Rrr g?rr t̂t NTfcrr g :

are tft  r & <nfter % frrtarf ir i 

>̂5r̂cTT̂ «ft?rf2[jff  ̂*RrTrf i

to n gt% t srk 

f̂wrf % towt w*r wt, ĝfaam ?ft i 

*TfmiT<r to- ir *ft  ar̂ ^  *ft 

NTT fl?rt «ft tfk 1>2TR’RJT spjfr 

% to Nr i v&h  $r faNT

nnt 1 "to sttn<t w%* nb   ̂ 

NTO lM <?*P  gfNNTT m ii % fwr =FT«Pt 

nt»gN fsfr <tt ̂  ̂ *r %far 

% swror  ffwrc eft gNft to ft i 

irnnFvr §rnt n îcrtw gtNNTTT $1 
*ft?g>T£ 11  f̂or, wO '̂i,

t ini? f 1 gNft apfR s§?r  |,

*t  l» *t  1, ̂ f 

*r$g ?tgf | 1 *sm  q̂fk ?t sr <fr® 

%$***?* %?m t r̂ *tx fw  ̂5w 

ffw <4wdl t ft* r̂nTr if ̂  d̂ +i

arrTgr^Tf%«wwT^TTi?R %*nk 

wrf%«rpr̂ srtfw«i!T jm irtft 

vt I forr m ft? «rrr fw  * «sr,

WT flfRi TOT *R TWi VT WR ?fgt W*IT

T̂PQpiT 1  tfx winr ww «fk ̂ r~

ŝtft *rk ¥tt ft 50̂Rrr t,  ?fk 

Frrf̂RTff  ?T5r *RT ft  l%%*T

hr# gfwd % #̂r vx 1 

n̂pft  srt fwr qf<r̂fdqf

if *fW SRTTT q̂ T̂ I, «TfTft  <17, W^ 

TZ, R̂arf, mfTf if, Û IR- if, m% 

*totr r̂arr %, WRt cRjft srk ar®*ft % 

|K vk «nw wrr t&m 1 1 %* ̂ «n 

if *P̂3*r ft wim I f=F f̂

anrpff  ̂f<HHi if  «tft jt ?tt% t IV 

T̂% NT TO ̂ PFt l|̂ qf̂r<r t T̂ TO 

Tf?t ̂ *TT 'i*l̂  T̂ WFf WW  ̂ I 

W T̂fT̂: K  ?ft  f̂t   ̂3lft

spmrr ̂t ̂fwNr Tfcft | ?fk t̂rt?; 

t ̂ ScTT TfcTT |  I gfr jpsft gf̂TRT NT%,

t̂  cr̂sf̂r  p̂rt  *nr

11 *ifr  f>ft   ̂ir i

tttto  f% wpt  t ft? <to 

n̂ro, qflftarciT, sfto  t̂o «fto 

<Tf\% if r̂ ̂  SFT 'twp 5TT «TT ̂ T 

$S?TT®  T|, ̂  ̂ 5ft; TO *rt

ift ft  ĝclTS an SR W!T̂ t| f%

3TO>t M i srtit ̂Ft *rr§  eft T̂ft 

I, ̂SFnpt vtf cfar eft JTft ̂ TcIT I ?nft> 

arsiwt *pt w(vt q^nf̂  % ̂  t| fftr 

Tft̂TTsH  # *R vRT m  

tot «pt tfir 1 # %% %*t srarrfi ¥t wk 
f̂r «Pt tffawt  twt % f̂n? ?rt̂r ̂ nc

Tf% |, wfN̂nFT  % f̂rcr fimT ̂ nr

T̂t | ?ft fRTTT «ft Nf ŴZf ft srTcTT | 

f̂p fH  NTsnrr WTWt ̂r ̂ n̂r tsi 1

%̂ T ̂rar arm ?tt̂ | eft 

WfcT ̂ft T O R fl̂ t I, ̂ rnrt 5ffft

t a  I, Ŷ*t  ̂ f̂ rat | 1 # wr 

*ft ?  s*r%  f?rq 5ft  ̂mlW  ̂

«nwr  far t  <rc *n<r fW 

WiT I

fW  V5R=mi  NT vf
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[*ft fr*Kl

*g?T $8T fjTtcTT I I 31 SFWrft 79

^tt *t ft frra; aF̂rr ^rr g:  ̂ 

3JTO *pt *?ft 3"p?rc

«R<rr?̂T«rT i ̂ n̂ T̂ î%*r«r«ft 1 
«r?  «r *rcfft *Pt fasr *rc ̂rrrr ftft 

sn^ îpn 1  fpjqfatfffftsfsrcr 

srmt ft wr ft  qoft % ww 

areiWK ftoT i ^

I ScFTT ̂t Sfft 

ft  ̂ 3psrR f̂t  % snft srp?r ftsT 1

sRmff ̂  tfftz  qfar tft qjfts 11 

^Rft m  *m *m m 3?rft wrt 

rtvrfmr 1  ̂  ’sftwTf rm
*fcr frfwr %, srggr *ft«r fc, q̂rfspr  ̂1

s?ftft fcrfft qr 3FT*r 'I'm 

*t*ft jfrra arnrt ̂   f*r*rT 1 snn:
t̂ft ̂ fvwi ?r *Rff  cfT ̂ t qr

ŝreisqiregt tot 1 3%T*ft̂t q[*o 
*ftc «ft  srk «ft  t *t

s*t t| 11 sfr trt̂ t  qfrjSte

*rc t| | srk *n*rft *Pt *rarft 

*rt Tfft | i  ftrr | fa Mwdft

% mtit ̂ T vfcr %m
3Tt̂ fa 5* *TTOft *fft 3TOT H 3fT  *At 

*TO$t I

sftrr̂ srar ft sroft £?r  to ?̂5tt 

t̂̂it g i v%x ̂  «n̂*r * ̂ft«r 
4np | *r> fcr ft **ft grtfr *—*t 

*srm ft t srft ̂  wffitny  % »  t̂

S»>Y Sff̂T TOW I f3R%  ft ft TUTT 

t̂t̂ t 35ft srto tfr f??f m eto *nc- 
f̂ r v m ?̂rr | ?r> ft t3*raft ertto 

n̂r g f«p  vfV ftft  6TO «n*pfa?f

f«P*nr ?ft *3̂tT ?T?̂T?r www *nfay£t 

& % «At zft  t o  ft

vfrfft 60UfftM ŴT̂gfTT |TfT | I ft 

MTpn f% srn̂t 5ft «ftT TO- T$ *lf $ ̂fft 

ift 5UK *r 1   ̂  ft <R»nfc

^rr^rrt 1 to vt t̂jt % sfrr ̂ t

varroft i  fkft fk̂ ft ft wraftt ft’sr

vr wnwrft tft *m titew %wf vt

SRr fw  3TR I  «T»fV 23—24 f̂ WT 

78^t^^tft^t|f,̂ r  ̂

f?reft »rf, ̂tptft 5ttt̂ $%n 15,000̂0 

m 1 ̂ rft ̂rrert̂o *pt ̂tprk Ttar *n̂T 

3rr?rT  I fftr wt̂r ?r̂ rfft% |̂ 

ft ITR ̂STT ̂ anc TOT |

*rk ̂tf«nr ,wf̂V *fft ft?rr

t 5>ft 

T̂f̂ft %ft*  faft *T?T ft ’STR̂ft ft̂ft 

T̂fgft I |̂T # 3ft 5ft 3FRW Â Wt t 

7̂t>TT TT Tf I sr̂«T STFT «PTT# I 

m\ firsft f̂TT 50, 60 fTRftt far ̂ T

»rft, f © *pft̂r  ft «n?r îT̂

7?ft |, ?̂tt  | srfr ?m spm  t?:

otr *Ct?fttî TOft3r?rr*rm<«nr 

*rf sft fyRrvt  «nrr 1 t̂t ̂ ptt f%

froft % WT̂flT !TPT ?HT nf I I ftfe

wr w ?tw ft srrt f wr ̂nft 1 cfr ̂t 

*srTOt ^ «rnr«t̂tftWR*tft̂ sr 

3TT̂r wrrw ?fK 5* ?n? wft 71̂  TOt ̂t 

58R?r fw  r̂m t

stTfsr̂rgr w d W   ft ffT̂RTT 

*HT ft  «rh: «f1ir

T?cTT | 1  *T̂T  IJ«P  WTt̂ET  v̂ftfftir

t  ̂   ft  ftrr

t̂  f̂ftsr Hf?r Tfcft |  i *$?r

*t  f̂fk  ret  ff | » ’epr m

■3* vr*fN“ tT'r «T̂ft ft*TT % ̂ ^TH T 

ffttr trip fftET *T  ̂?ft IfT

fft ̂,s®t  ?rifsr ̂?i5T reft «it  im  

*rr st 1 9rr̂ T̂ «m  **,*?

t Wtf% ?* t̂ *7̂r HTT5T ft 

% 1 cfr q;«p sfWm q̂ft fiift W  «tt 

<BWfSTK ft ifaltft WUTT 

q*F W  5TT̂f 3RfT  snir «ft fHtf % 

Ttfe- to  ft «ft wp- fm t|»tt 1
ftft sn«r?rT |ftr«rrr  ̂ vt ̂tT 

Trm 1
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prf % arit *r  s
*T$r  iranr>rrt*f»ri**T

$ fv  «ft mi S'FffaW 3TR̂>R

$, ptt̂: qrcr̂ ?nfâ |, cr??ftfa strtr 

|*r$sfrm^<tt'sm* i «in| s*rfatft 

*ft ̂  *r ?> *t$t  *ft #?tt

# tfta; ̂T«rr % if*r 11 grgr

Op vta *tt ̂tqr v®̂T  $*r sm 

*infW ttv)% £ 1  nr 

%  w r s*TTf̂, qftfrrfwr wrflwf 

*T *C$t 3TTJTT T̂TfKtr, %t)r  tft m 

far̂ r̂ twrfratff ̂ ^ f̂TT'snffn 1

*T? STTcT ̂   tT̂r ̂ T«ft *T TW

f  ̂ ^RtWTf

*nr£ ̂ t *tt *rV to % btt

mqferr i eft w hi  ̂^

r̂fr  *r*t 3R-  cptt  scfcpfr  anfta 

srar*t arm ?r̂V #*r i nft cr$ sr 

sP*jftr rr wrr 11  *t? ?f i 
| fa sm'h: it fifR't srcr 1 1 %fâ

*T$* *3 *P?% fa 2  ̂ffJ  ̂R  «FT

«rfa*rr®T*pr$1

 ̂  *T #  faWT WTT fa sfto 

$T f̂  VTtffo ̂f«nrr TO#  eRq> 

5TO?*r tfk ̂ R5T#%̂ R % 1#t ̂  fa 

 ̂ ?PRR tfa*T fa*TT apt I fftr f̂t

ŝr *PT  *?FT 4fa*T  *fRT  f«PTT *R I

t iTPî r ̂r-srm*r *r?ft *r  fa ̂ t

% swTiff % Tf̂ TRT   ̂ sir *rr$*r 

TOT **R * fa nrT% sft

I *tt ̂  si vfippift | ̂  2

if w  srarrrr % qf̂ TRT ir %z srm 

*̂wf wtfacr *pt 1  ^Rft T̂rTfJTJn- 

ffh ̂ft  aft̂Sf, WZ *TT ?TT-trtS

«mfT frwFtfr fm t |  ^

 ̂  <nr%  %  *F>f  f^T

»r

trqr TO # ̂ ?r ̂  ̂  V̂ TT ̂ TprT 

 ̂̂  %SFT STTSRfl »r Wî»rT fa sfto 

it mmfi xp:i?r 1 1  ̂ war 

*Tff «n̂R I f̂-̂% »TT̂ *t\%z  P̂T

|,  ̂ sfr %  «n̂r wt mt i nr

fâ T SfFt STS I 3̂*faT  t  cRf %

 ̂  ̂ srtht ^ ctt, f̂sfr  ?r

3FTT3WT I

v(\ mftixxm  f^FT  r̂ 

«ft  ftwr  #  «tt fa 5*

far** ^ l̂f?t I

>̂«R>̂ T5rm(TTf»Sj)  ?TT

^T  % srsBJT  faf̂ TR  r̂ TRT, 

r̂ % ¥?r̂t, q-,r «rf̂?rr ?mn i

T̂T> T̂ - TT T O 2TS fr fa ̂TTT 

n %^T?r n~« srssr |  f^crn

f ̂   SSTT% |, ^T»» T̂fj

*TT 9ft̂T ?T, *re Wt̂T  «T5® t,

nr%  tw  1 1 3 fa*ft

^  WRcTT I

ff?l?cTT?r % *fafrftnr vfu 6rf̂ rfev 

‘̂t cttt̂t n jmrr m?  w  

cfrf^^THTto^ m  ̂  ̂ ^ 5r 

F̂TT̂»T %%t\T 3W*

% srfrtT % ift  r ?TfT 'sr̂ ct ^ ?rt 

ti i

3R tft 5fw q̂ ?Ftf r̂?rt sn*?im 

?̂tt t, ̂ r ?r  ̂firo ̂ riTt  ?r #• 

srfar %?|?ctr ̂ crtn̂R 9f,n mw m wi% 

«ri ft srm |  ?or t̂ctt *  ̂ it 

zmx nr *tt?t ̂t ww  f fa r̂r 

sw  r̂  »̂t t«tt *pt i 

^t| #<m <r  ̂   q> ̂fi w * ft 

«n| ̂ 5T k  t  t̂wt snf 

wrfasr  1 n* ^
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Oft*TTtfT mx]

% sffaT  t̂pcTT %  ̂ ir 

ivnvT  *rt snrm  | fa t^T 

*nr R̂TcT $ frrcrcr  grfsra  ̂ 1 ^

T O  | fa ̂ RTTft T̂T̂ sfteRft 7$" | |

 ̂ *r$ *ft | fa f*rrft

fâ erft *tt  ir ft  <tor 

%  ir *ft ̂?r *r?t for *r*eft £i%  ir *ft ̂?r *r?t for *r*eft £i

*tt fa# sr̂nr *1 fa#

tr»if # ̂TTcT |>,  'ffftfsr far

Tft ff, err *rK vtf snr ff, s?r *t*ptTft ff, err *rK vtf snr ff, s?r *t*pt 

*r# «re?ft t1 

 ̂ g fa *u % *nrar % ft w't

?Tfr  fTT IT??* £, q# 5TTcT #  f,

gfap WTfo % WT  # #  PT fwsrt 

T̂?TfiT>[%JTT«T?crT| 1 *rfa?TSro>#?r% 

T̂«r ^ 5TT ^T t. fa ^ T  ̂  *P 

aTT^#  ̂ 3,5

# vtm t̂?r ŝraur ̂ t *mr 1 1 

Sforr % S&tt ir ŝrer ̂ r to: fw*rSforr % S&tt ir ŝrer ̂ r to: fw*r

®FT ̂ TTT vmmr WTT ft I I

% wt̂t | fa vztx ̂ r̂n=nr *pt

snrc ̂ftt 3tt *r%, ssrit  f̂t snrc ̂ftt 3tt *r%, ssrit  f̂t *ft
^ t o, ^ t im  11

«ft fnff ftr̂ f̂rxrr : f̂tsrct«ft fnff ftr̂ f̂rxrr : f̂tsrct 

ffT̂Sr ft  fa 3WT 3% 1

«ft qratfft PTW :  ̂ 5* ̂  5TT

T| 11 f® r̂^T f̂t̂ t, F̂TTfTT^

ftrcfews ft ?rCr, faeT *rsrrvrc sffc 

fcfanrerr?wSr#t i sr*effort fasrcRfcfanrerr?wSr#t i sr*effort fasrcR

3TcT *n̂  |, *3T£  SRN% | 9R K̂T ^

grsrr f̂rcftt i îf̂ T«rrw$rm, 

fatr WgrTM tfk  î̂ nr szrfrprs 

t, %* eft«ff tffr ms -»rfe *rar *fa  Sstft

| 3# PR ?ftr *> fTOT <d4Nf< | 3# PR ?ftr *> fTOT <d4Nf< ft Weft Weft 

t,̂ r^TH^pr sfr l̂ 1 

^ % ̂ r fa  nnpr %  ^

mff H9rT 5, cfr TOtott wr <rr«t wtf 

W  ̂ r «Pt r̂ »n#,  ̂ «wr wm t 

%fa«T  ̂ ŝtfr m̂sr % m«r ?| 11

fvt%  ; %* ?ft «nr

»fr 

?ft «nr

»fr 11

«ft *pfT$T Wff : T̂ TT»nfWir WW 

# 5TT7|| |̂ T?T?sp r̂iTO%tfâ

cft̂ff cft̂ff ttmm w ̂tpr fap*̂5̂ irv ft ’flftT ̂tpr fap*̂5̂ irv ft ’flftT

*$ft »ft fa# 5T̂ TT sfTT TR-1T3H Vtft | I 

gfer W5 srirwR v 5Fr«F«r ir *p?t

’PTT t, pr w ̂l?T ir ̂  «TRt ̂T?%,’PTT t, pr w ̂l?T ir ̂  «TRt ̂T?%, 

p  vsfppff ir r̂  tns*rc  i

^̂ RT̂r̂fWT’srr̂t

p  vsfppff ir r̂  tns*rc  i

^̂ RT̂r̂fWT’srr̂t 
t fâ T mx  |  fa

ptk r̂r «r*o »To n?ro i fasimr |,

11 ̂T̂rpr  f̂cTR ir | T̂̂rpr  f̂cTR ir | 1
tt̂To qo tr?To m|7̂|qz  JfRffT |, 

5rf̂?r ?nwfr?r % *rr«r  ̂r Tfrrr | fa 

srir ?̂r q?n:-?ppps

?ft  f 

srir ?̂r q?n:-?ppps

?ft  f wttwtt f̂rîfr % «nr ̂r  f̂rîfr % «nr ̂r wtcttwtctt̂  ̂ ii

SFTTSf WT ̂ Nr  T STT̂ J fajT̂ T

vt  WR ftrqr  T̂TeTT |, sPHfa tpTC

sinsf '+ 5fnfr F̂T vr̂o fTto tr̂ro  5̂3TT 

|, |, t&x nfrar ft ̂rr ̂ R̂n: |, nfrar ft ̂rr ̂ R̂n: |, 

Vft *?W-> ̂o tt?ro ̂ trtRVlVE ̂Ft ̂{l̂rVft *?W-> ̂o tt?ro ̂ trtRVlVE ̂Ft ̂{l̂r 

| \ q?%faiT^TTc f̂f ^w«nrr=c 

r̂r̂ | <rk far ̂r  vtr̂r̂ | <rk far ̂r  vt 

r̂f̂ TT r̂rfrrt 1

«PT ffFTR I, W> TT% ̂qpWV <R «nl falTT

»nrr, f  ̂̂  t sr  f?RT iwt «|k»nrr, f  ̂̂  t sr  f?RT iwt «|k 

r̂ err?  ̂  ̂ tot fa?$sr w :

*Ttrr 1

*eflrir# | :

q̂o t̂Ro-q̂o t̂Ro-24—65 *FTTf ?qt—65 *FTTf ?qt 

q̂ro q̂ro #0 fo 2500—1, 5 ¥<lf fo 2500—1, 5 ¥<lf

fronr ?f̂ r



365  DG 1979-80 Min  CHAITRA 6, 1901 (SAKA)  of Defence 366

— 1 3̂ ?

3ftd €\o SBTTTo f o

Ttffe —3 3 VTt* ̂

fVT«Tq*ro Toll-----7 5

aft* €\ o taiwte—4 4 vfte 50

tfto st° WTT®

qssTfororirs—5 vrte ̂

 ̂ <lT? f?T f̂ TT VT TTV TO W T

fsref̂r #vtt r̂r w  1 («w«tr) 

n? ̂t?t ;# t % ̂  srsr *SR 5R<TT 

% apr* sfr ̂tt?t g?n | 1 *Tf  <T5*r *ft

f*rr | 1

3r*r?rY r swrfw tftr  fromr*,

T̂o f£ £3?  Vt SfS'TSRT % trsp et*

*n?T «rrf *rt ?r>T w  *rs®-24 

iT*rrvrĉ 5rcT%vt̂ v̂ *ft» 

vfter wr  W *r«r, f̂âr crnr 

T̂T̂T T 3TR trqxsmf % Tf T far ̂  2 4

 ̂spm |, fasrct ft?ft

’snffs 1 **r farct **r sftw  r̂r 

vt fan *m \  m ?   % *  q p m  tt w?t 

faprT ■sfmrfap  °* 2 4 ̂

VT % ̂ V  ̂P T ¥&, w?r ̂ f ° V̂o-25 

^ htt f*nr vt  t̂tztt

wr£, errfv ̂ervt 5rw  fisfm, *rt 

srrar srTrorR vt vT̂tatff  n ffcft 1 

%fv*r ̂ r zfr̂'nrr vtvi vt stvft5r*m 

fWT *WT I

# V ®  ^   far vto m farcer

*?RteT9rm 1 v$r s*rart fvnr  ̂*r 

fvtft TO Vt *lfiWTfcr % JTT  STTfT 

teavstar vt**t *jtot v sfarvta % 

stv ?nft 11 Wvn % f̂ rr *reft % 

Fwr vrwr ̂ rprr g fv *»tt ?ttvtt 

wpjvrcsrfte Tgt | tftr 3*rvt  *n

VfaRf Vflft *TCTP?ft  tft *$ WRVTXt 

nT TOwT f?Ttt % wr STT̂r Vr

3TT f̂V| I  T̂cT feresfte ̂

r̂nft̂ nfftT %?Tr«rr% 5̂r% T̂̂  

qr  | i 'nfsprcSte %

?r̂ ff w t cnrm w  «ftT 3rmî

 ̂ t̂ 3tr, eft nr stvtt ^ $rrf?m  ̂

 ̂ 1  ̂ srran | f%   ̂ nr

cTHfi «TR »̂T I

tr̂To tTo r̂To,  Spl̂  ?r 3500

\ ^T^otfto t̂o-

3 2 ftWR ̂TT% %• f̂Ttt SFfT «WTT |, f̂ TVt

sfr̂t *ft  f̂rT̂ ?r̂ | 1 nrfc ^

3RTcT ŴTcfT «TT, W?*

t ferr | far nr ̂

?̂ t I I SffVT ffeft̂r ̂  |5CT | fa- ̂ r 

ir 3500 âfarrfran *r

P̂TT P  t  t f% &  spiq

f̂ mr i *nr ̂  ^  Ĉr,

T̂iqncT f t*ft, SffWWsft 

*?t*Tt I It T«n *T*ft ̂ft ?r  SF̂ T I 

f%  tr̂o,  5Sf>> ̂ftf f̂t

STiW *Y 3TR, fal̂T TC ®TfT  aft̂r

?rm erv m  ft ̂  i

1924%V^m^5ft¥ îr 1937 

% f® x&x$z faitrr «wt m  i  w  

vm j?  ?tt—

W   «ft m fv n  fa

 ̂ % ^mfeT Wfa23-

vt 5i|er r̂  ?fV ^ | i 

«rT̂f  ŝmr «fr fa nrit

srtrqrm^wi nTTTT̂ în̂ tftr 

3Tt¥ %  ^RT vt ?ftT 

®mTimT̂t3rT?rfaw%

VT»T  <TTf  ̂VT ?TV I

srTfwr 'qrfaŵj «p̂tqr ̂rr | ̂  

f to t̂» ?fr<> iT̂o  n̂=cnfcr ¥,*nf|-1 

vtr  m5r % ̂ 4 fâprr r̂» Trm vm 

vt Tfft $> i Trarrwr«T   ̂wsft 

Wt€ ̂t | fv nr vr vt*t  ^

nr% vt ̂togftovto
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[*ft *?TttK ?TT̂}

t̂ o % Sf$PT   fe?T 3,*FT   «Ft

S?*nT ̂  3?t 3T<r ̂5T ̂  I I sfrfiffT 

*Tf*f 3ft TT̂T TSTT *?ft |   ^T 

| fa Sitft ?*   qr f̂ TTT W< T% 

£   Slf S&JSRft   fa*TT m Tf T | I

f*RT fat̂ r | fa   <£fo ̂rf % tft *ft

r̂t ITT 3ft *t *T*Tn sRfTT | ̂  ̂ T 

ff̂t t fa ̂ WT 3T sfTT*T % 5f *75TT ft I

% v«T7 £t *tt tfk ?̂rct 

3r*rfr «re *t qr?ft «rc #T*t §<* *rr 3?* &

sr? 3M7t£ 3ST% I ZTT 5*t ̂  *T =er*£

$ *§'st ̂  to  sraft ̂ 3ft fa *?tt %■

3ft 3t̂ h TO? *r wm *r?% % srtr ?mf 

t ̂  7$n% t I m r # *ft# $*ft 

sw? t«tt| 3rr̂ft grr fir fasrr* & fa * 

Sfa ̂ r «T̂ft I V*TC   apt IOT VT 

f̂T3TT3T*TTm̂fat ?ITf̂T* trfâ W 

 ̂ JWT % W ? t, 9F*fT fa 3ft 

*t*t* tTsp  ̂  r-rfTT &   tt̂  

$*ft 3mf sn# I, 5*fa*r   ^

r̂fsfit T<?Tftft I ̂ T̂ TW fn^TI fa

* fan ̂rT*r i

srret fa* 3ft Trf̂rrarK *t | 3* 

vt   to   *  snrtfT fâ 3rm| 

m  fa <£*o tro trsfo f*rfc t̂ TT try

f 3 t i f * fa r̂ «ubr fa snst fa;*

f3FT «F*t fa   fa** «PT T̂T ̂ f̂lT, 

r̂̂t ̂t sftt̂t   % %mx %r 3n% 

|   ?T ̂ FT   cnsro   ir̂o 3ft $

fsrc ®Ft fa t̂* **ft f̂rawT $, ĝ Pt 

^ TOT fair 3TT1T fa* % ̂ *̂ ̂rr* 

«Ft WX ̂  I

*«■ apfffT *t f̂* **rr, %fa* *Jfa 

**̂r nft I ̂ *f*t? t **!«* «FT̂![T5 i

MR CHAIRMAN : The Hon Dcfoncc
Minister

THE DEPUTY PRIME MINISTER 
AND MINIS rER OF DEFFNCE (SHRI 
JAGJ1VAN RAM)  I am thankful to thr 
Members of the Hom<“ for participating 
in thi debale on Deftncc Budget  I am 
thankful to them for keeping the debate at 
a hiRhltvrl  Dtfcnce is a subject which 
should rtmain above all Faity  considera
tions and it is general 1} the maturity of tlie 
nation which has bc<n refieclrd Vvert m the 
House duiinp; this debate, that Dcfencc is the 
con run of all Parties, and partv considera
tions should not be biouijlit into this

While consulttinj; lh< dtfcnce of iny 
(ountrv, the •-ituatiou not only »n  that 
country and not only on tin boulci  but 
the wot Id situation as a whok has to be 
t lkrn into (onsideiation  Several Members 
ĥive thrown light on this aspect of the 
deft net of tlu roiintry

I will briefly mention that India stands 
foi |hu(  Pohips India is  the  only 
countty in the world that at no time has 
t;ont out of the border withswoid ind firi 
to subjugate any other tountiy  We will 
always tn to maintain that retoid  India 
is not an expansionist counttv   India 
does not believe in aggression  We will 
strive our best for peace m the world  we 
will strive our best to maintain fucndlv 
lelatmos with   all  our   ntighlcunrg 
countrus   But  at the same time, wt will 
have to  letp adequate pIê8̂'e'<tof,,* »*> 
ordei to meet any  contingency when the 
honour of the country and its security are 
challenged  That i» the general flffioach 
of the Defence Ministry

Vs I ha\c wul  we will continue the 
debate tomorrow, and I will go into all the 
nspccts tomorrow

MR CflMRMAN • The House stand* 
i liourned till 11 oo A M tomorrow.

18 hr*

The /ok Sabha then adjcvu fd till  FUvtn
of the Clod on U tdmsday, Alert h 28, 

iWqtClmtra 7, iqot
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